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LOK SABHA DEBATES 

LOK SABHA 

Thursday. August 02. 20011Sravana ", 1923 (Saka) 

The Lok Sabha met at Eleven of the Clock.. 

[MR. SPEAKER in the Chair) 

[English] 

... (Interruptions) 

SHRI RUPCHAND PAL (Hoogly): We had submitted 
a r.otice for Adjournment Motion on the UTI scam. 

... (interruptions) 

MR. SPEAKER: We are discussing it today. 

... (Interruptions) 

MR, SPEAKER: We are discussing the Adjournment 
Motion today. 

... (Interruptions) 

MR. SPEAKER: You can raise it during the 'Zero 
Hour', 

11.01 hrs. 

ORAL ANSWERS TO QUESTIONS 

[English] 

Discussion on Enron Issue 
+ 

'161, SHRI VILAS MUTIEMWAR: 
SHRI NAWAL KISHORE RAI: 

Will the Minister of POWER be pleased to state: 

(a) whether the Godbole Committee appointed by 
the Government of Maharashtra have inter alia 
recommended cancellation of the present tariff structure 
with regard to the power supplied by Enron; 

(b) if so. whether any final decision in regard to the 
Enron has now been considered; 

(c) if so, whether agreement in this regard has been 
reached after having discussions with various partners 
on this issue; and 

(d) if so, the details of the final agreement? 

THE MINISTER OF POWER (SHRI SURESH 
PRABHU): (a) to (d) A Statement Is laid on the Table of 
the House. 

Shltement 

(a) The Energy Review Committee constituted by the 
Government of Maharashtra (GOM) under the 
Chairmanship of Dr. Madhavrao Godbole has made 
several recommendations with regard to the Dabhol Power 
Project including tariff related issues. It has recommended 
restructuring of the Dabhol project to bring down the cost 
of power. As per recommendations of the Energy Review 
Committee, the GOM has constituted a Negotiating 
Committee on 30.4.2001 unde~ the Chairmanship of 
Dr. Madhavrao Godbole to carry out discussions with the 
concerned parties with a view to reducing the tariff as 
well as sale of power of the Dabhol power project. The 
Government of India has appointed Shri A,V. Gokak, 
former Secretary to the Government of India as its 
nominee on the Negotiating Committee. The Committee 
has had a few rounds of meetings with concerned 
Organizations. 

(b) No, Sir. Final decision in the mailer is to be 
taken by the GOM. The Government of India is committed 
to facilitating an early resolution of the issues by the 
MSEB and DPC. 

(c) and (d) Do not arise. 

[Translation] 

SHRI VILAS MUTIEMWAR: Mr. Speaker, Sir, the 
Dabhot and Enron issue is very important but the 
Govemment have not taken it seriously. This has made 
the lives of nine crore people of Maharashtra living hell 
besides proving as the lump in the throat of the 
Govemment there, It is not new issue for Dabhot project 
and the Enron project have Men the contentious issues 
for the last one decade. Several Govemments have 
changed in the Centre and the State in the meanwhile 
but none of them took any concrete decision in regard to 
Enron. It is a matter of regret that even today the Centre 
has not been showing any Inclination for resolving the 
Enron dispute. The Enron Project in Itself was a novel 
experiment which has never happened in any other State 
of the country. The Govemment are of the view that If 
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the Union Government take over the Enron project then 
it will lead to similar demands from other States also. 
The cost of this project is of Rs. 1,2000 crores out of 
which approximately 92 per cent has been spent. The 
financial Institutions have given the guarantee for providing 
550 crore rupees. The Enron project has been suffering 
105505 due to non-utilisation of Its full capacity. The Union 
Government are the counter guarantors of this project in 
view of this. I would like to ask the Government whether 
any difference between the Centre and the States exist 
In regard to the recommendations of the Godbole 
Committee and if so, what is the scheme of the 
Government to resolve the differences? At the same time 
I would also like to know whether the Govemment of 
Maharashtra have made a demand to handover the 
project to the Centre? If it is not possible to transfer the 
entire prolect to the Centre, whether the Government of 
Maharashtra have submitted a proposal for handing over 
the second phase of the project to the Centre and what 
1& the reaction of the Central Government thereto? 
Besides. I would also like to know as to what steps the 
Government are taking to check the indiscriminate 
Increase In the rate of power tariff by the Enron Power 
company so that national interests could be protected? 

SHRI SURESH PRABHU: Mr. Speaker, Sir, the 
hon. Momber has made a good preamble before asking 
the question. He has expressed a desire that any 
decision taken In this regard should be in the national 
interest. The Centre also shares the same sentiment 
that the solullon of this problem should be found by 
keeping in view the national interest. The Centre took 
vanous steps to resolve this problem by keeping the 
nallOnal Interest. In view, Firstly, I would like to apprise 
the House that this project is a joint venture involving 
two companies. One is the Dabhol power company in 
which the Enron power corporation and its associate 
company which had invested money in the USA and 
the other IS the Maharashtra State Electricity Board. 
T he Centre gave the counter guarantee for the first 
phase of the project subject to the condition that is 
case ot failure by the Maharashtra State ElectriCity 
Board to carry out its responsibility State Government 
will assume the responsibility of payment and if even 
the State Government failed to bear the responsibility 
the Centre will have to make payment as counter 
guarantee default as per the law. However there is no 
such guarontor for the phase II of the project and this 
counter guarantee is limited in its nature even for 
phase I. I.e. it is not an unlimited counter guarantee. 
It IS also true that MSEB has asked the Centre for 
the cancellation of the agreement and the Centre has 
always extended its full help whenever the State 

Government have sought it from the Centre for the 
implementatiol') of the decision given by the Centre in 
regard to the future of this project. First of all the 
Centre constituted the Godbole committee. The Chief 
Minister of Maharashtra requested the Centre in a 
written letter that a nominee of the Centre should be 
sent to the Committee. The Government immediately 
nominated Shri A.V. Gokak, a former Secretary to the 
Government of India and a renowned bureaucrat to 
the Committee and he has done a commendable job 
which even Dr. Godbole has appreciated. Hence any 
action by the Centre is not desirable at this juncture. 
It is upto the parties to the contract i.e. MSEB and 
DPC to arrive at some conclusion and I don't 
appreciate their passing the truck to the Centre of the 
case be so. This kind of attitude will not be in national 
interest. The Government want to resolve the problem 
to ease the suffering of the State Government and 
keeping the national interest in view, I would once 
again like to apprise the House of the suggestion made 
from a qual1er that this power generated from the 
project be purchased by the NTPC, the contributer of 
one third of the total power being generated in the 
country at present. I would like to apprise the House 
that NTPC signs back to back power purchase 
agreements with various States for each of its project 
wherein the cost of the power is fixed by NTPC itself. 
Besides I would also like to say one more thing that 
the draft of the PPA has been prepared. If this power 
from Enron is purchased then its cost will definitely 
escalate and if the Governments of all the States agree 
to purchase the power then the Centre will also be 
ready to share the burden. 

[English] 

Second thing is that NT PC is a generator of power; 
it is not a trader of power. NTPC sells power, it does not 
buy power. 

[Translation} 

NTPC has been entrusted with the responsibility of 
generating power over 20,000 MW in the near future and 
this target will have to be further revised from 20000 
MW to 30000 MW in view of the crisis that could arise 
in regard to the short term investment in power sector 
owing to the Enron tangle. Hence in view of the fact that 
the power generating capacity of the NTPC could be 
hampered if it is burdened with the extra responsibilities. 
The Government have disapproved the proposal. The 
Government are fully preoccupied for the expeditious 
resolution of this problem and the Centre would extend 
whatever support and assistance the State Government 
need from it. 
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SHRI VILAS MUTTEMWAR: Mr. Speaker, Sir, the 
hon. MlIlister said that the Union Government is taking 
this issue seriously, however the Union Government have 
not laken any initiatives to provide assistance to 
Maharasnlra. The Godbole committee has been set up 
on therr Initiative. The Centre on the request of 
Maharashtra Government. Sir, the centre is showing the 
same treatment with other States. How they are helping 
the NDA ruled States? During his reply hon. Minister has 
said that NTPC does not do trade in power and it intends 
to undertake Ihe expansion 01 power Centres at Kawar 
and Gandhar in Gujarat. They have sought a World Bank 
assistance of As. 4700 crore. Today there is a total 
shortfall of 2400 MW power in Maharashtra, Gujarat, 
Madhya Pradesh and Goa. I would like to know from the 
hon. Minister whether the NTPC, instead of taking up 
development work of these plants, will takeover the phase-
II of the Dabhol power project so that all the centres in 
Ihe Western Electricity grid could be supplied electricity I 
would also like to know whether any agreement has been 
signed between NT PC and Enron to remove the shortfall 
of electricity in this region consequent upon which financial 
institutions are also ready to invest money In phase II of 
this prolect? What decision has been taken by the 
Government In this regard? 

[English] 

MR. SPEAKER: No, please. 

SHAI VILAS MUTTEMWAA: Sir, I have the right to 
ask the quesllon. 

MR. SPEAKEA: Yes. 

SHAI VILAS MUTTEMWAR: It is very important. 

MR. SPEAKER: But ten minutes have already been 
over. Your time is up. 

SHAI VILAS MUTTEMWAR: It is a very serious 
quesllon. 

MR. SPEAKER: You must understand that other 
questions are also important. 

SHAI VILAS MUTTEMWAR: I conclude, Sir. 

[T rans/alion} 

Sir, the per unit rate 01 power produced by the MSEB 
is As. 1 .28, in case of NTPC It is Rs. 1.70 while for 
Enron, the rate is As. 7. At present the Government 01 
Maharashtra has to spent As. 4000 crores. 

MR. SPEAKER: Don't give so many explanations. 
Please ask the question. 

SHRI VILAS MUTTEMWAR: Sir, if, the Government 
of Maharashtra have to spend so much, half of its budget 
would be gone. In such circumstances what will be the 
fate of the people of Maharashtra, if the Union 
Govemment do not provide help. Through you, I would 
request the Union Govemment not to discriminate against 
the Government of Maharashtra and extend full support 
to it so that Maharashtra could be saved from falling into 
the trap of Enron. Hon. Minister also belongs to 
Maharashtra. 

SHRI SURESH PRABHU: Mr. Speaker, Sir, first of 
all I would like to thank the hon. Member for remembering 
that I am also from Maharashtra. We have to find out a 
way keeping in view the interests of country as well as 
that of Maharashtra. We are taking initiative In that 
direction ... (lnterruptions) It is totally wrong to suggest that 
we are discriminating against Maharashtra. If there Is 
anything, we are biased towards Maharashtra as both 
the Minister of State and I belong to Maharashtra. 
Therefore, we will try and keep trying to secure maximum 
possible benefits for Maharashtra. 

Secondly, NTPC is implementing projects in Gujarat, 
Madhya Pradesh and at some other places. Implementing 
projects at several places does not mean that this project 
is not needed. For example, if we need Rs. 100 is it 
enough to lake it In the left hand from the right. In the 
near future, our country is going to need more power 
and for that new plants are being set up. The position of 
power supply is not going to improve simply by purchasmg 
power. 

Thirdly, you have said that the dispute arose with 
Oabhol company and to resolve the dispute, Godbole 
committee has been set up by the State Government 
and not by the Union Government. 

{English] 

The parties to the contract are the MSEB and ope. 
Obviously, the appointment of the committee woutd be 
done by the Maharashtra Government. So, there Is 
nothing to say that in apPOinting the committee the 
Government 01 India did not take any initiative. What we 
are doing, in fact, is that we appointed a nominee and 
the nominee has participated fuMy in the deliberations of 
the committee. 
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We stand fully committed to find a solution which 
will be beneficial to the Government of Maharashtra and 
also all other parties concerned as this will be in the 
national Interest. 

(Translatlonl 

SHRI NAWAl KISHORE RAI: Mr. Speaker, Sir, the 
atmosphere developed with regard to Dabhol and Enron 
IS creallng a senous and Impractical situation. Second 
generation reforms are already underway. In our country 
where the per unit rate of As. 1.70 was considered very 
high the power rate of Dabhol and Enron Is As. 7 per 
unit. It has given rise to an explosive situation, particularly 
In view of the difference of opinion between the State 
Electricity Board and the Union Govemment. I want to 
know the details of agreements arrived at during the last 
10 years among State Government, Electricity Board, 
Union Government and the partner of Dabhol, Enron. 
What dialogues took place and in what circumstances, 
such a situallon arose? Situation has come to such a 
stage that Enron now wants to ... (Interruptions) Enron 
wants to go back after handing over Dabhol to Union or 
State Government. 

Government want to issue white paper regarding 
vanous aspects of the agreement. The prevailing situation 
is mainly the result of counter guarantee. The release of 
white paper will clear the picture. It will also clear the 
position of our country in the world in the context of 
liberailsation. I want to know whether the Government 
wants to clarify the situation through the white paper or 
not? If so. by what time the white paper is going to be 
Issued 

SHRI SUAESH PAABHU: Mr. Speaker, Sir, hon. 
Member has asked that whether the Government would 
issue a while paper. If the white paper is needed and 
the House wishes so, then it will be issued. Godbole 
committee has studied the whole project and the 
Government of Maharashtra has recently decided to 
publish all documents relating to the project and the 
contract signed In thiS regard. In understand that if it 
is necossary. Union Government have decided during 
last few months that the projects coming 
first. .. (Interruptions) 

SHRI NAWAl KISHOAE RAI: My Question is whether 
you want to issue the white paper or not...(lnterruptions) 

SHRI SUAESH PAABHU: Government of 
Maharashtra have submitted all the documents. If you 
wish, we also have no problem in publishing the 
documents, ... (Interruptions) 

SHAI NAWAl KISHOAE RAI: I had also asked when 
do you propose to issue the white paper. 

[English1 

SHRI ANNASAHEB M.K. PATIL: Sir, Dahbol Project 
is a very important project for the country as a whole, 
not necessarily for Maharashtra alone. If you see the 
requirement. Maharashtra requires about 13,000 MW 
of power while there is a generation of hardly 8,000 
to 9,000 MW. Therefore, it is also In short supply as 
far as power is concerned. Similarly, since Dabhol 
Project came ten years ago, there have been so many 
Governments. Various parties or partners who have 
negotiated and discussed it in detail and have 
implemented the decisions. Now what I feel iiS that the 
State Government is making a political issue of it. They 
should have sat together and decided to do something. 
This is very important and vital from the point of view 
of overcoming shortage of power. It is not agreed upon. 
The Godbole Committee has said that you negotiate, 
discuss and decide something. But the State 
Government, I think, is not in tha.t mood. They are 
always taking an adamant view. 

In the State of Maharashtra there is a shortage of 
power with more than two lakh farmers and several 
industries waiting for electricity connection. There is a lot 
of shortage in the villages and other areas of the State. 
If the situation regarding Enron is deteriorated or is going 
out of hand, what is the State Government going to do? 

Therefore, my Question to the hon. Minister is whether 
the Central Government is going to intervene - not 
necessarily by sending a representative - by way of 
asking the State Government or directing the State 
Govemment to take some fruitful action in the interest of 
the nation. The foreign investors are always doubtful. They 
are thinking that if this is the fate of this agreement, the 
fate of any other agreement in the State will be no 
different. Therefore. I want to know whether the Centre 
is going to intervene in this matter asking the State 
Government or directing the State Government to take 
some fruitful action. 

MA. SPEAKEA: I think it is already asked. 
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SHRI SURESH PRABHU: Sir, we will do everything 
that IS possible to resolve the dispute. But the 
responsibility for resolution of the dispute also lies on the 
parties to the contract. If the parties to the contract are 
gOing te take a plea that they have nothing to do and 
they raise their hands, this issue cannot be resolved. 
The Central Government will oHer all the necessary 
assistance to resolve the dispute in the national interest. 

SHRI PRAKASH YASHWANT AMBEDKAR: Sir, I am 
gOing to be very brief. As far as the negotiations between 
Maharashtra State and the Dabhol Power Corporation 
are concerned. what has come before the House and 
before the people is only one aspect and that is purchase 
of power from the Dabhol Power Corporation. But there 
is a larger and bigger interest than that and that is the 
transportation of LNG. Only 30 per cent of the LNG is 
going to be used by Dabhol and 70 per cent is going to 
be used by the rest of the country. The total outflow is 
going to be to the tune of 1.20 crore U.S. dollars per 
year which includes transportation cost. 

I sympathise with hon. Minister Shri Manohar Joshi 
because at that time he was against this project but it 
was forced on him. Now the hon. Minister of Power at 
Ihe Centre IS saying that the Ministry has no responsibility. 
May I point out to him that the Central ElectriCity Authority 
IS the sole organisation responsible in the country for 
sanctioning any power proJects? I know from the 
documents that the Central Electricity Authority did not 
sanction thiS one. The Ministry of Finance at that time 
had sanctioned the project without clearance from the 
Central Electricity Authority. There are two issues here 
which I would like to know in the interest of the settlement 
being negotiated; firstly, whether the Central Govemment 
is going to reconsider the guarantee that has been given 
because under the articles 292 and 293, the guarantee 
can be given only to market borrowings and not to 
commercial transactions which are taking place and 
secondly whether he is going to review the guarantee 
and if he is going to review it, within how many days he 
IS going to review it. 

SHRI SURESH PRABHU: Sir, my good friend and 
the hon. Member has raised an issue about counter 
guarantee. The first counter guarantee was given on 15th 
September, 1994 by the Govemment. Since re-negotiation 
took place thereafter in 1996, the counter guarantee was 
again confirmed by the Union Cabinet when our 13-days 
Govemment was in power. Subsequently, the United Front 
Government, in July 1996, confirmed the whole counter 
guarantee In the same manner in which it was given. 
Now this counter guarantee is first given by the 

Govemment in 1994 and then in 1996 and this counter 
guarantee. 86 I have said earlier, has a restrictive clause 
that it is not an open-ended one and the amount of 
exposure that the counter guarantee puts on the Central 
Govemment is restricted to various courts. 

However, in view of the deliberations that are now 
taking place, we will also keep this point in mind. 

SHRI PRAKASH YASHWANT AMBEDKAR: Can the 
Minister give a categorical answer as to whether he Is 
going to review it or not? 

SHRI SURESH PRABHU: The entire project II under 
review, and the counter-guarantee is a part of the project. 
We will definitely consider it. 

Violation of JPM Act 

'162. SHRI AMAR ROY PRADHAN: WHI the Mlnisttr 
of TEXTILES be pleased to state: 

(a) whether various industries and organisations are 
violating the compulsory packaging norms for foodgrainl 
and sugar under the Jute Packaging Materials 
(Compulsory use in Packaging) Act, 1987; 

(b) if so, the details thereof and the action taken 
against such industries/organisations so far; 

(c) whether there is any proposal for mandatory jute 
packaging use in sugar and foodgrains cent-percent, 
particularly in respect of rice and wheat; and 

(d) If so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM RANA): 
(a) No such violation has been reported. 

(b) Does not arise. 

(c) and (d) The Govemment has not yet decided the 
norms of compulsory packaging for the jute year 2001-
2002. 

SHRI AMAR ROY PRADHAN: Mr. Speaker, Sir, I 
am sorry to say that the reply is completely vague; It is 
an evasive reply. Contrary to the reply, with the permielion 
of the Advisory Comminee. there has been a gro88 
violation of the norms. The Act was passed in 1987. 
After 1993-94, not a single jute bag has been used for 
packing cement. As you know, the jute gtOwe,. in the 
entire Eastem India are very much dependent on eamingI 
from jute production. There are 16 Iakh jute growera in 
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West Bengal. Assam, Meghalaya, Tripura, Bihar lind 
Andhra Pradesh. There are three lakh workers ih the 
industry. and the Government is very callous about them 
because In the month of August, they are giving the 
reply thai they have not yet decided the norms of 
compulsory packaging lor this jute year. 

The meeting of the Advisory Committee was held on 
the 15th 01 May. In that meeting, ,t was decided that the 
reservation level in respect of foodgrains packaging would 
be 20 per cent. ..... h,ch means It is not one hundred per 
cent and that It IS only 80 per cent. It was also decided 
Ihat the reservation should not continue in respect of 
fertilisers. In respect of cement, it is free. If it is so, it 
has been done under the pressure of the synthetic lobby. 
I would like to know as to why such a decision was 
taken In the AdvIsory Committee meeting. 

SHRI KASHIRAM RANA: Sir, I categOrically deny the 
charges made by the han. Member that such a decision 
has been taken under the pressure of the synthetic lobby. 
That charge IS totally baseless. 

SHRI AJOY CHAKRABORTY: Your answer is also 
wrong. It IS totally contrary to the facts. 

SHRI KASHIRAM RANA: It is true that the Advisory 
Committee meeting was held in May. 

MR. SPEAKER: Every day, the Members are 
becoming more emotional ! 

SHRI AJOV CHAKRABORTV: That is because the 
answer is wrong. 

SHRI KASHIRAM RANA: The final decision has not 
yet been taken because ultimately the decision has to be 
taken by the CCEA. 

SHRI AMAR ROV PRADHAN: It is now August, but 
the Government has not yet decided the norms of 
compulsory packaging for the jute year 2001-2002. My 
question IS whether you would like to kill the jute growers 
and destroy the lute industry or you would like to save 
them. If you want to save them, you have to make it 
compulsory to the extent of one hundred per cent to 
package the foodgrains like rice, wheat, sugar etc. in 
jute bags. In respect of fertilisers and cement, the 
reservation level should be up to 50 per cent. 

SHRt KASHtRAM RANA: The Government does not 
want to kill the poor jute growers. As far as the 
Government of India is concemed, it has always taken 
the deciSion to strengthen the position of our poor jute 

growers. I request the han. Members to impress upon 
the State Government to take some decisive action for 
the upliftment of poor jute growers. 

SHRI AMAR ROV PRADHAN: Why is this Act there 
then? ... (lnterruptions) 

MR. SPEAKER: He has not completed his reply. 

... (Interruptions) 

SHRI BASU DEB ACHARIA: Why can you not 
strengthen the JCI? ... (Interruptions) 

MR. SPEAKER: Shri Acharia, let him complete his 
reply. Please hear him first. 

...(interruptions) 

SHRI KASHIRAM RAN A: Sir, the hon. Members here 
want to know the position in regard to the JPMA 
reservation. 

Sir, for the jute year 2000-2001, the norms for the 
period 1st July ... (/nte"uptions) 

SHRI AMAR ROV PRADHAN: I have asked for the 
decision of the Govemment for the period 2001-2002. 

SHRI KASHIRAM RANA: Sir, in October it was 90 
per cent foodgrains and sugar, -and 15 per cent urea. 
But from 25th of October to 30th June, 2001, it was 100 
per cent for foodgrains and sugar, and 20 per cent for 
urea. But keeping in view the orders of the High Court 
of Gujarat at Ahmedabad, a notification was issued 
providing for 90 per cent for foodgrains and sugar, and 
15 per cent for urea. This was only in compliance of the 
Judgement of the High Court of Gujara! at Ahmedabad. 

SHRI SUDIP BANDYOPADHYAY: Sir, there are about 
four lakhs agriculturist families engaged in the jute 
Industry. Out of this, about two and aha" lakh jute 
industry workers in the country are facing uncertainty. 
The attitude of the Government is not being reflected 
property and its actions are not reaching the jute growers 
at the grassroots level. That is the problem and this is 
why disputes are arising. 

Synthetic bags are emerging as the alternative of 
jute bags. Naturally, people Involved with the jute Industry 
are passing their days in great anxiety. Synthetic bags 
cannot be compared in price with jute bags. Synthetic 
bags are available at a much cheaper rate. But one jute 
bag could be used four to five times. So, jute bags are 
profitable in the long run. Moreover, synthetic bags are 
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not modernised to the extent they should be. So, jute 
bags could naturally be used more number of times. My 
question is the same as was asked by Shri Roy Pradhan. 
I would like to know whether the Jute Packaging Material 
Act of 1987 would be continued or not and whether the 
Government could assure the jute growers that their 
interests would be protected. I would also like to add 
here that jute is not environmentally hazardous and is 
not a pollutant. 

SHRI KASHIRAM RANA: Sir, I would like to clearly 
state the policy of Government in thiS regard. The 
Govemment tnes to ensure consumption of all the jute 
products available in the country. On the one side the 
production of lute goods in this country has remained 
stagnant lor a long time. Its production has not been 
increasing. On the other hand, the crop sizing of 
foodgrains and sugar is increasing. But whenever the 
situation has ansen, to meet the requirements and 
demands. the Government has taken this decision. 
Otherwise. the Government always favours the jute 
growers. 

SHRI RUPCHAND PAL: Sir, keeping in view the 
importance of the jute industry and its contribution to the 
economy of the Eastern part of India, particularly, West 
Bengal. we had repeatedly urged upon this Govemment 
to take a holistic view to improve the condition of the 
jute sector in matters like cultivation and in giving 
protection to the jute growers in this country. One 
important component of this is to give encouragement for 
mandatory use of jute bags. I would not like to take 
names here. But there have been people in the 
Government wno are hand in glove with the synthetic 
lobby and are encouraging dilution of jute. 

I am not naming the people who are going to court. 
Some of us met the Prime Minister also on 28th and 
29th of June and urged that if the Govemment did not 
take a decision at the CCEA level by 30th June, 
something serious was going to happen. But, no step 
has been taken till today. There is no shortage of jute 
bags. Foodgrain production has not outpaced the 
production 01 jute bags. Jute industry is ready to supply 
any quantity of jute bags that is required for packaging 
of foodgralOs and urea. 

May I know whether the Government is ready to 
take a decision urgently in CCEA for continuation of the 
Mandatory Order that has been there for the last few 
months? 

SHRI KASHIRAM RAN A: Sir, for the Jute Year 
2001-2002 the Govemment and particularly the CCEA, 
wID definitely take a decision soon. 

SHRI BASU DEB ACHARIA: The Order has already 
expired on 30th June. When will Government take the 
matter up with the CCEA tor continuation of that Order? 

SHRI KASHIRAM RANA: The Government will take 
a decision in this regard as eariy as possible. 

SHRI BASU DEB ACHARIA: Sir, this is a very 
important matter. Plesse allow a half-an-hour discussion 
on this. 

MA. SPEAKER: We have already taken half-an-hour. 
Question No. 163, Prof. A.K. Premajam. 

SHRI ADHIR CHOWDHARY: Sir, I may please be 
eliowed to ask a question on Jute. 

MA. SPEAKER: I have already gone to the next 
question. 

SHRI ADHIR CHOWDHARY: Sir, please allow a haN-
an-hour discussion on this. 

MR. SPEAKER: The hon. Member is already on her 
legs to ask the question. We will see. Please sit down. 

Implementation of Recommend8tlona of 
Khanna Commltt .. 

+ 
*163. PROF. A.K. PREMAJAM: 

SHRI T.T.V. DHINAKARAN: 

Will the Minister of RAILWAYS be pleased to state: 

(8) when was Justice Khanna Commission Report 
submitted to the Government; 

(b) whether the Government have taken aetlon on 
the basis of recommendations of the Commission, 
especially with regard to the safety of Rail bridges which 
are obsolete; and 

(c) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR): (a) to (c) A statement Is laid on the Table of 
the Sabha. 
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Statement 

(a) Railway Safety Review Committee under the 
Chillfmanshlp of ,justice H.R. Khanna, a retired judge of 
'he Supreme Court, has submitted its report in two Parts. 
Part-I 01 their Report was submitted in August, 1999 and 
Ihf: same has been tabled in both Houses of Parliament. 
Part-II (Final) report has been submitted in February, 2001 
and IS presently under consideration of the Govemment. 
'Views ot Mlo Railways' on the recommendations of 
PI I Report of Railway Safety Review Committee-9a have 
boen sent to Parltament Library. 

(b) and (c) Yes, Sir. Action has already been initiated 
to Implement accepted recommendations of Part-I of the 
Khanna Committee Report depending upon availability of 
resources. 

The Committee recommended a super check of 
'distressed' bridges and bridges over 100 years in age or 
made ot carly steel by a task force within one year and 
rehabilitation of 'distressed' bridges within a time span of 
5 years along With fresh accruals. The Committee had 
noted that 262 brides are classified as 'distressed' on 
Indian Railways as on 01-4-1999. As on date, 171 bridges 
out 01 these 262 have been rehabilitated. Indian Railway 
has an elaborate system of Inspection of all bndges and 
of carrying out required repairs/rehabilitation. 

TI,e Committee also stated that Indian Railways' 
present Inventory of averaged assets when expressed 
Into money terms is Rs. 15,000 crores. Committee 
recommended that in the interest of safety, the Central 
Government should provide a one-time grant to the 
Railways 50 Illal arrears in renewal of track, bridges, 
roiling stock and signal gears are wiped out within a 
fixed lime trame. 

The Government has agreed in principle to set up a 
Non-Lapseable Railway Safety Fund of Rs. 17,000 Crores. 
The detailed modalittes for sourcing and operation of fund 
are being worked out. 

PROF AK PREMAJAM: Sir, on 22nd June, 2001 a 
major train tragedy - I do not call it an accident - took 
place In the Calicut District of Kerala. It had taken a toll 
of 52 lives. Hundreds of people had been injured in that 
tragedy. It is in the backdrop of that grievous human 
tragedy thRt I am asking this question. 

The Kadalundi bridge over which that tragedy took 
place. according to our knowledge, is at least 100 years 
of age. Local people say that it is at least 120 years old. 

Naturally it is more than a century old. The answer given 
by the hon. Minister says that action has already been 
initiated to implement the accepted recommendations of 
Part-I of the Khanna Committee Report depending upon 
the availability of resources. This amounts to playing with 
human lives. The Committee recommended a super check 
of distressed bridges, and bridges above hundreds years 
in age or are made of early steel, by a Task Force for 
one year, and rehabilitation of distressed bridges within a 
time span of five years along with fresh guidelines. The 
Committee had noted that 262 bridges are classified as 
distressed on Indian Railways as on 1st April, 1999. 
Rehabilitation of 171 bridges had already been taken up. 
We feel that no scientific evaluation technique is available 
to Indian Railways. If scientific evaluation technique had 
been made use of by the Railway authorities, this tragedy 
would not have occurred on 22nd June of this year. 

As regards the recommendations, the first part had 
already been submitted in August, 1999. Since then, two 
years have almost elapsed. 

MR. SPEAKER: Prof. A.K. Premajam, please ask your 
supplementary . 

PROF. A.K. PREMAJAM: Sir, my question is about 
the subjectivity involved in identifYing the distressed 
bridges. I would like to know from the hon. Minister of 
Railways the definition accepted b¥ the Railway authorities 
in regard to the word 'distressed' used by the Khanna 
Committee. If it has been a distressed bridge, Kadalundi 
bridge would have fallen in that category. 

We feel that there is subjectivity Involved in it. It is 
at the discretion of the Railway authorities that the 
definition whether any bridge is a distressed bridge or 
not is given. I want to know the definition of the word 
'distressed' in "distressed bridge". I also want to know 
whether the Kadalundi bridge has been Identified by the 
Railway authorities as a distressed bridge as per the 
recommendations. Then I want to know ... 

MR. SPEAKER: Prof. A.K. Premajam, you will have 
the second supplementary also. You may ask your next 
question in the second supplementary. Now, let the han. 
Minister reply to your first supplementary. 

(Translation) 

SHRI NITISH KUMAR: Mr. Speaker, Sir, the concem 
of hon. Members is but natural. The whole country was 
shocked at the accident in Kadalundi. Han. Member 
referred to other committees and also recommendations 
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of Khanna Committee. It is true that Khanna Committee 
has given lis recommendation in two parts. As far as, 
part-I IS concerned, railways have expressed its opinion 
that many recommendations have been accepted and 
are being worked upon. As far as the condition of 
bridges IS concerned, a special committee of experts 
went Into the problem and had given many 
recommendations. On the basis of their report, railways 
continued to work after 1988. As far as the inspection 
of bridges IS concerned. there is a rule in this regard 
and every year bridges are inspected. As far as 
Kadalundl bridge is concerned, even the committee 
formed In 1988 had not said tt-at the bridge is 
dangerous or in distressed condition. The bridge in 
question was Inspected recently and just before the 
passing of the ill fated tram, another train had also 
passed tram there. Whatever happened, had happened 
suddenly and a statutory inquiry was conducted by 
CRS In thiS regard. After that we decided for a high 
level InqUiry which was conducted by Chief 
Commissioner. Railway safety. His provIsional findings 
have already been submitted to the railways. He has 
given some provisional recommendations. Final report 
is expected soon and action will be taken on the basis 
of that. The report of Khanna Committee as mentioned 
by the hon. Member. had identified 202 distressed 
bridges as on 1999. Out of those, 171 have been 
replaced or strengthened. As on April 1. 2001. the 
number of distressed railway bridges is 515 and this 
year we are taking up 200 bridges. 

Besides thiS, as has been observed by the Khanna 
Committee for the replacement of over aged assets 
like tracks. Signal bears. the distressed bridges on the 
stallons or rolling stocks. the Government of India 
should prOVide Rs. 50,000 crore as one time safety 
grant. On 2 July, a meeting was held under the 
Chairmanship of the Prime Minister. In that meeting it 
was deCided to create a Railway Safety Fund of 
Rs. 17,000 crore. As per the previous year's report 
the amount was Rs. 15,000 crore which has been 
enhanced to Rs. 17,000 crore for the proposed special 
Railway Safety Fund. The modalities of funding and 
the renewal of overaged assets are being decided and 
very soon the entire process will be completed In this 
regard. Then we will be able to take action for the 
renewal of the old and distressed bridges. The hon'ble 
Member has also asked about the definition of the 
distressed bridges. The bridges which have visible 
physical signs like cracks in them are regarded as 
distressed bridge by the engineers. Mr. Speaker, Sir, 

so far as age IS concemed, I have made eHorts to 
collect fresh information about the ages of bridges 
particularly after the Kadalundl accident. The railways 
engineers have said that as such there is no age for 
the bridges. It is a fact that there are more than fifty 
thousand bridges in the country which are more than 
100 year old . ... (Interruptions) 

{English] 

MR. SPEAKER: No, please take your seat. This will 
not go on record. 

.. , (Interruptions)" 

[Translation] 

SHRI NITISH KUMAR: Mr. Speaker, Sir, hon'ble 
Members is asking supplementary of supplementary. If 
you kindly permit. I shall also reply that. However. 
whatever I am saying in the House, I am saying it with 
full responsibility and I am saying all this on the basis of 
inputs that have been given by the railway engineers to 
me. I am not saying anything of my own. I can say 
anything in the House only on the basis of information 
given by the experts. The experts are 01 the view that as 
such there are not separate bridge age of the railway 
bridges. 01 course, as per the financial rule certain fund 
is allocated each year for the machinery and concrete 
and notional year had been fixed for them; but there IS 

no age of the structure of the bridges. I have all the 
financial rules with me that you are referring to here and 
if you want I can read them are here or if so you desire 
I can also lay the same on the table of the House. 

SHRI BASU DEB ACHARIA: Plase lay it on the Table 
of the House. 

SHRI NITISH KUMAR: O.K. The financial rules about 
bridges state as to how much fund will be allocated for 
the replacement of railway bridges and how much amount 
will be deposited in the fund, however no amount has 
been deposited in that fund for last several years as the 
financial condition of the Railway is not good enough 80 

that it could deposit money in bridge replacement fund. 

So far as the distressed bridges are concerned, the 
engineers every year inspect the bridges falNng under 
their jurisdiction as a part of the eatabliehed procedure 
and whenever they find any vi8IbIe sign of cracks, efforts 
are made to repair the bridge and 88 a precautionary 

·Not recorded. 
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measure restrictions are imposed on the speed of the 
trains passing through such bridges. It is their laid down 
drill. They do it every year. Mr. Speaker, Sir, so far as 
the Kadalundi bridge is concerned. it was not identified 
under the distressed bridge category. 

[EnglIsh] 

PROF. A.K. PREMAJAM: The answer given by the 
hon. MInister has not touched my point. He may talk in 
terms of technicalities. The hon. Minister himself has 
admitted ttlat he talks on the basis of advice or suggestion 
given by the Railway authonties, and action is being taken 
accordingly. That means, the Railway authorities, including 
the Railway Board. the General Manager of Southern 
Railway and otticers of all other categories, have failed 
In their duties to give correct information to the Railway 
Minister. 

MR. SPEAKER: You can Include all these things in 
your second supplementary. 

PROF. AK PREMAJAM: The other thing is that on 
26.07.01. in reply to an Unstarred Question, which 
appears in the name of hon. Minister Shri Rajagopal, it 
is stated that no bridge or culvert had been declared 
dangerous by any Expert Committee, in any Zonal 
Railway. ThiS IS the record that I received from Parliament. 
ThiS is contrary to the Report given by the Khanna 
Commission. So. he is misleading the House. 

MR. SPEAKER: What is your supplementary? 

PROF. A.K. PREMAJAM: Even by the normal 
slandards - let us forget the distressed bridges - every 
year an inspection is to be conducted. I have understood 
that II IS 10 be done by an Assistant Engineer. In the 
case of Kadalundl Bridge. I would like to know whether 
the routine inspection has been done there; if yes, why 
then it was not found that there were cracks in the pier 
of the bndge? 

MR. SPEAKER: It is a specific question with regard 
to the bridge. 

/Translation} 

SHRI NITISH KUMAR: Mr. Speaker, Sir, I said that 
Kadalaundl bridge was Inspected and the people are not 
aware of the fact that has been brought to my notice. 
The Railway Department has a major problem in 
inspecting those bridges the pillars of which are 
submerged In water espeCially in sea water or back water 

because the Railways do not have any equipment to 
measure and assess the magnitude of damage to the 
portion of bridge under water. The ROSa has once again 
been instructed to find out if such equipments are 
available anywhere in the world and to purchase them. 
However, the present practice of assessing the strength 
of bridge is based on simple observation and there after 
the bridges are strengthened as per the requirement. The 
strength of the pillars is assessed on the basis of the 
soil structure around the pillars. The underground structure 
of Kadalundi bridge is a screw pipe foundation which is 
more than 125 year old and is made up of cast iron. In 
the inquiry report of Chief Commissioner of railway safety, 
it has been stated that it is very difficult to assess the 
exact condition of the underground structure of bridges, 
especially the cast iron structure. Earlier also an Expert 
Committee was set up which has made some 
efforts ... (Interruptions) 

[English} 

PROF. A.K. PREMAJAM: Is this the way the Indian 
Railways has taken up the major project in 
Malaysia? ... (Interruptions) 

MR. SPEAKER: This is not proper. The Minister is 
giving reply. 

... (Interruptions) 

SHRI NITISH KUMAR: I am giving information to the 
House regarding the difficulties faced by the Railway 
system. Hon. Members must know that also. 

[Translation} 

The Southern Railways had also made efforts to 
procure these equipments from outside out it was not 
available. Once again the RDSO, Lucknow has been 
asked to find out under-water inspection equipments 
Machine, mechanism or technology anywhere in the 
world and produce it. But till now no positive result 
has been achieved in this regard, we are helpless In 
this regard. That is why it has been decided by the 
Government that all the cast iron bridges will be 
replaced whether they have screw pipe foundations or 
sunk foundation. It has been decided to replace all of 
them so that there are no such structures any more. 
As on date there are total 47 sucll bridges out of 
which work is in progress on 17 bridges and the rest 
of the bridges will be replaced once the special railway 
safety fund is raised for this work. Kadalundi bridge 
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will also be totally replaced. Presently it will be 
strengthened by some other method and peers will not 
be used. The trains will be aI/owed only after erecting 
pipe structure from all sides. Thereafter it will be replaced. 

{English] 

SHRI T.T.V. DHINAKARAN: One of the important 
recommendations of Justice Khanna Committee was that 
the Ministry of Railways, as a mark of respect to the 
dead and injured in various train accidents, should 
announce an Immediate and complete moratorium on all 
types of celeberatory and ceremonial functions for at least 
three years and dedicate this period wholeheartedly and 
completely to improving safety in the railways. I would 
like to know from the Minister whether any circular or 
direcllon has been issued in this regard to the Railways 
Authorities and whether this has been implemented. 

[TranslatIon] 

SHRI NITISH KUMAR: Mr. Speaker, Sir, so far as 
railway funcllon is concemed. the railways has close 
relationship with the common people so whenever a new 
train IS Introduced or any new project is launched. the 
hon'ble Members and the common people want to 
associate themselves with it. So it is not possible to 
Impose complete moratorium on all functions as the 
Members will demand that function should be held in 
their areas. However, no celebration will be held. It will 
only be a function and in that also efforts are being 
made to minimise the expenditure to be incurred on it. 

SARDAR BUT A SINGH: Mr. Speaker. Sir. Indian 
Railways, has been using third generation board, The 
railways started from steam engines, switched to diesel 
engines and now the electric engine are being used. Our 
ruling stock belongs to the steam engine age in most of 
the trend. The number of bogies of a pair of a train 
have doubled. The number ')f seats in bogies have 
increased from the earlier 16 to 25. The speed of the 
trains has been increased to such an extent that the old 
railway tracks shake while the train pass. Whether the 
hon. Minister has got a study conducted to know the 
state of rolling stock, signal system, bridges etc. view of 
the expansion of power board track. None of these railway 
systems IS good enough due to which the accidents after 
accidents are taking place. The maintenance fund of 
Railways has been decreasing every year. The 
maintenance fund has gone down too much in your 
budget that Railway has become completely out born 
and depressed. 

I feel that the Railway Minister and even this 
Govemment have become distressed. I would like to know 
as to whether the Govemment wiN conduct any study to 
this effect after Khanna Committee 8ubmined its report? 
Thousand of people lost their lives in Punjab and Kerala 
due to the negligence and inefficiency of the Ministry of 
Railways. The material used in various railway system 
has become totally outdated and there is no maintenance 
of it. Hence so many casualties have taken place. 
Whether the hon. Minister will get a study done to make 
the entire railway system modo rate and whether the 
Govemment intend to provide sufficient funds to Indian 
Railways so that it may achieve the best place in the 
world? 

SHRI NITISH KUMAR: Mr. Speaker, Sir, the hon. 
Minister has an old association with Railways and his 
knowledge cannot be questioned. He might be aware 
that Railways has always been concerned about the 
safety of the passengers, hence Comminees have been 
constituted from time to time in view of reviewing the 
safety aspects in Railways. Recently, the Railway 
Safety Revise Committee constituted under the 
chairmanship of Justice Khanna has submined its report 
and the question askl"d by the hon. Member is related 
to it. In its report, the Committee has made several 
recommendations one of which Is that all the overaged 
assets like tracks, signals gears bridges and rolJJng 
stock should be replaced within 5 to 7 year.. The 
Committee has recommended that the Government of 
India should provide safety grant to Railways for 
achieving this target. I have informed just now that in 
the meeting hold by the hon. Prime Minister on 2nd 
July it was deCided to set up a separate railway safety 
fund of 17000 crore rupees. All the work which Is due 
will be taken up by utilizing this fund within next five 
to seven years. Provision for grant arising i8 made In 
the budget. For the sake of giving information to the 
hon. Member. I would like to tell that an outlay of 
2600 crore rupees has been made in the Budget of 
this year which is 21 percent more as compared to 
the outlay of previous year. A provision of 434 crore 
rupees has been made for signalling and 
telecommunications in the budget of this year which is 
25 percent more than the revised outlay of previous 
year. It is because rai/way is concemed about the 
safety aspect that it has taken and has been taking 
steps towards the implementation of the 
recommendations made by the Khanna Committee. The 
most important thing is that the setting up of a special 
railway fund will solve the condition of Railways to a 
large extent and Buta Singh ji will be relieved of his 
concern in this respect. 
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{EnglIsh] 

SHRI KHARABELA SWAIN: The Safety Departments 
In the Railways, especially in the Divisions, are not given 
any importance. At times, the Assistant Commercial 
Officers are being appOinted as Divisional Safety Officers. 
Will the Government think in terms of strengthening the 
Safety Department by giving them punitive powers like 
the Vigilance Department? 

{English] 

SHRI NITISH KUMAR: Though the vigilance 
Department is separate I fully appreciate the suggestion 
given by the hon. Member that we should further 
strengthen the safety organisation in Railways. The 
Government is making efforts in this directiol'l. The setting 
up of railway safety fund will also play a big role in 
strengthening the safety network in Railways. 

[Eng/lstl} 

SHRI K. FRANCIS GEORGE: Sir, I do not want to 
go Into the recommendations of the Khanna Committee. 
The hon. MInister has said that all the recommendations 
of the Khanna Committee are gOing to be implemented 
In a phased manner. A non-Iapseable fund to raise 
Rs. 17,000 crore is going to be set up. We have a very 
efficient Minister here in the person of Shri Nitish Kumar. 
Sir. I would like to pOint out that the response of the 
Railways to accidents is very bad. 

12.00 hrs. 

We have a very bad experience way back in 1988 
when a train accident took place at a place called 
Peruman where the train plunged into Ashtamundl Lake 
In which about 100 people died and several hundreds of 
people were wounded. The Railway Safety Commissioner 
made an inqUiry. What was the first result? He said that 
the ilcc,dent occurred due to a tornado ... (Interruptions) 

MR. SPEAKER: There is no time. 

SHRI K. FRANCIS GEORGE: This is a very important 
point. On the second inquiry, it was found that the 
aCCident occurred due to the defect of the tracks and 
wagons. What action has been taken against that 
particular Railway Commissioner who gave a wrong 
report? Is that gentleman still around in Railway service? 
I would like to know from the hon. Minister ... (lnt8n1Jptions) 

[T rans/ation] 

KUNWAR AKHILESH SINGH: Mr. Speaker, please 
allow an 'half an hour' discussion on it ... (Intsrruptions) 

{English] 

MR. SPEAKER: Question Hour is over. Mr. Minister. 
you may send the reply to the hon. Member. 

... (Interruptions) 

SHRI K. FRANCIS GEORGE: Sir, this is a very 
important question. 

MR. SPEAKER: He win send a written reply to you. 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

T and D Loaae. by SESa 

-164. SHRI RAMJEE MANJHI: 
SHRI SHIVAJI VITHALRAO KAMBLE: 

Will the Minister of POWER be pleased to state: 

(a) the transmission and distribution losses suffered 
by State Electricity Boards dUring 2000-2001; 

(b) whether these losses are more than double as 
compared to the developed countries; 

(e) if so, the details thereof; 

(d) whether the Union Government have directed all 
the State Governments to initiate action for improving 
distribution losses in the power sector; 

(e) if so, the details of reports sent by the State 
Governments in this regard to the Union Government; 
and 

(f) the steps being taken to reduce such losses? 

THE MINISTER OF POWER (SHRI SURESH 
PRABHU): (a) As per the information made available by 
SEBslEdsiUtilities to CEA. a statement-I indicating the 

T &0 losses from the year 1992-93 to 1998-99 In various 
SEBslEds is enclosed. 
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The estimated T&D losses for various SEBsiEds for 
the year 1999-2000 and 2000-2001 as per the Annual 
Aeport on the working of SEBs & Eds brought out by 
Planning Commission (June. 2001). are indicated in 
statement-II 

(b) and (c) In the developed countries these losses 
range between 6-12%. The losses for the country as a 
whole as compared to the losses of developed countries 
are given at statement-III. 

(d) to (f) All the State Governments have been 
directed to initiate action for reducing distributing losses 
in the power sector. Funds are being provided to the 
power utilities under the Accelerated Power Development 
Programme (APDP) for imprOVing distribution system and 
reduction of T&D losses. An amount of As. 1000 crores 
for R&M of thermal and hydro power stations and 
improvement 01 distribution systems was provided in the 
year 2000-2001. As. 1500 crores IS to be allocated to 
the utilities dUring the year 2001-2002. 

The steps being taken to reduce such losses are as 
under: 

The responsibility for the distribution of power rests 
with the State Governments/Electricity Boards. In order 
to reduce the T &0 losses Central Electricity Authority 
had issued Guidelines which Inter-alia provide for the 
following:-

• Upgradation of Operating voltages 

Reduction of length of L T lines 

• Location of Transformers near load centres 

• Adoption of low capacity transformers near 
consumer premises. 

Installation of shunt capacitors. 

Improvement in construction and operation 
techniques and 

• Systematic and methodical approach for planning 
and design of distribution system on long-term 
basis. 

Central ElectriCity Authority had also issued guidelines 
for conducting Energy Audit. These Guidelines lay down 
the procedure for conducting Energy Audit studies for 
identification of losses and reduction of the same. 

The Indian Electricity Act 1910 has been amended 
to make theft of energy and its abetment of cognizable 
offence with deterrent punishment upto 3 years 
imprisonment. 

In the Chief Ministers/Power Ministers' Conference 
held on 3.3.2001, it was resolved that State Governmentsl 
State Power Utilities would take the following steps to 
reduce technical and commercial losses: 

(i) Energy audit at aH 11 KV feeders wlR be made 
effective within the next 6 months and 
accountability fixed at the local level. 

(ii) An effective Management Information System for 
this purpose. will be made operational. 

(iii) On the basis of the above, an effective program 
will be launched for identifying and eliminating 
power thefts in the next 2 years. 

(iv) Full metering of all consumers will be completed 
by December 2001. Special efforts would be 
made to complete the programme. 

(v) The quality of power supplied especially in rural 
areas will be improved through the APDP. 

(vi) Commercial viability has to be achieved in 
distribution in 2-3 years through any or all of the 
following: 

Creating Profit centres with full accountability, 

Handing over of local distribution 10 

PanchayatslLocal BodleslFranchiseeslUs8rs 
Associations, wherever neC8888ry, 

Privatisation of distribution, 

Or any other means. 

(vii) Efforts by States, at inviting private investment 
in the power sector need to be focused towards 
the distribution sector. 

(viii) Current operations in distribution would need to 
reach break even in two years and achieve 
positive returns thereafter. 

In the MoU executed between Ministry of Power and 
State Governments. reduction of r&D Iosae&, metering 
and energy audit have been included and performance 
milestones indicated. 
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Statement-l 

Percentage Transformation, Transmission & Distribution losses (including commercial losses such as 
pifferage etc.) in SEBsiEDs 

Region/SEB/ED 1992-93 1993-94 1994-95 1995-96 1996-97 1997-98 1998-99· 

2 3 4 5 6 7 8 
-----_. 

Northern Region: 

Haryana 26.78 25.00 30.80 32.39 32.77 34.04 33.81 

Himachal Pradesh 19.51 18.31 18.21 16.09 18.02 20.13 20.13 

Jammu & Kashmir 48.28 45.69 48.74 47.52 48.27 49.95 47.07 

PunJab 19.24 19.37 16.70 18.49 19.10 18.94 16.83 

Rajasthan 22.74 25.00 24.78 29.27 26.28 26.41 29.43 

Uttar Pradesh 24.43 24.08 21.69 21.84 24.84 26.18 26.86 

Chandigarh 26.21 27.27 28.44 33.72 21.88 23.38 NA 

DVB (Deihl) 23.56 31.79 34.56 48.57 49.08 47.91 40.0 

Western Region: 

GUJarat 22.03 20.34 20.02 20.08 17.14 21.57 19.69 

Madhya Pradesh 21.35 20.26 19.61 17.84 19.24 19.58 20.92 

Maharashtra 17.83 16.22 16.33 16.95 16.55 18.75 18.14 

D&N Haveli 17.98 12.64 11.35 09.31 08.80 12.90 NA 

Goa 21.85 24.50 26.87 26.06 23.50 31.02 NA 
Daman & DIU 15.67 22.34 16.30 12.80 08.15 14.69 NA 

Southern Region: 

Andhra Pradesh 19.88 19.91 17.95 19.34 33.19 32.14 31.8 

Karnataka 19.55 19.55 19.41 19.06 18.73 19.31 30.08 

Kerala 21.95 20.00 20.05 21.12 20.59 18.73 17.75 

Tamil Nadu 17.50 17.18 17.11 16.19 17.65 17.29 16.9 

Lakshadweep 18.72 16.99 17.84 17.23 15.11 15.70 NA 

Pondicherry 15.31 15.80 15.00 16.54 17.38 13.56 NA 

Eastern Region: 

Bihar 22.00 20.35 19.76 15.91 25.31 16.26 23.0 

Orissa (GRIDCO) 25.25 22.43 23.03 24.17 50.15 SO.10 48.44 

Sikkim 22.55 22.60 21.22 16.47 29.24 22.87 
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2 3 4 5 6 7 8 

West Bengal 24.87 20.82 21.51 19.26 18.01 19.87 25.5 

A&N Island 23.62 23.71 22.38 19.25 19.15 20.59 NA 

North Eastern Region: 

Assam 21.41 22.44 24.18 26.91 25.97 27.32 23.0 

Manipur 22.35 23.92 25.30 24.85 22.95 21.09 NA 

Meghalaya 11.79 18.03 18.47 12.55 19.75 12.28 20.17 

Nagaland 27.26 33.45 36.12 35.17 26.81 29.79 NA 

Tripura 30.64 30.53 31.96 30.86 30.11 31.11 NA 

Arunachal Pradesh 32.32 42.04 45.30 37.12 32.62 34.10 NA 

Mizoram 29.04 31.89 29.76 25.18 34.35 46.84 NA 

All India (Utllitl.s) 21.80 21.41 21.13 22.27 24.53 24.71 25.12 

As reported by SEBs! Electnclty Deptt. and subject to change after reconciliation of Inter·State aa1e of energy and are proviliOnll. 

St.tement-II 
2 3 

r&D Losses as percentage of Availability 
Kerala 21.1 20.8 

SEBs/EDs 1999·2000 2000·2001 Tamil Nadu 16.7 16.5 

2 3 Pondicherry 13.3 13.0 

Haryana 27.0 25.0 Bihar 23.0 22.0 

Himachal Pradesh 17.6 17.3 Orissa (GRIDCO) 6.0 6.0 

Jammu & Kashmir 47.0 46.5 Sikkim 20.0 20.0 

Punjab 16.8 16.9 West Bengal 28.0 28.0 

Rajasthan 29.5 22.0 Assam 37.0 35.0 

Uttar Pradesh 25.5 25.0 Manlpur 40.0 30.0 

Delhi 47.0 45.0 Meghalaya 20.4 20.3 

Gujarat 19.6 19.4 Nagaland 28.5 29.2 

Madhya Pradesh 20.7 20.5 Tripura 28.0 28.0 

Maharashtra 17.0 16.7 Arunachal Pradesh 20.5 18.0 

Goa 24.3 24.0 Mizoram 42.5 40.0 
Andhra Pradesh 31.4 31.0 

Kamataka 30.0 30.0 
Note: The Iouea In 0IstrIbutl0n CornpMIu In Ort.a .. not 

Included In the HtImate •. 
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~t-l/l 

Percentage Transmission and Dit$fTibution Losses in Deve/oped Countries 

Country 1989 1990 1991 1992 1993 

Austria 7.19 7.34 7.44 7.15 7.59 

Belgium 5.64 5.82 5.59 5.51 5.60 

Canada 9.45 8.44 8.74 8.46 8.25 

Czechoslovakia 7.91 7.86 8.50 10.34 

Denmark 5.65 5.20 6.92 6.70 6.93 

Finland 5.64 5.10 5.04 5.48 5.01 

France 8.25 8.19 8.28 7.64 8.02 

Germany 5.45 5.17 4.87 5.08 
Greece 8.12 9.05 8.88 7.92 8.66 
Hungary 11.11 11.09 11.06 9.43 13.66 
Iceland 8.58 8.88 8.74 7.65 6.72 
Ireland 9.70 9.78 10.00 9.71 9.61 
Israel 5.06 5.22 5.43 5.06 4.65 
Italy 8.54 7.83 8.15 7.84 8.31 
Netherland 4.53 4.58 4.52 4.59 4.94 
Norway 8.53 7.49 7.40 7.51 8.13 
Poland 10.58 9.15 12.43 13.85 15.19 
Portugal 12.31 12.31 12.27 12.32 12.46 
Romania 6.16 8.96 10.16 10.85 11.25 
Spain 9.10 9.85 10.01 10.05 10.10 
Sweeden 7.20 6.98 6.57 7.25 7.72 
SWitzerland 8.03 7.97 7.97 8.03 7.98 
U S S R 9.45 9.32 

Russian Fed 8.84 8.98 9.53 9.26 
Ukraine 9.03 9.53 10.21 10.85 
Ukraineian SSR 8.50 

U.K. 8.53 8.39 8.80 7.49 1.85 
U.S.A. 5.70 9.93 7.93 8.40 8.66 
Uzbekistan 10.40 9.43 10.09 9.72 
Yugoslavia 9.89 10.25 
India@ 23.28 22.89 22.83 21.80 21.41 

Note/Source 
1. Fr)fTl Annual Bull.lln of Electric Energy Statistics for Europe. U.N. publication 
2. General Review publ/Jhed by Central Electricity Authority 
3. NA • Data nol availatJle/Not applicable 
4. fl!!For Financial Years 
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[Translation} 

Theft and Dacoltl.. In Train. 

'165. SHRI MANIBHAI RAMJIBHAI CHAUDHRI: Will 
the Mintster of RAILWAYS be pleased to state: 

(a) whether thfl Government are aware that cases of 
theft and dacoity in trains are increasing; 

(b) if so, the details of such incidents during the 
past one year; and 

(c) the action taken to ensure safety of passengers 
and their belongings? 

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR): (a) No, Sir. The information available with this 
Ministry indicates that the cases of theft and dacoity in 
trarns are showing a decreasing trend. 

(b) DUring the year 2000-2001, 106 cases of dacoity 
and 6924 cases of theft of passenger belongings were 
reported as compared to 109 cases of dacoity and 7259 
cases of theft of passengers belongings reported during 
1999-2000. 

(c) "Policing" being a State subject, prevention of 
crrme on Railways including running trains is the 
Constitutional res~ onsibility of the State Governments. 
However. the Railways have taken the following steps to 
check crime. 

1 . Accommodation is provided to the Govemment 
Railway Police Personnel for escorting the trains. 
Accommodation is also provided to Mobile Police 
Stations, on selected trains. 

2. Monitoring through CCTV and announcements 
through Public Address System are made at 
Important Railway stations to alert the travelling 
public against theft etc. 

3. Anti-social elements are removed from Railway 
premises and the trains by Railway personnel. 

4. Regular Coordination Meetings are held between 
the Railways and the Police Authorities to ensure 
adequate security to the passengers. 

5. Exchange of intplligence on crime and criminality 
IS done between the Railways and the Police 
Authonties. 

Improvement In Financial Condition 

'166. DR. ASHOK PATEL: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether any scheme has been formulated to 
improve the poor financial condition of the railways and 
to strengthen the railway safety system; 

(b) if so, the details thereof; and 

(c) the expenditure likely to be incurred on the said 
schemes? 

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR): (a) to (c) Yes, Sir. Railways are taking steps 
to improve the financial condition by increasing revenues 
and also by controlling expenditure. Earnings are expected 
to improve with increased economic activity coupled with 
aggressive marketing and improved service. Apart from 
this, Railways have also initiated steps to raise revenue 
by mobilising resources from non-traditional sources such 
as leasing of 'right of way' for laying Optic Fibre Cables, 
commercial utilisation of land and air apace and 
commercial publicity on rolling stock and station buildings. 
Measures have been taken to control expenditure by right 
sizing staff strength, improving staff productivity, asset 
utilisation, inventory management. fuel consumptinn and 
by ensuring austerity in areas such as travel, p..:bllcity, 
hospitality etc. Efforts are also being made to curb ioakage 
of revenue and piHerages. 

As regards Railway Safety, the 'Railway Safety 
Review Committee' in its interim report has recomrnended 
that the Central Government provide a one time grant of 
Rs. 15,000 Crores for rehabilitation of their o'"er-aged 
assets. The Govemment has agreed in principle to set 
up a Non-Lapseable Railway Safety Fund of Rs. 17,000 
Crores. The detailed modalities for sourcing and operation 
of fund are being worked out. 

{English} 

National Polley on Cooperative. 

*167. SHRI BIKRAM KESHARI OEO: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government have finalised any 
National Policy on Cooperatives; 

(b) if so, the salient features thereof; and 

(c) the time by which the policy is likely to be 
announced? 

THE MINISTER OF AGRICULTURE (SHRI AJIT 
SINGH): (a) and (b) The Government is finaliSing the 
National Policy on Cooperatives in consultation with 
the State Governments. The major thrust of the 
National Policy is to give greater functional autonomy 
to cooperatives, professionalisation of the management, 
democratic functioning and financial independence of 
cooperatives with a view to ensuring their greater 
viabili1y and efficiency. The Government role will be 
restricted to mainly timely holding of elections, conduct 
of audit etc. 

(c) The Policy is in an advanced stage of formulation 
and as such no time-frame can be given at this stage. 

Re.tructurlng of Railway. 

"168. SHRI E.M. SUOARSANA NATCHIAPPAN: 
SHRI A. VENKATESH NAIK: 

Will the Minister of RAILWAYS be pleased to slate: 
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(a) whether the Government have examined Dr. 
Rakesh Mohan Committee report on restructuring of 
Railways; 

(b) If so, the outcome thereof; 

(c) the action taken thereon; 

(d) whether the Government have undertaken to 
overhaul the organisational set up of the Railways/Railway 
Board: 

(e) If not, the reasons therefor and whether any staff 
has been or proposed to be declared surplus as a result 
thereof: and 

(f) If so, the number of posts to be surrendered! 
persons retired at various level? 

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR): (a) to (f) The Railway Expert Group headed by 
Dr. Rakesh Mohan has submitted an Interim Executive 
Summary of the Report on 17.2.2001. The Interim 
Executive summary is under examination by a Committee. 
The Expert Group is yet to submit its final report. 
Resturcturmg of the organisational set up will be 
conSidered alter receipts of final report. 

Railways have been undertaking rightsizing initiatives. 
The staff rendered surplus due to closure/shrinkage of 
acltvities are trained and redeployed in other areas where 
vacancies and need exist. 

State 

Andhra Pradesh 

Haryana 

Karnataka 

Name & Address of the mill 

2 

Madanpalle Spg. Mills Pvt. Chittoor. 

Pengune Textile, Hyderabad 

Shri Maruthi Textiles Ltd., Chittoor 

GTN Synthitics Ltd; Sirsa, 

Devangere Cotton Mills, Gadag, 

[Translation] 

Revival of Textile Milia 

·169. SHRI C.N. SINGH: 
SHRI MANIKRAO HODLYA GAVIT: 

Will the Minister of TEXTILES be pleased to state: 

(a) the names of textile mills declared sick/closed 
during each of the last three years, till date, and the 
number of workers affected as a result thereof, mill-wise! 
State-wise: 

(b) the reasons for closure of such mills; 

(c) the dues outstanding against the mills by way of 
salary etc. of the workers of these mills; 

(d) whether the Govemment have any scheme to 
revive the closed mills by selling its surplus land; 

(e) if so, the details thereof, State-wise; 

(f) whether the Government are cllntemplating to 
increase investment and ensure availability of loan for 
modemisation of textile mills; and 

(9) if so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA): (a) (There were 33 cotton/man-made fibre textile 
mills (Non-SSI, State-wise) which were reported closed 
during the last three years (from 1.6.1998 to 31.5.2001) 
and registered with BIFR. Details are as follows: 

(i) From 1.6.1998 to 31.5.1999, ~ total of 13 millE 
were closed as follows: 

No. of Workers 
affected 

3 

993 

154 

432 

801 

543 

Kerala 

Maharashtra 

Trivandrum Spinning Mills Ltd. Balaramapuram, 

Matulya Mills Ltd. Lower Parel, Mumbal 

280 

643 
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2 

rami Nadu Shree Janardana Mills Ltd. 
Singanallur. Coimbatore. 

Vasantha Mills Ltd. 
Singanallur, Coimbatore. 
Madhu Spg. & Wvg. Mill. Coimbatore 

Uttar Pradesh UPState Yam Co. Ltd. 
Meala. Allahabad. 

West Bengal Anantpur Textiles hd. 
Howrah 

Rajasthan Sagar Spg. & Wvg. Udaipur 

(II) From 1.6.1999 to 31.5.2000, • tot.1 of 14 mill. were eloNd •• followa: 

State 

Andhra Pradesh 

Gujarat 

Haryana 

Maharashtra 

Rajasthan 

Tamil Nadu 

Name & Address of the mill 

Shree Mfg. Co. Ltd.. Medak 

Madhu Textiles A'bad Ltd. 
Mehsana. 

Maheshwari Mills Ltd. 
Shahibaug Rd. Ahmedabad 
The Raipur Mfg. Co. Ltd. 
Saraspur Gate. Ahmedabad. 

B R 0 Textiles Ltd. Rewari, 

Kamala Mills Ltd. 
Lower Parel, Mumbai. 

Marathe Textile Mills 
Miraj. Sangli. 

Swan Mills Ltd. 
Sewaree, Mumbal. 

The Krishna Mills Ltd. 
Ajmer. 

Karur Mills Ltd. 
Chinnamalai, 

Ayyappan Textiles Ltd. 
Ramnathpuram 

Sri Nadiambal Textiles Mills 
Pudukkottal 

Neo Intax Mills Ltd. 
Dindigul 

Muruganathan Mills Ltd. 
Dhannapuri 

to Questions 38 

3 

400 

1327 

237 

1350 

1005 

275 

No. of Workera 
affected 

649 

925 

853 

2311 

64 

43 

734 

933 

431 

641 

323 

350 

113 

79 
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(III) From 1.6.2000 to 31.5.2001, a total of 6 mills were closed .s follows: 

AmJhrd Pradesh 

Haryana 

Orissa 

Tamil Nadu 

Name & Address of the mill 

Cuddapah Spg. Mills, 
Cuddapah 

Dumaraon Textiles Ltd. Buxar 

P.G. Textiles Mills Ltd. 
(Anand Cotspin Ltd.) Baroda 

Gee Kay Textiles Ltd, Hisser 

Orissa Textile Mills Ltd. 
Cuttack 

Veeraghava Textiles, 
Chengalput 

(b) The mills are closed for a variety of reasons. 
The main reasons for closure are -sickness, 
technological obsolescence, lack of modernisation, 
financial Crisis and labour problems. 

(C) to (e) The Government of India has enacted 
the Sick Industrial Companies (Special Provisions) Act, 
1985 and established the Board for Industrial and 
Financial Reconstruction (BIFR) for timely detection of 
Sick & potentially sick companies and for the speedy 
determination of preventive ameliorative and remedial 
measures which need to be taken in respect of such 
companies. The rehabilitation scheme sanctioned by 
BIFR also includes the outstanding dues of salary etc. 
of workers and mobilization of resources through selling 
of land by the promoters. However. dues outstanding 
by way of salary are not maintained by BIFR. 

(f) and (g) Government of India have launched 
the Technology Upgradation Fund Scheme (TUFS) 
w.e.f.. 1.4.99. for modernisation of textile and jute 
industry. for a period of 5 years. The scheme provides 
the reimbursement 01 5% interest on the loan 
sanctioned by the financial institutions and their co-
opted agencies to the eligible units. The scheme is 
being operated by the Nodal Agencies, viz., IDBI, SIDBI 
& 'FC!. As on 31st May, 2001. 953 applications were 
sanctioned loan of Rs. 4439 crore; and Rs. 2673 crores 
were disbursed. 

{English] 

011 Pool Deficit 

No. of Workers 
affected 

720 

1029 

260 

51 

3186 

319 

*170. SHRI GUTHA SUKENDER REDDY: 
SHRI Y.S. VIVEKANANDA REDDY: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the present oil pool deficit; 

(b) the reasons for increase in oil pool deficit and 
the corrective measures taken to check the deficit; 

(c) whether his Ministry has urged the Ministry of, 
Finance to reduce custom duty on crude oil and petroleum 
products to bring down oil pool deficit; and 

(d) if so, the reaction of the Finance Ministry in this 
regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI RAM NAIKY. (a) The estimated oil pool deficit 
as on 31-3-2001, was around Rs. 12,600 crore. 

(b) The position of the Oil Pool Account depends 
upon the international prices of crude oiVpetroleum 
products, variation In eXChange rate. demand of petroleum 
products in the country, domestic selling prices of 
controlled petroleum products (motor spirit, high speed 
diesel, kerosene for public distribution and domestic LPG) 
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etc. To contain the oil pool deficit, Govemment take 
various corrective measures which inter·alla, include 
corrections In the consumer prices of petroleum products, 
adjustment in rates of duties, etc. 

(c) Yes, Sir. 

(d) No decision has been taken as yet. 

Policy on Import of LNG 

·171. SHRI Y.V. RAO: 

DR. JASWANT SINGH YADAV: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Govemment have prepared lIquified 
Natural Gas Policy; 

(b) if so, the details thereof; 

(c) the time by which it is likely to be implemented 
and the countries from which LNG is likely to be imported; 

(d) whether the Govemment has now proposed that 
regulator will not fix any ceiling on import price of LNG; 

(e) whether his Ministry and Department of Economic 
Affairs have worked out the demand and supply position 
of LNG for the next 10 years while freezing location and 
sizes of all future LNG terminals; and 

(f) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI RAM NAIK): (a) to (f) On consideration of 
the recommendations of Group of Officers, the Committee 
of Secretaries in its meeting held on October 11,2000 
recommended formulation of an Integrated Liquefied 
Natural Gas (LNG) Policy covering various aspects 
including Regulation, LNG shipping and fiscal regime. A 
proposal in this behalf is under active consideration of 
the Government. 

Development of Inland Waterways 

·172. DR. RAGHUVANSH PRASAD SINGH: 
MOHO. SHAHABUDDIN: 

Will the Minister of SHIPPING be pleased to state: 

(a) whether the Government have formulated any 
policy to boost inland waterways activities with private 
participation in the country; 

(b) if so, the details thereof and the names of the 
private companies who have offered their services In this 
regard; 

(c) whether there is any proposal to amend the 
present Inland Waterways Authority of India Act, 1985; 
and 

(d) if so, the details thereof? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): (a) and (b) Yes, Sir The Govemment has 
formulated a policy package which envisages Inland 
Waterways Authority of India (IWAI) to enter into joint 
ventures with private sector, eqUity participation upto a 
maximum of 40% by Gov!. of BOT projects, tax exemption 
as available in infrastructure sector, enhancement in 
depreciation rate for inland vessles at par with the rate 
applicable to ocean going vessels. Vessels Building 
Subsidy of 30% for Ship owners for inland vessels built 
in Indian Shipyards and for levying minimum customs 
duty on imported eqUipment and machinery for the 
development of Inland waterways. Conferences to explain 
the salient features of the new policy to interested 
entrepreneurs have been held. The list of Companies 
that have shown interest In the IWT sector is enclosed 
as statement. 

(c) and (d) Yes, Sir. Necessary amendments to IWAI 
Act, 1985 have been proposed to empower IWAI to raise 
bonds from the market. to form Joint Venture with 
interested parties to encourage investment in this sector 
and for equity partiCipation by Gov!. in BOT projects. 

Stlltement 

Name of some of the Private and Public Sector 
Shippers/Carriers who have shown interest in fWT 

Sector 

1. Oswal Group of Companies 

2. J.P. Rewa Cement 

3. Prism Cement 

4. Cement Manufacturers ASBOCiation 

5. Indo-Gulf fertilizers 

6. Kundan Rice mills 

7. Ruehi Soya 

8. Jute Corporation of India 
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9. Hindustan Levers 

10. Numaligarh Refinery Ltd. 

11. Assam Oil Division 

12. Ralmahal Quartz and Sand 

13. Shn Behari Enterprises 

14. Aditya Fuels 

15. Pioneer Industries 

16. A.K. Enterprises 

17. Tea Merchants Association 

18. Patna Timber Merchants Association 

19. CONCOR 

20. NT PC 

21. OCC 

22. Vivada inland Shipping 

23. Shahi Shipping 

24. Chowgley Shipping 

25. Goa Barge Owners AsSOCIation 

26. Eastem Navigation 

Opening of Uninhabited lelande 

'173. SHRI SHIVAJI MANE: 
SHRI M.V.V.S. MURTHI: 

Will the Minister of TOURISM AND CULTURE be 
pleased to state: 

(a) whether there is a great potential to develop 
uninhabited Islands as a intemational tourist sports; 

(b) if so, whether the Government are planning to 
boost tourism in uninhabited islands; 

(c) if so. the details thereof and funds earmarked for 
the purpose. location-wise; and 

(d) the details of facilities to be provided in this 
regard? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) to (d) There is 
potential to develop uninhabited islands from tourism view 
point. This is, however, subject to clearance !rom 
Ministries of Environment & Forest and Home Affairs. 

Strategy to Attract Cargo and Freight 

·174. SHRI RAMSHETH THAKUR: 
SHRI ASHOK N. MOHOL: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether Railways have prepared any 
comprehensive marketing strategy for attracting cargo and 
freight in sufficient quantities; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) the reasons for in,dustries shying away from the 
railway for transporting of their products and raw materials; 
and 

(e) the steps taken by the Government to improve 
railway's eamings from freight? 

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR): (a), (b) and (e) Yes, Sir. Railways have already 
prepared a comprehensive marketing strategy for attracting 
cargo and freight. The broad strategies are briefly 
mentioned below: 

Bulk Traffic 

Special care to premier customers, freight rebate on 
incremental traffic. Station-to-Station rates, setting up of 
rail terminals by private entrepreneurs and setting up of 
warehousing facility near rail terminals, special lumpsum 
rates for movement in merry-go-round circuit over short 
stretches, launching the Freight Operations Information 
System (FOIS) to provide real-time information to 
customers, running time-tabled freight trains, etc. 

Non-Bulk Traffic: 

Attention to Multimodal traffic through Container 
Corporation of India Ltd. (CONCOR), Leasing out Brake 
Vans in passenger trains, leaSing out Parcel Vans, 
introduction of Chartered Parcel Express etc. 

(c) Does not' arise. 
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(d) Apart from Railways, freight traffic is moved by 
various modes such as trucks, pipeline, coastal shipping, 
etc:. Railways share In total freight traffic was high when 
roads, pipelines, shipping etc. were not developed. As 

vanous modes of transport developed in course of 
economic development, relative growth of rail transport 
has been moderate. In absolute terms, however, Railway 
freight traffic has grown steadily over the years. 

{Translation} 

Damage to Crops Due to Untimely Rains 

*175. SHRI AJAY SINGH CHAUTALA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government are aware that due to 
untimely rainfall during harvesting season of Rabi crops, 
foodgrains become wet and the farmers are forced to 
sell especially wheat, gram and mustard at throwaway 
price; 

(b) If so, the details of loss claused to the farmers 
by untimely rains in the Rabi season viz., April-May, 2001, 
State-wise; 

(c) the details of financial assistance provided to the 
farmers by the Central Govemment to Punjab, Haryana, 
Delhi and Rajasthan; 

(d) if not, the reasons therefor; 

(e) whether the Government propose to pay 
compensation to these farrnet'&; and 

(f) if so, the details thereof? 

THE MINISTER OF AGRICULTURE (SHRI AJIT 
SINGH): (a) to (f) The State Government of Haryana 
had informed that excessive rainfall and hailstorm 
during March-April 2001 had caused damage to various 
crops in the State and requested for special assistance 
amounting to Rs. 607.33 crores from the National 
Calamity Contingency Fund (NCCF), A Central inter-
ministerial team was deputed to the State of Haryana 
on 18th-19th May, 2001 to assess the situation. The 
situation as per the findings of the team was not such 
as would warrant provision of assistance from NCCF, 

which was possible only in case of calamity of 'rare 
severity'. The main demand of the affected fanners 
was for payment compensation, which was not 
admissible under the NCCF. Such a dispensation is 
available under the National Agricultural Insurance 
Scheme in areas where it has been made applicable. 
No proposal for financial assistance was received from 
the State Governments of Punjab and Rajasthan. 
However, requests were receIved from the State 
Governments for relaxation of prescribed specifications, 
as a result of adverse effect of unaeasonal rainfall on 
wheat stocks during procurement operations and 
standing crops in advanced stage of maturity. 
Accordingly, the Government of India allowed 
procurement of wheat with luster lost grains up to 
maximum extent of 50% in Punjab, and parts of 
Haryana with an instruction that the stocks with luster 
lost grains be disposed of on over riding priority 
keeping in view the poor storabillty of such stocks. 

As per latest information available, a record 
quantity of 20.62 million tonnes of wheat has been 
procured so far during the rabi marketing season 2001-
02 as against 16.27 million tonnes during corresponding 
period of last year. 3.30 lakh tonnes of mustard seeds 
has so far been procured during the rab! marketing 
year 2001-02 since the market prices came below the 
Minimum Support Prices (MSP) from April to third week 
of June. As the market prices of mustard seed 
increased beyond MSP during the third week of June. 
2001, the procurement was suspended. There has been 
no procurement of gram since the market prices are 
ruling higher than the Minimum Support Price. 

[English] 

Out.tandlng Due. of SEB. 

·176. SHRI SAHIB SINGH: 
SHRI SHANKERSINH VAGHELA: 

Will the Minister of POWER be pleased to state: 

(a) whether the Ahluwalia Committee HI up to review 
the position with regard to the pending power dues of 

State Electricity Boards (SEBs) have recommended to 
waive 50% interest and surcharge component of the total 
outstanding dues of Rs. 41,473 crores; 
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(b) il so, whether these recommendations have been 
examined and the views of the SEBs sought in the matter; 
and 

(c) If so, the reaction of the State Governments and 
SEBs to clear the outstandIng due? 

THE MINISTER OF POWER (SHRI SURESH 
PRABHU): (al Yes, Sir. 

(b) and (c) The report of the Expert Group was 
considered in the Empowered Group of Chief Ministers 
which endorsed the recommendations with minor 
modifications. Following this, a letter addressed to CMs 
of States and UTs urging them to initiate steps for 
Implementation of the scheme at the earliest. 

Viaa-on-Arrlval Scheme 

'177. SHRI VIJAY GOEl: 

SHRI PADAM SEN CHOUDHRY: 

Will the Minister of TOURISM AND CULTURE be 
pleased to state: 

(a) whether to attract tourists, a proposal is in hand 
to issue vlsa-on-arrival in the country; 

(b) if so, the details of the scheme and the time by 
which it is likely to be implemented; 

(c) whether the Impact of scheme on SecUlity risk 
has been assessed: 

(d) if so, the details thereof; and 

(e) the expected increase in tourist traffic with the 
Implementation of this scheme and the amount of foreign 
exchange proposed to be earned? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (8) to (e) In order 
to facilitate tourists and increase tourist arrivals the 
proposal of "Visa-on-Arrival" was taken up by the 
Department of r ourism lor consideration 0' the Committee 
of Secretaries in November, 2000. However, the Ministry 
01 Home Affairs did not agree to this proposal and 
therefore the scheme has not been implemented. The 
issue is being taken up at by the Minister 0' Tourism 
with the Minister of Home Affairs. 

Raising of Funds by IRFC 

*178. SHRI ANNASAHEB M.K. PATIL: Will the 
Minister of RAilWAYS be pleased to state: 

(a) whether the Indian Railways Finance Corporation 
proposes to raise funds from overseas market for its 
mandated borrowings; 

(b) if so, the details thereof; and 

(c) the present natIonal and overseas outstanding 
borrowing of IRFC? 

THE MiNISTER OF RAILWAYS (SHRI NITISH 
KUMAR): (a) and (b) Yes, Sir. The Indian Railway Finance 
Corporation Ltd. (IRFC) has availed an export credit of 
US Dollars 20.4 Million (about Rs. 96 orore) in May '2001 
from Export Development Corporation (EDC), Canada to 
finance the import by Ministry of Railways, of 10 numbers 
4000 Horse Power Diesel Electric Passenger Locomotives 
manufactured by General Motors Corporation, USA. There 
is no other proposal to raise funds from overseas market 
at present. 

(c) The outstanding borrowings of IRFC as on 
31.03.2001 are as under:-

Domestic borrowings- Rs. 12,730.36 erore 

Extemal borrowings - US Dollar 317.30 Million 

Japanese Yen 8.85 Billion 
Euro 19.53 Million 

Replacement of Track. 

·179. SHRI T.M. SElVAGANPATHI: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether more than 12,000 km of Railway tracks 
arel very old and over aged; 

(b) whether the Signalling gear at several hundred of 
stations are also very old and over aged; and 

(c) if so, t~e steps taken by the Railways to replace 
the over aged tracks and the signalling gears? 
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THE MINISTER OF RAILWAYS (SHRI NITISH 
I<UMAR): (a) Yes. Sir. About 12500 km of Railway track 
o~ Broad Gauge and about 5000 km on Metre Gauge 
and Narrow Gauge is over aged and due for renewal as 
on 0.1.04.2001. 

(b) Yes. Sir. At 2519 stations. Signalling gears are 
over aged. 

(c) Railway IS making all efforts to overcome the 
resource crunch to wipe out arrears of renewals of its 

assets. 

Repayment of Rail Bond 

'180. SHRI KIRIT SOMAIYA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the repayment of Rail Bond is completed: 

(b) whether many small investors have not received 
back the payment: 

(c) if so. the facts thereof; 

(d) the manner in which the railways are going to 
repay to the small investors: 

(e) whether the Railways have incurred heavy losses 
due to Its Investments in Canfina; 

(I) if so, whether the investment of the railways could 
not be recovered due to 1993 securities scam; and 

(g) the manner in which the railways are going to 
recover its money? 

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR): (a) Yes, Sir. All Railway Bonds which have 
matured have been redeemed on their reapec:tive due 
dates. 

(b) No. Sir. All investors in Railway Bonds have been 
repaid on the due dates. 

(c) Does not arise. 

(d) Sufficient funds are provided each year by Indian 
Railway Finance Corporation (IRFC) for meeting the 
repayment liabilities in tull. 

(e) No, Sir. Recovery of Indian Railway Finance 
Corporation's (IRFC) entire investment of Rs. 486.17 crore 
in Canbank Financial Services Limited (CANFINA), 
together with Interest thereon, have been fully secured 
through an agreement between IRFC and the CANFINAI 
Canara Bank. 

(f) and (g) Do not arise. 

(Trans/ation] 

Re.earch on Cardamom 

1627. SHRI PRAHLAD SINGH PATEL: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the number of scientists engaged in cardamom 
research wort<; 

(b) the benefits accrued from the achievement. in 
the above research wort<; 

(c) whether the scientists conducting research in this 
field have ever been sent abroad; 

(d) If so, the details of such visits during the last 
three years: 

(e) whether a delegation of the Spices Board had 
visited Latin America during the above period; 

(f) If so, the expenditure incurred thereon; 

(g) whether the requisite prior approval for the visit 
was taken from the competent authority; and 

(h) if not, the reasons therefor and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR. OEBENORA PRAOHAN): (a) Forty 
one scientists are engaged In Cardamom research in the 
country. 
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(b) Through systematic selection and evaluation. five 
high yielding varieties of Cardamom have been released. 
Protocol for mlcropropagation of small cardamom and 
Integrated pest and disease management has been 
worked out. 

(c) Yes. Sir. 

(d) Four sCientists of Spices Board. Mintstry of 
Commerce. Gochin were sent abroad. 

(e) No research delegation of Spices Board has 
vIsited Latin America. However. a business delegation 
has visited Lattn America during 13-22 June. 1999. The 
delegation was headed by Chairman. Spicees Board with 
two exporter members. 

(f) The expenditure incurred on the delegation is as 
follows: 

Airfare : Rs. 1,94.660/-
Expenditure: US Dollar: US Dollar 4786 

(9) All requisite prior approval was taken from the 
Ministry of Commerce. 

(h) Replies given above. 

Food Processing Industrl.s In Bihar 

1628. DR. M.P. JAISWAL: Will the Minister of 
AGRICUL TUF.lE be pleased to state: 

(a) whether the Govemment have formulated any 
policy to encourage establishment of food processing 
industries in Bihar; 

(b) if so, the details thereof; and 

(c) the number of food processing industries provided 
Central assistance during the last three years? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF FOOD PROCESSING INDUSTRIES OF THE 
MINISTRY OF AGRICULTURE (SHRI TH. CHAOBA 
SINGH): (a) and (b) Government has taken a number 
of steps to promote or to encourage establishment of 
food processing industries. Under the plan scheme of 
the Department of Food Processing Industries financial 

as.sistance is extended to cooperatives, non-
Government organizations, private industries etc. for 
the development of processed food sector. These 
schemes are project oriented and not state or area 
specific. 

(c) Financial assistance under the Plan Schemes of 
this Department has been extended to set up 10 food 
processing projects in the State of Bihar during the last 
3 years. In addition financial assistance for conducting 
seminars. Entrepreneurial Development Programme (EDP) 
and study has also been extended. 

Establishment of Apparel Parka 

1629. SHRI JAI PRAKASH: 
SHRI IQBAL AHMED SARADGI: 
SHRI G. MALLIKARJUNAPPA: 
SHRI G. PUTTA SWAMY GOWDA: 
SHRI R.S. PATIL: 

Will the Minister of TEXTILES be pleased to state: 

(a) the objective of setting up of AppareVTextile Par1<s 
in the country; 

(b) the details of project proposal received from the 
States for setting up of AppareVTextile parks. till date. 
State-wise; 

(c) the details of projects cleared by the Union 
Govemment, location/State-wise; 

(d) the funds allocated and released therefor. till date. 
project-wise; and 

(e) the time by which the said projects are likely to 
be completed. project-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) A 
Scheme titled "Apparel Park for Exports" has been 
announced in the Union Budget 2001-02. The objectives 
of the scheme are as under.--

(i) To give a focussed thrust to setting up of modern 
apparel manufacturing units of international 
standards in clusters of excellence which will 
work as one-stop-shop for reputed international 
buyers. 
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(ii) To give fillip to domestic production to meet 
competition from imports and to promote exports 
in thIS sector. 

(b) and (c) In anticipation of launch of the Scheme, 
project proposals for setting up of Apparel Parks had 
earlier been received from a few State Governments like 
that of Uttar Pradesh and Karnataka. However, these 
proJect proposals would need to be reformulated keeping 
In view the gUidelines to be framed under the Scheme, 
which are yet to be finalised. 

(d) and (e) Do not arise, in view of above. 

{English] 

Drought Condition. In J&K 

1630. SHRI SUBODH ROY: 
SHRI MAHBOOB ZAHEDI: 

Will the Mintster of AGRICULTURE be pleased to 
state: 

(a) whether the prevailing drought conditions has 
severely affected the agricultUre and horticulture throughout 
the J&K State With the result that Rabi crop especially 
wheat, fodder and vegetables have suffered heavy losses; 

(b) if so, whether the water resources have also 
dehydrated and the water table had gone down; and 

(c) If so. the steps taken by the Central Govemment 
in thiS regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) and 
(b) Government of Jammu & Kashmir has informed that 
crops like wheat. pulses, oilseeds, fodder, vegetables etc. 
durtng Rabl season 2000-2001 were severely affected by 
drought In several districts of the State. Availability of 
water tor Irrigation and drinking purposes also came under 
strain. 

(c) The primary responsibility of dealing with natural 
calamities including drought rests with the State 
Governments. The main source of financing relief 
expenditure is the Calamity Relief Fund (CRF) for which 
75% share is contributed by the Central Govemment. 
For major calamities, where amounts in the CRF do not 
suffice, assIStance is admissible from the National Calamity 

Contingency Fund (NCCF). These arrangements are in 

accordance with the award of the Eleventh Finance 
Commission (EFC). Apart from releasing the first 
instalment of the Central share of CRF for 2001·2002 
amounting to Rs. 13.74 crores, a special 888Istance of 
Rs. 23.20 crores has also been sanctioned from the 

NCCF. 

Import Duty on Ca.h Crop. 

1631. SHRI ABUL HASNAT KHAN: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Union Government propose to raise 
the import duties on rubber. coconut and other cash crops 
to the maximum level in view of the lifting of quantitative 
restrictions on imports: 

(b) whether the Union Government also propose to 
negotiate with the WTO lor declaration of coir as 
agricultural product instead of industrial product; 

(c) if so, the time by which coir is likely to be 
declared as agricultural product; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) There 
is no proposal at present to raIse the import duty on 
these items. 

(b) and (c) In its initial negotiating propo&als submitted 
to the World Trade Organisation (WTO) for the mandated 
negotiations under the Agreement on Agriculture, India 
has stressed the need for the rationalization of the product 

coverage of the Agreement by including primary 
agricultural commodities like coiro The laid mandated 
negotiations are under way. 

(d) Question does not arise. 

(Trans/ation] 

Power Supply In U.P. 

1632. RAJKUMARI RATNA SINGH: Will the Minister 
of POWER be pleased to state: 

(8) whether power is not being supplied to Uttar 
Pradesh 88 per Ita demand; 
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(b) It so, the steps taken by the Government to 
ensure power supply to Uttar Pradesh as per its demand; 
and 

(C) the extent by which the Government has got 
success in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Dunng the 
penod April-June, 2001, the energy requirement in U.P. 
was 11505 MU while availability was 10297 MU showing 
a shortage of 10.5%. 

(bj and (c) The power shortage in U.P. is attributable 
mainly to low generation from its own sources and 
financial crunch limiting its paying capacity for purchase 
of adequate power against its entitled share from the 
central sector stations in the Northern Region. As a result, 
the state's firm shares from some of the central projects 
having high energy cost had been diverted to other 
constituents of the region. The following steps have been 
taken to enhance power availability In the State: 

(I) out of the diverted shares of 460 MW, 300 MW 
has been restored to U.P. w,e.f. 3.2.2001 at their 
request. 

(ii) U.P. has been allocated 14% out of unallocated 
central share from central sector power stations 
In the Northern Region. 

(Iii) UP has also been given 100 MW out of the 
power Imported from Eastern Region to Northern 
Region. 

The energy and peak shortages in U.P. have reduced 
10 about 11 % and 13% respectively during April-June, 
2001 as compared to corresponding shortages of 13% 
and 14% dUring the same period in last year (April-
June, 2000). 

[English] 

Setting up of Energy Parks In the Country 

1633. SHRI T. GOVINDAN: Will the Ministry of NON-
CONVENTIONAL ENERGY SOURCES be pleased to 
state: 

(a) whether the Government have any scheme to 
help State Governments to set up "Energy Parks· in the 
country; 

(b) if so, the details thereof; and 

(c) the details of States assisted under this scheme 
during the last three years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI M. 
KANNAPPAN): (a) and (b) Yes Sir. An Energy Park 
Scheme under Special Area Demonstration Programme 
is under implementation for setting up of energy parks in 
the States. Energy Parks are set up at educational 
institutions and at institutions where there is large inflow 
of public with the main objective to create awareness 
and give publicity amongst the students, teachers, rural 
and urban masses to the extent possible about the use 
and benefits of the renewable energy systems and 
devices. As per the guidelines of Energy Park Scheme, 
the energy park projects are sanctioned to the Institutions 
through State Govemment Nodal Agencies/Departments. 
Central Grants-in-aid are provided to the State 
Government Nodal Agencies/Departments towards 
procurement of energy systems and devices and for their 
installations. 

(C) A total of 26 States/UTs i.e. Andhra Pradesh, 
Assam, Bihar, Delhi, Goa, Gujarat, Haryana, Himachal 
Pradesh, Jammu & Kashmir, Kamataka, Madhya Pradesh, 
Maharashtra. Manipur, Meghalaya, Mizoram, Nagaland, 
Orissa, Punjab, Rajasthan, Sikkim, Tamil Nadu, Tripura, 
Uttar Pradesh, West Bengal, A&N Islands and Chandigarh 
have been assisted during the iast three years under 
Energy Park Scheme. 

[Trans/ation] 

Cut In Power Supply 

1634. DR. LAXMINARAYAN PANDEYA: Will the 
Minister of POWER be pleased to state: 

(a) whether Madhya Pradesh Electricity Board has 
failed in making timely payment to NTPC; 

(b) if so. whether the NTPC can effect a cut in 
power supply to M.P. Electricity Board; and 

(c) if so, the details thereol? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Yes, Sir. 
The outstanding payments by Madhya Pradesh State 
Electricity Boaro (MPSEB) tor energy supplied by NTPC, 
as on 30.6.2001 works out to Rs. 1742.87 crores. MPSEB 
has been detaultlng in payments to NTPC. as indicated 
below: 

(Rs. in Crores) 

Year Billing Payments Shortfall 
-------
1997-98 1352.64 1302.82 49.82 

1998-\19 1666.10 1505.97 160.13 

1999-2000 1980.80 1690.57 290.23 

2000-2001 2143.26 1559.63 583.63 

April 2001 192.65 100.00 92.65 

May 2001 194.02 100.00 94.02 

June 2001 189.35 100.00 89.35 

(b) ano (C) In case. MPSEB. fails to make payments, 
NTPC can effect a cut in its power supply based on the 
provIsions of Bulk Power Supply Agreement entered 
between NTPC & MPSEB as well as the Power Purchase 
Agreemenn; signed on 8.11.1998 by MPSEB with NTPC. 
Following notice for Regulation of Power supply by NTPC, 
MPSEB has Increased its Letter of Credit for purchase of 
power from Rs. 100 crore per month to Rs. 120 crores 
per month and Indicated its willingness to settle 
outstanding dues. 

[EnglIsh] 

Setting up of Yarn Depot at SIrclll8 

1635. SHRI K. YERRANNAIDU: 
SHRI Y.S. VIVEKANANDA REDDY: 

Will the Minister of TEXTILES be pleased to 
state: 

(a) whether In order to ensure timely supply of cone 
yarn for the powerloom weavers at SircHla, the National 
Textile Corporation has agreed to set up a separate yam 
depot at Sircilla; 

(b) whether It has been proposed that the yam will 
be supplied to weavers at the mill gate price; 

(c) whether the technical team of NTC visited Sircilla 
to identify suitable premISes to locate the yam depot; 

(d) whether the Government have also accepted for 
concession on sales tax of the yam to be supplied through 
NTC depot; and 

(e) if so, the details thereof and the time by which 
this depot is likely to start functioning? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) Yes 
Sir, as a special case, NTC has set up a separate yarn 
depot at Sircilla. 

(b) The yarn is being supplied to the weavers at 
Depot price. 

(c) Yes, Sir. 

(d) State Govemment has agreed in principle to grant 
exemption of sales tax. 

(e) The depot has already started functioning w.e.f. 
1.6.2001. 

{Translation] 

Subsidy to Farmers for Drip Irrigation 

1636. SHRI SURE:SH CHANDEL: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Union Government provide subsidy 
to the farmers for adopting drip irrigation system; 

(b) if so, the details thereof; 

(c) the area of land Irrigated by the drip irrigation 
system in the country and the amount of subsidy provided 
during 2000 and 2001 so far, State-wise with particular 
reference to Himachal Pradesh; 

(d) whether only big larmers are getting the benefit 
under the said scheme; and 

(e) if not, the facts thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) and 
(b) The Government has been providing subsidy 0 500/. 
of the total coat of the drip irrigation system to the SmaJI. 
Marginal, Scheduled Caste, Scheduled Tribes and women 
farmers and 35% of the total cost to other category 
farmers under the Centrally Sponsored Scheme on 
Development of Horticulture through Plasticulture 
Interventions. With effect from October 2000, this Scheme 
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was amalgamated under the Centrally Sponsored Scheme 
on Macro Management in Agriculture - Supplementation! 
Complementation of States' Efforts through Work Plans. 

(c) The target fixed tor drip irrigation under the 
Plasllculture Scheme during the year 2000-01 and the 
amount earmarked for different States under the Scheme 
IS given in the enclosed Statement. An amount of 
Rs. 5.19 lakhs was provided to Govemment of Himachal 
Pradesh dUring the year 2000-01 under the Plasticulture 
Scheme tor covering 15 hectares under drip irrigation 
and 4 hectares under drip demonstration. The State 

Government covered an area of 84.23 hectares under 
drip irrigation for which subsidy assistance of Rs. 16.51 
lakhs was provided to the farmers. An amount of 
Rs. 34.50 lakhs have been eannarked by the Government 
of Himachal Pradesh in the Work Plan during 2001-02 
for covering 200 hectares under drip irrigation and 10 
hectares under drip demonstration in the State. 

(d) and (e) No, Sir. Under the Scheme, at least 25 
per cent of the assistance is to be provided to Small, 
Marginal, Scheduled Castes and Scheduled Tribes. 
farmers. 

Statement 

(Area in Ha., Rupees in lakh) 

State Drip Installation Drip 

SC/ST/SlMlWomen General Total Demonstration 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 

GUlarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Phy. 

2 

500 

15 

10 

10 

10 

650 

80 

10 

10 

1000 

300 

300 

1300 

30 

20 

20 

25 

Fin. Phy. 
T. Cost 

3 4 

112.50 

4.28 

2.85 

2.60 

2.60 

146.25 

20.80 

2.85 

2.85 

225.00 

67.50 

78.00 

292.50 

8.55 

5.70 

5.70 

7.12 

50 

o 
o 
5 

5 

180 

25 

5 

5 

100 

50 

100 

100 

o 
o 
o 
o 

Fin. 
Total 
Cost 

5 

8.00 

0.00 

0.00 

0.91 

0.91 

28.80 

4.55 

1.00 

1.00 

Phy. 

6 

Fin. 
Total 
Cost 

7 

Fin. Phy. 
Central 
Share 

8 9 

550 120.50 108.45 10 

15 4.28 4.28 2 

10 2.85 2.85 2 

15 3.51 3.16 2 

15 3.51 3.16 4 

830 175.05 157.55 20 

105 25.35 22.82 10 

15 3.85 3.47 4 

15 3.85 3.47 4 

18.20 1100 243.20 218.88 15 

5 

5' 

8.00 350 75.50 67.95 

18.20 400 96.20 86.58 

16.00 1400 308.50 277.65 

0.00 

0.00 

0.00 

0.00 

30 

20 

20 

25 

8.55 

5.70 

5,70 

7.12 

8.55 

5.70 

5.70 

7.12 

10 

4 

4 

4 

4 

Fin. 

10 

Total 
Fin 

11 

3.40 111.85 

0.86 5.14 

0.86 3.71 

0.78 3.94 

1.56 4.72 

6.80 164.35 

3.90 26.72 

1.72 5.19 

1.72 5.19 

5.10 223.98 

1.70 69.65 

1.95 88.53 

3.40 281.05 

1.72 10.27 

1.72 7.42 

172 7.42 

1.72 B.B5 
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Onssa 

Rajasthan 

S,kkim 

Tam,1 Nadu 

Tripura 

UP (Plains) 

UP (Hills) 

W Bengal 

10 

60 

2.60 

15.60 

500 130.00 

10 2.85 

500 112.50 

50 

300 

10 

5 

14.25 

78.00 

2.85 

1.30 

Sub Total States 5735 1348 

A&N Islands 

Chandigarh 

D&N Haveli 

Delhi 

o & Diu 

L Dweep 

Pondicherry 

Sub Total UTs 

Total 

[EnglISh} 

o 
o 
5 

5 

3 

3 

3 

19 

5754 

0.00 

0.00 

1.30 

1.30 

0.78 

0.78 

0.78 

4.94 

1353 

2 3 

10 

30 

150 

5 

100 

o 
50 

10 

5 

4 

1.82 

5.46 

27.30 

1.00 

16.00 

0.00 

9.10 

2.00 

0.91 

985 169.16 

o 
o 
2 

2 

2 

o 
2 

8 

993 

0.00 

0.00 

0.36 

0.36 

0.36 

0.00 

0.36 

1.46 

171 

Macro Management ot Agriculture 

1637. SHRI SAMAR CHOUDHURY: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the aims, objectives and role of Macro 
Management of agriculture and the manner in which the 
States are provided assistance to their work plan, 
objectives and targets; 

(b) whether the regional priorities are likely to be 
taken up for identifying the areas under the Macro 
Management with a view to integrate an schemes of the 

same nature under control and monitoring of the States; 
and 

5 

20 

90 

650 

15 

600 

50 

350 

20 

10 

6 

4.42 

21.06 

157.30 

3.85 

128.50 

14.25 

87.10 

4.85 

2.21 

7 

3.98 

18.95 

141.57 

3.47 

115.65 

14.25 

78.39 

4.37 

1.99 

8 

2 

6 

10 

4 

10 

2 

5 

o 
2 

9 10 

0.78 4.76 

2.34 21.29 

3.90 146.47 

1.72 5.19 

3.40 119.05 

0.86 15.11 

1.95 80.34 

0.00 4.37 

0.78 2.77 

11 

6720 1516.76 1369.93 150 

o 
o 
2 

3 

2 

2 

2 

56.36 1426.29 

o 
o 
7 

7 

5 

3 

5 

27 

6747 

0.00 

0.00 

1.66 

1.66 

1.14 

0.78 

1.14 

6.40 

1523 

0.00 

0.00 

1.66 

1.50 

1.14 

0.78 

1.03 

6.12 

1376 

0.00 0.00 

0.00 0.00 

0.78 2.44 

1.17 2.67 

0.78 1.92 

0.78 1.56 

0.78 1.81 

11 4.29 10.41 

161 60.65 1436.69 

(c) the tenns and conditions to be followed by the 
Central and States under the Macro Management 
programme? 

THE MINISTER OF STATE OF THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) to 
(c) Macro Management Scheme aims at all round 
development in agriculture through Work Plans prepared 
by States. The benefits, apart from better targeting of 
scarce financial resources, Include: 

reflection of local needs and crop/region epeciflc 

priorities; 

greater flexibility and autonomy to Stat .. ; 

optimum utilization of scarce financial resourc.e; 

removal of regional imbalances. 
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Integration 01 Central Schemes will weed out 
duplication and enhance the productivity of the support 
progr amrnes and accord greater flexibility to State 
Governments to develop and pursue activities on the basis 
01 regional priorities. The Central Government will 
supplernenUcomplement the State Govemments' efforts 
through regIonally differentiated Work Plans comprising 
crop/area/larget group specific interventions, formulated 
In an Interactive mode and implemented In a SPirit of 
partnership with the States. 

The outlay of the Work Plan would be shared by the 
Centre and the States in the ratio of 90: 1 O. In the case 
01 North·Eastern States, however, the entire expenditure 
will be borne by the Government of India. Central 
assistance lor Work Plans will be in the ratio of 80% by 
grants and 20% by loans. The Scheme was started in 
November. 2000. 

PCRA 

1638. SHRI J.S. BRAR: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the annual amount spent on administration and 
on research in Petroleum Conservation Research 
Association during the last three years; 

( I) Administration 

(II) Rosearch related activities & studies:-

Field Activities 

Mass Awareness 

Sl)onsored Research and Development 

Sub Total 

(b) 

Annual Savings 

Yoar Quantity of oil in Value in 
'000 tonnes Rs. (Crores) 

1998·99 271 186 

1999·2000 374 380 

2000·2001 326 349 

(b) the details of achievements of PCRA in terms of 
savings in consumption of petroleum products during the 
last three years; 

(e) whether the Government propose to merge PCRA 
with R&D Division of one of the Public Sector Undertaking; 
and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) Information is in the enclosed statement. 

(c) and (d) No, Sir. The Expenditure Reforms 
Commission in its 6th Report to the Hon'ble Finance 
Minister has rather stated that the Govemment has a 
very good structure in the form of PCRA to take care of 
conservation activities. 

St.tement 

(a) Annual amount spent on Administration and on 
research in Petroleum Conservation Research Association 
during the last three years are as given below: 

(Rs. in Lakhs) 

1998-1999 1999-2000 2000-2001 

146.71 182.98 189.99 

213.51 238.04 202.98 

257.64 466.26 574.01 

20.30 2.46 14.65 

491.45 706.76 791.64 

Closure of Power SbJtlon 

1639. SHRI BASU DEB ACHARIA: Will the Minister 
of POWER be pleased to state: 

(a) whether Rajghat Power Station and one unit of 
8adarpur Thermal Power Station has been closed during 
the current summer season; 

(b) if so, the reasons theretor; and 
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(c) the time by which these units are likely to 
resume their normal functioning? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (8) to (c) 
Out of the two units (67.5 MW each) of Rajghat Power 
StatIOn. Unit No. 1 was closed for scheduled 
overhauling with effect from 19.3.2001. The unit started 
generation on 27.5.2001 and was stabilized on 
14.6.2001. Unit No.2 developed some technical fault 
on 19.5.2001 which was rectified and synchronized on 
21.6.2001. This unit has been taken for overhauling 
now and IS expected to resume operation by the 3rd 
week of September, 2001. 

In the case of Badarpur Thermal Power Station, 
Unit No. 4 (210 MW) was closed due to annual 
overhauling, for better availability and sustainability of 
generation. w. e. f. 29.3.2001 to 26.4.2001. The Unit 
resumed normal functioning w.e.f. 26.4.2001. 

Introduction of Urban Haate 

1640. SHRI K.E. KRISHNAMURTHY: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Government propose to introauce 
more urban haats on the analogy of "Dilli Haats" in 
vanous parts of the country to help craftsmen to sell 
their handicrafts: 

(b) If so, the details thereof, location-wise; and 

(C) the other steps proposed to improve the plight 
of craftsmen In textile industry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) and 
(b) Yes. Sir. With a view to providing permanent 
marketing Infrastructure to the artisan community, a 
new plan scheme titled "Setting up of Urban Haats· 
was launched during the 9th Plan. The scheme 
envisages setting up of Haats on the pattern of Dilli 
Haat. 18 such haats were proposed to be set-up during 
the 9th Plan itself at commercially important and tourist 
Oriented urban centres in the country, out of which 10 
have already been sanctioned at Ahmedabad, Agra, 
Bhubaneswar. Calcutta, Ranchi, Karnal, Jammu, 
Tirupathi, Allahabad and Bhopal. The scheme allows 
for allotment of built up stalls to artisans, on fortnightly 
rotation basis. In the Haats, artisans will get opportunity 
for direct sale of their products to the consumers 
without involving any middlemen. 

(c) The steps taken/proposed to be taken to improve 
the plight of craftsperson include:- training for skill 
upgradation: marketing development support; identification 
of important craft clusters and their sustainable 
development through an integrated package of assistance; 
revival of languishing crafts; design and technology 
upgradation: selting up of Craft Development Centers and 
Common Facility Centers; setting up of worksheds and 
worksheds-cum-housing etc .. 

[Translation] 

LPG AgencleliPetro' Pump. In MP 

1641. SHRI PUNNU LAL MOHALE: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether new LPG agencies and petrol pumps 
are proposed to be opened during 2001-2002 in Madhya 
Pradesh, district-wise; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) At present, 304 LPG distributorships ald 122 Retail 
Oullets are pendIng for commissioning by Public Sector 
Oil Marketing companies under various Marketing Plans 
in the State 01 Madhya Pradesh. The selection is made 
in a phased manner and it may not be possible at this 
stage to indicate the exact number of allotments for Retail 
Oullets and LPG distributorships during 2001-2002, 

{English] 

Deployment of AgrIculture Sclentlet. for Non-
ScientifIc Work. 

1642. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Govemment are aware that mOlt of 
the scientists in Indian Council of Agricultural Research 
have been deployed for non-scientific works that are 
purely meant for administrative wing resulting in sharp 
decline in research activities; 

(b) if 80, the reaSOll8 therefor; 

(c) the total number of scientist. deployed in 
administrative wings; and 
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(d) the steps taken to remedy the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUL lURE (DR. DEBENDRA PRADHAN): (a) to (d) 
The Inlormatlon IS being complied and will be placed on 
the Table 01 the House. 

Development of Ram Mandlr at 
Ramtek In Maharashtra 

1643. SHRI SUBODH MOHllE: Will the Minister of 
TOURISM AND CUL lURE be pleased to state: 

(a) whether the Union Government have tumed down 
the proposal of beautification and conservation of Ram 
Mandir at Ramtek forwarded by Maharashtra Tourism 
Development Corporation (MTDCL); 

(b) II so. the details of the proposal made by MlDCL; 
and 

(c) the reasons for turning down the proposal? 

THE MINISTER OF TOURISM AND MINISTER OF 
CUL lURE (SHRI ANANTH KUMAR): (a) Every year State 
Governments including Maharashtra bring a list of 
proposals for prioritisation by Government of India. These 
proposals are discussed with representatives of the State 
Governments based on availability of financial resources 
and tourism potential of the projects. The proposal for 
beaullficatlon and conservation of Ram Mandir at Ramtek 
was nol prioritised in the context of the priorities of other 
projects proposed by Government of Maharashtra in view 
of the resource constraints. 

(b) The proposal of the Government of Maharashtra 
did not contain full details of the project for beautification 
and conservation of Ram Mandir at Ramtek since they 
are not required to spell out full details at the prioritisation 
stage. 

(c) The priorities were given to other projects 
proposed by Government 01 Maharashtra in consultation 
With the representatives of the State Governmellt and 
resource constraints of the Government of India. 

Enquiry Report of Gal .. 1 Train Accident 

1644. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of RAILWAYS be pleased to refer to the reply 
given to Unstarred Question No. 1791 dated March 8, 
2001 regarding enquiry report on Gainl Train Accident 
and state: 

(a) whether the Government have examined the 
recommendations made by the Ray Commission on Gaisal 
train accident; 

(b) if so, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI 
O.RAJAGOPAL): (a) Yes, Sir. 

(b) and (c) A statement is attached. 

Ststement 

The Inquiry Commission headed by Shri Justice G.N. 
Ray, retired Judge of Supreme Court of India, was 
appOinted to inquire into the accident at Gaisal station of 
Katihar DiviSion of Northeast Frontier Railway has 
submitted its report on 28.1.2001. As per findings of the 
Commission the accident occurred due to "Failure of 
Railway Staff'. 

Action agaist the staff & officers, as recommended 
by the Commission has been initiated as per Discipline 
and Appeal Rules. The Commission has' made a total of 
21 recommendation of which 18 have been accepted. 

Ports Handling Container Ships 

1645. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of SHIPPING be pleased to state: 

(a) the names of ports which are handling container 
ships; 

(b) whether there is any plan to develop more ports 
to handle container ships; and 

(c) if so, th'e number of ports identified for its 
development? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV): (a) 
Amongst the major ports, Kolkata, Haldia, Vlsakhapatnam, 
Chennai, Tuticorin, Cochin, Mormugao, Jawaharlal Nehru 
and Mumbai Ports are handling container ships. 

(b) and (c) No, Sir. However. containers handling 
facilities need to be modernized and augmented 
continuously to cater to the increased traffic volumes and 
various Port Trusts are taking steps in this regard. 
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Bangalore Division of Southern Railways 

1646. SHRI IQBAL AHMED SARADGI: 
SHRI G. MALLIKARJUNAPPA: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Bangalore Division of Southern 
Railways has taken some measures to compete with the 
private tour operators as a part of new marketing 
strategies: 

(b) if so, the details thereof; and 

(c) the extent to which these measures are likely to 
help the Railways for improving the marketing strategies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI 
O.RAJAGOPAL): (a) Yes, Sir. 

(b) A special effort has been made by Bangalore 
DiviSion to provide Bus Service on arrival of trains through 
Kerala Transport Corporation. 

(c) These measures greatly Improve the passenger 
satisfaction. 

Gauge Conversion of Qullon-Tlrunelvell-
Tlruchendur Rail Une 

1647. SHRI G.M. BANATWALLA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the present status of the progress made regarding 
gauge conversion of Quiton-Tirunelveli-Tiruchendur Rail 
line; 

(b) whether no work has been taken up so far in 
Kerala stretch; 

(c) if so, reasons therefor; and 

(d) the time by which the conversion work of said 
rail line In Kerala is likely to be started and completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI 
O.RAJAGOPAL): (a) to <c) The earthwork and bridges on 
Virudhunagar-Tenkasi-Tirunelveli-Tiruchendur are in 
progress. Final location survey to ease gradient and sharp 
curves suillng for BG has been completed between Quilon 
and Punalur and is in progress on Punalur-Tenkasi 
section. 

(d) The work is being progressed 88 per availability 
of resources. No target date has yet been fixed for 
completion of this project. 

Completion of Bankura-Damodar River 
Railway Project 

, 648. SHRI SUNIL KHAN: Will the Minister of 
RAILWAYS be pleased to state: 

(8) whether Bankura-Damodar River Railway project 
is on the way of completion; 

(b) if so, the time by which the said project Is likely 
to be commissioned; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI 
O.RAJAGOPAL): (a) No, Sir. However, the work is in 
progress. 

(b) No target date for completion of the project has 
yet been fixed. 

(c) The work is being progressed a8 per the 
availability of resources. 

(T rans/ation J 

Agricultural Unlveraltles In Bihar 

1649. SHRI RAM PRASAD SINGH: 
KUNWAR AKHILESH SINGH: 

Will the Minister of AGRICULTURE be pleased to 
state: 

<a> the number of Agricultural Universities Ht up In 
the country 80 far, State-wise and location-wise; 

(b) whether the Govemment propose to aet up some 
more agricultural universities in the near future; and 

(c) if so, the details thereof, State-wise and location-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR. DEBENDRA PRADHAN): (a) There 
are In all 30 State Agricultural Universities, one Central 
Agricultural University and five Deemed to be UniYer&ities. 
State and location-wise details of the universities are given 
in enclosed statements I & II. 
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(b) No. Sir. 

(c) Question does not arise. 

St.tement·' 

The Number of St.te-wise Agncultural Universities 
In the Country 

S.No. State Number of State Agricultural 
Universities as Recognised 

by the I.CAR. 

2 3 

1. Andhra Pradesh (one) 

2. Assam (one) 

3 Bihar (one) 

4 Chhattlsgarh (one) 

5. GUlarat (one) 

6. Haryana 1 (one) + 1 (one) = 2 
(Two) 

S.A.U. + D.U. 

7. Himachal Pradesh 2 (two) 

8 Jammu & Kashmir 2 (two) 

9. Jharkhand 1 (one) 

10. Karnataka 2 (two) 

11 . Karata (one) 

12. Madhya Pradesh (one) 

13. Maharashtra 4 (four) + 1 (one) = 5 
(five) 
S.A.U.'s + D.U. 

14. Mampur (Central University) 

15. N.C.T. of Deihl (D.U.) 

16. Orissa (one) 

17. Punlab (one) 

18. Rajasthan 2 (two) 

19. Tamil Nadu 2 (two) 

2 

20. Uttaranchal 

21. Uttar Pradesh 

22. West Bengal 

3 

(one) 

2 (two) + 2 (two) = 4 
(four) 
S.A.U.'s D.U.'s 

2 (two) 

Note:- (1) S.A.U. means State Agricultural University. 
(2) D.U. means Deemed University. 

St.tement-II 

Location-Wise List of Agricultural Universities in India 

SI. No. State/S.A. U .sJlnstitutefCentral University 

2 

1. Andhra Pradesh 

Acharya N. G. Ranga Agricultural University, 
Rajendranagar, Hyderabad (Andhra Pradesh) 
-500 030. 

2. Assam 

Assam Agricultural University, Jorhat (Assam) 
785 013. 

3. Bihar 

Rajendra Agricultural University, Pusa, Samastipur 
(Bihar) 848125. 

4. Chhattisgarh 

Indira Gandhi Krishi Viswa Vidyalaya, Krishinagar, 
Raipur (Chhattisgarh)-492 012. 

5. Gujarat 

Gujarat Agricultural University, Sardar Krushinagar, 
Banaskantha (Guiarat) 385 506. 

6. Haryana 

i. CCS Haryana Agricultural University, Hisar 
(Haryana) 125 004. 

ii. National Dairy Research Institute, Karnal 
132001 (Haryana) 

7. Himachal Pradesh 

i. Himachal Pradesh Krishi Vishwa Vidyalaya, 
Palampur (Hlmaehal Pradesh) 176 062. 
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ii. 

2 

Or. V.S. Parmar University of Horticulture and 
Forestry. Solan (Himachal Pradesh) 173 230. 

8. Jammu & Kashmir 

9. 

I. Sher-e-Kashmir University of Agricultural 
Sciences and Technology, Railway Road, 
Jammu Tawi (J&K) 180004. 

ii. Sher-e-Kashmir University, of Agricultural 
Sciences and Technology, Srinagar (J&K) 

Jharkhand 

i. Birsa Agricultural University, Kanke, Ranchi 
(Jharkhand) 834 006. 

10. Karnataka 

i. 

ii. 

University of Agricultural Sciences, Post Bag 
No. 2477, Bangalore (Karnataka) 560 065. 

University of Agricultural Sciences, Oharwad 
(Karnataka) 580 005. 

11. Kerata 

Kerala Agricultural University, Vellanikkara, Thrisaur 
(Kerala) 680 654. 

12. Madhya Pradesh 

Jawaharal Nehru Krishi Vishwa Vidyalaya, Jabalpur 
(Madhya Pradesh) 482 004. 

13. Maharashtra 

i. 

ii. 

iii. 

IV. 

v. 

vi. 

Konkan Krishi Vidyapeeth, Oapoli 
(Maharashtra) 415 712. 

Marathwada Agricultural University, Parbhanl 
(Maharashtra) 431 402. 

Mahatma Phule Krishl Vidyapeeth, Rahuri 
(Maharashtra) 431 722. 

Dr Punjabrao Deshmukh Krlshi Vidyapeeth, 
Krishinagar, Akola (Maharashtra) 444104. 

Central Institute of Fisheries Education, 
Jaiprakash Road, Seven Bungalows, Versova 
Mumbai-400058 (M.S.) 

University of Animal & Aaheries Sciences, 
Nagpur (Maharashtra)* 

2 

14. Manipur 

Central Agricultural University, Imphal-795 001 

15. N.C. T. of Delhi 

Indian Agril. Research Institute, Pusa, 
New Delhi-110012. 

16. Orissa 

Orissa University of Agriculture and Technology, 
Bhubaneswar (Orissa) 751 003. 

17. Punjab 

Punjab Agricultural University, Ludhiana 
(Punjab) 141 004. 

18. Rajasthan 

i. 

iI. 

Rajasthan Agricultural University, Blkaner, 
(Rajasthan) 334 002. 

Maharana Pratap Unlve ... lty of Agriculture 
and Technology, Udaipur (Rajasthan). 

19. Tamil Nadu 

i. 

ii. 

Tamil Nadu Agricultural Univeralty, 
Coimbatore, (Tamil Nadu) 641 003. 

Tamil Nadu Veterinary and Animal Selenc .. 
University, Chennal (Tamil Nadu) 600 007. 

20. Uttaranchal 

Govind Ballabh Pant Univ .... ity of Agriculture and 
Technology, Pantnagar-263 145. 

21. Uttar Pradesh 

i. 

Ii. 

iii. 

iv. 

C. S. Azad University of Agriculture and 
Technology, Kanpur (Uttar Pradelh) 20B 002. 

Narendra Dava Unlve ... tty of Agriculture and 
Technology, Faizabad (Uttar Pradesh) 
224 001. 

Indian Veterinary R •• earch Inetltute, 
Izatnagar-243 122. 

Allahabad Agricultural Deemed Unlveratty, 
Allahabad. (U.P.) 
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v. 

2 

Sardar Vallabh Bhai Patel University of 
Agriculture & Technology, Meerut (U.P.)· 

22. West Bengsl 

i. Bidhan Chandra Krishi Vishwa Vidyalaya, 
P.O. Krishi Viswa Vidyalaya Mohanpur, Nadia 
(West Bengal) 741 252. 

ii. West Bengal University of Animal and 
Fishery Sciences, Belgachia, Kolkata-700037 
(West Bengal). 

iii. Uttar Banga Krishi Viswavidayalaya, Cooch 
Behar (W.B.)· 

These three new State Agricultural University are yet to be 

recognised by the ICAR. 

Fishery In Sellne Water 

1650. SHRI RAMDAS ATHAWALE: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether fishery in saline water is still done in 
various States including Maharashtra particularly in the 
Adlvasi and scheduled castes dominated areas; 

(b) if so, the details of fish production during each of 
the last three years, place-wiaelState-wlse; 

(c) whether inland fishery is banned; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR. DEBENORA PRAOHAN): (a) 
Coastal aquaculture in brackish water areas is carried 
out in all the coastal States of the country including 
Maharashtra. 

(b) A statement indicating State wise production of 
cultured shrimp through coastal aquaculture during the 
last three years is enclosed. 

(e) No, Sir. 

(d) Question does not arise. 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

Stlltement 

Cultured Shrimp Production during 1998-99 
to 2000-200 1 

(In Tonnes) 

StateslUrs 1998- 1999- 2000-
1999 2000 2001 

Andhra Pradesh 44856 46270 53100 

Goa 590 840 966 

Gujarat 256 340 424 

Kamataka 2690 2890 2733 

Kerala 7660 7150 7327 

Maharashtra 409 390 315 

Orissa 6000 3400 7360 

Tamil Nadu 1847 2940 3792 

West Bengal 18326 21780 21079 

Andaman & Nieobar N N N 

Daman & Diu N N N 

Pondicherry N N N 

Total 82634 86000 97096 

·N- Negligible quantities 

[English} 

National Pul... Development Project 

1651. SHRJ RAMANAIDU DAGGUBATI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the States in which -National Pulses Development 
Project" is being implemented and the funds allocated 
under this programme during the last two financial years 
and in 2001-2002, State-wise: 

(b) whether any substantial results have been 
achieved under this programme; 

(c) if so, the details thereof, Stste-wlse; 

(d) the districts of' Andhra Pradesh covered 
thereunder; 
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(e) whether some more districts of the country are 
proposed to be covered under this programme; and 

(f) if so, the details thereof. State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) 
National Pulses Development Project Is being implemented 
in 30 StateslU.T. The State-wise allocation of funds from 
1999-2000 to 2001-2002 is given at statement-I. 

(b) and (c) With the implementation of NPDP the 
production of pulses which was at 12.86 million tonnes 
in 1989-90 has increased to a record level of 14.91 million 
tonnes during 1998-99. The State-wise production of 
pulses during 1998-99 is given at statement-II. 

(d) The 22 districts of Andhra Pradesh are covered 
under the scheme. Names of the districts are given below: 

1. Adilabad 2. Anantapur 3. Chittoor. 4. Cuddapah 
5. East Godavari 6. Guntur 7. Karimnagar 8. Khammam 
9. Krishna 10. Kumool 11. Mahboobnagar 12. Medak 
13. Nalgonda 14. Nellore 15. Nizamabad 16. Prakasam 
17. Rangareddy 18. Srikakulam 19. Viskhapatnam 
20. Vizianagaram 21. Warangal 22. West Godavari. 

(e) and (f) In order to increase the production of 
pulses In the country. State Government are 
empowered to include more number of districts with 
the approval of the Department of Agriculture and 
Cooperation. Government of India depending upon the 
potential of such districts to grow pulses in reasonable 
area. As and when such proposals are received from 
the State Government. the same are considered by 
this Ministry (Department of Agriculture & Cooperation) 
and neceBBary approval is conveyed to them 
accordingly. 

St.tetNnt-l 

National Pulses Development Project 

(Rs. in lakhs) 

S. Name of StatelUTs. 1999-2000 2000-2001 2001·2002 
No. Allocation Allocation Allocation 

2 3 4 5 

1. Andhra Pradesh 125.00 91.00 75.00 

2. Arunachal Pradesh 5.00 50.00 30,00 

3. Assam 10.00 70.00 40.00 

4. Bihar 120.00 72.00 100.00 

5. Goa 1.00 1.00 1.00 

6. Gujarat 130.00 100.00 80.00 

7. Haryana 70.00 49.00 38.00 

8. Himachal Pradesh 15.00 8.50 7.00 

9. Jammu & Kashmir 30.00 18.50 12.00 

10. Kamataka 150.00 112.00 87.00 

11. Kerala 12.00 6.50 5.00 

12. Madhya Pradesh 630.00 398.00 200.00 

13. Maharashtra 430.00 272.00 212.00 

14. Manipur 25.00 115.00 62.00 
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2 3 4 5 

15. Meghalaya 5.00 SO.OO 25.00 

16. Mizoram 40.00 20.00 

17. Nagaland 18.00 105.00 62.00 

18. Orissa 180.00 145.50 90.00 

19. Punjab ?2.00 15.00 10.00 

20. Rajasthan 525.00 315.00 245.00 

21. Sikkim 15.00 10.00 8.00 

22. Tamil Nadu 1SO.00 115.00 85.00 

23. Tripura 25.00 110.00 63.00 

24. Uttar Pradesh 550.00 330.00 21 •. 00 

25. West Bengal 25.00 20.00 20.00 

26. Chhatllsgarh 60.00 

27. Jharkhand 15.00 

28. Uttaranchal 30.00 

29. A & N Island 1.00 1.00 1.00 

30. Delhi 1.00 1.00 1.00 

Total 3270.00 2620.00 1898.00 

St.tement·1I 
2 3 

Statewise Production of Pulses during 1998-99 

(Lakh lonnes) 9. Jammu & Kashmir 0.18 

S.No. Name of State/UTs Production 10. Kamataka 7.47 

2 3 11. Kerala 0.23 

Andhra Pradesh 
12. Madhya Pradesh 36.19 

1. 8.27 

2. Arunachal Pradesh 0.07 
13. Maharashtra 22.55 

3. Assam 0.69 14. Manipur 

4. Bihar 7.92 15. Meghalaya 0.03 

5. Goa 0.09 16. Mizoram 0.09 

6. Gujarat 6.34 17. Nagaland 0.12 

7. Haryana 3.53 18. Orissa 2.49 

8. Himachal Pradesh 0.13 19. Punjab 0.51 



81 Written Answ81S SRAVANA 11, 1923 (Saka) to Quemons 82 

2 3 

20. Rajasthan 24.44 

21. Sikkim 0.06 

22. Tamil Nadu 3.04 

23. Tripura 0.04 

24. Uttar Pradesh 23.24 

25. West Bengal 1.26 

26. A&N Island 0 

27. Delhi 0 

28. Others 0.07 

Total 149.1 

Upgradation of Place of RI.hl Gautam In Bihar 

1652. SHRI PRABHUNATH SINGH: Will the Minister 
of TOURISM AND CULTURE be pleased to state: 

(a) whether the Government have taken any decision 
to upgrading the place of Rishi Gautam in Bihar; 

(b) if so, the details thereof and the funds allocated 
for this purpose; and 

(c) if not, the reasons therefor? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) Department of 
Tourism, Government of India has not received any 
proposal for upgrading the place of Riehi Gautam in Bihar 
for grant of Central financial assistance during the current 
year i.e. 2001-2002. 

(b) and (c) Does not arise. 

011 Reserve. with ONGC 

1653. SHRI A. BRAHMANAIAH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether ONGC propose to double its reserve 
base and to raise the global recovery factor beyond 40 
per cent by 2020; 

(b) if so, whether ONGC propose to have 12 billion 
tonnes equIvalent oil under its control; 

(c) if so, the manner in which ONGC propose to 
have such a reserve of oil; 

(d) the present oil reserve of ONGC; and 

(e) the steps taken to achieve target of 12 billion 
tonn~ equivalent of reserves? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and 
(b) The Short & Medium-Long term Exploration and 
Production strategy of Oil & Natural Gas Corporation Ltd. 
(ONGCl being formulated envisages establishing in a high 
case scenario, 6-7 billion tonnes of oil & oil equivalent 
gas (O+OEG) over and above 6.029 billion tonnes of 
O+OEG of its initial hydrocarbon inplace. ONGC will al80 
attempt to enhance the overall oil recovery factor to 40% 
in the next twenty years. 

(c) The exploration strategy of ONGC being 
formulated has been phased into Short term covering the 
10th V-year Plan and Medium-Long term, covering 2007 
to 2020, with corresponding exploration programme and 
the expectations of implace hydrocarbon establishment 
which is to be monitored periodically for required course 
corrections. 

In order to have such a level of inplace hydrocarbon 
base, it is planned to step up the deep water exploration 
and spread ONGC's activities into non-producing, poor1y 
explored and 'yet to be explored' basins, besides 
continuing intensive exploration in the producing basins. 

(d) The position of Initial hydrocarbon inplace of 
ONGC operated areas and fields under Joint Ventures 
(JV) as on 1.4.2001 is 6.029 billion tonnes of O+OEG. 

(e) The strategy being 'onnulated encompuaea the 
following exploration objectives and programmes to reallee 
them dunng Short and MediUm-Long term periods for 
achieving the envisaged quantum of initial hydrocarbons 
inplace. 

Short t(lnn strategy (2002-07): 

(i) Prospectivity analysis of each acreage with 
integration of available Geological & GeophysIcal 
(G&G) dala for sector prlorltisation and 
exploration programme formulation. 
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(ii) Time scheduled G&G activities for prospect 
recognition and drilling. 

(iii) Prioritisation of exploration activities and 
implementation as fast track projects for 
enhancing Reserve accretion. 

(iv) Pre-drill 3D data seismics acquisition in deep 
water. 

(v) Blanket 3D key growth areas viz. Upper Assam 
and North Cambay etc. for exploring deeper 
objectives and new hydrocarbon plays. 

(vi) Knowledge building in less explored sectors of 
producing as well as frontier basins. 

Medium-Long term strategy (2007-20): 

(i) Intensive exploration in the producing basins to 
upgrade yet to find (YTF) hydrocarbon resources 
to Inplace volume. 

(ii) Exploration spread in non producing, poorly 
explored & 'yet to be explored' basins to establish 
potential and knowledge building. 

(iii) Major shift to deep offshore, the unexplored 
frontier, as major thrust and contributing sector 
for future. 

The exploration programme to realise the objective 
has been formulated. The strategy will be monitored for 
8uitable course correction based on the results, acreage 
available and fiscal regime applicable. 

R ... rvetlon Policy Implemented by RITES 

1654. SHRI ASHOK ARGAL: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether RITES Ltd. is implementing the 
Reservation policy of Govemment in fresh recruitment 
and departmental promotions; 

(b) if so, whether the vacancies reserved for SC/STI 
OBC in all cadres and disciplines have been filled up; 

(c) whether reservation policy has been implemented 
while recruitment of manpower on deputation; 

(d) if so, the number of employees on deputation in 
RITES Ltd. during the last two years and the number of 
SC/ST/OBC employees out of them; 

(e) the backlog of SC/ST vacancies and the action 
taken to fill up the backlog; 

(f) whether any SC/ST liaison officer has been 
appointed by RITES Limited to monitor effective 
implementation of reservation policy and to look after the 
greivances of SC/ST employees; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI 
O.RAJAGOPAL): (a) Yes, Sir. 

(b) No, Sir. 

(c) Reservation does not apply to deputation in terms 
of Department of Personnel & T aining Circular, letter No. 
3601212196-Estt. (Res) dated 2.7.97. 

(d) Does not arise in view of (c) above. 

(e) Against the requirement of 262 for SC and 118 
for ST as per the prescribed percentage, RITES have 
recruitedlregularised over the years 200 SC and 27 ST 
candidates. As a result of special recruitment drive held 
in 1997, RITES have recruited 3 Assistant Managers & 
30 Engineers in the reserved categories. Out of these 02 
Assistant Managers and 22 Engineers have joined. Since, 
there are no vacancies as existing will be filled up with 
provisions of reservation as per rules as and when 
vacancies occur. 

(f) and (g) While there is no SC/ST Liaison Officer 
particularly appointed for the purpose, care is taken to 
ensure that reservation policy is followed. One member 
of the panel of Board nominated for selections and 
promotions is from SC/ST category. 

Promotion of Tourism In oemen end Diu 

16J;. SHRI DAHYABHAI VALLABHBHAI PATEL: Will 
the Minister of TOURISM AND CULTURE be pleased to 
state: 

(a) the details of schemes formulated by the 
Government for the promotion of tourism in the Union 
Territory of Daman and Diu during each of the last three 
years and the current year; 

(b) the details of funds eannarl<ed for this purpose 
during the said period; and 
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(c) the utilisation of funds by the State Government 
in this regard? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) and (b) 
Department of Tourism, Government of India extends 
Central financial assistance to the State Govts.lUT 
Administrations for the projects relating to development 
and promotion of tourism every year in consultation with 
them. During the last three years no project was 
sanctioned as the UT of Daman & Diu did not summit 
any project tor prioritisation. However, 7 projects for an 
amount of As. 2.04 crores have been prioritised for current 
financial year i.e. 2001-2002. 

(c) Does not anse. 

[T rans/atlon J 

Generation of Power 

1656. SHRI RAVI PRAKASH VERMA: Will the 
Minister ot NON-CONVENTIONAL ENERGY SOURCES 
be pleased to state: 

(a) whether extensive efforts are being made for co
generation ot power from bagasse in most of the sugar 
factories in the country; and 

(b) If so, the details thereof, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI M. 
KANNAPPAN): (a) and (b) Yes Sir. The Ministry of Non-
Conventional Energy Sources is implementing a National 
Programme for promotion of optimum surplus power 
generation from bagasse in sugar mills. The Programme 
provides for Central Financial Assistance by way of capital 
subsidy or interest subsidy for various types of projects 
in cooperative, public and private sector sugar mills. Fiscal 
and promotional incentives, including relief from taxes and 
duties, accelerated depreciation, soft loans etc. are also 
available for these projects. 

A total surplus power capacity of 213 MW has been 
installed through 36 bagasse based-co-generation projects 
in six States. These comprise seven projects (62.50 MW) 
in Karnataka; six projects (9.0 MW) in Maharashlra; one 
project (2.0 MW) in Punjab; four projects (11.50 MW) in 
Andhra Pradesh; len projects (81.50 MW) in Tamil Nadu; 
and, eight projects (46.50 MW) In Uttar Pradesh. A further 
surplus power capacity of 263 MW is under 
implementation through 29 bagasse based co-generation 
projects in seven Slates. 

{Eng/ish] 

Setting up of New Rallwey Station lit Nedumbu .. rI 

1657. SHRI S. AJAYA KUMAR: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government are considering to set 
up a new Railway Station at Nedumbasaeri near Cochin 
International Airport; 

(b) if so, the detaiis thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) to (c) No, Sir. A new Railway Station 
at Nedumbasseri near Cochin is not considered necessary 
at this stage. If and when a proposal is made, then it 
will be given due consideration. 

Pas .. nger Ship. between Chennal and 
Andaman I.'and. 

1658. SHRI RAJAIAH MAL YAlA: Will the Minister of 
SHIPPING be pleased to state: 

(a) whether the Government have operated any 
passenger ships between Chennai-Andaman Islands; and 

(b) if so, the detaiis with fare structure and durations 
of journey? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV): (a) 
The Andaman and Nicobar Administration is operating 
two passenger-cum-corgo vessels viz. m.v. Nancowry and 
m.v. Swaraj Dweep between Chennai·Andaman 1,lands; 

(b) the fare structure is as follows: 

Class of 
accommodation 

Deluxe 

"S" Cabin 

Sunk 

Fare for islanders 
(In Rupees) 

2,280.00 

2,050.00 

1,520.00 

400.00 

Fare for 
non-islanders 
(In Rupee.) 

4,140.00 

3,420.00 

2,700.00 

1,150.00 

The duration of the journey is apprOximately 55-65 
hours depending on weather conditions. 
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Animal Welfare In Legal Studl •• 

1659. SHRI RAM MOHAN GADDE: 
SHRI SHIVAJI MANE: 
SHRI M.V.V.S. MURTHI: 
SHRI HARIBHAU SHANKAR MAHALE: 

Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state: 

(a) whether the Legal Education committee of the 
Bar Council of India has recommended that animal welfare 
should be included as a subject in the curriculum for 
legal studies; 

(b) II so, whether the Government have received a 
memorandum in this regard from the Bar Council of India; 

(c) if so, the details thereof; and 

(d) the action taken thereon? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): (a) On .1 request received from Smt. Maneka 
Gandhi, Union Minister of State for Social Justice and 
Empowerment, the Legal Education Committee of the Bar 
Council of India at its meeting held on 30.03.2001 
recommended to the Council that the compulsory subject 
01 "Environmental Law" in both the five-year and three-
year law Courses might be substituted by the subjects of 
"Environmental law including laws for the protection of 
the wild lile and other living creatures including animal 
wellare." 

(b) to (d) The Bar Council of India in its meetings 
held on 31.03.2001 and 01.04.2001 accepted the above 
recommendation and amended the relevant rules for the 
purpose. The lunction 01 prescribing the curriculum for 
Law Courses has been assigned under the Advocates 
Act, 1961 to the Bar Council of India, to do so in 
consultation with the Universities. The Bar Council of India 
has also Issued a Circular dated 11.6.2001 to all the 
Universities imparting legal education and all Law Colleges 
informing them about its decision and directing them to 
incorporate the aforesaid new subject in the Ll.B. 
Courses. 

Regulart18Uon of Casual Labourer. In 
Channal Circle 

1660. SHRI P.D. ELANGOVAN: Will the Minister of 
TOURISM AND CULTURE be pleased to atate: 

(a) the number of casual labourers regularised in 
various sub-circles of Chennai Circle and in the 
Govemment Museum. Chennai during the last three years, 
till date: 

(b) whether the norms, rules and regulations are not 
followed in the regularisation of casual employeeltemporary 
status employee in Government Museum, Chennai; 

(c) whether the Government have received any 
complaints in this regard and conducted any probe 
thereon; and 

(d) if so, the details of action taken by the 
Govemment in this regard? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) No regJlarisation/ 
appointment was made as far as various sub-circles of 
Chennai Circle are concerned, whereas one Group 'D' 
appOintment was made in Fort Museum, Chennai Circle. 

(b) to (d) A complaint has been received relating to 
the Group 'D' appointment in the Fort Museum, Chennai. 
Action has been initiated to obtain clarifications in this 
regard. 

[Translation] 

Permits for Import of Fruit. etc. 

1661. SHRI RAMPAL SINGH: 
SHRI NARESH PUGLIA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government have taken a decision 
to make the "import permit" mandatory for the import of 
fruit, seeds and plants; 

(b) if so. the details thereof; and 

(c) the time by which the said decision is likely to 
be made effective? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) to 
(c) For seeds and plants meant for propagation and 
sowing, provision for import permit in the Plants, Fruits 
and Seeds (Regulation of Import into India) Order, 1989 
has already been there. However, the Govemment have 
issued a notification dated 1.5.2001 to make requirement 
of Import permit mandatory for the import of pienta and 
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fruits for consumption also. However cut-flower, garlands, 
bouquets, fruits & vegetables weighing less than two 
kilograms for personal consumption are exempted from 
import permit. The said Notification came Into effect from 
1.6.2001. 

Mushroom Spawn Culture by 100% export oriented 
units & tissue culture materials of any plant origin & 
flower seeds continue to be Imported without permit as 
provided in the notifications dated 16th July, 1993 and 
11th October, 1993 respectively. 

{English] 

Recommendation. of Murarl Commltt.. on FI.hlng 

1662. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of SHIPPING be pieased to state: 

(a) whether the Union Government has taken decision 
to accord licenses to Taiwanese fishing vessels while 
Murari Committee clearly stated in its report that no 
foreign fishingship be allowed in Indian water; and 

(b) if so, the reasons for non-implementation of the 
recommendations of Murari Committee on Fishing? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) As per the EXIM Policy in-force, new trawlers 
and other fishing vessels as well as second hand vessels 
up to ten years old are allowed to be imported freely 
subject to approval or guidelines issued by the Department 
of Animal Husbandry and Dairying, Ministry of Agriculture. 
However, import of second hand trawlers and other fishing 
vessels above ten years is restricted and is allowed only 
against a license. As regards Murai Committee Report 
and its implementation, required information is being 
collected and will be laid on the Table of the House. 

[Translation] 

National Sug.rc.ne R .... rch Centra 

1663. S!-iRI BAL KRISHNA CHAUHAN: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether attention of the Govemment has been 
drawn to the news-item published In the -Dainlk Jagran-
(Varanaai) dated June 1, 2001 under the caption 
-Rashtriya Ganna Shodh Sansthan Ko Hataye Jane Ke 
Sanke!"; 

(b) if so, whether the Government propose to shift 
the institute to another place; and 

(c) if so, the details the(eof and the reasons ther.for? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR. DEBENDRA PRADHAN): (a) Yes, 
Sir. 

(b) and (c) There is no proposal to shift the National 
Institute of Sugarcane & Sugar Technology, Mau to 
Bangalore. However, in pursuance of the 
recommendations of the Central Monitoring Group of the 
Ministry of Finance, the Government is considering a 
proposal to transfer the assets of NISST to the Indian 
Council of Agricultural Research. This propoaal is under 
examination. 

{English] 

Perml •• lon to Aero.. the Irrigation Cen.1 Under 
Railway line In Orl ... 

1664. SHRI K.P. SINGH DEO: Will the Miniater of 
RAILWAYS be pleased to refer to Unstarred Question 
No. 2750 dated March 15, 2001 regarding permission to 
across the irrigation canal under railway line In Orissa 
and to state: 

(a) whether the Government of Orisaa has deposited 
the full amount and proposed any new canal crossing 
through railway embankments; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAOOPAL): 
(8) No, Sir. 

(b) Does not arise. 

(Translation1 

Mobile Telephone Service In Train. 

1665. SHRI RAMSHAKAL: Will the Mini,ter of 
RAILWAYS be pleased to ltate: 

(8) whether mobile telephone service had been 
introduced in certain trains during the last year; 
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(b) II so, the details thereof. train-wise; 

(c) whether the said facility has been withdrawn; and 

(d) il so. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) No. SIr. No such service has been introduced during 
last year I.e. 2000-2001. 

(b) to (d) Do not arise. 

Contract of Catering In Lucknow Swarna 
Shatabdl Expre •• 

1666. SHRI DINESH CHANDRA YADAV: 
SHRIMATI RENU KUMARI: 
SHRI RAMCHANDRA PASWAN: 
SHRI RAMJIVAN SINGH: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the contract of catering In Lucknow 
Swama Shatabdi Express has been given by Indian 
Railways Catering and Tourism Corporation to such a 
firm against whom six cases of vigilance (Railways) have 
been registered; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) and (b) Management of catering licence 
for Lucknow Swama Shatabcii Express was awarded to 
MIs. R.K. Associates by Indian Railways Catering and 
Tourism Corporation. a public sector company under the 
Ministry of Railways. on the basis of competitive bidding 
through a process of pre-qualification on the basis of 
expression of Interest. MIs R.K. Associates fulfilled the 
eligibility criteria and the firm is not blacklisted by 
Railways. The tender committee examined the credentials 
of the applicants with an objective criterion. 

Preventive checks are made to maintain service 
standards by vanous agencies including Vigilance. DUring 
the last three years 14 cases of irregularities/deficiencies 
have been reported by the Vigilance Department against 
thiS firm While fines were imposed in 3 cases, 11 
irregulanties were of very minor nature. 

SeHlng up of Thermal Power Plante 

1667. SHRI GAJENDRA SINGH RAJUKHEDI: 
SHRI JAI PRAKASH: 

Will the Minister of POWER be pleased to staie: 

(a) the names of States to which proposals has been 
sent by the Union Government for setting up of thermal 
power plants for providing cheap electricity in the country; 

(b) the names of the States with which Memorandum 
of Understanding has been signed after deciding the 
location for setting up thermal power stations; 

(c) whether such a scheme is proposed to be 
launched in Rajasthan. Madhya Pradesh and Uttar 
Pradesh also; and 

(d) if so. the time by which it is likely to be done? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA); (a) to (d) The 
capacity addition programme in Central Sector by National 
Thermal Power Corporation (NTPC~ and Damodar Valley 
Corporation (DVC) during the 10th Plan is as folloW8:-

ProjecVLocation 

A. NTPC 

Simhadri/Andhra Pradesh 

Talcher-II/Onssa 

Ramagundam-III1Andhra Pradesh 

Rihand-IIIUttar Pradesh 

SipaVChhattisgarh 

Kahalgaon-il/Bihar-

BarhlBihar· 

North KaranpuralJharkhand-

Total 

MW 

500 

2000 

500 

1000 

1320 

660 

660 

660 

7300 

Approved by the Govemment as Mega Power Project. As 
mega power projects, benefits of customs duty exemption. 

exemption from sales tax and other State levies wiH be 
available to these projects for them to generate power at 
lower cost. 
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P rOJectiLocation 

B. Dve 

Mejia Thermal Power Station 

Extension Unit-4lWest Bengal 

Chandrapura Thermal Power Station 
Stage-II/Jhar1<hand 

Durgapur Thermal Power Station! 
West Bengal 

Bokaro 'B' Thermal Power Station 
Extenslon/Jharkhand 

Malthon Right Bank Thermal Power 
ProJect· IJharkhand 

Total 

MW 

210 

250 

250 

210 

1000 

1920 

- A loint venture project between DVe and Bombay Suburban 
ElectriC Supply Company. 

Opening of Cafeteria In National Munum 

1668. SHRI AKHILESH YADAV: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether a cafeteria has been opened In the 
National Museum ignoring the objections raised by the 
concerned departments, which may result in a major 
mishap; 

(b) if so. the reasons for Ignoring the objections and 
under whose order the cafeteria has been opened; 

(c) whether the Government would issue orders to 
maintain status quo ante In this regard; 

(d) whether punitive action would be taken against 
the concerned persons; and 

(e) If so, the details thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) to (e) Yes, Sir. 
A Cafetena has been opened in the National Museum 
premises. Initially. the Central Public Works Department 
(CPWD) had some reservations against opening of the 
cafeteria. However. after a detailed discussion between 
Nahonal Museum authorities and CPWD officials, the 
matter has been settled. 

(English] 

Vacant Poet of Language Ubrarilln 

1669. SHRI TRILOCHAN KANUNGO: Will the Miniater 
of TOURISM AND CULTURE be pleased to state: 

(a) the number of language librarian posts lying 
vacant in Regional Languages Library (CSl) under the 
Department of Culture along with its reasons therefor, 

(b) the steps taken to fill up those vacancies along 
with the other sanctioned posts to Nn the Regional 
Languages Library; and 

(c) the number of titles procured by this library in 
each language on Kashmiri, Konkni, Manipurl and Nepali? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) Two posts of 
Language librarians - one each in Kannada and Punjabi 
have been lying vacant In the Regional Languages library 
of the CSL which Is under the Department of Culture. 
These two posts fell vacant on account of promotion and 

superannuation of the two incumbents. 

(b) Timely action for filling up the pOll of AliO 
(Kannada) was sent to the UPSC but the UPSC were 
unable to find a suitable candidate. A requisition has 
been sent again in May 2001. The post of ALIO (Punjabi) 
was advertised by the UPSC in June 2001. The remaining 
7 posts are filled up. 

(c) No books have been procured in the Kaahmiri, 
Konkani, Manipuri and Nepali languages because of non-
availability of ALIO having knowledge of these languages. 

Tehrl Dam Project 

1670. SHRI MADHAVRAO SeINDIA: 
SHRIMATI RENUKA CHOWDHURY: 
SHRI SUSHIL KUMAR SHINDE: 

Will the Minister of POWER be pleaaed to state: 

(a) the progress made so far in the implementation 
of the T ehri Dam ProJect; 

(b) the extent to which it is behind schedule, Item-
wise; 
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(c) the cost escalation suffered by the project stage-
wise; and 

(d) the time by which it is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (d) The 
Tehn Hydro-electnc Power Project Stage-I (4x250 MW) 
is under execution by the Tehri Hydro Development 
Corporation (THDC). The construction activities are in full 
swing. Only 70 meters of the Main Dam is left to be 
raised against the height of 260.5 meters. All the four 
Diversion Tunnels have been completed and are in 
operation. The spillway and chute spillway works are in 
progress. Electro-mechanical equipment is under erection 
10 the underground Power House. 

The first unit of 250 MW of the Project which was 
scheduled lor commissioning in March, 2002 has been 
rescheduled because of non-closure of diversion tunnels 
T-3 and T-4. Closure of these tunnels is required to make 
available the dry area for construction of stilling basin. 
ThiS could not take place on account of non-vacation of 
Old T ehri Town consequent to the agitations resorted to 
by the local population. The shifting of Old Tehri Town 
paving the way for closure of tunnels T -3 and T -4 is now 
receiving the attention of the State Government of 
Uttaranchai and these tunnels are now proposed to be 
closed in October. 2001 following which about 18 months 
are reqUired to complete the work of spillway and stilling 
baSin. 

The revised cost of the project is estimated at 
Rs. 5209.10 crores (at August '99 Price Level) excluding 

S.No. Name of PSUs No. of Staff/ 
staffl officers on 

officers deputation 
working 

interest during construction and financial charges as 
against the approved the cost of As. 2963.66 crores (at 
March, 1993 Price Level) excluding IDC. 

Staff Working In PSU. 

1671. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the total number of staff/officers working in each 
Public Sector Undertaking under his Ministry as on May 
31, 2001; 

(b) the total number of staff/officers working on 
deputation basis in each PSU as on May 31, 2001; 

(c) the total number of staff/officers working after 
retirement in each PSU as on May 31, 2001~ 

(d) the total number of staff/officers belonging to 
Scheduled Caste and Scheduled Tribe categorl working 
in each PSU as on May 31, 2001; 

(e) the total number of posts cadre-wise & ex-cadre 
wise lying vacant in each PSU as on May 31, 2001; and 

(f) the titTle limit fixed to fill up cadre-wise and ex-
cadre wise vacant posts in each PSU as on May 31, 
2001? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) to (f) Positions as on 31.05.2001 is given below: 

Staffl Staff/ No. of posts Time limit 
officers officers vacant in 

working after belonging to cadre! 
retirement SC/ST ex-cadre 

.. _----_.-.. _------------------_._--------
2 

1. IRCON International Ltd. 

2. RITES Ltd. 

';!. Indian Railway Finance 
Corporation Ltd. 

4. Contamer Corporation of 
India Ltd. 

3 

1804 

2196 

12 

703 

4 

228 

348 

Nil 

56 

5 6 7 8 

17 204 Nile Filling up of 

309 229 NIIO vacancies is 

Nil 5 3 continuous 
process. 

Nil 125 186 
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2 3 4 5 6 7 8 

5. Konkan Railway Corporation 3394 209 Nil 360 237 

Ltd. 

6. Mumbai Railway Vikas 60 36 7 2 12 

Corporation Ltd. 

7. Indian Railway Catering & Nil 3 

T ounsm Corporation Ltd. 

B. Raillel Corporation of India Ltd. 02 01 NIL NILPosts are yet to be created. 

@ Being construction/consultancy companies, the requirement of staff lIaries with assignment in hand and as such there Is no concept 
01 lIacant post. 

CBI Report on Cranes 

1672. DR. MANDA JAGANNATH: 
DR. RAGHUVANSH PRASAD SINGH: 
SHRI SIJKDEO PASWAN: 
SHRI PRABHUNA1H SINGH: 
SHRI RAGHUNATH JHA: 
MOHO. SHAHABUDDIN: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether CBI report regarding inquiry into the 
purchase 01 eight 140 T cranes from MIs Gottwald of 
Germany, in which involvement of some officers of 
Railway Board are suspected, has since been received 
by the Government: 

(b) if so, the salient features of the enquiry report 
alongwith the officers found involved therein; 

(c) the loss suffered bj the Govemment as a result 
thereof; and 

(d) the action taken or proposed to be taken by the 
Government against those involved in the scam? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAOOPAL): 
(a) No, Sir. 

(b) to (d) Do not arise. 

{T fans/ation J 

Dry Farming In Adlv •• 1 Are •• 

1673. SHRI MANSUKHBHAI D. VASAVA: Will the 
Minister of AGRICULTURE be ple.sed to state: 

(a) whether the Govomment have made any efforts 
for dry farming in the Adlvasi areas; 

(b) if so, the details thereof, area-wise; and 

(c) the work done by the Government in this regard 
in South Gujarat and the achievements made thereunder? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) and 
(b) Yes, Sir. The Govemment of India have accorded the 
highest priority for tncreasing the production and 
productivity in the dry farming/ralnfed areas. The major 
initiative of the Ministry of Agriculture In this regard is the 
National Waters heel Development project for Rainfed Areas 
(NWDPRA), which was launched in VIII Plan in 25 State. 
and 2 Union T err!tories of Andaman & Nicobar and Dadra 
& Nagar Haveli and continues to be implemented during 
IX Plan. This schome WbS being implemented a. 
independent Centrally Sponsored Scheme till November, 
2000, after which it has been subsumed under the Macro 
Management mode of operation. This, however, continues 
to be a component of Macro Management. 

This project covers the tribal ("divasi) areas falling 
under watershed project in the StateslUnion T enitor/ea. 
During the VIII Plan, 2554 Watersheds were treated 
covering an area of 4.23 Million hectares aU over the 
country. 
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Impact evaluation studies both on the ground and 
through remote sensing techniques have shown that 
watershed based Interventions have led to ground water 
recharge. enhancement of cropping intensity, changes in 
cropping pattern. higher yield of crops and reduction in 
soil losses. DUring the IX Plan, it is proposed to treat an 
area of 2.25 million hectares Ilt an estimated cost of 
Rs. 1020.00 crores. 

(c) Vadodara. Bharuch. Surat. Narmada, Valsad, 
Navsarl and Dangs districts of South Gujarat have been 
covered under NWDPRA and an area of 29312 ha. has 
so far been developed with a cost of Rs. 357.99 lakh 
dUring IX Plan. 

(English) 

Doubling of Mangalore-Shoranur-Callcut-
KuHlpuram Rail Line 

1674. SHRI KODIKUNNIL SURESH: 

SHRI S. AJAYA KUMAR: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the progress made so far regarding doubling of 
Mang810re·Shoranur-Calicut-Kuttlpuram rail line; 

(b) the time by which the said work is likely to be 
completed: and 

(c) the total expenditure incurred thereon, so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) About 136 km out of total 307 km of doubling t.as so 
tar been completed and commissioned to traffic. 

(b) The work is likely to be completed by 2002-03 
depending upon availability of resources. 

(c) Rs. 430.51 cr. up to 31.3.2001. 

{TranslatIon] 

Formation of Additional Zones 

1675. SHRI MANSINH PATEL: 
SHRI K. P. SINGH DEO: 
SHRlMATI BHAVNABEN DEVRAJBHAI 

CHIKHALlA: 
SHRI G. PUnA SWAMY GOWDA: 
SHRI R.S. PATIL: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the proposal of six new railway zones 
and eight divisions were approved by the Parliament In 
1996; 

(b) if so, the names of the zones/divisions alongwlth 
the location of their headquarters; 

(c) the total cost involved therein, zone and division-
wise; 

(d) the funds provided the progress made so far 
regarding construction of infrastructure and jurisdictions, 
zone/divisionlyear-wise; 

(e) whether there have been a demand to create 
some more zones/divisions: 

(f) if so, the details thereof, State-wise; and 

(g) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN .THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) The proposal to create six new railway zones was 
approved by the Cabinet in 1996. Another new zone was 
approved by the Cabinet in 1998 with headquarters at 
Bilaspur. The Government's decision to set up eight new 
divisions was announced in the Parliament in 1995 while 
plaCing the supplementary demands for grants for the 
1995-96 budget. 

(b) The names of the proposed seven new Zones 
and eight new divisions with their headquarters are as 
under: 

Name of the Zone 

East Central Zone 

East Coast Zone 

North Central Zone 

North Westem Zone 

South Westem Zone 

West Central Zone 

Bilaspur Zone 

Name of the Division 

Agra Division 

Headquarter 

Hajipur 

Bhubaneswar 

Allahabad 

Jaipur 

Bangalore (later 
changed to Hubll in 
1999 by the Cabinet) 

Jaba/pur 

Bilaspur 

Headquarter 

Agra 
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Ahmedabad Division Ahmedabad 

Guntur Division Guntur 

Pune Division Pune 

Raipur Division Raipur 

Ranchi Divison Ranchi 

Rangiya Division Rangiya 

Singrauli DivisIon Singrauli 

(c) Each of the new zonal headquarter except 
Bilaspur Zone was proposed to be set up at an original 
planned cost of Rs. 41.66 crores. Bilaspur Zone was 
proposed to be set up at a cost of Rs. 100 crores. 
Similarly, each of the new Divisional headquarters was 
proposed to be set up at an original planned cost of 
Rs. 13 crores. However, the present cost estimates are 
as under:-

SI. 
No. 

, 
2. 

Name of the 
Zone/Division 

2 

East Central ZonelHajipur 

East Coast Zone!Bhubaneswar 

Name of the ZonaVDivisional 
Headquarters 

East Central Zone/Hajipur 

East Coast Zone/Bhuban88War 

North Central ZonelAUahabad 

North Westem Zo~Jaipur 

South Westem ZonelBangalore 

West Central ZonelJabalpur 

Bilaspur ZonelBiiaspur 

Agra DivisioniAgra 

(In Rs. crores) 

Current Anticipated 
Cost 

3 

115.00 

111.00 

1996 
·97 

2 

1.25 

1997 
·98 

3 

5.24 

5.24 

5.24 

5.24 

5.24 

5.24 

0.50 

2 3 

3. North Central Zone/Allahabad 121.00 

4. North Western Zo~Ja~r 156.74 

5. South Westem ZonelBangalore 139.00 

6. West Central ZonelJabalpur 115.96 

7. Bilaspur ZonelBilaspur 100.00 

8. Agra DivisioniAgra 15.20 

9. Ahmedabad DivisioniAhmedabad 13.86 

10. Guntur DivisioniGuntur 13.00 

11. Pune DivisioniPune 18.83 

12. Raipur DivisioniRaipur 13.00 

13. Ranchi DivisionIRanchi 32.84 

14. Rangiya DivisioniRangiya 19.00 

15. Singrauli DivisioniSingrauli 33.14 

(d) The year-wise break-up of funds (a8 per Pink 
Book) provided for setting up of the8e new zonalldlvlslonal 
headquarters is as under:-

Fund allocation in Rs. Crores 

1998 1999- 2000 2001 
-99 2000 -01 -02 

4 5 6 7 

4.50 0.80 0.31 0.555 

4.50 0.60 0.30 0.10 

4.00 0.80 0.30 0.50 

4.50 0.62 0.90 0.40 

4.50 0.80 0.30 0.47 

4.00 0.60 0.35 0.50 

0.10 3.00 0.50 0.10 

0.10 2.19 0.20 0.&0 
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Based on the available funds, some infrastructure 
development has been done for the constructiQn of Zonal 
Hqrs bUildings and staff quarters. 

The IUrlsdiction of only two new zones out of seven 
VIZ. East Central Zone/HaJipur and North Western Zonel 
Jalpur and eight new divisions has since been finalised. 
However, no notification has been issued so far in this 
regard. 

(e) Yes Sir. 

(fl The State-wise break-up of representations 
received by the Government In last 5 years for setting 
up 01 new lones/divisions is as under: 

Name 01 the State 

Andhra Pradesh 

Assam 

Bihar 

GUJarat 

Karnataka 

Kerala 

Maharashtra 

Madhya Pradesh 

Onssa 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

No. of representations receIVed for 

Zonal Divisional 
Headquarters Headquarters 

3 13 

26 

19 10 

5 9 

20 1 

8 5 

9 

34 4 

4 4 

8 

6 

3 3 

3 

0.50 

0.30 

1.00 

0.25 

0.50 

1.25 

1.20 

4 5 6 7 

0.10 2.00 0.20 0.95 

0.10 1.50 0.10 0.40 

1.50 1.98 0.40 0.10 

0.10 2.00 0.20 0.10 

0.48 3.90 2.20 1.50 

0.10 1.32 0.30 0.10 

0.10 0.50 0.20 0.20 

(g) New Zones/Divisions are set up keeping in view 
factors like size, workload, traffic patterns and other 
operating/administrative requirements rather than on 
territorial considerations. However, the entire issue of 
reorganisation is under review in view of the severe 
resource crunch currently being fac&d by the railways, 
technological developments on IT sector and improved 
communication facilities now available. 

[English] 

Theft of Railway Property 

1676. SHRI MOHAN RAWALE: Will the Minister of 
RAILWAYS be pleased to &tate: 

(a) whether a notorious gang in connivance with the 
officials of the Railway Police Force is involved in theft 
of railway property worth crores of rupees in the Butibori 
and Umred section of Nagpur Division under Central 
Railway; 

(b) if so, whether any probe has been ordered in 
this regard; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) and (b) No, Sir. During the lest flva ylfar8 only 3 
cases of theft of Permanent Way materials were reported 
in this section. In the case reported during this year 
allegation of corruption and negligence against five 
members of the Force was levelled and a departmental 
enquiry was conducted. 
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(c) Disciplinary action has been Initiated against the 
concerned staff. 

(d) Does not arise. 

Time Table for Summer Special Tralnl 

1677. SHRI CHANDRA SHUSHAN SINGH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have been running about 
1900 summer special trains every year but advance time 
table has been issued for only 200 summer special trains; 

(b) if so, the reasons therefor; 

(c) whether as a result of which some trains are 
running empty at the originating point or on the retum 
direction; and 

(d) the steps taken by the Railways to ensure that 
advance time table is issued in respect of all the summer 
special trains in advance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAl): 
(a) No, Sir. 

(b) and (c) Do not arise. 

(d) Scheduled Summer Special trains are covered in 
the All India Summer Specials Time Table. In addition, 
extra summer specials are also run to cater to exceptional 
rush of traffic at major junctions stations after giving due 
publicity. 

[Translation] 

Catering Service In Tralnl 

1678. SHRIMATI RENU KUMAR I: 
SHRI RAMCHANDRA PASWAN: 
SHRI DINESH CHANDRA YADAV: 
SHRI RAMJIVAN SINGH: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the critena adopted by the railways to dispose of 
complaints regarding catering services in trains; 

(b) the number of complaints received by the Railway 
Vigilance Department during the last three years, 
zone-wise; 

(c) the number 01 cases in which action has been 
taken as recommended by the Vigilance Department by 
the Zonal railways during the said period; 

(d) whether the railways have formulated a policy 
that new contracts will not be awarded and existing 
contract could also be scrapped to those catering firms 
against whom more than five complaints have been 
lodged; and 

(e) if so, the names of the firms whose contract has 
been scrapped so far and which have been black listed 
and disqualified during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAl): 
(a) Whenever complaints are received, investigations are 
conducted by the zonal railways and In case the 
aHegations are substantiated the departmental action is 
initiated against staff in case of departmental catering 
and fines imposed or licence/supply discontinued in cue 
of private IIcensees/supphers. 

(b) and (c) Details of complaints receIVed by the 
Railway Vigilance and the number of cases in which 
action has been taken on the recommendations of the 
Vigilance Department during the last three years, zone-
wise is given in the enclosed statement. 

(d) No, Sir. 

(e) Catering contracts are awarded by the Zonal 
Railways after following prescribed procedure and 
guidelines. Among the other eligibility criteria, the past 

experience and professional ability of the applicants are 
taken Into consideration. At the time of renewal of the 

existing licences, past performance incIucIng any ~ 
of a serious nature is examined by the Screininq 
Committee. 
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In case ot any serious irregularity even the existing 
licence can be terminated. One catering/vending licence 
was disqualified and one contractor was terminated by 
the zonal railways during this period. 

Railway 

Central 

Eastern 

Northern 

North Eastern 

N.F 

Southern 

South Central 

South Eastern 

Western 

[Eng/ish] 

No. of complaints 
received by the 

Railway Vigilance 
during the last 

three years 

4 

6 

Nil 

Nil 

17 

Nil 

2 

13 

F.P.I. In Orl ... 

No. of cases in 
which action 

has been 
taken as 

recommended 
by the Vigilance 
during the last 

three years 

4 

under enquiry 

6 

Nil 

Nil 

Nil 

13 

1679. SHRI BHARTRUHARI MAHTAB: 
SHRIMATI HEMA GAMANG: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether any food proceSSing industry exists in 
Orissa to extract the pulp of citrus fruits especially 
Pineapple. Orange. Mango. Jackfrult and Cashew etc.; 

(b) if so, the details thereof; and 

(c) the fresh initiative taken by the Government to 
set up any such industry during 2001·2002 in the tribal 
districts of Orissa especially in Koraput and Rayagada 
and other parts of Orissa? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF FOOD PROCESSING INDUSTRIES OF THE 
MINISTRY OF AGRICULTURE (SHRI TH. CHAOBA 
SINGH): (a) and (b) Food Processing Industries exist 
both in organized and unorganized sectors. However. 
under the Fruit Products Order. 1955, administered by 
the Department of Food Processing Industries. 48 
licenses have been granted in Orissa for processing 
of fruits & vegetables including Pineapple. Orange and 
Mango etc. 

(c) Department of Food Processing Industries does 
not set up food processing units on its own. However. 
it provides financial assistance for seHing up of Food 
Processing Industries. Recently, the Department of 
Food Processing Industries has modified the paHern 
of assistance whereby the financial assistance for 
Private Sector will now be in the form of grant instead 
of soft loan. The financial assistance to Private Industry 
will now be restricted to 25% of the capital cost subject 
to a maximum of Rs. 50 lakhs in general areas and 
33.33% of the capital cost subject to a maximum of 
Rs. 75 lakhs in difficult areas including Integrated Tribal 
Development Project areas. 

Internationalisation of Indian 'rextlle Industry 

1680. SHRI G.S. BASAVARAJ: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the Government have stressed the 
need for internationalisation of the Indian textile industry 
to face the challenges of the rapidly changing world 
textiles scenario; and 

(b) if so, the steps taken in this regard and the 
extent to which the textile industry has changed its 
course of operation in view of the global market? 

THE MINISTER OF STATE IN THE MINISTRY OF 
T.EXTILES (SHRI V. DHANANJAYA KUMAR): (a) and 
(b) Government is fully committed to face the 
challenges of changing global scenario in textiles and 
has decided to encourage investments for 
modernisation and upgradation of the textile industry. 

Government announced National Textile Policy -
2000 (NTxP-2000) to provide an enabling environment 
to make the domestic textile industry strong enough to 
face growing global competition and de-reserved the 
woven segment of ready made garment sector to allow 
the industry to achieve desired economies of Bcale. In 
order to implement promises and announcements under 
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NTxP-2000, a "Textile Package" was announced in the 
Budget 2001-02 to encourage investment in the textile 
sector. Some of the important provisions of the "Textile 
Package" are:-

(i) Excise duty structure on textile items has been 
generally rationalized to achieve growth and 
maximum value addition. 

(ii) Customs duty has been reduced from 15% to 
5% on 159 specified textile and garment 
machinenes. In addition, 12 important items of 
machineries including shuttleless looms have also 
been exempted from countervailing duty. A 
programme has been announced to induct 50,000 
shuttleless looms and to modernise 2.5 lakh 
powerlooms in the decentralised sector b)' 2004. 

(iii) AsSistance under Technology Upgradation Fund 
Scheme (TUFS) providing for a reimbursement 
of 5% out of interest is available to textile industry 
for modernisation and upgradation. In addition, 
rate of depreciation allowance for machinery 
under TUFS has been raised to 50%. 

(iv) A prOVision of Rs. 10 crores has been earmarked 
in the Budget 2001-02 for establishment of 
Apparel Parks for production and export of 
garments. Besides a provision of Rs. 15 crores 
has been made for the Scheme for improvement 
of cntical Infrastructure facilities at maJor textile 
production centers. 

{Translation] 

National Agriculture Inlurance Scheme In Bihar 

1681. SHRI RAJO SINGH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government of Bihar has asked for 
some clarification from the Union Government about the 
implementation of National Agriculture Insurance Scheme; 

(b) if so, the details thereof; 

(c) whether the Union Government is considering to 
expedite thiS matter; and 

(d) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): <a) No, 
Sir. In the recent past State Government of Bihar has 
not sought any clariftcation. 

(b) to (d) Do not arise. 

{English] 

Gauge Conversion between Chlkballapur and Kolar 

1682. SHRI R.L. JALAPPA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government has received 
representation tor gauge conversion of missing link 
between Chikballapur and Kolar; 

(b) if so, the steps taken by the Government in this 
regard; 

(c) the amount reqUired to complete the missing link; 
and 

(d) the time by which the missing link is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) Yes. Sir. 

(b) to (d) A survey tor conversion of the narrow 
gauge rail line to broad gauge tram Kolar to ChickbaUapur 
has been recenlly completed. As per the survey report 
the cost of conversion of the 87 km long lines has been 
assessed as Rs. 53.45 cr. with negative rate of return. 
Due to unremunerative nature ot the line and constraint 
of resources, It has not been tound feasible to consider 
the proposal for the present. 

[Translation] 

Administrative Control of Tribunals 

1683. SHRI P.R. KHUNTE: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS be pleased to state: 

(8) whether the Government have formulated any 
scheme to bring all the Tribunals under the administrative 
and budgetary control of his Ministry; 

(b) if so. the details thereof; and 

(c) the benefits likely to accrue as a result thereof? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): (a) and (b) The Supreme Court of India on 
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18.3.1997 in the matter of L. Chandra Kumar Vs. Union 
of India & Others. inter-alia, had observed that until a 
wholly Independent agency for the administration of all 
Tribunals can be set up, it is desirable that all such 
Tribunals should be, as far as possible. under a single 
nodal Ministry which will be in a position to oversee 
the working of these Tribunals. That Ministry, they felt, 
should appropriately be the Ministry of Law. It would 
be open tor the Ministry, in its turn, to appoint an 
independent supervisory body to oversee the working 
of the Tribunals. The Hon'ble Court further 
recommended that the Union of India initiate action 
after consulting all concerned and place all the 
Tribunals under one single nodal Department, preferably 
the Legal Department. In pursuance of the above, the 
proposal to set up a 'Central Tribunals Division' in the 
Department of Legal Affairs, is under consideration. 

(C) Setting up of the Central Tribunals Division will 
bring about uniformity in the administration of the 
Tribunals. 

(Eng/ishj 

Gauge Conversion of Naupada-Gunupur Rail Line 

1684. SHRIMATI HEMA GAMANG: 

SHRI TRILOCHAN KANUNGO: 

Will the Mintster of RAILWAYS be pleased to state: 

(a) whether the Railways have received necessary 
clearance to Implement the gauge conversion of the 
eXisting Naupada-Gunupur railway line; 

(b) If so. the details thereof; 

(C) If nol. the reasons therefor and the steps taken 
to expedite the necessary clearance; 

(d) the funds allocated. released and expenditure 
Incurred thereon dunng 1999-2000, 2000-2001 and 2001-
2002; and 

(e) the time by which the said conversion is likely to 
be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) No, Sir. 

(b) Does not arise. 

(c) The proposal has already been appraised by 
Planning Commission and considered by Expanded Board. 
The proposal is now being processed for further 
clearances. 

(d) Outlay provided for this work has been Rs. 1000/-
during 1999-2000, Rs. 5.10 cr during 2000-01 and 
Rs. 10 lacs during 2001-02. The expenditure on the work 
will be incurred after obtaining requisite clearances. 

(e) Time for completion of work would depend upon 
getting the requisite clearances and availability of 
resources in the coming years. 

[Translation] 

Production of Power by NTPC 

1685. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of POWER be pleased to state: 

(a) the details of production of electricity by the 
National Thermal Power Corporation (NTPC) during 1998-
99, 1999-2000 and 2000-2001, State-wise and year-wise; 

(b) the production in different NTPC units during the 
said period, State-wise; 

(c) the target set by NTPC in regard to generation 
of electriCity and production of coal till 2002; 

(d) whether electricity generated by NTPC is the 
cheapest in the country; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) 
The year-wise. unit-wise and State-wise details of 
production of electricity by NTPC power stations during 
1998-99, 1999-2000 and 2000-2001 is given in enclosed 
statement. 

(c) NTPC does not produce coal. The targets set by 
NTPC for production of power for the years-2000-2oo1 
and 2001-2002 are given as under: 

Year Generation Target in million units 

2000-2001 1,28,228 

2001-2002 1,37,800 

(d) and (e) The average cost of sale of power from 
NTPC projects for the year 2000-2001 was 157.20 PIkwh 
(provisional). 
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StMement 

StateiYearlStation wise Electricity Generation (MUs). 

State/Station 1998·99 1999·2000 2000-01 
Target Actual Target Actual Target Actual 

2 3 4 5 6 7 

Coal Based 
Deihl 
Badarpur 4300 4867 4300 5022 4600 5181 

Orissa 
T'cher Old 1800 2240 2000 2327 2100 2494 

T'cher STPS 3190 4318 3646 5322 3600 5248 

Uttar Pradesh 
Singrauh 15000 15814 15000 16460 15308 16408 

Rihand STPS 7500 6815 6590 7605 7000 n20 

Dadri (Th.) 5900 6728 6050 7093 6700 6888 

Unchahar 2840 3023 4000 3631 5200 5375 

Tanda 0 0 0 0 1050 1189 

Madhya Pradesh 
Korba STPS 15500 15903 15500 15780 15500 16254 

Vindh STPS 8500 9810 11000 9897 13270 14199 

Andhra Pradesh 
R'Gundam STPS 16000 15863 15120 16649 16000 16422 

We.t Bengal 
Farakka ST 5100 5470 4800 6792 6860 8238 

Bihar 
K' Gaon STP 2670 3989 3000 4284 3440 4826 

Total Coal 88300 94840 91006 100862 100628 110440 

Gas Based 
Heryana 
F'Bad CCGT 0 0 322 1066 2500 2290 

Rajasthan 

Anta(GT) 2800 2926 2800 3189 2900 2881 

Uttar Pradesh 

Auriya GT 3900 4157 3900 5085 4150 4686 

Dadri GT 4000 6098 4100 5126 4000 5843 
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2 3 

Gularat 
Kawas GT 2700 4354 

Gandhar GT 2500 2165 

Kerala 
Kayamkulam 0 216 

Total Ga. 15900 18916 

Total NTPC 104200 120863 

[EnglIsh} 

Repeal of Old Law. 

1686. SHRI A.P. JITHENDER REDDY: Will the 
Minister 01 LAW, JUSTICE AND COMPANY AFFAIRS be 
pleased to state: 

(a) whether the Commission on review of 
Administrative Laws had recommended repeal of about 
1382 Central Acts; 

(b) if so. the details thereof; 

(c) whether the said Acts have been repealed; 

(d) if so. the details thereof; and 

4 5 6 7 

2276 4788 3700 4897 

1400 2282 2060 2791 

1500 1249 1590 1945 

16298 22785 20900 24833 

113604 130996 128228 143048 

(b) if so, whether the Union Govemment have taken 
any steps. to upgrade the processing capacity in 
Kamataka; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSa NAIK): (a) MIS 
for oil palm was approved by Union Govemment for the 
quantity of 5000 MTs during 2000 season. This quantity 
has been increased to 8000 MTs during 2001 season. 

(b) There is no provision for ta!<ing up such a scheme 
under Oil Palm. Development Programme. 

(c) Question does not arise. 

Sub.ldies to Exporters of Agricultural Commodltle. 

1688. SHRI G. MALLIKARJUNAPPA: 
(e) if not, the time by which these Acts are likely to SHRI IQBAL AHMED SARADGI: 

be repealed/amended? 

Will the Minister 01 AGRICULTURE be pleased to 
THE MINISTER OF LAW, JUSTICE AND COMPANY state: 

AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): (a) to (e) Information is being collected and 
will be laid on the Table of the House. 

Revival of 011 Palm In Kamataka Through MIS 

1687. SHRI R.S. PATlL: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government of Karnataka has 
requested the Union Government to revive oil palm in 
Karnataka through Market Intervention Scheme; 

(a) whether the Government propose to give direct 

subsidies to exporter of all agricultural commodities 
disadvantaged in world markets because of minimum 
support price; 

(b) if so. whether the traders who export commodties 
with an ever-increasing MSP like wheat. rice, sugar and 
pulses are likely to be paid back the difference between 
their total cost and the final realized export price; and 

(c) if so, the time by which a final decision for export 
subsidieS for farm goods is proposed to be taken? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAlK): (a) No 
such decision has been taken, so far. 

(b) and tc) Question does not arise. 

[Translation} 

Ranjlt Sagar Hydro Power Project 

1689. SHRI BHIM DAHAL: Will the Minister of 
POWER be pleased to state: 

(a) the year in which the construction of Ranjlt Hydro 
Power Project was completed and the time taken in its 
construction; 

(b) whether the said project was not completed within 
the stipulated time; 

(c) if so, whether the amount spent on construction 
of the said project was more than the amount required 
for its completion; 

(d) if so, the details thereof along with the reasons 
therefor; and 

(c) the present power generation capacity of the said 
project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) 
All the four units of Ranjit Sagar H.E. Project (4xl50 

MW) have been commissioned during the year 2000 
against the original completion schedule of September 
1992. 

(c) and (d) The latest cost of the project IS 

Rs. 3601.58 crores at June, 2000 price level against the 
Original estimated cost of Rs. 816 crores at June, 1986 
price level. Delays were mainly due to shortage of funds, 
natural calamities and technical snags. 

(e) The installed capacity of the project is 600 MW 
(4x150 MW). 

{English] 

Procurwnent of Coconut Crope 

1690. SHRIMATI MINATI SEN: Will the Minister of 
AGRICULTURE be pleased to atate: 

(a) whether the Government are purchasing coconut 
and pulse crops in the States of Kerala, Karnataka and 
Tamil Nadu; 

(b) if so, its quantum procured during the last year 
and in the current year till date, State-wise; and 

(c) the details of steps being taken by the 
Government to attract farmers towards the cultivation of 
coconut and pulses? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) Yes, 
Sir. Procurement of Copra under Price Support Scheme 
(PSS) is being undertaken by NAFED as Central Nodal 
Agency in these States. The prices of pulses are ruling 
above the Minimum Support Price announced by the 
Government of India. therefore, no procurement of pulses 
Is being made at present. 

(b) NAFED so far has procured a total quantity of 
2,29,253 MTs of miHlng copra and 5962 MTs of ball 
copra under the PSS during 2000 and 2001 season. The 
State-wise procurement of copra under PSS so far are 
as under:-

State 

Milling Copra 

Karala 

Tamil Nadu 

Andhra Pradesh 

Lakshadweep 

A&N Islands 

Goa 

Total 

Ball Copra 

Andhra Pradesh 

Karnataka 

Oty. Purchased (MTs) 

84385 

112023 

16257 

5531 

10035 

1022 

229253 

3 

5959 

5962 

(e) For promoting coconut cultivation, Government of 
India Is implementing the following programmea:-

(i) Production of quality planting material; 
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(ii) Area expansion; 

(ill) Integrated farming kin coconut holdings for 
productivity improvement; 

(IV) Technology demonstrations; 

(v) Marketing promotion and statistics; and 

(vi) Information technology. 

For promotion of cultivation of pulses. Government 
of India IS Implementing a Centrally Sponsored Scheme 
of National Pluses Development Project (NPDP) in the 
country for increasing the production and productivity of 
pulses. Under the Scheme, assistance is being provided 
for inputs like production and distribution of certified seeds, 
seeds mlnlkits, improved farm implements, rhyzobium 
culture. micro-nutrients, integrated pest management and 
distribution of sprinkler sets etc. In addition field 
demonstrations and farmers' training are also being 
organised for the transfer of improved production & 
protection technologies to the farmers' fields for increasing 
the production of pulses in the country. 

[Translar/on} 

Tehrl Dam 

1691. SHRI TUFANI SAROJ: Will the Minister of 
POWER be pleased to state: 

(a) whether there are Irregularities in the construction 
work of Tehri Dam Project; 

(b) if so, whether cases have been filed against some 
officers of Tehri Dam Project; and 

(c) if so, the details of the officials against whom 
cases have been filed along with details of charges 
framed against them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (c) 
Central Bureau of Investigation (CBI) has registered the 
follOWing two cases for investigation into alleged 
irregularities by some officers of Tehri Hydro Development 
Corporation (THDC) in connection with some construction 
works at Tehri Hydroelectric Project Stage-I (1000 MW): 

(i) case involving four officers (including one retired 
officer) relating to irregularities in the construction 
of one-room flats at New Tehri Town for 
economically weaker sections of people; and 

(ii) case involving ten officers in connection with the 
work of excavation of Chute Spillway. 

The investigations are in progress and the THDC is 

prOViding all relevant records to the CBI. 

New Varieties of Crops 

1692. SHRI DANVE RAOSAHEB PATIL: 

SHRI SANAT KUMAR MANDAL: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(8) whether attention of the Union Government have 
been drawn news-item published in MDainik Tribune" dated 
February 17.2001 captioned "Aprachlit Fasion Ki 15 Kisme 
Viksit"; and 

(b) if so. the names of these 15 new varieties of 
crops thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR. DEBENDRA PRADHAN): (a) Yes, 
Sir. 

(b) 18 new varieties have been identified/released 
under different underutilized crops by the All India-Co-
ordinated Research Project on Underutilized Crops of the 
Indian Council of Agricultural Research, as per details 
given below: 

1. Grain Amaranth 

2. Buckwheat 

3. Winged Bean 

4. Faba Bean 

5. Rice Bean 

6. Kalingada 

7. Guayule 

8. Jojoba 

Annapuma, GA-l, 
Survana, PRA-1, 
PRA-2 

Himpriya. VL-7, PRB-l 

ADWB-l 

Vikrant (VH 82-1) 

RBL-1,RBL-6. PRR-1. 
PRR-2 

Gujarat Karlngada-l 

Arizona-1, HG-8 

EC-33198 
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Foreign Collaboration In AgricUlturill Projects 

1693. SHRI SHIVAJI VITHALRAO KAMBLE: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the State Governments have signed any 
agreements with foreIgn countries for agricultural projects 
dunng the Ninth Five Year Plan: 

(b) il so, the details thereof, State-wise: 

(e) the salient leatures of each project along with 
the targets fixed for completing these projects; and 

(d) the extent of improvement in the status of 
agricultural productton expected by the projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) No, 
Sir. It may be mentioned that under the provisIons of the 
Constitution. the executive powers of a State extend to 
borrowmg only within the territory of India. Also, under 
the VII Schedule of the Constitution, 'Foreign Loans' come 
under the Union LIst. 

(b) to (d) Do not arise. 

[EnglIsh] 

Railway Safety Policy 

1694. SHRI SURESH KURUP: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether m View of the IncreasIng rail accidents 
the Government intend to enunciate any Railway Safety 
Policy: and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJGOPAL): 
(a) and (b) Salety is accorded highest priority in train 
operation. Since safety is an on going and continuous 
process, Safety of train is ensured by adopting various 
methods like mechanized maintenance of track, Radio 
communication between driver, station staff and control, 
Auxiliary Wamlng System, intensive training by modern 
methods of training and frequent iMpactions at various 
levels to check lapse on the part of staff and others, 

Entry 01 Foreign Legal Coneultants In India 

1695. DR. RAM CHANDRA DOME: Wi" the Minister 
of LAW. JUSTICE AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether the Government propose to amend the 
Advocates Act. , 1961 to permit foreIgn law firms and 
legal consultants to practise in India: 

(b) if so. the details thereof; 

(c) whether the Bar Council of India (BCI) has 
opposed to the said proposal; 

(d) if so, the details thereof; and 

(e) the reaction of the Government thereon? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): (a), (b) and (e) Presently, there ia no proposal 
to amend the Advocates Act, 1961 to permit foraign law 
firms and legal consultants to practise In India. 

(c) and (d) Bar Council of India Is opposed to 
permitting lorelgn law firms and legal consultants to 
practise in India. 

Train Accidents In Mumbal Suburban Area 

1696. SHRI KIRIT SOMAIYA: Will the Minister of 
RAILWA YS be pleased to state: 

(a) the number of train accidents took place In 
Mumbai during the last one year; 

(b) whether average nine fatal train accidents take 
place daily in Mumbai sub-urban railways; 

(c) if so, the main accident prone area in MumbaJ; 

(dl the steps taken by the Govemment to avoid such 
accidents; 

(e) whether some special budget has been provided 
to control such accidents in Mumbal Sub-urban railway; 
and 
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(I) il so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) During the last one year, there were 5 consequential 
train accidents in Mumbai Sub-urban area; 

(b) No. Sir. 

(c) Does not arise. 

(d) The important steps being taken to check 
accidents in future are given below:-

(i) Walkie-talkie sets have been provided to Drivers 
and Guards of all trains for faster and better 
means of communication. 

(ii) Drivers and Guards are also being progressively 
provided with LED based electronic flashing 
lamps which have beHer visibility than the 
conventional kerosene lit hand signal lamps. 

(iii) There has been progressive increase in use of 
Tie Tamping and ballast cleaning machines for 
track maintenance. Also, Track Renewal Trains 
are being used. 

(iv) For monitoring track geometry and running 
characteristics of the track, sophisticated track 
recording cars, oscillograph cars and portable 
accelerometers are being used progressively. 

(v) For detection of rail fractures/weld failures, 
adequate double rail Ultrasonic Flaw detectors 
have been procured. Now Self Propelled 
Ultrasonic Rail Testing Cars are being procured. 

(vi) Maintenance facilities for coaches and wagons 
have been modemised and upgraded at many 
depots. 

(vii) Routine Over Hauling Depots have been 
equipped with ultrasonic testing equipment for 
detection of flaws in the axles so as to prevent 
cases of cold breakage of axles. 

(viii) Periodical Safety Audit of Different Divisions by 

inter-disciplinary teams from Zonal Headquarter.:. 
has been introduced. 

(ix) Training facilities for drivers, guards and staff 
connected with train operation have been 
modernised including use of Simulators for 
training of drivers. 

(x) Performance of the staff connected with train 
operation is being constantly monitored and those 
lound deficient are sent for crash training courses 
also. 

(xi) Periodical salety drives are conducted to inculcate 
safety consciousness among the staff and road 
users. 

(xii) Stringent penalty to the extent of dismissaV 
removal from service is being Imposed on officials 
causing serious accidents. 

(e) and (f) No, Sir. No special prOVision is made in 
the Budget to control accidents in Mumbai Sub-urban 
railway. 

Death of Elephants Due to Foot and 
Mouth DI •• ase 

1697. SHRI MANJAY LAL: 
SHRI SAIDUZZAMA:. 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether some elephants living along the banks 
of Yamuna in Delhi have recently died due to mouth 
ulcer and foot rot commonly known as Foot and Mouth 
Disease; 

(b) whether about 10 months back, this disease was 
detected in elephants in Kerala also: 

(c) if so, the preventive steps taken to stop the spread 
of this disease in other animals; 

(d) the main reasons of originating of FMD; 

(e) whether the latest prescription for the FMD 
treatment is available in our country; 

(f) if not, the steps taken to procure help from 
intemational organisations to curb the spread of disease; 
and 



125 Wntten Answers SRAVANA 11, 1923 (Saka) to Questions 126 

(g) the present status of FMD disease in the country animals and their secretions/excretions carried by animate 
showing the decrease in Milk Production. State-wise? and in-animate objects. The virus can travel a long 

distance through air and water. 
THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE (DR. DEBENDRA PRADHAN): (a) No (e) Yes. Sir. 

death of Elephants living along the banks of Yamuna in 
(f) Does Not anse. Delhi due to Foot and Mouth disease has been reported 

in recent past. (g) Foot and Mouth Disease is endemic in India and 

(b) No. SIr. 
the State-wise Incidence of the disease during last three 
years is given at statement-I. Due to efforts made to 

(c) Does not arise. 
control the disease, the total milk production of the country 
has not been adversely affected. The figures of milk 

(d) Foot and Mouth Disease is caused by a Picoma 
production during last 5 years show that there has been 
an increase in the production of milk. State-wise estimates 

virus. which can set up infection through infected/carrier of milk production is given at statement-II. 

Statement-' 

IncIdence of Foot and Mouth Disease in India during the last three years (1998. 1999 & 2000) 

SI. Name of the Species 1998 1999 2000 
No. State OB AT DT OB AT DT OB AT DT 

2 3 4 5 6 7 8 9 10 11 12 

1. Andhra boy 221 6092 159 108 4502 6 42 1406 2 

Pradesh ovi/cap. 17 657 41 24 257 72 0 0 0 

2. Arunachal Pradesh bov 12 80 0 4 273 2 7 686 0 

3. Assam boy 7 9 4 451 0 2 370 0 

4. Bihar boy 19 963 31 7 15 0 3 38 0 

5. Chhattlsgarh 0 0 0 

6. Goa boy 0 0 0 17 558 17 3 204 0 

but 0 0 0 4 102 0 2 42 0 

sui 0 0 0 2 135 0 0 0 0 

7. Gujarat boy 48 1674 0 49 1116 18 29 1283 0 

ovilcap. 100 0 "4 15 0 0 0 0 

8. Haryana boy 12 28841 0 3 9629 0 16 572 

but 0 0 0 0 0 0 32 0 

9. Himachal boy 10 1881 52 3 83 0 8 268 0 

Pradesh ovilcap. 6 3263 10 0 0 0 6 521 0 

10. Jammu & boy 20 3267 9 3 1319 0 9 2353 12 

Kashmir ovi/cap. 2 112 0 100 0 0 0 0 
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2 

11. Jharkhand 

12. Karnataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 
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21. Punjab 
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2 3 4 5 6 7 8 9 10 11 12 

31 D&N Haveli 0 0 0 0 0 0 0 0 0 

32. Daman & Diu 0 0 0 0 0 0 0 0 0 

33. Delhi boy 5 81 0 45 141 0 10 67 0 

sui 0 0 0 0 0 0 2 4 0 

34. Lakshadweep boy 10 16 0 2 845 0 7 56 0 

ovi/cap. 0 0 0 0 0 0 3 47 4 

35. Pondicherry boy 0 0 0 5 183 0 0 0 0 

Total boy 1100 79461 2444 1436 88602 884 1519 35825 237 

but 0 0 0 4 102 0 3 74 0 

ovi/cap. 65 '5288 92 32 429 72 9 568 4 

sui 0 0 0 7 346 50 6 16 2 

boy: bovine buf: Buffalo ovilcap: ovinelcaprlne sui: Swine 

OB: Out Break AT: Attack DT: Oeath 

Statement·1I 

Estimates of Milk Production-I996-97 to 2000-01 

(000 tonn .. ) 

S.No. States 1996-97 1997·98 1998-99 1999-2000· 2000-01· 

2 3 4 5 6 7 

1. Andhra Pradesh 4471 4473 4842 4730 4904 

2. Arunachal Pradsh 44 43 45 51 53 

3. Assam 714 719 725 822 852 

4. Bihar 3410 3420 3440 3740 3878 

5. Goa 37 38 41 43 45 

6. Gujarat 4831 4913 5059 5124 5313 

7. Haryana 4204 4373 4527 4673 4845 

8. Himachal Pradesh 698 714 724 745 772 

9. Jammu & Kashmir 992 979 990 1000 1037 

10. Kamataka 3460 3970 4231 4925 5106 
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2 3 4 5 6 7 

11. Kerala 2258 2343 2420 2673 2nl 

12. Madhya Pradesh 5224 5377 5442 5600 5806 

13. Maharashtra 5127 5193 5609 5810 6024 

14. MaOlpur 61 62 65 67 69 

15. Meghalaya 58 59 61 65 67 

16. Mizoram 9 17 20 10 10 

17 Nagaland 46 46 48 49.5 51 

18. Orissa 687 672 733 795 824 

19. Punlab 6755 7165 7394 7700 7984 

20. Rajasthan 5874 6487 6923 5820 6034 

21. Sikkim' 34 35 35 42 44 

22. Tamil Nadu 3976 4061 4273 4256 4413 

23. Tripura 44 57 76 49 51 

24. Uttar Pradesh 12387 12934 13618 15176 15735 

25. West Bengal 3376 3415 3441 3750 3888 

26. A&N Islands 21 22 22 23 24 

27. Chandigarh 42 43 43 42 44 

28. Daman & Diu 4 4 8 10 10 

29. D. & N. Haveli 

30. Delhi 264 267 290 295 306 

31 Lakshadweep 2 

32. Pondicherry 38 36 36 35 36 

All India 69147 71940 75182 78123 80998 

NOle:'·Provlslolnal 

Source Stale Animal Husbandry & VetetinaIY Resources Departments. 

National Agrlculturel Inaurance Scheme (c) whether any representation is received by the 
Government to reduce the premium rate for sugarcane 

1698. SHRI CHINTAMAN WANAGA: Will the Minister crop; and 
of AGRICULTURE be pleased to &tate: 

(d) if so, the action taken/proposed to be taken by 
(a) whether National Agricultural Insurance Scheme the Government III this regard? 

is implemented by the Government; 
THE MINISTER OF STATE IN THE MINISTRY OF 

(b) if so, the details thereof; AGRICULTURE (SHRI SHRIPAD YASSO NAIl<): (a) and 
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(b) Yes, Sir. National Agricultural Insurance Scheme 
(NAIS) is implemented in the country from rabi 1999-
2000. The scheme is voluntary for the States/Union 
Territones and has larger scope of coverage in terms of 
farmers. crops and nsk. The details are given in enclosed 
statement. 

(c) Yes, Sir. Government of Maharashtra has 
submitted a representation for reduction in the premium 
rate 01 sugarcane crop. 

(d) On annual horticultural/commercial crops including 
sugarcane actuarial premium rates are charged. These 
rates are worked out by the Implementing Agency based 
on actuanal method of premium calculation. The same is 
being communicated to the State Government of 
Maharashtra. 

Statement 

Salient Features of National Agricultural Insurance 
Scheme (NAIS) 

The Govemment have introduced NAIS from Rabi 
1999-2000 season to widen the scope and contents of 
Crop Insurance Scheme: 

Scheme is available to all farmers - Ioanee 
and non-Ioanee both-irrespective of their size of 
holding. 

Compulsory for loanae farmers and optional for 
non-loanae farmers. 

Sum-insured may extend to the value of threshold 
yield of the area insured. 

Coverage of all food crops (cereals, millets & 
pulses), oilseeds and annual commercial! 
horticultural crops in respect of which past yield 
data is available for adequate number of years. 

Among the annual commerciallhortlcultural crops, 
seven crops namely cotton, sugarcane, potato, 
chillies. ginger, onion and turmeric are presently 
covered. 

Premium rates are 3.5% for bajra and oilseeds, 
and 2.5% for other Kharif crops; 1.5% for wheat, 
and 2% for other rabi crops. In case the rates 
worked out on the basis of actuarial data are 
less than the prescribed premium rate, the lower 
rate will be applicable. 

In case of annual commercial/horttcultutal crops, 
actuarial rates are charged. 

Smail and marginal farmers are provided subsidy 
of 50% of the premium charged from them. The 
subsidy will be phased out over a period of 5 
years on sunset basis. 

To implement NAIS at lower unit of insurance 
i.e. Gram Panchayat. 

It is proposed to set up a separate agency for 
implementation of NAIS. 

German Assistance to Indian Railway. 

1699. SHAI N. JANAADHANA REDDY: 
SHRIMATI SHYAMA SINGH: 

Wilt the Minister 01 RAILWAYS be pleased to atate: 

(a) whether Germany has agreed to provide funda to 
Indian Railways lor Signalling and telecommunication 
system in Railways: 

(b) if so, the facts and details in this regard; 

(c) the terms and conditions under which the loan 
amount has been given by the Germany; and 

(d) the details 01 the strategies of the Government to 
invest the said loan and the time by which the entire 
signalling and telecommunication system in Railways ia 
to be modernised and upgraded? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINiSTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (0) and (b) Yes, Sir. Under a Loan 
Agreement signed on 1 st August, 1997 between the 
Government 01 India (in the Ministry of Finance) and 
Kreditanstalt lur Wiederaulbau (KfW). the German 
Government have extended a loan of up to OM 185 
million to finance the foreign exchange coat of goods 
and services for the project of Modernt.ation of 
Signalling between Delhi and Kanpur. The loan funde 
are to be made available to the Railways as part of 
budgetary support from the General Revenue, entailing 
normal dividend liability. A separate agreement has also 
been executed between Ministry of Railways and KfW 
in June, 2001 detailing out the modified scope of the 
project. 
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(c) This loan carries interest liability at the rate of 
0.75% per annum and commitment charge at the rate of 
0.25% per annum on the undisbursed loan amount. The 
loan is repayable In semi-annual instalments over a period 
of 30 years, such repayment commencing after a grace 
period of 10 years. 

(d) MaIn elements of the project are introduction of 
Modern Solid State Interlocking systems on Ghaziabad-
Kanpur sectton, Automatic Block Signalling on Ghaziabad-
Aligarh sectIon. Optical Fibre Cable communication on 
Ghaziabad-Kanpur section and Rehabilitatlonlupgradation 
of Train Radio System on Ghaziabad-Mughalsarai section. 
These sUb-systems are to be provided with state-of-the-
art technology to enhance reliability of the Signalling and 
Telecommunication systems for improving capacity, safety 
and efficiency of the train operations in Delhi-Kanpur 
section. KfW project is expected to be completed in about 
4 years tIme schedule. 

Modernisation & upgradation of entire Signalling & 
Telecommunication system on other sections of Indian 
Railways would be taken up on programmed basis within 
available resources. 

[Trans/a tion ! 

Booking of parcel under Ralkot D'vl.'on In Gularat 

1700. SHRI CHANDRESH PATEL: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether parcel booking facility at Hapa railway 
station under Rajkot Division of Western Railway in 
GUlarat had recently been withdrawn; 

(b) if so. the reasons therefor; 

(c) whether the DIviSIonal Railway Manager Rajkot 
has received any letter for restoring the said facility; 

(d) if so, the details thereof; and 

(e) the steps taken by the Railways to restore the 
parcel booking facility at Hapa railway station? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) Yes, Sir. 

(b) Stations where parcel traffic is meagre are closed 
for parcel traffic as they are not profitable, Accordingly. 
Hapa Station whIch had very meagre traffic, has been 
closed for parcel traffic. 

(c) to (e) YE:S, Sir. The matter will be decided on 
merits. 

Working Group on Agricultural Marketing 
Infrastructure 

1701. SHRI TARACHAND BHAGORA: 
SHRI SULTAN SALAHUDDIN OWAISI: 
SHRI A. BRAHMANAIAH: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the details of recommendations made by the 
Group of Minister;, and also the Task Force Oil Agriculture 
on various matter:; relating to production and marketing 
of agricultural produce and allied activities as well as the 
impact of globalizntion etc.; 

(b) the actioll taken or proposed to be taken by the 
Government on e:lch of the recommendations submitted 
by each of the <lbove two bodies, separately; 

(c) whether Il1e Government propose to set up a 
Commission to look into and suggest improvements in all 
agricultural scientific and research institutions; 

(d) if so. the details thereof; and 

(e) the steps being taken to develop and modernize 
the marketing infrastructure in the country and the districts 
selected therefor') 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) and 
(b) The Group 01 Ministers and the Task Force on 
Agriculture have not yet submitted their recommendations. 

(c) No, Sir. 

(d) Questions does not arise. 

(e) The Government has recently approved two new 
schemes namely. Scheme for Agricultural Marketing 
Information Network and Scheme of Capital Investment 
Subsidy for ConstTuctionlExpansionIModernisation of Cold 
Storages and Storages for Horticultural Produce for 
bringing about improyements in the present Agricultural 
Marketing facilities and marketing infrastructure In the 
country. 
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Under the scheme for Agricultural Marketing 
Information Network, it is proposed to establish a 
nationwide Information network for speedy collection and 
dissemination of market information/data for their efficient 
and timely utilization. Under this scheme, all important 
Agricultural Produce Markets and State Agricultural 
Marketing Boards/Departments all over the country w~1 

be linked up through a computer network. 

Under the scheme of Capital Investment Subsidy for 
Construction/Expansion/Modemisation of Cold Storages 
and Storages Subsidy is provided to eligible promoters 
for construction, expansion and modemization of cold 
storages. 

{English] 

Outlay for Rural Electrification Corporation 

1702. SHRI DILEEP SANGHANI: Will the Minister of 
POWER be pleased to state: 

(a) the outlay for Rural Electrification Corporation 
during 2000-2001; 

(b) whether outlay for the current year has been 
reduced as compared to the preceding year; 

(C) if so, the justification therefor; and 

(d) whether Gujarat is likely to be adversely affected 
due to this reduction? 

THE MINISTER OF STATE IN THE MINISTRV OF 
POWER (SHRIMATI JAVAWANTI MEHTA): (a) to (d) The 
budget outlays approved by the Government for Rural 
Electrification Corporation for the year 1999 and 2000 
are given below: 

Year Normal 

1999-2000 430 

2000-01 460 

Minimum Needs 
Programme 

(Rs. in cores) 

175 

NIL· 

·During the year 2000-01, the funds under Minimum 
Needs Programme has been released directly to the 
States instead of routing it through REC. 

Thus, it would be seen that the normal budgetary 
support for REC has been increased as compared to the 
budgetary allocation of '999-2000. 

REC sanctioned an assistance of Rs. 702 CI'Ol'8l to 
Gujarat Electricity Board and disbursed As. 536 ero .. 
during the year 2000-01. 

(Translation) 

Testing of Imported Equipment 

1703. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of RAILWAVS be pleased to state: 

(a) whether there Is any system to test the atandard 
and quality of Imported rail equipments, boggles, engines 
and other Items in Indian Railways; 

(b) if so, the number of approved/disapproved 
samples of such imported items during the lut three 
years and the current year; and 

(c) the existing rule to test the Imported Items? 

THE MINISTER OF STATE IN THE MINISTRV OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) Yes, Sir. There is a well defined system to teat the 
standard and quality of imported rail equipmenta, coaches, 
engines and other items. 

(b) Status 01 major Imported items Inspected during 
last three years IS under: 

(i) Twenty one 4000 HP freight & Ten puNnger 
Diesel Locomotives have been inapected and 
approved. 

(ii) Three 140T Brake down Cran.s have been 
inspected. Out of them One crane has been 
commiSSioned and accepted after teating and the 
remaining two cranes are in the prOCH. of 
commissioning and acceptance. 

(ill) 1.45 lakh Metric tones of ralla were InapectecI 
and passod. 

(iv) 56967 Nos. Locomotive Wheel Diles were 
inspected and 1100 Nos. were rejected after 
receipt in India. The total coat of rejected wheels 
have been recovered from the firm. 

(v) 24 Coaches have been imported and were put 
into service. However, preeentty these have been 
temporanly withdrawn from service for rectification 
under warrantee and other clauses of the 
contract. 
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(vi) 2 Track machines are imported. One had certain 
defects and is under rectification under warrantee 
and other clauses of the contract. 

(c) EXisting rules provide for nomination of Inspecting 
Authorities (10).10 the purchase orders and the items are 
inspected by 10 as per the contract specifications prior 
to dispatch to India. In case of cranes. Locomotives and 
other roiling stock. after receipt in India. the vehicles are 
commissioned and subjected to Mandatory Oscillation 
Tnals by Research, Dl3sign and Standards Organization 
(RDSO). the technical wing of Indian Railways. These 
are finally accepted on successful completion of such 
trials and commissioning. 

[EnglIsh} 

Gauge conversion of Kottur-Harlhar rail line 

1704. SHRI KOLUR BASAVANAGOUD: Will the 
Mintster 01 RAILWAYS be pleased to state: 

(a) the time by which the work of gauge conversion 
on Kottur-Harihar rail line was started; 

(b) the estimated cost of the said project; 

(C) the expenditure spent on the said project so far; 

(d) ,he amount proposed to be spent during 2001-
2002: 

(e) the time by which the said project is likely to be 
completed; 

(I) whether additional funds would be released for 
the early completion of the said project; and 

(g) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) This is a new line work which was included in the 
Budget 1995-96. 

(b) As. 124.13 cr. 

(c) Rs. 16.37 lakh upto 31.3.2001. 

(d) An outlay of Rs. 1 cr. has been provided during 
2001-02. 

(e) No target date has yet been fixed 

(f) and (g) TI,is would depend upon availability of 
resources. 

Processing of fruits and vegetable. 

1705. PROF 'JMMAREDDY VENKATESWARLU: Will 
the Minister 01 f\GAICUL TURE be pleased to state: 

(a) whether tile Government has made a 10 year 
plan to enhance the level of processing of fruits and 
vegetables from tne present 1.8% to 10%; 

(b) whether any estimates has been made of the 
investment to achreve such targets of processing of fruits 
and vegetables; 

(c) if so. the details 01 financial requirements for this 
purpose; 

(d) whether tile Government have identified the likely 
sources of such Investment; and 

(e) the steps proposed to obtain and utilise such 
capital for this purpose? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF FOOD PROCESSING INDlJSTRIES OF THE 
MINISTRY OF ,IGRICUL TURE (SHRI TH. CHAOBA 
SINGH): (a) to (c) Department of Food Processing 
Industries has Iili:rated action for formulating a National 
Food Processrny I)olicy and for this purpose a draft Policy 
has been prepnr"d. It rs envisaged that for increasing 
the processing capacity in fruit and vegetable sector alone 
from 2% to 10~<, of annual production over a period of 
'0 years. the II1vestment would be approximately 
Rs. 1,40,000 crotes. 

(d) The sub5tantial investment will have to come 
mainly from prrvate sources. 

(e) A tasl< force has been constituted by the 
Department 01 Food Processing Industries. The functions 
envisaged for the Task Force include inter alia the steps 
required for boosting such investment from domestic as 
well as foreign sources. 

Establishment of leVR at National Level 

1706. SHRI C. SREENIVASAN: 
SHRI G. PUTTA SWAMY GOWDA: 

Will the Minister of AGRICULTURE be pleased to 
state: 
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(a) whether the Union Government propose to 
establish Indian Council of Veterinary Research (ICVR) 
at nallonal level; 

(b) if so. the details thereof; State-wise; 

(cl whether any requests have been made by State 
Governments In this regard; and 

(d) II so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR. DEBENDRA PRADHAN): (8) No, 
Sir. 

(b) Does not anse. 

(c) and (d) A request from the Minister for Animal 
Husbandry. Dairy Development and Fisheries, Govemment 
of Andhra Pradesh for sanctioning an Institute of Indian 
Council for Veterinary Research at the centre was 
received during August, 1997. As the proposal for 
estahhshlng the council was under consideration of the 
Department at that time, the letter was replied accordingly. 

(c) Government of India's attempt has been to 
enhance growth of tourism of India. 

(d) There is no drat! Tourism Policy preparod in 1993 
which envisaged 3 million tourist arrivals by the tum 0' 
the century. The Action Plan for development 0' tourism 
recommended by the Task Forces set-up by the 
Department of Tourism, Gov!. of India, which was released 
in the year 2000, has suggested to set a target of 5 
million foreign tourist arrivals within the next 5 years. 

(e) The total number of foreign tourist arrivals in 
India by the end of 2000 was 2.64 million and the 
estimated figure for the same by June 2001 is 1.31 
million. 

(f) and (g) A Group of Ministers on Tourism Industry 
and Trade has been constituted for coordination among 
different agencies involved in development and promotion 
of tourism. 

EncroachmentlUneuthorlHd Conatructlon 
In Monumenta 

1708. SHRI DILlPKUMAR MANSUKHLAl GANDHI: 
Report on Tourist Traffic SHRI C.N. SINGH: 

1707 SHRI VINAY KUMAR SORAKE: Will the 
MInister of TOURISM AND CULTURE be pleased to state: 

(n) whether Pacific Asia Travel Association (PATA) 
has recently released any report on tourist traffic in the 
country; 

(b) il so. the details of points mentioned in the report; 

(c) the reaction of the Govemment thereto; 

(d) whether India's tourism draft policy (1993) 
envisages three million tourist arrivals by the tum of the 
century: 

(e) if so, the extent to which the target has been 
achieved; 

(I) whether the Govemment would consider setting 
up a Tourism Promotion Board and lay emphaals on 
attracting more rich and serious tourists rather than 
backpackers; and 

(g) il so, the details thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) and (b) The 
Pacific Asia Travel Association (PATA) has released a 
report which talks of the outbound traffic from India. 

Will the Minister of TOURISM AND CULTURE be 
pleased to state: 

(a) the name of protected monuments de-encroached 
successfully by the Govemment during the last three 
years, till date location-wise; 

(b) the details of protected monuments stHI under 
encroachment/unauthorised constructed. location-wise; 

(c) the problems likely to be faced by the Govemment 
in removing such encr'lachments; and 

(d) the steps being takenlproposed to be taken by 
the Govemment for removing encroachments/unauthorised 
construction from the protected monuments? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) and (b) A list is 
enclosed as statement-I and statement-II. 

(e) The litigation involved in such cases Is often time 
consuming. 

(d) Apart from taking legal action, active co-operation 
of the State Govemments at various levels Is aought 
regularly. The Archaeological Survey of India had allIO 
stepped up Ita programme of fencing the protected 
monuments and sites. 
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StlIt.",ent-l 

Lisl of Name of Centrally Protected Monuments De-Encroached During the Last Three Yean; 

Name of Monument 

calcutta Circle 

1. 

2. 

Hazarduari Place and Imambara (from the 
area within fenCing) 

John Pierce's tomb 

Bhopel Circle 

1. 

2. 

Shiv Temple, Bhojpur 

Monuments at Mandu, viz. Taveli Mahal, 

Jama Masjid and Daria Khan Tomb 

Patne Circle 

1. Ancient mound at Kurklhar 

Chandlgerh Circle 

1. Prithviraj Chauhan's Fort, Hansl 

2. Ancient Site Rakhigarhi 

3. Raja Harsh Ka Killa, Thaneswar 

4. Ancient Site, Narurangabad 

5. AncIent site Sunet 

6. Nurmahel Sarai 

Aurangebed Circle 

1. Shaniwarwada Fort 

2. Dhulla gateway 

3. Haripura gateway 

4. Tivan puragateway 

5. Hardulate Ki-T ekdi 

6. Daulatabad Fort 

Deihl Circle 

1. 

2. 

Shar Shah Gate, Purana aila 

(partly de-encroached) 

Khalrul Manzll Mosque 

(partly de-encroaced) 

Location/State 

2 

Murshidabad, West Bengal 

Midnapore, West Bengal 

District Raisen (Madhya Pradesh) 

Distt. Dhar, Madhya Pradesh 

Distt. Nalanda, Bihar 

Distt. Hissar, Heryana 

Distt. Hissar, Haryana 

Distt. Kurukshetra, Haryana 

Distt. Bhiwani, Haryana 

Distt. Ludhiana 

Nurmahal, Distt. Jullundur, Punjab 

Distt. Puna, Maharasthra 

Village Elichapur, Distt. Amaravatl, Maharaahtra 

Village Elichapur, Disn. Amaravatl, Maharashtra 

Village Elichapur, Dlstt, Amaravatl, Maharashtra 

Pawani, Distt. Bhandra, Maharashtra 

Distt. Aurangabad, Maharashtra 

Delhi 

Delhi 
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3. Purana Oila (partly de-encroached) 

4. Outb Minar, (partly de-encorached) 

5. Vijay Mandai, Kalu Sarai 
(partly de-encorached) 

6. Begumpuri Mosque, Kalu Sarai 
(partly de-encorached) 

7. Gandhak Ki Baoli, 
(partly de-encorached) 

8. Nai Ka Kot (partly de-encorached) 

9. Tughluqabad Fort (partly de-encorached) 

Bangalore Circle 

1. Krishna Temple Complex 

2. Hemakuta Jaina Temple 

3. Kodandarama Temple 

4. Pattabhirama Temple 

5. Mandapa Close to Talwargatta Gate 

6. Yendamaragunda 

7. Bhoganandeeshwara Temple 

8. Someshwara Temple 

Jalpur Circle 

1. Gate of Taragarh Hill 

Hyderebed Circle 

1. Attarah Sidi area in Golconda Fort 

Dharwar Circle 

1. Jumma Masjid 

Lucknow Circle 

1. 

2. 

3. 

NaubatkhanalNakkar Khana of Bara lmambara 

Plateform and staircases of Amjad 
Ali Shah's. Mausoleum 

Cemetery near fort Machhi Shawen 

2 

Delhi 

Delhi 

Delhi 

Delhi 

Mehrauli, Delhi 

Tughluqabad, Deihl 

Delhi 

Kadirampuram 

Krishnapuram 

Kamalapuram 

Kamalapuram 

NimbapuralT1 (Hampi) 

Hampi 

Nandi 

Kolar 

Ajmer 

Hyderabad 

Bijapur 

Lucknow 

Lucknow 

Lucknow 
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4. 

5. 

6. 

7. 

Written Answers 

Bargawan Cemetery 

Mahibullahpur memorial pillar 

Panch Mahal of Jhansi Fort 

Compound of Sikanderbagh building 

Chennai Circle 

1. Gangaikondacholapuram 

2. Darasuram 

V.dodara Circle 

AUGUST 2, 2001 

1. Shah Alam's Tomb with surrounding buildings 

Srln.gar Circle 

1. Sangeen Darwaja 

StIIt.",.nt.." 

to Questions 

2 

Lucknow 

Lucknow 

Jhansi 

Lucknow 

Ariyalur Di~;tt. 

Thanjavur Distt. 

Ahmedabdd 

Srinagar 

Details of Centrally Protected Monuments which are Still Under EncrollcflmentlUnauthorised Construction 

SI.No. Name of Monument 

2 

Agra Circle 

, . Small chatri on Agra-Mathura road. 

2. Rambagh 

3. Chini Ka Rauza 

4. Jaswant Singh ki Chhatrl 

5. Itimad-ud-Daula 

6. R.C. Cemetery 

7. Mosque and Sarai at Jajau 

8. Dakri-ka-Mahal 

9. Siddi gate 

10. Kala Gumbad 

11. Baria-ka-T al 

12. Jama Masjid (Dargah complex) including 
Lal Darwaza 

Location 

3 

Agra (Ultw Pradesh) 

Agra 

Agra 

Agra 

Agra 

Agra 

Agra 

Agra 

Agra 

Agra 

Itimadpur 

F atehpur Sikri 
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13. Hamam Fatehpur Sikri 

Agra 

14. City waH Fatehpur Sikri 

Agra 

15. Buland Darwaza Fatehpur Sikri 

Agra 

16. Baoli Fatehpur Sikri 

Agra 

17. Akbar's Tomb Sikandara 

Agra 

18. Tomb of Najibudaulah Bijnor 

Bijnor 

19. Akban Saral Chhata 

Mathura 

20. Fortified Sarai Chhata 

Mathura 

21. Katra Mound M6thura 

Mathura 

22. Mound Girdharpur 

Mathura 

23. Kankali-ka-Tial Mathura 

Mathura 

24. Mound of Adig Mathura 

Mathura 

25. Madan Mohan Temple Brlndavan 

Mathura 

26. Kos Minar Mathura 

Mathura 

27. Govind Dev Temple Brindavan 

Mathl.lra 
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28. Gopeshwar Temple 

Chamoli 

29. Pandukeshwar Temple 

Chamoli 

30. Adibadri Temple 

Chamoli 

31. Vir Bhadra Temple 

Dehradun 

32. Lakhamandal Temple 

Dehradun 

33. Ashokan Rock Edict 

Dehradun 

34. Mahasu Temple 

Dehradun 

35. Shahpeer Tomb 

Meerut 

36. Mud Fort of Dayaram Jat 

37. Chamunda-ka-Tila 

Mathura 

Calcutta Circle 

1. 

2. 

3. 

4. 

Mound known as the 

Devi's Sect and Raja 

Kama's Sect. Palace 

Tomb and mosque of 

Murshid Kuli Khan 

Tomb of Azimunisha 

Begum, daughter of Murshid 

Kuli Khan 

Hazarduari Palace and 
Imambara. Kella Nizamat, (area 
outside fencing In the protcted 
lone) 

AUGUST 2, 2001 to Questions 152 

Gopeshwur 

Pandukeshwar 

Adibadri 

Dehradun 

Dehradun 

Kalsi 

Hanoi 

Meerut 

Hathras 

Mathura 

Rangamall, Distt. Murshidabad 

Sabji kalra, Distt. Murshidabad 

Azimnagar, Distt. Murshidabad 

Murshidabad 
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Mound at Bangarh 

Temple of Basuli 

5. 

6. 

7. 

8. 

9. 

Mosque and Dargah of latar Khan Gazi 

Haneswari and Basudev T8~ 

Ancient Mound known as 

Baraha Mihirer Dhlbi 

10. Cooch Behar Palace 

Chandigarh Circle 

1. Ancient site, Khokra Kot, 

2. Gateway of Mughal Sarai, Gharonda 

3. Raja Karan Ka Kila, 

4. The Mound 

5. Ancient Site 

6. Gateway of Old Sarai 

7. Mud Fort 

8. Nurpur Fort 

Deihl Circle 

1. Oudsla Mosque 

2. Lothian Road Cemetary 

3. Sunehan Mosque 

4. Razia Sultan Tomb 

Delhi 

5. Feroz Shah Kotla 

6. Purana Oila 

7. Sarai Shah Ji 

8. Tughluqabad Fort 

9. Gandhak Ki Baoli 

10. Bara Khamba (Nizamuddin) 

11. Tomb of Shaikh 
Kabiruddin 
(La! Gumbad) 

12. Arab KI Saral 

3 

Bangarh, Distt. Dinapur (S) 

Namur, DisH. Birbhum 

Tribeni, Distt. Hooghly 

Bansberia, Distt. Hooghly 

Daulia and Kaukipara, Distt. (N) 24 Paragan .. 

Cooch Behar, Distt. Cooch Behar 

Distt. Rohtak, Haryana 

Distt. Kamal, Haryana 

Distt. Kurukshetra, Haryana 

Sirsa, Disstt. Sirsa, Haryana 

Asand, Distt. Kamal, Heryana 

Amanat Khan, Amritsar, Punjab 

Abohar, Distt. Ferozpur, Punjab 

Nurpur, Distt. Kangra, Himachal Pradesh 

Delhi 

Delhi 

Delhi 

Delhi 

Deihl 

Delhi 

Delhi 

Delhi 

Delhi 

Delhi 

Delhi 
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Aurangabsc:J Circle 

1. Kolla of Twelve Imam 

2. Macca Masjid 

3. Ancient Site at Ladmod 

4. Ancient Mound 

5. Gurisheshwar Temple 

6. Ellora Caves 

7. Jogeshwari Caves 

8. Mandapeshwar caves 

9. Basseln Fort 

10. Ancient Site at Bahal 

11. Kopeshwar Mahadeo Temple 

12. Ancient Site 

13. Ancient Site 

14. Fort Wall and Gate 

15. Gondraja Tomb 

, 6. Temple of Mahakali 

17. Fort wall with the rUinS of palace and Gateway 

18. Fort Wall 

19. Anchaleshwar Temple 

20. Old Math 

21. Wall near Chandni Talao 

22. Khlrkl GAte 

23. Panch Burui and Buruj Hazret Yab 

24. Fort Wall 

25. Patur Caves 

26. Bibi-ka-Maqbara 

27. Aurangabad Caves 

28. Daulatabad Fort 

29. Ardhanari Nateshwar 
Mahadev Temple 

Ahmadn<Jgar 

Ahmadnagar 

Newasa Distt. A'Nagar 

Paithan 

Ellora 

Ellora 

Majas 

Borivali 

Bassein, Distt. Thana 

Bahal 

Khidrapur. Distt. Kolhapur 

Brahmapuri, Kolhapur 

Pauni 

Chandrapur 

Chandrapur 

Chandrapur 

Ballarsha 

Bhandak 

Chandrapur 

Mehkar 

Sindhkhcdraja 

Akola 

Akola 

Pauni 

Patur, Distt. Akola 

Aurangabad 

Aurangabad 

Aurangabad 

Velapur Distt. Sotapur 
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30. Ajanta Caves 

Guwahlltl Circle 

1. Chaturdas Devta Temple Complex 

Petne Circle 

1. 

2. 

3. 

4. 

Tomb of Sher Shah Sun 

Tomb of Hasan Shah 

Attached land Sasaram 

Jai Singh's Observatory, Man Mahal 

Bhopal Circle 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Shiv Temple 

Shah Burj 

Old Fort 

Chaturbhuj Temple 

Dulhadev Temple 

Westem Group of Temples near Southem 
side Khajuraho 

Westem Group of temples near north-
estem side in front of tourist office, Khajuraho 

8. Westem Group of temples near westem 
side Khajuraho 

9. Vishwanath temple eastem and westem 
side, Khujaraho 

10. Hanuman Temple, Near Eastem side Khajuraho 

11. Ghantai temple near eastem and 
southem side, Khajuraho 

12. Vaman Temple part of 
south-eastern side Khajuraho 

13. Chaunsath Yogini Temple 

14. Khakramath 

15, In front of Vishwanath Temple 

16. Jain Temple 

17. Shiv Temple 

18. Siddhanatha Temple 

3 

Aianta 

Udaipur, South Tripura 

Sasaram, Distt. Rohtas 

Sasaram, Distt. Roht .. 

Sasaram, Distt. Rohtas 

Varanasi. (U.P.) 

Badgaon, Distt. Katni (M.P.) 

Distt. Mandla (M.P.) 

Lanji, DisH. Balaghat 

Near north-eastem side Khajuraho 

Near north-westem side Khajuraho 

Khajuraho. Distt. Chhatarpur 

Khajuraho, Distt. Chhatarpur 

Khajuraho. Distt. Chhatarpur 

Khajuraho. Distt. Chhatarpur 

Khajuraho, Distt. Chhatarpur 

Khajuraho. Distt. Chhatatpur 

Khajuraho. Distt. Chhatarpur 

Khajuraho, Distt. Chhatarpur 

Khajuraho, Distt. Chhatarpur 

Khajuraho, Distt. Chhatarpur 

Kundalpur, Distt. Damoh 

Kodal, Disl!. Damoh 

Nemawar, Distt. Dewas (M.P.) 
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19. Bhojshala Distt. Dhar 

20. Gadha Shah Shop Mandu. Distt. Dhar 

21. Delhi & Dholia Gate Chanderi. Distt. Guna 

22. Chanderi Monument Distt. Guna 

23. Jain Collosi (Taksal (Group) Distt. Gwalior 

24. Tomb of Mohd. Gaus Distt. Gwalior 

25. Adamgarh Distt. Hoshangabad 

26. Kakrata Mound Dehora, Distt. Jabalpur 

27. Sanchi Distt. Raisen 

28. Shiv Mandir Bhojpur Distt. Raisen 

29. Gaurjhamar Fort Distt. Sagar 

30. Khimlasa Fort Distt. Sagar 

31. Caves at Udaigiri Distt. Vidisha 

32. Monuments of Gyaraspur Distt. Vidisha 

33. Virateshwar Temple Distt. Shahdol 

34. Bijamandal Distt. Vidisha 

35. Besnagar Distt. Vidisha 

36. Bhimgaja Distt. Vidisha 

Srln.gar Circle 

1. Shiva Temple Fategarh 

2. Fort Akhnoor 

3. Shiva temple Billawar 

4. Palaces at Ramn.gar Ramnagar 

5. Trilochan Nath Temple Mahedera 

6. Avantiswamin temple Awantipur 

7. Patthar Masjid. Sri nagar 

8. Group of temples Naranag 

9. Kathidarwaza Srinagar 

10. Sangeen Darwaza Srinagar 

11. Ancient Site Burzahom 

Samadhi of Queen of Ramnagar 
Raja Suchat Singh 
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Bhuban •• war Clrcl. 

1. Excavated Buddhist site Lalltgiri 

2. Excavated Buddhist site Udaigiri 

3. Barabati Fort 

4. RUins of Fortress 

5. Sun Temple, Konark 

6. Haripurgarh Fort 

7. Ashokan Rock edict 

8. Dakshya Prajapati Temple 

9. Chandreswar Pillar 

10. Ananta Vasudev Temple 

11. Khandagiri & Udaigiri Jain Caves 

12. Sisupalgarh 

13. Rock cut Vishnu 

14. lingaraj Temple 

15. Vaital Temple 

16. Papanasini Tank 

17. Ramachandra Temple 

18. Mahadeo Temple 

19. Malhar Fort 

20. Danteswari Temple 

Bengalore Circle 

1. Fort, at DevanahaJili 

2. Fort, at Mercara 

3. 

4. 

5. 

6. 

7. 

8. 

Gowreeshwara Temple 

Hoyasaleswara Temple 

Parsvanatha Basti 

Fort 

Seventeen Jain Tomb 

Narayanaswamy Temple 

9. Sultan Battery 

SRAVANA 1" 1923 (Saka) 
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Distt. Cuttack. Orissa 

Distt. JaJPur 

Distt. Cultack 

Chaudwar, Diatt. Cuttack 

Puri 

Mayurbhanj, 

Jaugada, 

Banpur 

Jajpur 

Bhubaneswar 

Bhubannswar 

Bhubaneswar 

Kaniha 

Bhubaneswar 

Bhubaneswar 

Bhubaneswar 

Rajim, Madhya Pradesh 

Adhachar, Madhya Pradesh 

Malhar, Madhya Pradesh 

Dantewada, Madhya Pradesh 

Devanahalli 

Mercara 

Yelandur Halebid 

Halebid 

Chitradurga 

Moodabidri 

Melkote 

Mangalore 
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Jalpur Circle 

1. 

2. 

3. 

4. 

5. 

Adhal Din Ka Jhopra 

Date Gate 

Tripolia Gate 

Sola Khambha 

The Marble Pavilions and Bulustracte 
on the Anasagar Bund and the ruins of 
the hammam behind the Anasagar Bund 
and Saheli Bazar 

6. Kos Minar 

7. Moat surrounding the Fort 

8. Oeeg Palaces 

9. Lal Mahal 

10. Bhatner Fort 

11 . Ancient Mound, Abaneri 

12. Baori, Abaneri 

13. Harshat Mata Temple. Abaneri 

14. Laxmi Narain Temple 

15. Jaisalmer Fort 

16. Ranthambhor Fort 

17. Kumbhalgarh Fort 

18. Chittaurgarh Fort 

Hyder.bad Circle 

AUGUST 2, 2001 

1. Large bastion and old gateways at Madakslra 

2. Chintalavenkataramana Swamy at Tadipatri 

3. Hill Fort at Penukonda 

4. Ruind Fort at Dharanikota 

5. Rock Cut Caves at Mogalrajapuram 
Vijayawada 

6. Golconda Fort 

7. Gateway and basion of Old Fort at Kumool 

8. Sri Uma Maheawara 
Swamy temple. Vaganll 

Ajmer 

Ajmer 

Ajmer 

Ajmer 

Ajmer 

Ajmer-Jaipur Road, Ajmer 

Bharatpur 

Oeeg 

Rupvas. Distt. Bharatpur 

Disl!. Hanumangarh 

Distt. Dausa 

Dist!. Dausa 

Distt. Dausa 

Amber. Distt. Jaipur 

Jaiselmer 

Ranthambore 

Kumbhalagarh 

Chittaurgah 

Anantapur Distt. 

Anantapur Distt. 

Anantapur Distt. 

Guntur Distt. 

Krishna Distt. 

Hyderabad 

Kurnool Distt. 

Kumool Distt. 
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9. Srinivasa Mangapuram temple at Chandragiri 

10. Fort at Chandragiri 

11. Fort at Gurramkonda 

12. Buddhist Site at Neelavatl 

13. Sri Soumyanadha Swamy Temple at 
Nandalur 

14. Sri Kodandaramaswamy temple at Vontimitta 

15. Sri Kodandaramaswamy temple at Peddamudlam 

Dharwar Circle 

1. Ali Shaheed Peer Mosque 

2. Allahpur Gate 

3. Ambar Khan 

4. Badi Kaman 

5. Bahumani Gate 

6. Bathulla Khan's Mosque 

7. Fort wall (from Managoll 
gate to Bahumani Gate) 

a. Gol Gumbaz & other structures within the 
protected area 

9. Haji Hassan Saheb's Tomb 

10. Jamma Masjid 

11. Managoli Gate or Fateh Gate 

12. Moats of the Fort wall (from Bahumani 
gate to Mangole gate) 

13. Mubarak Khan Mahal 

14. Mustafa bad Gun 

15. Nustafa Khan Mosque 

16. Nagthan Gate 

17. Nov Gumbaz 

18. Padshapur Gate 

19. Water Pavilion to the 
Northof Mubarak 
Khan's Mosque 

3 

Chlttoor Oisll. 

Chittoor Oislt. 

Chittoor Oistt. 

Vizianayaram OisU. 

Cuddapah Oistt. 

Cuddapah Oi8ll. 

Cuddapah Oistt. 

Bijapur 

Bijapur 

Bijapur 

Bijapur 

BiJapur 

Bljapur 

Bijapur 

Bljapur 

Bijapur 

Bljapur 

Bijapur 

Bijapur 

Bijapur 

Bljapur 

8Ijapur 

Bijapur 

Bijapuf 

8Ijapur 

Bljapur 
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20. Water tower No. 114 with inscriptions to the 
south of Asar Mahal 

21. Water tower No. 115 to the south of 
Chinch Didl mosque 

22. Water tower No. 142 to the north west of Nav 
Gumbaz and to the west of Kawas Khan 'Sect. 
Mahal 

23. Water tower No. 147 to the south of Bad! Kaman 

24. Water Tower No. 286 to the north east of Mecca 
Masjid 

25. Water tower No. 289 to the east of Chinch Didl 
Masjid 

26. Sunda Burz 

27. Sharpur Gate 

28. Jorapur Gate 

29. Mecca Gate 

30. Gun Farangi Shahiburz 

31. Sarwad Diddi 

32. Landa Khaspa Gun 

33. Small Pavilion in front of Akash Mahal 

34. Water Pavilion 

35. AriquiHa Moat 

36. Chinch Didi Mosque 

37. Andu Masjid (16) 

38. Ibrahim Old Jami Mos~ue 

39. Gummat Bavdi 

40. Sikandar Shah Tomb 

41. Chota Assar Mahal 

42. Yakub Dabuku's Mahal 

43. Ikhlaskhan Mosque 

44. Shah Nawazkhan's Mosqueitomb 

45. Motl Darga (Mahal) 

46. Hydeft(han's. tomb 

Bijapur 

Bijapur 

Bijapur 

Bljapur 

Bijapur 

Bljapur 

3 

Bijapur (West) 

Bijapur (West) 

Bijapur (West) 

Bijapur (West) 

Bijapur (West) 

Bijapur (West) 

Bljapur (West) 

Bljapur (West) 

Bijapur (West) 

Bijapur (West) 

Bijapur (West) 

Bijapur (West) 

Bijapur (West) 

Bijapur (West) 

Bijapur (West) 

Bijapur (West) 

Bijapur (West) 

Bijapur (West) 

Bijapur (West) 

Bijapur (West) 

Bijapur (West) 
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47. Nityanavara mosque Bijapur (West) 

48. Sangeet nari Mahal at Torvi Bijapur (West) 

49. Bathulla Khan mosque Bijapur (West) 

50. Tomb No. 47 Bijapur (West) 

51. Sonehi Masjid Bijapur (West) 

52. Chand Bavadi Tomb No. 22 Bijapur (West) 

53. Masjid Katijapur Bijapur (West) 

54. Aqueduct running from Bhat bavadi south west Bijapur (West) 
of Joravi village to Taj Bavadi 

55. Chand Bavadi Bijapur (West) 

56. Mulla Mosque (3) Bijapur (West) 

57. Grave of Aurangazeb's. wife Bijapur (West) 

58. Bhukari Masjid Bijapur (West) 

59. Zanziri mosque of Jahan Begaums moeque (20) Bijapur (West) 

60. Malik Sandal mosque Bijapur (West) 

61. Fort, Gulbarga Gulbarga 

62. Haft Gumbaz Gulbarga 

63. Khan Jahan Barid Tombs Bidar 

64. Bidar Fort Bidar 

Chennai Circle 

1. Shore Temple and Five Rathaa Mamallapuram 

2. Maingurdgate, Trichy 

3. lravatheswara Temple and Piravathaneswara Kanchipuram 
Temple 

4. Kundanguzhi Mahadev Temple, Madagadipattu Pondicherry 

5. Siva Tempi" Thiruverurnbur, Trichy Diatt. 

6. Hill Fort Namakkal 

7. Fort St. George Chennal 

8. Fort. Attur SaJem Distl. 

9. Megalithic Site, Kanchipuram Dlatt. 
Thiruporur 

10. Earfy Historic Site, Kanchipuram Distt. 
Pallavamedu 
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Lucknow Circle 

Small high mound Allahabad 1. 

2. Ruined Forts of Samudra-Gupta and Hansagupta 
Allahabad 

3. 

4. 

5. 

Extenbive mound called Hatgauha Dih, Allahabad 

large mound, Allahabad 

large brick strewn khera being the ruins of an 

Bahraich apparently Buddhist city 

6. Jama Masjid, Banda 

7. Mound called Chauki, Fatehpur 

8. large mound covered with broken bricks 
Fatehpur 

9. Extensive brick strewn mound, Fatehpur 

10. Bagh Badshahi, Fatehpur 

11. Hathikhana mosque or Jaichandl mosque 
Fatehpur 

12. Circular mound, Fatehpur 

13. Old Fort, Fathpur 

14. Extensive ruins of an ancient fortified town 
Fatehpur 

15. Two brick temples, Fatehpur 

16. Three mounds known as Maniparbat, Kuber Parbat 
Faizabad and Sugrlb Parbat 

17. Tomb of Bahu Begum, Faizabad 

18. Tomb of Shuja-ud-Daula, Faizabad 

19. Tomb of Hazi Iqbal, Faizabad 

20. Mound covered with bricks, Gonda 

21. High irregular khera, Hardoi 

22. Mound. Hardoi 

22. Tomb of Nawab of Sadar Jahan, Hardol 

23. Certain mounds. Hamirpur 

24. Jain temple mounds. Hamirpur 

25. Mosque. Jalaun 

3 

Bara 

Jhusi 

Shivpur 

Sringverpur 

Chahardarh 

Banda 

Aphui 

Aflni 

Asothar 

Khajuha 

Hathgaon 

Khairai 

Nahar Khor 

Paina 

Sirhar Amauli 

Ayodhya 

Faizabad 

Faizabad 

Faizabad 

Hathili 

Hardoi 

Kanaur 

Pihani 

Kachawa 

Sumerpur 

Orai 
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25A. Rani Laxmi Bai Mahal Jhansi 
Jhansl 

26. Jhansi Fort Jhansi 
Jhansl 

27. Mound Bithur 
Kanpur 

28. Three imags and a Gupta pillar in the compound Behta 
of a temple Kanpur 

29. Memorial Wall Garden Kanpur 
Kanpur 

30. Sawada Kothi Kanpur 
Kanpur 

31. Ancient site Kausambi 
Kausambi 

32. Karra Fort attributed to Jay Chandra Kausambi 
Kausambi 

33. British monument Aurangabad 
Kheri, Lakhimpur 

34. Bundela Temple Banpur 
Lalitpur 

35. Ganesh Khera Banpur 
Lalitpur 

36. Jain Temple Banpur 
Lalitpur 

37. Pali Khera 8anpur 
Lalitpur 

38. Champa Madanpur 
Lalitpur 

39. Large Temple in front of Panch Marhia Madanpur 
Lalitpur 

40. Panch Marhia Madanpur 
Lalitpur 

41. Modi Marh Madanpur 
Lalitpur 

42. Mundi Marh Madanpur 
Lalitpur 

43. Jain Temple Siron Khurd 
Lalitpur 
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44. Cemetery near Kaiser pasand Kaiserbagh 
Lucknow 

45. Kalan-ki-Lat Aminabad 
Lucknow 

46. British Cemetery at China Jheel Sapru Marg 
Lucknow 

47. Two Cemeteries Lucknow-F~ad Road 
Lucknow 

48. Janab-e-Aliya Lucknow 
Lucknow 

49. Bara Imambara/Asaf-ud-Oaula's Imambera Lucknow 
Lucknow 

50. Asafi Masjid Lucknow 
Lucknow 

51. Maqbara Shahnajaf or Tomb of Ghazi-ud-din Lucknow 
Haider, Lucknow 

52. Rauza-e-KazmainlKazmain building Lucknow 
Lucknow 

53. Picture Gallery Hussainabad 
Lucknow 

54. Jama Masjid Hussainabad 
Lucknow 

55. Chhota ImambarafTomb of Mohammad All Shah Lucknow 
Lucknow 

56. Tahsin Ali Masjid Lucknow 
Lucknow 

57. Amjad Ali Shah's mausoleum Jahraila Road 
Lucknow 

58. Sher Oarwaza/Neil's Gate Lucknow 
Lucknow 

59. Kaiserbagh Gate Lucknow 
Lucknow 

60. Marpha Fort Karvi 
Chitrakut 

61. Two Chandella Temples Akona 
Mahoba 

62. Chakariya Oai Bhagwa 
Mahoba 
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63. Ruins of a Palace on a hill 
Mahoba 

64. Granite Pillar 
Mahoba 

65. Jama Masjid 
Mahoba 

66. Lake of Kirat Sagar 
Mahoba 

67. Lake of Madan Sagar 
Mahoba 

68. Like of Vijay Sagar 
Mahoba 

69. Palace of Raja Paramardi Deva 
Mahoba 

70. Alha-ki-Lat 
Mahoba 

71. Makarbai Temple & ruins of a large granite temple 
Mahoba 

72. Two ruinded granite temple 
Mahoba 

73. Sijari temple 
Mahoba 

74. A Flat roof temple 

75. Fort Gate 

76. Issaul! Mosque 

n. Large dih called Majhangaon 

Vadodara Circle 

1. Malik Alam's Mosque 
Ahmedabad 

2. Saiyed Usman Mosque 
Ahmedabad 

3. Great Mosque 
Ahmedabad 

4. Bhadra Tower 
Ahmedabad 

5. Small Stone Mosque 
Ahmedabad 

3 

Kulpahar 

Mahoba 

Mahoba 

Mahoba 

Mahoba 

Mahoba 

Mahoba 

Mahoba 

Makarbai 

Mohan 

Sijan 

Urwara, Mahoba 

Rae Bareli 

Sultanpur 

Suhanpur 

Ahmedabad 

Ahmedabad 

Sarkhej 

Ahmedabad 

Paldl 

to QuMione 178 



179 Written Answers AUGUST 2, 2001 to Questions 180 

2 

6. Achyut Bibi's Mosque 
Ahmedabad 

7. Bahlol Khan Mosque 
Ahmedabad 

B. AncIent Site Gohilwad Timbo 
Ahmedabad 

9. Fort of Pavagarh Ruined Hindu temple 
& JaIn temples on the top of Pavagadh 

10. Mir Abu Turab Tomb 

1 ~. Nawab Sardarkhan's Rouza with its 
compound bearing CS No. 6811 

12. Tombs of Queen of Ahmed Shah 

13. Malik Alam's mosque 

Meeting of GMa 

1709. SHRIMATI SHYAMA SINGH: 
DR. RAMESH CHAND TOMAR: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether he has called a meeting of Railway 
General Managers recently and stressed the need to 
maintain safety, plugging revenue leakages and meeting 
financial targets: 

(b) if so, the details of the strategy chalked out to 
meet the vanous challanges before the Railways; 

(c) whether corruption In Railways are primarily 
responsible for various draw backs; and 

(d) if so, the steps taken by the Govemraent to root 
out corruption in the Railways? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAOOPAL): 
(a) Yes, Sir. 

(b) Strategy to meet various challenges faced by the 
Railway is not formulated in a single meeting with General 
Managers. During the meeting, stresa was laid on 
innovative marketing, expenditure control, rightsizing, 
plugging revenue leakage, regular Safety Audits and 
clearing arrears of asset renewals, 

3 

Ahmedabad 

Dholka 

Ahmedabad 

Pavagarh 

Ahmedabad 

Ahmedabad 

Ahmedabad 

(c) and (d) Although Corruption of Railways is not 
primarily responsible for various drawbacks, a number of 
steps have been taken by the Government to root out 
corruption in Railways. These steps Include frequent 
checks in areas of public/user interface and mass contact 
areas, random checks in auctions and scrap disposal, 
random scrutiny of major contracts and ongoing wort<s 
etc. to detect and curb irregularities/malpractices, While 
staff is educated to inculcate awareness about proper 
procedures, strict disciplinary action is also taken against 
staff involved in irregularities. 

[Translation] 

Sahltya Akadaml Award 

1710. SHRI VIJAY KUMAR KHANDELWAL: Will the 
Minster of TOURISM AND CULTURE be pleased to state: 

(a) the number of literary works of the Indian 
languages which are conferred upon awards by the 
Sahitya Akademi every year; 

(b) whether this award Is given on the basis of one 
State, one, language; and 

(c) if so, the reasons for giving only one award in 
Hindi? 
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THE MINISTER OF TOURISM AND MINISTER OF 
CUL TURE (SHAI ANANTH KUMAR): (a) The Sahitya 
Akademl gives 22 awards annually to outstanding books 
published In the 22 languages recognized by it. 

(b) No. Sir. 

(c) The policy of the Sahitya Akademi is to give one 
award in each of the 22 languages recognized by it. 

{English] 

Centre for Corporate Excellence 

1711. SHAI G. PUnA SWAMY GOWDA: 
SHRI C. SREENIVASAN: 

Will the Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to refer to the reply given to 
Unstared Question No. 1048 dated March " 2001 and 
state: 

(a) whether the Government propose to set up 
Academic institutions called ·Centre for Corporate 
Excellence"; 

(b) if so, the details thereof, State-wise; 

(c) whether the Government have received some 
representations to locate such centres In States where 
major Industries and technological institutes are existing; 
and 

(d) if so, the details thereof and the steps taken in 
this direction? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): (a) to (d) One of the important 
recommendations made in its report by the Study Group 
on Corporate Excellence, set up by the Govemment, 
relates to setting up an independent. autonomous Centre , 
for Corporate Excellence to mainly aocord accreditation 
and promote policy research and studies, training & 
education and awards etc. in the field of corporate 
excellence through improved corporate govemance. The 
exact location of such institute has not yet been decided 

by the Government even though some representations 
have been received from the State Govemments. 

Coconut Plantation In Kerala 

1712. SHAI AAMESH CHENNITHAlA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the details of the programme chalked out by 
Coconut Development Board for encouragement of 
coconut plantation in Kerala; 

(b) the total amount spent thereon during the current 
year; 

(c) whether the Government have received any new 
plan from the Board in this regard; and 

(d) if so. the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) and 
(b) For promoting cultivation of Coconuts In Kerala, the 
Coconut Development Board has sanctioned following 
programmes with an outlay of As. 481.13 lakh for the 
year 2001-2002; 

(i) ExpanSIon of area under coconut; 

(ii) Production and distribution of tall X Dwarf Hybrid 
Seedling 

(Iii) Aid to government approved/registered/private 
nurseries; 

(iv) Management of disease affected palma; 

(v) laying out demonstration plots; 

(vi) Establishment of organic manuring units. 

(c) No Sir. 

(d) Does not arise. 

[Translation} 

Compensation to Farm.,. for Sale of Paddy at 
Lower Rate. 

1713. SHRI BHUPENDRASINH SOLANKI: WUI the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government of Punjab I, 
compensating the farmers for the Ioaaes suffered by them 
for sale of their paddy at lower price; 
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(b) If so, whether the Union Government propose to 
extend the same facility to the farmers of other States 
also; 

(c) if so, the details thereof; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) As 
per the decisions taken in the meeting of Punjab 
delegation led by the Chief Minister of Punjab with the 
Union Finance Minister and Minister of Consumer Affairs, 
& Public Distribution on 15.10.2000, it was decided that 
in respect of farmers whose paddy has been purchased 
at below MSP from 21.9.2000 to 14.10.2000, the State 
Gov!. will make good the difference. The total expenditure 
ariSing out of this difference shall be restricted to a 
maximum of Rs. 100 crores. Ministry of Finance shall 
compensate to an extent of 50% to the Punjab Govt. for 
this expenditure. 

As per the information received from Govt. of Punjab, 
the State Govt. has released a fund of Rs. 100 crore to 
compensate the farmers. Accordingly, the work of 
compensation has been started in the State and as on 
26.7.2001 Rs. 61.30 crore has been distributed to the 
farmers concerned. 

(b) to (d) No such proposal is under consideration of 
the Government at present. 

[English] 

Utilisation of Railway Land 

1714. SHRI PAWAN KUMAR BANSAL: 
SHRI TRILOCHAN KANUNGO: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the total area of land under Railways, zone-wise; 

(b) the area of unused land under Railways, zone 
and division-wise; 

(c) whether the Railways have any plan to utilise 
such land; 

(d) if so, the details thereof; and 

(e) the area of land that have been encroached upon 
zone-wise; and the steps taken to vacate from 
unauthorised occupants? 

THE MINISTER OF STATE IN 'THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) and (b) Details of total land, land laying 
vacant zone-wise and Division-wise are as under: 

Zone Total land 
(in hec.) 

Area lying vacant 
(In hec.) at present 

(zone-wise) 

Division Area lying 
vacant (in hec.) 

at present 

2 3 

Central 49328 3114 

Eastern 41188 2223 

4 

Mumbai 
t 

Bhusawal 

Nagpur 

Jabalpur 

Solspur 

Jhansl 

Bhopal 

Sealdah 

Howrah 

5 

249 

513 

908 

246 

339 

452 

407 

757 

195 
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2 3 4 5 

AHnsoi 575 

Dhanbad 221 

Mughalsarai 48 

Maldah 123 

Danapur 304 

Northern 56731 2815 Allahabad 63 

Bikaner 866 

Delhi 73 

Firozpur 542 

. Jodhpur 210 

Lucknow 280 

Moradabad 175 

Ambala 806 

North-eastern 37670 1647 Izzatnagar 486 

Lucknow 241 

Varanasi 147 

Sonepur 565 

Samastipur 208 

Northeast 43224 1744 Alipurduar 418 

Frontier Tinsukia 115 

Katihar 801 

Lumdlng 410 

Southern 33245 2200 Chennai 153 

Palghat 442 

Trivandrum Nil 

Bangalore 302 

Mysore 64 

Tiruchlrappalll 746 

Madural 493 

South Central 33418 1928 Secunderabad 453 
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2 3 

South 77918 501 

Eastern 

Western 50726 573 

Total 4,23.448 16,745 

(c) and (d) The vacant land is required by Railways 
for their operational and maintenance requirements as 
well as for future developmental works. Wherever feasible 
vacant railway land are also put to short-term uses like 
aHorestation. temporary licensing for purposes related to 
railway working etc. 

(e) Railways make continuous efforts to remove 
unauthorised occupants trom their land. Fresh 
encroachments are removed as soon as noticed. Old 
encroachments are removed under the provisions of Public 
Premises (Eviction of Unauthorised Occupants) Act, 1971. 
Railways also use Section 147 of Railways Act, 1989 to 
deal with unauthorised occupants. As removal of 
encroachments often develop into a law and order 
problem. help from the Civil Police is also required. The 

4 5 

Hyderabad 425 

Vijayawada 252 

Guntakal 474 

Hubli 324 

Adra 28 

Bilaspur 25 

Chakradharpur 31 

Khurda Road 139 

Kharagpur 25 

Nagpur 50 

Sambalpur 192 

Vishakhapatnam 11 

Mumbai 23 

Vadodara 11 

Ratlam 302 

Kota 111 

Ajmer 24 

Jaipur Nil 

Rajkot 33 

BI1avnagar 69 

details of area of Railway land under unauthorised 
occupation are as under: 

Zone 

Central 

Eastern 

Northem 

Northeastern 

Northeast 
Frontier 

Area under encroachment 
(in hec.) 

2 

63 

46 

1218 

65 

291 
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2 

Southern n 
South Central 53 

South Eastern 251 

Western 98 

Total 2162 

Ga. In K.G. auln 

1715. SHRI B. VENKATESHWARLU: 
SHRI RAJAIAH MAL YALA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(8) whether Oil and Natural Gas Corporation and 
some private companies have struck natural gas wells in 
Krishna-Godavary Basin in East Godavary District of 
Andhra Pradesh; 

(b) if so. the estimated quantity of gas from this 
reserve; 

(c) the time by which commercial production of gas 
is expected from this reserve; and 

(d) the share of the Government out of this 
production? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEi,UM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) In 
June 2001. Oil and Natural Gas Corporation Ltd. (ONGC) 
has struck gas in the exploratory well. Pasarlapudi No. 
32. located in Pasarlapudi field In East Godavari District 

of Ancihra Pradesh. No gas has been discovered In Eat 
Godavari District by any private company. 

(b) and (c) The production potential of thle well needs 
to be evaluated to re .... ss the volume of gas already 
estimated in the Pasarlapudi field. AI th.. field .. having 
established infrastructure. the well will be put on 
production after completion of uaeeament. 

(d) ONGC owns the entire production from Its 
reserves. 

PGCIL In Conatructlon of Tranemlulon LIMe 

1716. SHRI RAMSINH RATHWA: Will the Mlnlater of 
POWER be pleased to state: 

(a) whether Power Grid Corporation of India Ltd. 
(PGCIL) Is contemplating of laying and construction of 
transmission linesltowers in the country; 

(b) if so, the details of major projects completed 10 

far or likely to be completed along with the dataIII of 
company executing the project on behalf of the PGCIL; 
and 

(c) the details of cost of each project. dletance 
covered (area-wise). names of the firma executing the 
project the number of towers constructed during the Iut 
three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to-(Ct
PGCIL is engaged in the business of laying and 
construction 01 transmission lines and towers in the 
country. The details 0' major projects of POWERGRIO 
completed from 1998-99 to 2000-2001 and those which 
are likely to be completed during 2001-2002. length 0' 
the transmission lines. names of the executing agenclel. 
number of towors erected. completion date and cost of 
the lines are given In enclosed statement. 

S,.r.m.nt 
Major projects Complet8dlCommisslofJ8d by Powergrld 

1998-99 

S.No. Description 

2 

,. 400 K V D/C Bongaigaon - SHlguri LIne 

Length 
(Ckm) 

3 

Agency 

4 

B&C 

Towers 
Erected 

5 

587 

Compln. 

6 

05198 

the line 
(RI. In croree) 

7 

82.56 
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2 3 4 5 6 7 

2. 400 KV D/C Ranganadi - Balipara Line 333 RPG 428 06/98 109.61 

3. 400 KV D/C Jeypore - Gazuwaka Line 442 JSL 602 06/98 155.62 

4. 220 K V SIC Kopili - Misa Line 76 KEC 228 07/98 13.45 

5. 220 KV D/C Kayamkulam - damon Line 156 Jyoti 228 08/98 40.16 

6. 220 KV D/C Unchahar - Kanpur I Line 288 RPG 445 01/99 28.71 

7. 220 K V D/C RAPP - Udaipur Line 230 Kalpataru 699 02199 29.23 

8. 132 KV SIC Dehri - Karamanasa Line 86 L&T 301 02199 7.48 

9. 132 KV SIC Khandong - Khlelriat Line 41 RPG 132 02199 4.71 

10. 132 KV SIC Badarpur - Badarpur Line RPG 6 02199 0.21 

11. 132 KV SIC Khandong - Khleiriat (LlLO) 13 RPG 44 03199 1.51 

12. 400 KV D/C Satna - Bina Line 552 KEC 709 03199 117.56 

1999-2000 

1. 220 KV D/C Faridabad - Samaypur Line 35 L & T 60 04199 4.42 

2. 132 KV SIC Badarpur - Jlribam Line 95 RPG 223 G4199 7.55 

3. 400 KV D/C Kaiga - Sirsi Line 124 Jyoti 171 05199 37.45 

4. 400 KV D/C Vindhyachal - Satna Line 534 Kalpataru 738 05199 139.95 

5. 220 KV D/C Buddipadar - Korba Line 182 L&T 567 06199 28.07 

6. 400 KV D/C RoWla - Bongaigaon Line 412 KEC 547 06/99 71.69 

7. 400 KV D/C Abdullapur - Bawana Line 334 RPG 438 08/99 118.29 

8. 132 KV SIC Badarpur - Bairabl Line 85 RPG 287 08199 11.29 

9. 132 KV SIC Bairabi - Aizwal Line 85 RPG 243 08199 9.53 

10. 400 KV SIC Nalagarh - Hissar Line 499 KEC 676 09/99 195.69 

11. 220 KV D/C Kayamkulam - Pallom Line 94 Jyoti 145 09/99 23.14 

12. 400 KV SIC Korba - Raipur Line 200 EMC 550 10199 81.79 

13. 400 KV DIG Unchahar - Kanpur II Line 290 RPG 449 11199 29.66 

14. 132 KV S/G Badarpur - Kumarghat Line 118 RPG 397 11/99 12.83 

15. 400 KV DIG Dulhasti - Kishenpur - I Line 44 RSCo 136 12199 16.93 

16. 220 KV DIG Faridabad - Palla Line 33 L&T 54 12199 5.01 

17. 132 KV SIC Khliehriat - Badarpur Line 77 RPG 218 12199 9.12 

18. 220 KV SIC RAPP B - Anta Line 114 Hythro 247 03100 15.24 
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2 

2000·2001 

1. 400 KV DIC N' Jhakri - Abdullapur Une 

2. 220 KV SIC Neyveli - Bahoor Line 

3. 220 KV DIC Panl - Manipuri (LlLO) Line 

4. 132 KV SIC Agartala-Kumarghat Une 

5. 220 KV DIC Jallandhar - Dasuya Une 

6. 800 KV SIC Klshenpur - Moga (Ckt I) 

7. 220 KV DIC Jallandhar- Hamirpur Une 

2001·2002 

1. 400 KV DIC N'Jhakri - Nalagarh Line 

2. 400 KV DIC Sasaram - Biharshariff Une 

3. 400 KV DIC Neyveli - Trichy (LlLO) Une 

4. 400 KV DIC Sasaram - Allahabad Line 

5. Senes Compo for 420 KV SIC Kanpur 
BaUabhgarh (FACT) 

6. 800 KV SIC Tehrl - Merut I Une 

7. 800 KV SIC Tehrl - Meerut /I Une 

8. 400 KV SIC Meerut - Mandoula Line 

# Completed 
•• Completed upto Samath In May '01 (terminated at UPPCL) 

Holidays In Courts 

1717. SHRI SHAMSHER SINGH DULLO: Will the 
MInister 01 LAW, JUSTICE AND COMPANY AFFAIRS be 
pleased to slale: 

(a) whether judicial fraternity in India gets more 
holidays than any other Government Department; 

(b) if so. the number of holidays enjoyed by judicial 
officers vis a VIS Government officials; 

(c) if so. the number of holidays observed in High 
Courts and the Supreme Court In a year; 

(d) whether former Chief Justice of India had ruled 
that High Courts should function for at least 210 days a 
year; and 

3 4 5 6 7 

360 Jyoli 431 06100 165.28 

53 L&T 160 06100 7.50 

21 RPG 48 10100 3.33 

104 EMC 353 11/00 12.15 

99 RPG 159 12100 10.41 

275 COBRA 710 12100 257.16 

248 NBCC 353 02101 31.58 

290 RPG 373 05101' 181.67 

388 TATA 506 05101' 93.81 

11 L&T 37 07101 13.68 

435 L&T 583 07/01 •• 107.16 

12.90 
BHEL 11/01 11/01 

180 KEC 452 03/02 159.90 

182 RPG 458 03/02 182.02 

120 EMC 161 03/02 34.24 

(e) If so, the steps proposed to be taken in view of 
the mounting arrears of cases pending for disposal? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): (a) 10 (d) The Government offices having five 
working days per week. enjoy seventeen Gazetted 
holidays and two restricted holidays In a year. 

The Estimates Committee of the 8th Lok Sabha had 
desired 8 review of the working days in the Supreme 
CourtlHigh Courts. The examination revealed that .U High 
Courts were normally having 210 working days in a year. 

The working days/vacations of the subordinate Courts 
in the States are regulated by the concerned High Courts. 

The question of working days was further examined 
at different interv.... The matter was also referred to the 
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former Chief Justice of India on 25.6.86. The Chief Justice 
of India Informed that the Supreme Court was already 
working for 220 days but the full Court had decided to 
add two more working days. The views of the Chief 
JustICe of India were communicated to the High Courts. 
Most ot the Ctuet Justices were of the view that 210 
working days were alright and no change was called for 
as Judgos put In extra work in their chambers or at their 
residence TillS was also resolved in the Chief Justices' 
Conterence held In 1987. 

The Dlipartment of Justice has recently requested all 
High Courts and State Governments to re-examine the 
annual vacations and working days in High Courts. 

(e) Various steps have been taken by the 
Govemment to speed up the disposal of mounting arrears 
of cases. These Include filling up of vacancies of judges, 
strengthening of judicial infrastructure by construction of 
courtrooms and residences of judges etc. simplification of 
rules and procedures on the basis of advice and 
recommendations of expert bodies, like the Law 
Commission, the Malimath Committee etc. Government 
have sanctioned an amount of Rs. 502.90 crore for 
creation ot Fast Track Courts for expeditious disposal of 
cases inVOlving undertnals on priority. 

[Translation] 

Private Participation In Modernisation 
ot Technology 

1718. SHRI MAHESHWAR SINGH: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether tho Government propose to allow private 
sector participation for modernisation and technology 
upgradation ot the Indian Railway; and 

(b) it so. the details thereol? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) Private sector participation for modernization and 
technology upgradation of Indian Railway already exists. 

(b) Modernization & technology upgradation is a 
continuous process on Indian Railways. A large number 
of industnes and companies in the private sector are 
already participating in modernization & technology 

upgradation of Indian Railways encompassing all the 
technical departments. These relate to modernization and 
upgradation 01 locomotives; passenger coaches; track 
fittings; track machines and signalling and telecom 
systems. 

Some of the important products that have been/and 
are being modernized and developed with private sector 
participation in the recent past are: 

Rail-cum-road vehicle 

• Fibre Reinforced Plastic sleepers 

• Train actuated warning system 

• Centre buffer couplings for main-line coaches 

• Electronic fuel injection equipment for Diesel 
locomotives 

• Microprocessor based engine governing systems 

• Composite brake blocks 

• Bogie mounted brake systems 

• Air springs 

• New generation turbochargers for diesel locos 

Plate-type lube oil filters 

• Modern lube-oil filters 

Development of LED-based lighting systems for 
signal and locomotive lights 

Integrated power supply for signalling 
reqUirements 

• Low maintenance and Maintenance-free batteries 

[English) 

Opening of Level Crouklgs on Lunl - Banner -
Munabao Rail Une 

1719. Cal. (RETD.) SaNA RAM CHaUDHARY: Will 
the Minister of RAILWAYS be pleased to state: 

(a) the number of manned and unmanned level 
crossings closed during the last three years on Luni-
Barmer-Munabao rail line; 

(b) whether this rail line is being converted from metre 
gauge to broad gauge which is very vital for defence 
preparedness; 
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(c) whether the Government have received any 
representations for re-opening and provision of additionaV 
existing level crossings on Luni-Barmer-Munabao broad 
gauge to facilitate smooth flow of vehicular traffic; 

(d) if so, the details thereof; and 

(e) the number of level crossings re-opened so far 
and the number of level crossings being provided on 
broad gauge under conversion? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) No level crosSing has been closed during the last 3 
years on LUn! • Barmer - Munabao Section. 

(b) Yes, Sir. 

(c) and (d) Representations received for re-opening! 
conversion of '0' class cattle crossing into regular 
crossing. provision of new level crossing and shifting of 
existing level crossing are as under:-

1. The representations were for reopening and 
conversion of '0' class cattle crossings No. 309-
D at km. 772111-12 and 332-D at km. 86311-2 
into regular 'C' class manned. But these level 
crossings have not been closed. 

2. New level crossing at km. 94314-5 near Hamiraji. 

3. New level crossing at km. 883114-15 near village 
Bhanpur. 

4. New level crossing at km. 810/1 ()"11 near village 
Baniya Sanda Ohora. 

5. New level crossing at km. 737/4-5 near Balolra 
In. yard. 

6. New level crossing at km. 76912-3. 

7. New level crossing at km. 806/8-9 near 
Nimbaniyo Ki Ohani. 

8. New level crossing at km. 902111-12. 

9. New level crOSSing at km. 76311-2. 

10. Shifting of level crossing No. C-339 from km. 9061 
6-7 to km. 90-8115 - 909/1. 

(e) No level crossing has been reopened. Level 
crossings on broad gauge will be the same as existing 
on metre gauge. 

Projects Launched by NHPC 

1720. SHRI PRABHAT SAMANTRAY: Will the 
Minister of POWER be pleased to atate: 

(a) the number of projects launched by National 
Hydro-elctric Power Corporation (NHPC) In varioua Stat .. ; 

(b) the capacity of each of those projects and 
investment made therein, project-wise; 

(c) the details of sources through which these pl'OjeCt8 
are funded; 

(d) whether any power project has been launched 
by NHPC in Onssa; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (c) Five 
hydro electric projects are under execution by the National 
Hydro-electric Power Corporation (NHPC) In vartoua Stat .. 
of the country. Details of the Projects, including their 
capacities and expenditure incurred on each of them are 
given In the enclosed statement. NHPC has also taken 
up as a Joint Venture with Government of Madhya 
Pradesh, the execution of Indira Sagar (1000 MW) and 
Omkareshwar (520 MW) Hydro-electric Projects In Macttya 
Pradesh. 

Besides these proJects, NHPC haa been entrusted 
with the execution of a number of projects for which 
activities relaled 10 Survey & Investigation for preparation 
of prefeasibility reports and Detailed Project Aepot1S have 
been taken up as indicated below:-

SI.No. Name of Project Capacity (MW) Location 

2 3 4 

1. Krishnaganga 330 Jammu & Kashmir 

2. Urj-II 280 Jammu & Kashmir 
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2 3 4 

3. Bursar 1020 Jammu & Kashmir 

4. Sewa-II 1000 Jammu & Kashmir 

5. Pakal Dul 1000 Jammu & Kashmir 

6. Nimmo Bazgo 30 Jammu & Kashmir 

7. Chulak 16 Jammu & Kashmir 

6. T eesta Low Dam St. III 132 West Bengal 

9. Teesta Low Dam St. IV 166 West Bengal 

10. Puruha Pumped Storage 900 West Bengal 

11. Chamera-III 231 Himachal Pradesh 

12. Subansiri 7300 Arunachal Pradesh 
(Lower, Middle & Upper) 

13. Siang 13400 Arunachal Pradesh 
(Lower. Middle & Upper) 

(d) and (e) NO,Sir. No project located in Orissa has been entrusted to NHPC. 

SLNo.Name ot the Projact Capacity 

Ongoing Scheme. 

1. Dulhasti. J&K 390 

2. Chamera-II. H.P. 300 

3. Dhauliganga-I, 280 
Uttranchal 

4. Teesta-V. Sikkim 510 

5. Loktak DIS. 90 

Manipur 

Statement 

Latest 
Sanctiond 

cost 

3559.77 

(11/96 PL) 

1664.02 

(8/96 PL) 

1576.31 

(8/99 PL) 

2198.05 

(4199 PL) 

578.62 

(4199 PL) 

Equity 

1779.68 

600.00 

436.41 

1099.03 

.289.31 

(As. in crores) 

Total 
Expenditure 

as on 31.3.01 
(Provisional) 

2834.26 

639.39 

413.66 

163.64 

13.99 
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Revival of Jute Mills 

1721. SHRI AJOY CHAKRABORTY: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the Government have referred to BIFR 
to prepare a package for the revival of six jute mills 
under the National Jute Manufacturers Corporation 
(NJMC): 

(b) if so, the details thereof; 

(c) whether BIFR have prepared the revival package 
in this regard so far; 

(d) if so, the details of revival package and the action 
taken by the Government thereto; and 

(e) if not, the time by which the said package is 
likely to be prepared by the BIFR? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) and (b) 
NJMC was referred to BIFR in 1993 under the provisions 
of Sick Industrial Companies Act, 1985 (SICA). 

(e) to (e) BIFR directed the Government to consider 
chances of revival of individual mills of NJMC and/or the 
company as a whole either through privatization or under 
the ownership/management of Government of India. As 
per the directions of BIFR, the Ministry of Textiles, keeping 
in view the interest of the workers, has prepared an 
Action Plan for NJMC which interalia proposes sale of 
units to workers cooperatives first, failing which to State 
Governments, public sector/private sector. It has been 
proposed that the mills may be handed over to the buyers 
With the condition that they will continue to run these 
mills at least for 10 years and safeguard the interests of 
permanent workers. This plan has been submitted to the 
BIFR on 27.06.2001. BIFR considered the proposal of 
the Government and directed Operating Agency (IIBI) to 
submit draft rehabilitation scheme within 14 weeks. 

(Translation] 

Handing Over of Small and Medium Oilfield. 
to Private Companl •• 

1722. SHRIMATI JAYASHREE BANERJEE: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to slate: 

(a) the number of small and medium oil-fields 
identified so far in the country, State-wise; 

(b) the number of oiHlelds proposed to be handed-
over to private companies for their development and 
details of progress made for the development of these 
oUflelds so far; 

(c) whether a survey was conducted in Jabalpur and 
Bina to identify ollflelds; and 

(d) If so, the details thereof and the extent to which 
success achieved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SONTOSH KUMAR GANGWAR): (a) and 
(b) Out of the large number of small and medium size 
field discovered by 011 and Natural Gas Corporation Ltd. 
and Oil India Ltd. 43 small and medium oil and gas 
fields in the country, Including offshore areas, were offered 
for joint venture or private participation in the first such 
offer of fields In 1992. Out of these, 14 oil fields have 
been awarded to private companies or the Joint Venture 
consortium having private companlea as partner, and 
Production Sharing Contracts have been signed. The 
details of these ollfields are at Statement-I. Out of these 
14 oil fields, 11 fields are under production. In 1993, 41 
medium and small size oil and gas fields were offered 
under the second offer. Out of these, 10 oil fields have 
been approved for award to private companies or their 
consortium and contracts for 8 oilfield. have been signed. 
The details of these oilfields are in statement-II. 

(c) and (d) ONGC has carried out exploration 
activities in Oamoh-Jabera-Katni Petroleum Exploration 
License (PEL) block covering north-west part of Jabalpur 
district In Vindhyan basin. A total of 2316.2 GLK 20 
Seismic data has been acquired and drilling of one well 
has been undertaken in Damoh PEL block. No exploration 
has been carried out in Blna. 

SI.No. Name of field State 

2 3 

1. Asjol Gujarat 

2. Bhandut Guiarat 

3. Bakrol Gujarat 

4. Cambay Gujarat 
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2 3 

5. Dholka Gujarat 

6. Indora Guiarat 

7. Lohar Gujarat 

8. Matar Guiarat 

9. Sabarmati Guiarat 

10. Wavel Guiarat 

11. Kharsang Arunachal Pradesh 

12. Rawa East Coast Offshore 

13 & Panna & Mukta West Coast Offshore 
14. 

Stlltement-ll 

MedIum S,ze Fie/ds 

SI. No. Fields Location/State 

1. Ratna & R-Series Mumbai Offshore 

Small S,ze Fle/ds:-

2 North Kathana GUJarat 

3. Allora Gujarat 

4. Unawa Guiarat 

5. Kanwara Guiarat 

6 Dholasan Guiarat 

7. Mdhera Guiarat 

e Ognaj Guiarat 

9. Sanganpur Gujarat 

10. Amguri Assam 

PSC Signed 

Development of Textile Induatry 

1723. SHRIMATI SANGEETA KUMAR I SINGH DEO: 
Will the Minister of TEXTILES be pleased to state: 

(a) the scheme being implemented for the 
development 01 conventional textile industry; 

(b) the work executed and funds allocated under 
these schemes during each of the last three years; 

(c) whether corruption is prevailing in the 
implementation of these schemes; and 

(d) il so, the details thereof and the remedial 
measures taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) and (b) 
For development of textile industry including conventional 
textiles the Government of India, have launched the 
Technology Upgradation Fund Scheme (TUFS), w.e.f. 
01.04.1999 for a period of 5 years, i.e .• up to 31.3.2004. 
The scheme provides 5% interest reimbursement on the 
loan sanctioned by the nodal agencies (lOBI, SIDBI and 
IFCI) and their co-opted agencies to the eligible projects. 

There are other sector specific schemes for 
development of conventional textiles. Main schemes, 
sector-wise are as under:-

(i) Power/ooms: Modernisation of powerlooms and 
strengthening of support system organisations. 

(ii) Handlooms: Modernisation of Handlooms under. 
Deen Dayal Hathkargha Protshan Yojana. 

(iii) Silk: Modernisation and development of Silk 
through Catalytic Development Programmes etc. 

(iv) Wool: Integrated Sheep arid Wool Development 
Project: Area Based Project for Wool and 
Woollens Development. 

(v) Handicrafts: Training for upgradatlon of skill of 
the existing craft-persons and imparting skills to 
new cralt-persons; Design and Technological 
Development; Marketing and Market Development 
Support etc. 

The details of total amount sanctioned by the 
Government under these schemes during the last three 
years are as lollows: 

(Rs. in lakhs) 

Name 01 the Schemel 1998-99 1999-2000 2000-01 
Sector 

Technology Upgradation 100 7000 
Fund Scheme (TUFS) 

Power1ooms 363 931 687 

Handlooms 8335 8092 10145 

Silk 6249 6700 7818 

Wool 452 506 371 

Handicraft 2034 2267 2915 
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(c) and (d) Appropriate action is taken on complaints 
relating to corruption in implementation of schemes. 

{English] 

Spare Parts of Metro Railways 

1724. SHRI PRAKASH YASHWANT AMBEDKAR: WiD 
the Minister of RAILWAYS be pleased to state: 

(a) the names of countries which are supplying spare 
parts to the Metro Railway; 

(b) whether the supply of spare parts is being delayed 
from the said countries; 

(c) if so, the details thereof; and 

(d) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) France. Germany and England. 

(b) No, Sir. 

(c) and (d) Do not arise. in view of (b). 

Foreign Debt with ONGC 

1725. SHRI S.D.N.R. WADIYAR: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the total foreign debt with Oil and Natural gas 
Corporation (ONGC) as on date; 

(b) the purpose for which ONGC has taken such 
loan and under what terms and conditions; and 

(c) the steps taken by ONGC to refund the loan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) The 
total outstanding amount of foreign debt of on & Natural 
Gas Corporation Ltd. (ONGC) as on 31.3.2001 and 
30.6.2001 has been about Rs. 4037 crore and Rs. 3156 
crore. respectively. These outstanding Ioana consist of 
muhilateral loans from World Bank (IBRD) and Asian 
Development Bank (ADB). External Commercial 
Borrowings (ECB); and Loans from a single bank or 
consortium of banks. 

(b) The loans outstanding 88 on 31.3.2001 were taken 
for Investment In Gas Aanng Reduction project In westem 
Offshore, which included components of L-II Development 
in Bombay High North, L-1I1 (In-fill) Development in 
Bombay High South, ICP-Heera Trunkline, Second 
Bassein-Hazira Trunkpipellne and Expansion of Shore 
Terminal Facilities at Hazira. 

In brief, the terms of the loans are' 

(i) Interest Rates: The Multilateral Loans bear 
interest rate equivalent to the Coat of Qualified 
Borrowings (CooB) of these Institutions plus a 
margin. The loan from World Bank Is a mutt!-
currency loan and is subject to currency pool 
adjustment. The ECBs carry either fixed or 
floating rate of Interest. 

(ii) Repayment: All the loans are payable in semi 
annual instalments. 

(iii) Prepayment: The Loans can be prepaid by giving 

a certain number of days (like 30 days etc.) 
notice to the lender(s). In some loans prepayment 
charges are also applicable on such prepayment. 
Prepayment of all these loans are, however, 
subject to existing guidelines on the subject and 
reqUIre prior approval from the regulatory 
authOrities. like Reserve Bank of India, Ministry 
of Finance etc. 

(c) As a result of Its sustained efforts, whenever 
permitted by the respective loan agreement terms and 

with the approval of the Govemment and RBI, ONGC 
has been able to prepay foreign loans aggregating 
As. 1360.74 crore during the last three years. 

Subsidy on Power nil.,.. 

1726. SHRI V.S. SIVAKUMAR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government are aware that 
withdrawal of subsidy on power tillers has adve,..1y 
affected the prospects of Kerata Agro Machinery Ltd., 
the only State owned power tHler maker in the country; 

(b) whether the Government of Kerata has requested 
to restore the subsidy on power tillers; and 

(c) if 80, the action taken thereon? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) The 
State Government of Kerala has informed that the 
withdrawal of subsidy on power tillers had affected the 
prospects of sale of power tillers manufactured by 
Mis. Kerala Agro Machinery Corporation (KAMCO) during 
the period In which the subsidy stood withdrawn. 

(b) and (c) Requests to restore the subsidy were 
received from the State Government of Kerala as well as 
from some other State Governments. On the basis of 
Test Reports released by the Central Farm Machinery 
Training & Testing Institute at Budni on the improved 
version of Power Tillers, subsidy has been allowed on 
KAMCO KMB-200, which is manufactured by KAMCO, 
as well as on three other models of Power Tillers. A 
letter dated 17th July 2001, in this regard has been issued 
to all State Governments and Union Territories. 

Technology M' •• 'on on Coconut 

1727. SHRI A.P. ABDULLAKUTIY: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the stage at which the proposal of setting up a 
Technology Mission on coconut stands at present 

(b) the details of progress made therein so far; 

(c) whether any research is going on to find out the 
use of treated coconut oil as engine oil; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) and 
(b) The Coconut Development Board prepared a draft 
report of Technology Mission on Coconut which was 
thoroughly discussed in a meeting with all stake holders 
in the coconut industry including representatives of coconut 
producing States. The participating State Governments 
were requested to give their suggestions, if any, for further 
modification. Suggestions have been received only from 
Government of Kerala. Based on suggestions the 
document on Technology Mission is being finalized. 

(c) and (d) Research on use of coconut oil as engine 
oil is not reported. However, for taking up research on 
use of coconut oil in automobiles, the Coconut 
Development Board has requested Engineering Institutes 
to submit detailed and economically viable research 
projects. 

G.uge Conversion of R.ngly.-R.ng.pa .... T.zpur. 
Murkong Salek Rail Una 

1728. SHRIMATI RANEE NARAH: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Government have decided to drop 
gauge conversion of Rangiya-Rangapara-Tezpur-Murkong 
Selek section under North-east Frontier Railway; 

(b) if so, the reasons therefor; 

(c) whether as per earlier schedule the work had to 
be started immediately after completion of gauge 
conversion up to Dibrugarh; and 

(d) if so. the reasons for not taking work of 
improvement of Rail track facilities in Tezpur and 
Lakhimpur? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRt O. RAJAGOPAL): 
(a) and (b) No, Sir. However, due to heavy throw forward 
and large shelf of projects under gauge conversion, it 
has been decided not to take up the gauge conversion 
from Rangiya to Murkongsetek and Rangapara North to 
T ezpur for the present and to consider the project for 
being taken up after other gauge conversion works in 
the region get completed. 

(c) No, Sir. 

(d) Does not arise. 

[Translation] 

Functioning of Training Institute 

1729. SHRI JAGDAMBI PRASAD YADAV: Will the 
Minister of RAILWAYS be pleased to state: 

(8) whether there is a training institute in Eastern 
Railway which has its own building instructors and several 
laboratories for imparting tralning to Tracie Apprentices 
and First Class Special Apprentices; 

(b) whether the said institute has been praised by • 
team from Japan; and . 

(c) If so, the reasons for making this institute 
disfunctional during the last few days? 
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THE MINlSTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) Yes Sir, there is an Indian Railways Institute of 
Mechanical & Electrical Engineering at Jamalpur in Eastem 
Railway for imparting training to Special Class Railway 
Apprentices, serving and probationary officers and 
supervisors of mechanical department of Indian Railways. 
Trade Apprentices are not trained at this institute. The 
training institute has adequate infrastructure and other 
facilities. 

(b) A team from Japan had visited the institute in 
1987. 

(c) The institute has not been made dysfunctional. 

[English] 

Outstanding Dues of ITOC 

1730. SHRI ANANTA NAYAK: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether some PSU'slGovemment Departments 
have not paid the bills of ITDC since long; 

(b) if so. the details of outstanding dues against them 
as on date, Department-wiselPSU-wise; and 

(c) the action initiated to recover the dues? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) Yes Sir. 

(b) The information is being collected and it will be 
submitted in due course. 

(c) Realisation of outstanding dues is a continuous 
process. The measures takenlbeing taken to recover the 
outstanding dues include: (i) Personal contacts and 
periodical reminders; (ii) Periodical review both at unit 
and corporate level; (iii) Seeking assistance from the 
administrative Ministry; (Iv) Stoppage of credit facility to 
defaulting parties and (v) Resorting to legal action 
wherever necessary. 

LPG Pipeline From Gularat to UP 

1731. SHRIMATI RENUKA CHOWDHURY: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether a 1.240 km. long LPG pipeHne from 
Jamnagar. Gujarat to Loni UP on Deihl border was 
inaugurated on May 10.2001; 

(b) if so. the areas likely to be catered by this pipeline 
by way of supply of piped gas; and 

(c) the precautions taken to prevent any leakages 
and pilferages'~ 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) Yes. 
Sir. 

(b) Through the Jamnagar/KandlalLoni liquefied 
Petroleum Gas (LPG) pipeline of Gas Authority of India 
Limited LPG IS being supplied in bulk along the pipeline 
to oil marketing companies namely Indian Oil Corporation 
Limited. Bharat Petroleum Corporation Limited and 
Hindustan Petroleum Corporation LImited for bottling and 
supply to the consumers in GUjarat. Rajasthan. Haryana. 
Delhi and UP. 

(c) The pipeline laid 1.0 to 1.2 meters below ground 
is equipped with sophisticated equipment and the aystem 
is being supplemented with Superviaion Control and Data 
Acquisition (SCADA). Application Software (APPS) and 
leak detection system. Patrolling through helicopter and 
line walk on regular baaia are conducted to ensure 
security and safety of the pipeline. 

Development of Tourlam 

1732. SHRI ARUN KUMAR: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether the Government have any propoull 
programme to organise fairs, festivals and exhibitions In 
Bihar and other States during 2001-02 to promote 
domestic/international tourism; and 

(b) if 90, the details thereof alongwlth the funda 
allocated and released therefor, State/project-wise? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (8) Fai .... featlv.Ie 
and exhibitions are primarily organiMd by the State 
GovemmentslUT Administrations. Department of Tourism. 
Govemment of India, however. provides aome fin8ncIaI 
assiatance for such events priorttlHd In coneultation with 
them every year. 
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(b) During the year 2001-2002 sixty four failS, festivals 
and exhibitions in various States have been priorltised 
for financial assistance amounting to Rs. 405.50 lakhs. 
This Includes the following events in Bihar. 

S.No. Name of event 

1. International Buddha Mahotsava 

2. Rajgir Mahotsava 

3. Valshali Mahotsava 

Amount Prioritised 
(Rs. in lakhs) 

20.00 

10.00 

5.00 

Settlement of NTC Due. 

1733. SHRI NARESH PUGLIA: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether financial institutions and banks have taken 
an in-principle deciSion to accept the proposal for one-
time settlement of their dues by the subsidiaries of the 
National Textile Corporation in the country; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) Yes, 
Sir. 

(b) One-time settlement (OTS) is proposed to be 
through Government guaranteed NTC bonds as a part of 
the revival plan to be sanctioned by BIFR. 

[Translation} 

Soli Erosion at Tejnarayanpur Railway Stetlon 

1734. SHRI NIKHIL KUMAR CHOUDHARY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Tejnarayanpur railway station under 
Northeast Frontier Railway was cut off due to soil erosion 
about six years back; and 

(b) if so, the steps taken by the Government to rebuilt 
the said railway station? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) Yes, Sir. Tejnarayanpur Railway station 
yard and the station building were washed away by flood 
water of the river Ganga due to soil erosion of the bank 
and the change in course by the river on 14.9.1997. 

(b) The river Ganga has changed Ita course and 
consumed portions of Railway bank. The train services 
are now being terminated about 2 kilometers short of the 
location where Tejnarayanpur station existed. Until river 
changes its course again to release the land, It is not 
possible to restore the old T ejnarayanpur station. 

Ban on Import of Wool 

1735. SHRt JASWANT SINGH BISHNOI: Will the 
Minister of TEXTILES be pleased to stale: 

(a) whether the Government are contemplating to ban 
the import of wool; 

(b) if so, the details thereof alongwith the reasons 
therefor; 

(c) whether any scheme in regard to wool trade of 
Rajasthan is pending with the Union Government; and 

(d) if so, 1I1e details of the scheme and the time by 
which this scheme is likely to be .cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) No Sir. 

(b) Does not arise. 

(c) No Sir. There is no scheme with regard to wool 
trade of Rajastllan pending with the Ministry of Textiles. 

(d) Does not arise. 

Search of Rajasthanl Book. and Scripture. 

1736. DR JASWANT SINGH YADAV: Will the 
Minister of TOURISM AND CULTURE be pleased to state: 

(a) whether the work to search out the five thousand 
old Rajasthan books and scriptures is on the progress; 

(b) if so, the details thereof; 

(c) the financial assistance given by the Union 
Government to Rajasthani Research Institute for the 
purpose during each of the last three years and the 
current year; and 

(d) the result achieved therefrom till now? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) and (b) The 
Government does not undertake such activities direct!) 
but provides fmancial assistance to Non-Governmenta 
Organizations for purchase of manuscripts and Rare 
Books. 

(c) The finanCial assistance given by the Nationa 
Archives of India to the Rajasthani Research Institute 
which is a Nun-Governmental Organization over thE 
preceding three years as weH as in the current year II; 
as follows:-

1998-99 

1999-2000 

2000-2001 

2001-2002 

Rs. 25,0001-

Rs. 60,0001-

NIL 

NIL 
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I,d) (i) In 1998-99, Rs. 25,000/- was granted for 
lamination of books. The Institute has furnished 
an utilization certificate to the effect that the 
amount has been utilized for the purpose. 

(ii) In 1999-2000, a grant of Rs. 60,000/- was 
sanctioned for preservation and purchase of 
manuscripts. The Institute has furnished an 
utilization certificate for Rs. 45,000/-. Utilization 
certificate for Rs. 15,0001- is awaited. 

[English} 

Removal of Restrictions on Export of Raw Cotton 

1737. SHRI ASHOK N. MOHOL: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Government have removed all 
restrictions on raw cotton exports to boost the trade; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) and (b) 
The Government has removed all restrictione on raw 
cotton exports with effect from 2nd July, 2001. Accordingly, 

the exporters will not be required to obtain certificate 
from the Textile Com:TIissioner on the registration, 
allocation, quality and quantity of export. 

Electrification of Jalpur-Ahmedabad-
Gandhldham Rail Une 

1738. SHRI GUTHA SUKENDER REDDY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Ministry are aware about the fact that 
rail line between Delhi and Jaipur has been electrified 
and that Jaipur-Ahmedabad and Ahrnedabad-Gandhldham 
Railway lines have not been electrified 80 far; 

(b) if so, the reasons therefor; and 

(c) the time by which the said linea are likely to be 

electrified? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF RAILWAYS (SHRI O. 

RAJAGOPAL): (a) No, Sir. Delhl-Jaipur rail line Is not 
electrified. There is also at present no proposal to 
electrify Jaipur-Ahmedabad or Ahmedabd-Gandhldham 
sections. 

(b) Due to constraint of resources and relative 
priorities for electrification of other high density routes. 

(c) Does not arise in view of (a) above. 

(Translation} 

Centrally Sponsored Scheme of AgricultUN In U.P. 

1739. SHRI JAI PRAKASH: Will the Mlnllter of 
AGRICULTURE be pleased to state: 

(a) the performance of each of the Centrally 
Sponsored Schemes relating to development of agriculture 
in Uttar Pradesh during each of the last three y •• ra; and 

(b) the details of lunds allocated and utilised by the 

State during the said period, scheme-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICUL TURF (SHRI SHRIPAD YASSO NAIK): (a) 
and (b) The details of lunda released and utllJ .. d by 
the State under Centrally Sponsored Schemel during 
1998·99 to 2000·01 implemented by the Department 
of Agriculture & Ccoperatlon are given in encloled 
statement. 

The Area, Production & Productivity of total loodgralns 
as a resuh of Implementation of these schemes In the 
State were as follows:-

Year 

1997-98 

1998-99 

1999-2000 

Area 
(OOO'ha) 

20500.8 

20n8.5 

20707.7 

Production Productivtty 
(OOO'lonna) (Kgelha.) 

41589.2 2029 

40417.2 1945 

46238.4 2185 
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St.t.",.nt 

Details of Amount Released/Expenditure incu"ed by Uttar Pradesh under various Centrally Sponsored Schemes 
during 1998-1999 to 2000-2001. 

1997·1998 1998-1999 1999-2000 20Q0.2001 

A1localion/Expendilure AJlocaliolVExpendilure A1localia1lExpenditure A1localionlExpend~ure 

Releases Releases Releases Releases (Provisional) 

2 3 4 5 6 

1. Integrated Cereal Development 831.23 821.66 819.15 698.70 753.04 160.60 495.89 

Programme in Rice Based Cropping 
System Areas (ICOp·Rice) 

2. Integrated Cereals Development 837.56 867.14 616.68 626.61 694.52 193.84 418.74 

Programme In Wheat Based Cropping 
System Areas (ICOp·Wheat) 

3. Integrated Cereals Development 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

Programme in Coarse Cereals Based 
Cropping System Areas (lCOP· 
Coarse Cereals) 

4. Sustainable Development of sugarcane 410.06 91.00 91.00 236.30 197.67 22.50 45.00 

Based CroPPing System Areas 
(SUBACS) 

5. Special Jute Developmenl Programme 15.01 0.00 0.00 5.00 3.10 3.00 9.81 

6. Technology Mission on Conon 47.19 64.00 41.56 95.27 38,90 74.20 0.00 

7. Oilseed Production Programme (OPP) 600.00 704.00 600.00 458.00 345.00 75.00 205.10 

8. National Pulses Development Project 0,00 630,00 575.00 281.39 467,00 330,00 297,53 
(NPDP) 

9. Accelerated Maize Development Programme 34,10 30,00 61,87 45,00 64,52 35,43 125,73 

10 Oil Palm Development Programme (OPDP) 0,00 0,00 0,00 0,00 0,00 0,00 0,00 

11. Integrated Development of Tropical Arid 0,00 20.00 100,49 122,44 199,66 33,66 106,10 
and Temperate zone Fruits 

12. Production and Supply of Vegetable Seeds 0,00 0,00 62.26 15.00 49.17 0.00 4.42 

13, Development of Root and Tuber Crops 2.11 1.58 3.28 3.00 5.33 0.00 0.20 

14, Development of CommerCIal Floriculture 0.00 21.97 71.75 16.20 29,64 4.00 9.70 

15. Development 01 Medicinal and Aromatic Plants 0.00 1.00 3.00 7.00 7.00 0.27 0.00 

16 Development of Cashewslincluding Cocoa 0.00 0.00 0.00 0.00 0.00 0.00 0.00 
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2 3 5 6 

17. Integrated Programme for DeY9lopment of Spices 5.00 14.00 52.25 56.70 60.92 16.02 38.71 

18. Development of Mushroom 5.63 0.00 11.50 53.00 54.22 2.00 68.74 

19. Use of PlastiCS In Agnculture 217.49 115.59 132.75 234.57 266.62 106.63 258.62 

20. Bee Keeping 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

21. Scheme for Foundation and Certified Seed 0.00 0.00 0.00 0.00 0.00 0.00 31.00 

Production of Vegetable Crops 

22 Balanced and Integrated use of FertiHser 0.00 49.00 0.00 15.60 0.00 0.00 0.00 

23. Promo lion of agnculturaf Mechanisation 207.80 287.94 287.70 195.60 195.60 26.70 75.60 

among small farmers 

24. Nallonal Watershed Development Project 980.29 1750.00 2327.45 1512.00 2273.69 1400.00 0.00 

tor Ralnted Areas (NWDPRA) 

25. Soli Conservation In the catctvnents of 1885.89 2154.90 1780.13 1812.03 2014.56 319.00 0.00 

River Valley ProJects and Flood Prone 

Rivers 

26. Reclamation and Development 01 Alkali 131.81 0.00 63.58 75.00 0.00 0.00 0.23 

(Usuar) Soil 

27. Strengthening of State Land Use Boards 17.40 17.11 13.11 14.00 18.00 4.83 4.83 

28. ASSistance to Co-operatlve credit 400.00 45.00 0.00 0.00 200.00 0.00 0.00 

institutions In the under dev. States and 
special Areas (Non Over due) 

29. Agricultural Credit Stabisation Fund 100.00 60.00 40.00 100.00 60.00 0.00 100.00 

30 Special Scheme tor Scheduled Castes 0.00 21.08 0.00 0.00 0.00 0.00 3.17 

and Tribes 

31. ASSIstance to Weaker Section Co-operatives 0.00 0.00 0.00 0.00 0.00 8.00 0.00 

32. Assistance to Co·operatives for Women 0.00 0.00 0.00 4.80 0.00 0.00 0.00 

35. Timely Reporting Scheme (TAS) 41.19 31.50 47.65 54.00 52.24 83.00 20.22 

36 Establishment at Agency lor Reporting 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

Statistics 

37. Improvement of Crop Statistics (ICS) 69.78 62.80 69.99 62.00 7U8 85.60 27.11 

38. MACRO MANAGEMENT 0.00 0.00 0.00 0.00 0.00 4033.00 2249.36 

39. Agricul1ure Census 0.00 l1li.00 18.27 26.95 20.41 85.38 22.27 

Total 6839.64 7929.08 7882.42 8828.38 8150.99 7080.56 4607.18 
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{English] 

Draught Animal Power 

1740. DR. RAGHUVANSH PRASAD SINGH: Will the 
Mintster of NON-CONVENTIONAL ENERGY SOURCES 
be pleased to state: 

(a) whether the subject of Draught Animal Power 
(DAP) has been allotted to your Ministry; 

(b) II so, whether while going through Annual Report 
and advertisements. there is no mention of DAP; 

(c) whether Planning Commission recommended that 
DAP be transferred to Department of Animal Husbandry; 
and 

(d) il so, the present status thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI M, 
KANNAPPAN): (a) Yes, Sir, 

(b) Yes, Sir. Draught Animal Power has not been 
included in the Annual Report. 2000-2001 and 
advertisements of Ministry of Non-conventional Energy 
Sources (MNES) because Ministry of Finance had decided 
that Animal Energy would be one of the programmes of 
the Ministry of Non-conventional Energy Sources which 
would be weeded out and therefore only a provision of 
Rs. ten lakhs was made in the Annual Plan 2000-2001 
for meeting committed liabilities, 

(c) The Ministry of Non-conventional Energy Sources 
has not received any communication from Planning 
Commission regarding the transfer of DAP to Department 
of Animal Husbandry, However, MNES had taken up with 
the Department of Animal Husbandry regarding the 
transfer 01 the Draught Animal Power Programme from 
MNES to the Department of Animal Husbandry (DAH), 
but DAH had not accepted the transfer. 

(d) The Ministry has decided to again take up the 
transfer of the Draught Animal Energy Programme to the 
Department of Animal Husbandry. 

{Translation] 

Handing Over of Lend to Himachal Prad •• h 

1741, SHRI SURESH CHAN DEL: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether new track has been constructed between 
Guier and Nandpur Railway stations in Kangra valley, 
Himachal Pradesh replacing the old railway alignment; 

(b) if so, whether the land of the old track now is 

lying surplus with the Railways; 

(c) if so, whether the Public Works Department, 
Himachal Pradesh has sought permission for construction 
of road on the said surplus land which has been 
principally cleared by the Executive Director, Land 
Management Board, Delhi; and 

(d) if so, the date on which the clearance was given 
and the time by which the said surplus land would be 
handed over to the Government of Himachal Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) Yes, Sir. 

(b) After joint survey by the Railway and the State 
Government olheials, railway land measuring 56578.68 
Sqm, was identified surplus to Railway'S requirement. 

(e) and (d) Yes, Sir. Approval for tran~fer of land to 
the Public Works Department, Himachal Pradesh, was 
conveyed on 2:.3.01.2001, on payment of market value of 
land prevailing at the time of transfer of land. Accordingly, 
the State Government was advised to deposit the cost of 
the land. The land will be handed over to the State 
Government on receipt of payment of the cost of the 
land. 

{English] 

National Agricultural Inaurance Scheme 

1742. SHRI SAMAR CHOUDHURY: 
SHRI HANNAN MOLLAH: 

Will the Minister of A~RICULTURE be pleased to 
state: 

(a) whethIJr the National Agricultural Insurance 
Scheme was started from Rabi season of 1999-2000; 

(b) if so, the number of beneficiaries under the 
scheme in each of the State, season-wise; 
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(c) whether it IS a fact that the farmers in some of 
the States were not involved with the scheme neither in 
Rabi nor in Kharif season and the scheme could not 
reach to all the States; and 

(b) State-v,lse and seuon-wiae detds of farmers 
benefited are 9 ven in enclosed statement. 

(d) If so. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) Yes 
Sir. 

(c) and (CJ Yes, Sir. All the farme,.. have not 
participated in the scheme, as only 18 Stat .. and 2 
Union Territories have opted in favour 0' HAIS so f.r, 
because of voluntary nature of the scheme. 

The Details of State-wise and Season-wise farmers benefited under NAIS 

(As. In lakha) 

S.No. State/UT F .rrners Benefited 

Rabi 1999-2000 Kharif 2000 

1. Andhra Pradesh Not implemented 1,17,227 

2. Assam 34 52 

3. Bihar Not implemented 15,093 

4. Chhattlsgarh Part of Madhya Pradesh 4,16,685 

5. Goa 33 58 

6. Gujarat 7,915 9,74,167 

7. Himachal Pradesh 2 Nil 

8. Kerala 2,726 ~370 

9. Karnataka Not implemented 21,734 

10. Madhya Pradesh 4,891 4,26,298 

11. Maharashtra 12,391 8,69,176 

12. Meghalaya Not implemented 43 

13. Orissa 15 Claims under proce88 

14. Tamil Nadu Not implemented Claims under process 

15. Uttar Pradesh Not implemented 93,480 

16. Andaman & Nicobar Islands No season 23 

17. Pondicherry 172 Nil 

Total 28,179 2Q,43,306 
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Power Shortage In Deihl 

1743. SHRI BASU DEB ACHARIA: Will the Minister 
of POWER be pleased to state: 

(a) whether in order to meet power deficit in Delhi, 
the Centre has been approached to supply 300 MW of 
power: 

(b) whether the Centre has agreed to release an 
addillonal 150 MW of power from the Eastem Grid to 
meet the power crisis; and 

(c) if so, the manner in which the Centre is arranging 
to supply the remaining power so as to avoid frequent 
load shedding in the capital? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Yes, Sir. 
The Chief Minister of Delhi met the Minister of Power for 
additional allocation of power from central sector stations. 

(b) and (c) In order to meet the increased demand 
~uring summer months, besides enhancement of allocation 
dut of ·Unallocated Quota" from 11 % to 25% with effect 
from 1 st April 2001, following special allocations have 
been made to Delhi: 

(i) 100 MW of surplus power from Eastem Region 
With effect from 12th June, 2001. 

(ii) 100 MW from unallocated quota of central 
generating stations during peak hours. 

(iii) 110 MWfrom Rajasthan Atomic Power Plant (unit 
no. 4) during peak hours. 

In addition, Delhi Vidyut Board has also entered into 
follOWing agreements with other utilities for supply of 
addilional power: 

(I) 140 to 180 MW of power from HPSEB upto 
30.9.2001. 

(ii) 200 MW during peak hours and 100 MW during 
off-peak hours from Chhattisgarh State Electricity 
Board. 

(iii) 70 MW of power from Malana Hydro-electric 
Project in Himachal Pradesh for a period of one 
year effective from 1.7.2001 through PTC. 

UnlicenHd Coolie. at Kerala Railway Station. 

1744. PROF. A.K. PREMAJAM: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the names of Railway stations in Kerala where 
unlicensed coolies are being engaged by contractors 
instead of licellsed porters tor loading and unloading 
parcels; 

(b) whether the Government have decided to 
discontinue the contract system in loading and unloading 
of parcels; 

(c) if so, tile details thereof; 

(d) whether this decision has been implemented in 
all the stations: 

(e) if so, the details thereof; and 

(f) if not, the time by which the said decision is 
likely to be implemented in all the railway stations in 
Kerala? 

THE MINIS rER OF STATE iN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND ~INISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) There are no such stations in Kerala. 

(b) No, Sir 

(c) to (f) Do not arise. 

Powerloom Service Centres 

1745. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of TEXTILES be pleased to state: 

(a) the number of Powerloom Service Centres (PSC) 
functioning in 111e country under various Government 
Organisations, State-wise, and location-wise; 

(b) the number of persons, who were imparted 
training by Powerloom Service Centres during the last 
three years, St<lle-wise; and 

(c) the fresh steps taken/proposed to upgrade these 
PSCs so that they can equip to meet the training and 
other needs of n mod!3mized industry? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) There 

are 44 Powerloom Service Centres (PSC.) in the country 
as follows: 

State 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Jammu & Kashmir 

Kamalaka 

Kerala 

Madhya 

Pradesh 

Maharashlra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

Location 

Nagari 
Hyderabad 

Guwaha1i 

Gaya 

Surat 

Ahmedabad, Dholka 

Sachin. Pandesara 

Panipat 

Jammu 

Belgaum 

Doddballapur, Bangalore, Gadag-Betagiri 

Thrissur 

Burhanpur 

Jabalpur 

Malegaon 

Ichalkaranji. MadhavanagarNIT A. Solapur 

Bhiwandi·I, Bhiwandi·1I 

Cuttack 

Amritsar 

Ludhiana 

Kishangarh 

Bhilwara, Jaipur 

Erode 

Sankarankoil, Palladam. Trichengode, 

Komarapalayam, Salem, Somanur. Karur 
Maunath Bhanjan 

Tanda, Meerut, Kanpur, Jalalpur 

Kolkata 

Total 

TotLl, 

2 

5 

4 

2 

6 

2 

3 

8 

5 

44 

Administrative 
Agency 

SITRA 
State Govt. 

IJIRA 

Textile Commissioner 

Textile Commissioner 

ATIRA 

MANTRA 

NITRA 

Text/Ie Commissioner 

Textile Commiaaoner 

SITRA 

Text/Ie Comml81lioner 

Textile Commiaaioner 

State Govt. 

Textile Commi .. ioner 

BTRA 

SASMIRA 

Textile Commissioner 

Textile Commi88oner 

NITRA 

Textile Commi880ner 

NITRA 

Textile Commil8Oner 

SITRA 

Textile Cornmissoner 

NITRA 

Textile Comml88on8r 
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(b) The details of number of pesons, State-wise, 

imparted training by Power1oom Service Centres during 

the last 3 years are as follows: 

State Persons trained 
1998-99 1999-2000 2000-2001 

(b) the names of trains in which AC-3 tier coaches 

are likely to be provided during the current year? 

THE MINIS rER OF STATE IN THE MINISTRY OF 

PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 

IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 

Andhra Pradesh Nil 51 23 (a) and (b) Information is being collected and will be laid 

Assam 52 8 

Bihar 36 24 31 

GUlarat 252 287 128 

Haryana 27 55 80 

Jammu & "'ashmir 20 105 27 

Karnataka 263 151 189 

Kerala 74 66 

Madhya Pradesh 63 174 106 

Maharashtra 802 252 333 

Orissa 12 22 23 

PunJab 20 111 141 

Rajasthan 172 333 139 

Tamil Nadu 306 197 282 

Uttar Pradesh 230 211 122 

West Bengal 11 41 23 

• Not yet reported. 

(C) To enable the Power1oom Service Centres (PSCs) 
10 meel the training and other needs of the modernized 
industry: Central Government has taken steps to 
modernise Ihe looms and upgrade the textile testing 
laboratOries 01 the PSCs. 

Attachment of AC-3 Tier Coaches 

1746. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the number of trains in which AC-3 tier coaches 
have been provided so far; and 

on the Table of the Sabha. 

Closing of Original Contract 

1747. SHRI RAMJEE MANJHI: Will the Minister of 

RAILWAYS be pleased to state: 

(a) whether the CAG had pointed out in para 15(1) 

(vii) of the Re,Jort for the year 1982-83 ,that due to 

non-availability of land, the original contract had to be 

closed and a fresh contract entered into at higher rates 

subsequently and the Railway Board issued instruction 

emphasing the need to foresee all delays and yet the 

Northern Frontier Railway entered into a contract 

resulting into [l voidable extra expenditure of Rs. 1.03 

crore as has ueen brought out by the CAG in their 

Report 9 of 1999 (Railways) in Chapter 3: Works and 

Contract Management; 

(b) the other points taken up by the CAG in the said 

Chapter; 

(c) the reac:tion of the Govemment thereon, point-

wise; and 

(d) the act.on taken against the erring officials of 

Northeast Fronl:cr Railway? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 

IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 

(a) Yes, Sir. 

(b) to (d) /I Sta~ement is attached. 
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(b) to (d) Position is given as under:-

Para No. Particulars Position and Action taken 

3.3.8 Loss due to inefficient 
contract management. 

There is no failure of any Individual. 
However, N.F. Railway vide their circular dated 16.10.98 have advised 
all the field units about the procedure to be followed for l88utng the 
Railway materials to the contractors. 

Proper monitoring is being done at Head Quarte,,' level of zonal 
Railway to recover the amount from outstanding dues of the 
contractors wherever recovery is due. 

Apart from Para 3.3.8, there are 32 paras Included In Chapt.,·3 of 
C&AG's Report No. 9 of 1999 (Railways). As per laid down procedure, 
Action Taken Notes on paras included In C&AG's Report. duly vetted 
by Audit, are submitted to the PubHc Accounts Committee. 

Appointment of Mis MckinHY by ONGC 

1748. SHRI VILAS MUTIEMWAR: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Oil and Natural Gas Corporation has 
appointed MIs. Mckinsey to study the administrative set 
up and to suggest the structural changes in the functioning 
of the Corporation so as to improve its working and to 
reduce the administrative expenditure; 

(b) if so, whether MIs. Mckinsey has since submitted 
their report; 

(C) if so, recommendations made by them; 

(d) whether the Government have since examined 
these recommendations; and 

(e) if so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) 
to (e) Oil and Natural Gas Corporation Ltd. (ONGC) 
had, in March, 1997, initiated a project for restructuring 
of the Corporation in consultation with MIs. McKinsey 
and Company Incorporated, International management 
Consultants. The consultants had submitted their 
recommendations on Organisation Transformation 
Project (OTP) of ONGC to its management. The 

recommendatiolls of the Consultants were received by 
ONGC in pha::.es over a period of time during the 
years 1997 to 1999. The recommendations of the 
Consultants highlighted the need to have a greater 
focus on ONGC's core activities of finding and 
producing oil and gas, better management of skills and 
expertise in oil field services, greater commercial and 
performance accountability and quicker decision making 
by decentralis811on. The operative recommendations of 
the Consultants, interalia. Included the need for 
focussed attention on structural change.; and al80 
changes in systems and procedures in the areas of 
exploration, reservoir management, drilling. material 
management, logistics, human re.ourc... budgeting & 
costing, performance management Iy ... ma reaearch 
and development Institutes and information services. 
ONGC as a 'Navratna' Public Sector Undertaking 
enjoys substantial autonomy in its operations. While 
some of the recommendations of the consultants are 
already under various stages of Implementation, the 
rest are recelvmg attention of the management of 
ONGC. The Bvard of ONGC, in its meeting held on 
27.2.2001. has considered the implementation of OTP 
with certain modifications/corrections throughout the 
oganlsation. Necessary action plan Is being drawn by 
ONGC accordtngly for its implementation. At preHnt, 
the Govemmenl has no proposal under Its consideration 
for any change In the organisational structure of ONGC. 
However, the process of review by the Government of 
the performanct! of Public Sector Undertakings. like 
the ONGC, is , continuous one. 
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UNDP Asslatance for Agriculture 
Extenalon Schemes 

1749. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether Agriculture Extension Scheme are being 
implemented for promoting agricultural development and 
providing farmers with informatiol" and training with the 
help of UNDP; 

(b) if so, the details thereof and number of schemes 
at present being implemented under this programme; 

(c) the total foreign aid received by the Govemment 
under UNDP and National Agricultural Technology Project 
(NATP); 

(d) the number of States where these schemes are 
being Implemented at present; and 

(e) the total funds allocated to States under these 
schemes during the last three years, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) Yes, 
Sir. 

(b) The following six sub-programmes are currently 
being implemented with UNDP assistance. 

Development and large scale adoption of hybrid 
rice by ICAR. 

Maize-based cropping system for Food Security 
in India. 

Empowerment of women farmers for Food 
Security in Uttar Pradesh. 

Sustainable Dryland Agriculture by Mahila 
Sangham, Andhra Pradesh. 

Strengthening Sustainable Uvelihoods and Natural 
Resource Management for women of tribal Orissa 
and SUI )plementary sub-programme on additional 
suppon to cyclone affected districts of Orissa 

Managoment Support to Food Security 
Progran !mes. 

(c) Total foreign aid received by the Govemment so 
far under United Nations Development Programme (UNDP) 
and National Agricultural Technology Project (N.A.T.P.) is 
Rs. 14.64 crores and Rs. 192.54 crores respectively. 

(d) States where agricultural extension schemes are 
being implemented at present are 

(i) UNDP - /\,ndhra Pradesh, Bihar, Orissa, Rajasthan, 
Uttar p. adesh and all rice growing States. 

(ii) N.A. T. P. 

Seven States namely Andhra Pradesh, Bihar, 
Jharkhand, Himachal Pradesh, Maharashtra, 
Orissa and Punjab under Innovations in 
Technology Dissemination (ITO) Component 
operated by the Department of Agriculture & 
Cooperation. 

• 22 Stat(Js viz. Andhra Pradesh, Assam, Bihar, 
Chhattl~;garh, Delhi, Gujarat, Haryana, Himachal 
Prades .. Jammu & Kashmir, Jharkhand, Kerala, 
KarnalJka, Madhya Pradesh, Maharashtra, 
Manipuf, Meghlaya, Orissa, Punjab, Rajasthan, 
Tamil Nadu, Uttar Pradesh, West Bengal and 
the Ullion Territory of Andaman and Nicobar 
Islands under the ITO Component operated by 
Indian Council of Agricultural Research (ICAR). 

(e) As given in enclosed statement. 

StllhHnent 

Total Funds allocated to th6 States on Agricultural Extension Schemes under UNDP and N.A.T.P. during last 3 yellS 

(Rs. in crores) 

Name of the Project 1998-99 1999-2000 2000-2001 Total 

2 3 4 5 

UNDP 6.42 8.22 14.64 
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2 

N~TP 

(a) ITO Component-DAC 

(b) ITO Component-ICAR 

2.08 

3.36 

5.44 

Development of Bhlme.hwerl Temple 

1750. SHRI PRABHUNATH SINGH: Will the Minister 
of TOURISM AND CULTURE be pleased to state: 

(a) whether the Government are aware of the 
existence of a great historical Bhimeshwari temple in 
Village Sen of Jhajjar District in Haryana associated with 
Kurukshetra War between Pandavs and Kauravs; and 

(b) if so, the action the Government propose to take 
to develop this site? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) The Bhimeshwari 
Temple in Jhaliar District in Haryana is not a centrally 
protected monument under the Archaeological Survey of 
India. 

(b) Does not arise. 

Transfer Policy In RITES 

1751. SHRI ASHOK ARGAL: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the RITES Ltd. does not have any 
specific transfer policy: 

(b) if so, the reasons therefor; 

(c) whether the promotion prospectus of regular 
employees of RITES Ltd. are hampering due to induction 
of a large number of Railway/other department officers 
on deputation/permanent basis at the top level; and 

(d) if so, the steps taken to remedY the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) No, Sir. 

(b) Does not arise. 

3 

6.55 

15.66 

28.63 

(C) No, Sir 

(d) Does n~Jt arise. 

4 

9.66 

16.14 

34.02 

5 

18.29 

35.16 

68.09 

Report of C .)mmIH.. on Agrlculturel Marketing 

1752. SHRi A. BRAHAMANAIAH: WUI the Minister of 
AGRICULTURE be pleased to state: 

(a) whethc the Expert Committee on Agricultural 
Mar1<eting has ~commended 50 national exchanges for 
farm produce; 

(b) whelhel any outline has been given to the shape 
and torm of su~h national farm produce exchanges; 

(C) if so, II,~ details thereof; and 

(d) the cost of such exchanges recommended by the 
Expert Committ(~e? 

THE MINIE rER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) An 
Expert Commit::e on Strengthening and Developing of 
Agricultural Mal, ,eling constituted by this Ministry has in 
its Report recon,nended that more and more commoditIea 
should be add0J to the list of commodities allowed tor 
futures trading 10 facilitate integration at domestic mar1<et 
with internalionnl mar1<et. 

(b) to (d) lin Inter-Miniaterial Task Force has been 
constituted in th ' Department of AgriCUlture & Cooperation 
to eXamine the recommendations and auggeat meuurea 
for the implemntation of the n!ICOmmendationa of the 
Expert Commttlt.;<l. The State GovemmentalUnion Territory 
Admintstrations nave also been requested to examine the 
racommendatJOl is of the Expert Committee and provide 
their feedback h) the TaskForce on the Implementation 
of the recomml;ndationa. 

Free Ran P .. 5 ... to KId,., Tranepl8nt Patlente 

1753. SHRI RAGHUNATH JHA: Will the MlnIeter of 
RAILWAYS be ;:>Ieased to state: 
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(a) whether the Government propose to issue free 
rail passes to kidney transplant patients; 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) No. Sir. 

(b) Does not arise. 

(c) In vIew of the difficuh financial position faced by 
the Railways, it is not possible to provide a new facility 
of issuing free rails passes to kidney transplant patients. 

Food Proc ••• lng Park at Emakulam 

1754. SHRI S. AJA YA KUMAR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government of Kerala submitted any 
proposal for setting up of a Food Processing Park at 
Ernakulam; and 

(b) if so, the details of proposal along with the action 
taken by the Union Government thereon? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF FOOD PROCESSING INDUSTRIES OF THE 
MINISTRY OF AGRICULTURE (SHRI TH. CHAOBA 
SINGH): (a) and (b) Department of Food Processing 
Industries, has received a proposal seeking financial 
assistance, under its plan schemes, for setting up of a 
Food Park at Kalamassery, District Ernakulam. Kerala 
from Government of Kerala. The project is proposed to 
be implemented by Kerala Industrial Infrastructure 
Development Corporation (KINFRA). a statutory body of 
Government of Kerala. Assistance has been sought from 
the Department of Food Processing Industries in the form 
of Grant in aid. Details/clarifications relating to allotment 
of land, appraisal report from Bank/Financial Institution, 
Means of Finance etc. have been sought from 
Government of Kerala for processing the request for 
assistance further. 

Farm AccIdent. with Th .... h.rs 

1755. SHRI SAIDUZZAMA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether farm accidents with threshers are 
reportedly continued to take a heavy price dun to its 
poor design despite the designs and claims of many 
Agricultural Universities and Rand 0 institutions over the 
past several decades causing a serious setback to rural 
development and employment as appeared in the 'Times 
of India' dated March 28, 2001; 

(b) if so, tic steps proposed to be taken to ensure 
that specialiseu Agricultural engineering institutions at 
ICAR and Agricultural Universities look into this and fix 
responsibility In the matter to protect our agricultural 
workers; 

(c) whether a compulsory insurance cover is proposed 
to be provided to each of such thresher operators; and 

(d) if not, lhe reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR, DEBENDRA PRADHAN): (a) No, 
Sir. The farm ;,.;cidents due to use of threshers appear 
to have deckased during the years due to the 
availability of better designs of threshers and providing 
proper safety measures. improved designs of feeding 
chutes etc., fOllnulation of BIS standards on threshers 
and passing of Dangerous Machine (Regulation) Act 
by Gov!. of India in 1983. This Dangerous Machine 
Act has been implemented in ooly 4 States namely, 
Madhya Pradesh, Maharashtra, Karnataka and Tamil 
Nadu. This needs to be implemented in all the States 
to reduce accidents on the threshers, The R&D 
Institutions and SAU's have designed threshers which 
are safe but some of the threshers manufacturers in 
the market are not making the threshers as per BIS 
standards. whereby some accidents are still taking 
place. Once the Dangerous Machine (Regulation) Act 
of 1983 is adopted by all the States, this problem will 
be overcome. 

(b) To look into the problems of accidents in 
Agricultural !t1achinery and make further design 
improvements, the ICAR is running an All India Co-
ordinated Research Project on Human Engineering and 
Safety in Agricultural (HESA) with 4 co-operating 
Centers. This AICRP is involved in carrying out surveys 
to coliect data on agricultural accidents. identify 
machines causing accidents and to further modify these 
machines by taking into consideration ergonomics and 
safety aspects. 

It is the responsibility of the States to ensure that 
the threshers sold in the market conform to BIS standards 
and it is their responsibility to implement dangerous 
machines Act 1983 in their respective States. 
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(c) and Cd) There is no separate proposal for 
insurance cover to be provided on threshers. However, 
this has been taken care of in section 24 of the 
Oangerou!> Machine (Regulation) Act passed by Govt. of 
India 10 1983. 

Sechon 24 of this Act provides for each employer to 
take out insurance policy providing for contracts of 
insurance. whereby he is insured against any liability to 
make payment of compensation to the operator of a 
dangerous machine (power thresher in this case). 

The progress of enforcement of the Act is reviewed 
periodically 10 the Rabi and Kharif Conferences of the 
Ministry of Agnculture and also through correspondence 
with the State Governments who are the enforcement 
agencies for the Act in their respective areas. 

It IS very important that Dangerous Machine 
(Regulation) Act be adopted by all the States. 

Expansion of NTPC 

1756. SHRI RAJAIAH MALAYALA: Will the Minister 
of POWER be pleased to state: 

(a) the details of expansion activities of Ramagundam 
Thermal Power Station; 

(b) whether there is an increment in power production 
10 the plant: and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) 
Ramagundam Super Thennal Power Plant - 2100 MW 
(Stage-l-ll00 MW and Stage-II - 1000 MW) of National 
Thermal Power Corporation is proposed to be expanded 
by adding one more unit of 500 MW capacity in Stage-
III. The bids for main plant package are under evaluation 
and award is expected to be placed shortly. This 
expansion project is scheduled for commissioning during 
the 1 Oth Plan period. 

(b) and (c) The total generation of Ramagundam 
STPP (2100 MW) from the year 1999-2000 onwards was 
as follows: 

Year 

1999-2000 

2000-2001 

Generation in Million Units 

166422 

16417.7 

From April, 2000 to July, 2000, the total generation 
was 5295.1 Million Units. During the corresponding period 
in the year 2001, the plant had Increased generation. the 
total generation being 5358.6 Minion Units. 

National Tourism Policy 

1757. SHRI RAM MOHAN GADDE: 
SHRI SHIVAJI MANE: 
SHRI M.V.V.S. MURTHI: 
SHRI G.S. BASAVARAJ: 
SHRI G. MALLIKARJUNAPPA: 

Will the Minister of TOURISM AND CULTURE be 
pleased to state: 

(a) whether the Govemment have prepared draft of 
National Tourism Policy; 

(b) if so, whether the proposed policy will open 
floodgates to private sector investment in the touriam 
sector; 

(c) if so, whether this policy WOUld, for the first time, 
stress upon a need for collaborative effort on the part of 
Ministries of Tourism, Civil Aviation, External Aftalra. Horns 
and Culture in devetoping tourism Into a maiOr Industry; 

(d) if 50, the extent to which this policy has been 
accepted; and 

(e) the time by which It is likely to be implemented? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) to (e) A draft of 
the National Tourism Policy suggesting establishment of 
effective coordination mechanism to achieve linkages and 
synergies in the policies and programmes 0' public and 
private agencies has been fonnulated. 

Central Programmes to A .. I,t Tomato and 
CIIbbage growers In Karneteka 

1758. SHRI IQBAL AHMED SARADGI: 
SHRI G. MALLIKARJUNAPPA: 
SHRI G.S. BASAVARAJ: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Union Govemment had announced 
Its intension to aid the helpless tomato and cabbage 
growera in Karnataka by implementing aeveral 
programmes and procurement of copra by NAFED win 
continue; 
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(b) if so, whether the Union Govemment had decided 
to setting up five agro food parks in the Kamataka as a 
long term solution to the problems of farmers; 

(c) If so, the main schemes prepared in this regard; 
and 

(d) the extent to which it helped the farmers in the 
State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) The 
Union Government is helping the farmers through 
implementation of a scheme for Macro-Management of 
Agriculture - Supplementation/Complementation of States' 
efforts through Work Plans which provides flexibility to 
States/UTs to prioritise their needs including assistance 
to tomato and cabbage growers. National Agricultural 
Cooperative Marketing Federation is continuing 
procurement of copra in Karnataka and other States. 

(b) to (d) Department of Food Processing Industries, 
Government of India, has sanctioned Rs. 4 crores each 
for establishment of two food processing parks in 
Karnataka. These parks would have fruit concentration/ 
pulp making units, cold storage and warehousing facilities 
with uninterrupted water and power supply; affluent 
treatment and quality control systems. The parks envisage 
backward linkages with the farmers in the vicinity which 
would benefit them. 

[Translation] 

Processing of Fishes 

1759. SHRI RAMDAS ATHAWALE: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the steps taken by the Govemment for the 
development of infrastructure for conservation and 
proceSSing of fishes in the country; 

(b) whether there is any scheme to provide grant-in-
aid to private entrepreneurs and other agencies for 
procurement of fish processing machines and construction 
of cod stores; 

(e) if so, the details thereof; 

(d) the details of amount sanctioned as grant-in-aid 
during the last three years, year-wise; and 

(e) the names of companies/private entrepreneurs and 

agencies, particularly of Maharashtra State, which have 
been sanctioned grant-in-aid for purchasing fish processing 
machines? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF FOOD PROCESSING INDUSTRIES OF THE 
MINISTRY OF AGRICULTURE (SHRI TH. CHAOBA 
SINGH): (a) to (c) Under the Scheme for Development 
of Infrastructural facilities of this Department, there is 
provision to provide assistance for creation of additional 
facilities for preservation and processing of fish. 

The pattern of assistance of the Scheme is as 
under:-

NGOalCo-operatlves 

50% of the cost of Capital equipment and technical 
civil works up to Rs. 25 lakhs in general areas and up 
to Rs. 50 lakhs in difficult areas (GRANT). 

PSUs 

50% of the cost of Capital equipment and technical 
civil works up to Rs. 50 lakhs. in difficult areas (GRANT). 

Private Sector 

25% of the Capital cost (Plant & machinery & 
technical civil works) subject to a maximum of Rs. 50 

lakhs in general areas and 33.33% of the Capital cost 
subject to a maximum of Rs. 75 lakhs in difficult areas 
(GRANT). 

(d) Year-wise amount released as grant & loan during 
the last three years. 

Years 

1998-1999 

1999-2000 

2000-2001 

Grant 

397.56 

53.34 

77.26 

(As. In lakhs) 

Loan 

200.00 

300.00 

(e) No grant to any company/private entrepreneurl 
agency in Maharashtra was released during last three 
years. 
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(English) 

Pouhry Industry 

1760. SHRI K.E. KRISHNAMURTHY: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government are aware that Poultry 
Industry 15 trailing behind as a result of steep increase in 
the prices of the poultry fodder: 

(b) If so, the corrective steps taken by the 
Government in this regard; 

(c) the quantum of poultry fodder being exported to 
other countries; 

(d) the quantum of poultry fodder that is required for 
consumption In the country; and 

(e) the remedial measures being taken by the 
Government to curtail the adverse situation caused by 
thiS export? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR. DEBENDRA PRADHAN): (a) and 
(b) Question does not arise as in industrial poultry farming 
fodder are not usually fed to poultry. 

(c) No export of poultry fodder has been made during 
1997-98 to February 2001. 

(d) In industrial poultry farming fodder are not usually 
fed to poultry. 

(e) Does not arise. 

Purchase of Power Directly from NTPC by CIL 

1761. SHRI ANNASAHEB M.K. PATIL: Will the 
Minister of POWER be pleased to &tate: 

(a) whether the Coal India limited (Cll) has 
requested the Union Government to allow it to purchase 
power directly from the National Thermal Power 
Corporation; 

(b) if so. the reasons therefor; 

(c) the reaction of the Government thereto: 

(d) whether the Government propose to enact 
amendment in the Electricity BiD for this purpose; and 

(e) il so, the details thenJof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Yea, Sir. 

(b) To ensure reliable source of power supply at 
reasonable tariff. 

, 

(c) No final decision has been taken in the matter. 

(d) No, Sir. 

(e) Does not arise. 

Library Building for Regional L.8nguage Ubrary 

1762. SHRI TRllOCHAN KANUNGO: WIH the Minister 
01 TOURISM AND CULTURE be pleased to state: 

(a) whether there is any proposal to have a 
permanent library building for Regional Language Library 
(Tuls. Sadan) to accommodate the Vernacular languages 
In a proper building in the Bahawalpur HOUH Annexa; 
and 

(b) il so. the detaita thereof along with the time frame 
fixed for its construction? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) and (b) No such 
formal proposal has been made for the construction of a 
permanent building for Tulsi Sadan library. 

{Trans/ationj 

Allotment of PCO Booth. on Railway Station. 

1763. SHRI MANIBHAI RAMJIBHAI CHAUOHRI: Will 
the Minister of RAILWAYS be pleased to atate: 

(a) whether the Government have taken e decision 
not to allot peo booths on railway stations; 

(b) if so, the reasons therefor; and 

(c) the manner in which the Government are l/kefy 
to provide telephone facility to the railway puaengera? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) and (b) It has been decided to re-examine various 
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issues contained in the policy on allotment of STOll SO/ 
PCO/FAx/lntemet booths at railway stations which was 
issued in April 2000. Pending this review and examination, 
the operation of the policy has been stayed. 

(e) Action wiil be taken in accordance with the 
provisions of the revised policy when notified. 

Captive Power Generation Project. 

1764. SHRI NAWAL KISHORE RAI: 
DR. SUSHIL KUMAR INDORA: 

Will the Minister of POWER be pleased to state: 

(a) whether the Government have ailowed certain 
industries to launch captive power generation projects for 
meeting their power demand; 

(b) il so, the details thereof; 

(c) the total quantum of power generated through 
these projects during 2000-2001 and the annual 
generation capacity thereof; 

(d) whether excess power is being generated as 
compared to the actual demand under these projects; 
and 

(e) If so, the estimated additional quantum of power 
likely to be generated and the scheme formulated by the 
Government for the utilization thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) 
Yes, Sir. The State Govemments have been requested 
to encourage setting up of captive generation plants and 
to create an institutional mechanism which may allow 
captive power units an easy entry into the power sector 
by quickly clearing captive power applications, giving the 
developers a rational tariff for purchase of surplus power 
by the grid and third party access for direct sale of power 
to other industrial units. 

(c) to (e) Details regarding the total installed capacity 
and the quantity of power being generated by captive 
power plants are not available as under Section 44 of 
the Electricity (Supply) Act, 1948, the State Electricity 
Boards give consent to setting up of captive power plants 
by various industries. However, as per information 
available with the Central Electricity Authority, as on 
March 31. 1999. 20 selected industries (having an installed 
capacity of 1 MW and above) have set up a captive 

generating capacity of 13,932 MW in the country which 

generated 48354 GwHr of power. Details are given in 
the enclosed statement. 

On July 11, 2001 the Ministry of Power has circulated 
a Captive Power Policy prepared by the Ministry of Power 
in consuhation with the CEA to all the State Governments 
and Union Territories. In this policy, the following has 
been reiterated: 

• 

• 

• 

• 

• 

• 

• 

• 

• 

If captive plant is of Hydro or cogeneration, such 
plant, irrespective of its size, may be perrtlitted 
liberally. 

If captive power plant is based on coal or liquid 
fuel or gas such plant may be allowed and 
cap~city of the plant permitted up to 200"10 of 
the requirement of industry (If the State is deficit 
in power). 

Captive power piant may be allowed if State! 
SEe or successor entity are unable to supply 
the required power supply, Such a captive power 
plant can be considered for the uninterrupted 
power supply to the industry even if the State is 
surplus in power. 

If the industry requires quality power supply which 
is not available, the proposal for instailation of 
the captive power plant can be considered. 

If the cost of generation from captive power plant 
is found to be lower, the proposal may be 
considered after examining the cost and tariff. 

Units in Special Economic Zones (SEZs) and 
industrial estates may be allowed to set up 
captive power plants liberally. 

Banking facilities are proposed to be provided to 
CPPs. The rates for banking may be determined 
on mutually agreed terms, 

Prior approval of SEe has to be obtained for 
wheeling of power. Wheeling will be done to any 
service (HT or l T). Wheeling charges may be 

wol1<ed out based on pooled rates wol1<ed out 
by CentraVState Transmission Utility of that 
region. 

The tariff for sale of power from thermal CPPs, 
may be fixed after mutual discussion and could 
be based on pooled variable charge of thermal 
power stations operating in the SEa plus some 
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percentage of the pooled variable charges as 
incentive. Tariff could also be based on the 
highest variable cost in the system or actual 
variable cost of CPP, whichever is lower and 

some percentage of the variable cost 8S an 
incentive. 

Third party sale is also permis8ible with the 
approval of SEB. 

$fa,.",.", 

S.No. Name of Industry 

1. Aluminium 

2. Automobiles 

3. Cement 

4. Chemicals, Mineral Oil & Petroleum 

5. Fertilizers 

6. Food 

7. Heavy & Light Engineering 

8. Iron & Steel 

9. Mining & Quarrying 

10. Non-Ferrous Metal 

11. Paper 

12. Sugar 

13. Textile 

14. Sub-Total (1 to 13) 

15. Other Industries 

Total (14+15) 

{English] 

Relief for Recent Flood In 0rI ... 

1765. SHRI BIKRAM KESHARI DEO: 
SHRI TRILOCHAN KANUNGO: 
SHRI K.P. SINGH DEO: 
SHRI BHARTRUHARI MAHTAB: 

WHI the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Govemment have taken any steps 
to provide relief and restoration work to the personal 
families affected due to recent flood in Orissa; 

Installed Capacity Energy Generation 
(MW) (GWH) 

1742 "182 

231 371 

1466 3528 

1993 7091 

1155 4322 

115 60 

453 263 

1686 7416 

38 21 

424 1187 

599 2205 

786 1nl 

1884 5161 

12572 44578 

1360 3n6 

13932 48364 

(b) il so, the details thereof; and 

(c) the amount sanctioned by the Union Government 
to Orissa to meel this calamity? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) to 
(c) It Is primarily the reapondIiIity of the State Govemment 
to take necessary measures in the wake of natural 
calamities including floods. The Central Government. 
however, supplements the efforts of the Stat ... A High 
Level Delegation led by the then Agriculture Minister 
visited Orissa on 19th July. 2001 for an aerial survey 
and review of the situation. Later, Prime Minister also 
visited Orissa on 29th July, 2001 for an on the spot 
aueument 01 the flood aituation. The Anny, AIr Force 
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and Navy have assisted the State Government in rescue 
and evacuation and air-dropping of relief material. An , 
immediate adhoc assistance of As. 100 crore has been 
released from the National Calamity Contingency Fund 
(NCCF). The over draft of As. 220 crore was also earlier 
cleared to enable the State to undertake relief measures. 
Prime Minister has announced release of 3 lakh tonnes 
of rice for Food for Work Programme and construction of 
one lakh units 01 houses under Indira Awas Yojana for 
below poverty line families. The Ministries of RaHways, 
Road Transport & Highways and Power have taken action 
lor restoration 01 rail, roads and power supply. A Team 
of the Union Health Ministry has visited Orissa and is in 
touch with the State Government to ensure that no 
epidemic breaks out. Action for revival 01 kharil crops 
has also been initiated. 

Prlvatlsatlon of ICF 

1766. SHAI E.M. SUDARSANA NATCHIAPPAN: Will 
the Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal before the 
Government for the privatisation of the integral coach 
lactory: 

(b) If so. whether some scheme have been formulated 
to protect the legitimate rights 01 the employees working 
in the factory; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTEA OF STATE 
IN THE MINISTRY OF RAILWAYS (SHAI O. RAJAGOPAL): 
(a) No, Sir. 

(b) Does not arise. 

(c) Does not arise. 

Coat Analyals of JPM Act, 1987 

1767. SHRI C.N. SINGH: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the provisions of Jute Packaging Materials 
Act, 1987 have proved very costly to the domestic 
consumers and the National Economy; 

(b) If so, whether the Government have prepared 
any cost analysis 01 the act in force since 1987; 

(c) if so, the details thereof; 

(d) whether the Government have received an 
estimate In May, 2000 that the cost has been more than 
one lakh crore rupees; 

(e) whether the same has been verified on actual 
estimates mode; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) to (c) 
No cost analysis of the impact of JPM Act since 1987 
has been prepared by Government. However, a study, 
sponsored by the Government has been conducted by 
liT, Kharagpur on "Comparative Study of Jute and 
Polyproylene in respect of their relative costs and 
advantages". The study report, inter alia, mentions that 
the jute sacks give more economy to the users over its 
lifetime. 

(d) No such estimate has been received. However, 
the Government has received a representation from All 
India Flat Tape Manufacturers' Association, wherein such 
figures hae been mentioned. 

(e) and (f) The figures have not been verified. 

On-goln9 Railway Projects 

1768. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the details of rail lines laid/converted and doubled 
during 1998-99, 1999-2000 and 2000-01, till June 2001; 

(b) the details of on-going projects/surveys alongwith 
their time schedule for completion and the progress made 
so far in each project, zone/State-wise; 

(c) the expenditure incurred so far in each of these 
projects; 

(d) the details of rail Unes in respect of which survey 
has been completed for laying of new line/gauge 
conversion and doubling of rail routes, zoneiState-wise; 
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(e) the time by which the construction work is likely 
to be started. project-wise; 

(I) whether the Union Government have received 
representation tor doubling of rail-lines during the current 
year; and 

(g) if so. the details thereof and the steps taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) and (9) The information is being collected and will be 
laid on the Table of the Sabha. 

{TranslatIon} 

Setting up of Quality Silk Centre. 

1769. DR. LAXMINARAYAN PANDEYA: Will the 
Minister of TEXTILES be pleased to state: 

(a) the number of Quality Silk Centres set up in 
country. particularty in J&K, State-wise: 

(b) the details of the units modernised in the country. 
State-wise; 

(c) the assistance provided by the Union Government 
for this purpose. centre-wise; and 

Sr. No. States Multi-End 
Reeling 

2 3 

1. Assam 0.011 

2. Andhra Pradesh 0.582 

3. Bihar 

4. Chhattisgartl 

5. J&K 0.389 

6. Madhya Pradesh 0.058 

7. KeraJa 

8. Karnataka 3.545 

9. Orissa 

(d) the other measures taken to make the silk indu8try 

financially more viable in J&K and In other parts of the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) and (b) 
The number of Quality Silk Centres set up in the country 
including Jammu & Kashmir is given in the enclosed 
statement. 

Post cocoon sector covering silk reeling twilting, 

weaving and processing areas have been strengthened 
to ensure use 0' new technologies for quality products. 
In the traditional senculture States of Kamataka, Andhra 
Pradesh. Tamil Nadu etc. modernization Is resorted to by 

supplying multi-end reeling machines and .8Hing of 
Common Fucility Centres for processing and dyeing of 
silk yarn. In the Non-Mulberry sector also mechanization 
has been Introduced to contribute towards Improved 
ergonomics and enhanced quality of Non-Mulberry silk 
yarn. Further, two silk reeling units e.ch in Himachal 
Pradesh and West Bengal have been modernized. J&K 
industries have been assisted In preparation of feasibility 
report for rnodernization. 

(c) llw financial assistance provided under the 
Catalytic Development Programmes during the IXth Plan 
(till June. 2001) is as under: 

Growth CFC (Silk 
Centres Dyeing) 

4 5 

0.115 

0.187 0.410 

0.130 

0.90 

0.515 

0.99 

0.440 0.248 

0.180 
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10. Punjab 0.05 

11. Tamil Nadu 0.927 

12. Tripura 

13. U.P. 0.096 

Total 5.658 

(d) The J&K Govt. is being assisted in the 
establishment of mUlti-end silk reeling units, subsidy on 
reeling machinery, interest subsidy on working capital 
borrowed and incentive for the production of bivoltine sik 
and in establishing growth centres to promote high quality 
raw silk production. Besides these, CSB is implementing 
following sericulture developmental schemes in the 
country: 

Catalytic Development Programme: 

With a view to assist the silk industry .!lnd to 
supplement the efforts of the State Gov!s. 36 
Catalytic Development Schemes are being 
implemented. 

4 5 

0.277 0.435 

0.095 

0.506 0.210 

1.925 1.992 

II Project for Promotion of Popularislng the 
Practical Blvoltlne Serlculture Technology 
(PPPBST): 

The CSB has been implementing this project with 
the assistance of Japanese International Co-
operation Agency (JICA). 

III United Nations Development Programme: 

The United Nations Development Programme (UNDP) 
in collaboration with Gov!. of India has initiated a sub-
progrmme on development of non-mulberry silk viz. tasar, 
muga and erl in Andhra Pradesh, Assam, Bihar, 
Chhattisgarh, Jharkhand, Orissa, Meghalaya, Nagaland 
and West Bengal under Fibers and Handicrafts Programme 
of Country Co-operation Frame work~ (CCF-I). 

Statement 

The State-wise Quality Silk Centres Established by CSB in Different States is In the Table given below: 

Name of State 

Kamataka 

Andhra Pradesh 

Name of Quality Silk Centre 

2 

1. Silk Conditioning & Testing House, Bangalore 

2. Demonstration-cum-Technical 
Service Centre, Dharwad 

3. Eco Testing Lab, Bangalore 

4. Common Facility Centre 

5. Growth Centres 

6. Multi-End Reeling Units 

Total 

1. Silk Conditioning & - asting House, 
Dharmavaram 

No. of Unit 

3 

2 

2 

134 

141 
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2. Demonstration-Cum-T IChnlcal 1 
Service Centre, Hindupur 

3. Common Facility Contre 3 

4. Growth Centres 

5. Multi-End Reeling Units 37 

Total 43 

Tamil Nadu 1. Silk Conditioning & Teating 
House, Kancheepuram 

2. Demonstration-cum-Technical 
Service Centre, Dharmapurl 

3. Common Facility Centre 3 

4. Growth Centres 

5. Multi-End Reeling Units 23 

Total 29 

West Bengal 1. Silk Conditioning & T eating 
House, Maida 

2. Demonstration-Cum-Technical 3 
Service Centres, MaIda, 
Berhampore & Bakreswar 

Total 4 

Kerala 1. Demonstration-Cum-T &chnlcal 
Service Centre, Palakkad 

2. Common Facility Centre 

Total 2 

Bihar 1. Demonstratlon-Cum-Technical 
Service Centre, Bhagalpur 

2. Eco Testing Lab. Bhagalpur 

3. Common Facility Centre 

Total 3 

Chhattisgarh 1. Demonstration-Gum-Technical 

Service Centre. Champa 

2. Common Facifity Centre 

Total 2 
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Uttaranchal 1. Demonstration-Cum-Technical 
Service Centre, Oehradun 

2. Multi-End Reeling Unit 

Total 2 

Uttar Pradesh 1. Demonstration-cum-technical 
Service Centre, Varanasi 

2. Eco Testing Lab, Varanasi 

3. Common Facility Centre 2 

4. Growth Centres 2 

5. MultI-End Reeling Units 5 

Total 11 

Orissa 1 Demonstration-Cum-Technical 2 
Service Centre, Nuapatna & Fakirpur 

2. Common Facility Centre 

Total 3 

Maharashtra 1. Demonstration-Cum-Technical 
Service Centre, Bhandara 

Assam 1. Demonstratlon-Cum-Technical 
Service Centre, Sualkuchi 

2. Common FacUity Centre 

3. Multi-End Reeling Units 

Total 3 

Jammu & 1. Silk Conditioning & Testing House, 
Kashmir with Eco Testing Facilities, Jammu 

2. Silk Conditioning & Testing House 
Sri nagar 

3. Demonstration-Cum-Technical 
Service Centre, Jammu 

4. Growth Centres 2 

5. Multi-End Reeling Unit 14 

Total 19 

Madhya Pradesh 1. Multi-End Reeling Unit 

Punjab 1. Multi-End Reeling Unit 

Tripura 1. Common Facility Centre 
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Construction of Kottayam-Erumell-Punalur Rail Une 

1 no. SHRI KODIKUNNIL SURESH: 
SHRI V.S. SIVAKUMAR: 

Will the Minister 01 RAILWAYS be pleased to state: 

(a) whether the Preliminary survey for construction 
of Kottayam-Erumeli-Punalur rail line has been completed; 

(b) il so. details thereof; 

(c) if not, the reasons therefor: and 

(d) the time by which the said line is likely to be 
constructed alongwith the expenditure to be incurred 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) Yes, Sir. 

(b) As per the survey report of 1995, the cost of 
construction of this 137. 15 km long line was assessed 
as Rs. 583 cr. With a negative rate of return. 

(c) Does not arise. 

(d) The work of new line from Kottayam to Erumeli 
was Included in supplementary budget 1997-98 with the 
proviso that the wort< would be taken up after obtaining 
necessary clearances, the action for which has already 
been initiated. The anticipated cost of the project is 
Rs. 200 crores. The completion of this line would depend 
on availability of resources in the coming years. 

Availability of C.N.G. 

1771. SHRI SHIVAJI MANE: 
DR. JASWANT SINGH YADAV: 
SHRI ANNASAHEB M.K. PATIL: 
SHRI RAVINDRA KUMAR PANDEY: 
SHRI RAM MOHAN GADDE: 
SHRI SAIDUZZAMA: 
SHRIMATI SHYAMA SINGH: 
SHRI SHANKERSINH VAGHELA: 
SHRI MANIBHAI RAMJIBHAI CHAUDHRI: 
DR. SANJAY PASWAN: 
SHRI M.V. CHANDRASHEKHARA MURTHY: 
SHRI MANJAY LAL: 
SHRI HARIBHAU SHANKAR MAHALE: 
SHRI SURESH RAMRAO JADHAV: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the State Government of DeIhl has 
recently asked the Union Government to provide adequate 
CNG for buses and other commercial vehk:fea In the 
capital; 

(b) H so, whether CNG filling statIons In the Capital 
are ill-equipped to provide CNG to vehicles; 

(c) If so, the reasons therefor; and 

(d) the further steps Union Government propose to 
take to set up more CNG stations to meet adequate 
supply of CNG for bU&e$ and other commercial vehicles 
in the Capital? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) Yes 
Sir. 

(b) to (d) As on date 72 CNG mling stations are in 
operation in Delhi. Out of these 72 stations 39 stations 
are still without booster compressors which are being 
imported. The following steps have been/are being taken 
to further enhance the supply of CNG in Delhi. 

• Orders have been placed for higher capacity 
compressors. 

• The total CNG stations would be increased to 
87 by September 2001 and to 120 by Maroh 
2002. 

• The existing 39 daughter stations are proposed 
to be upgraded to daughter booster stations 
progressively by December 2001. 

• Action has been Initiated to lay 23 kms. long 
gas pipeline connecting Dhaula Kuan with GT 
Kamal Road. 

In addition, 50 retail outlets have been identified 
for co-locating CNG dispensing facility. 

Railway ReMrvatlon Sy8tem 

1 n2. SHRI RAMSHETH THAKUR: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether attention of the Government has been 
invited to the news l1em captioned ·outdated railway 
reservation system may collapse any time" appearing in 
the 'Hindustan Times' dated May 9, 2001; 

(b~ if so, the facts thereof; 
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tc) wnether the Government have taken steps to 
update the railway reservation system; 

(d) if so, the details thereof; and 

(e) the time by which the reservation system is likely 
to be updated? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) Yes, Sir. 

(b) Due to very heavy bookings, compression ot one 
of the Important file became essential and this resulted 
in slow response 10 the reservation activity on 7-5-2001. 
System was restored by shutting it down and restarting 
after accounting reconciliation and recovery of about 700 
terminals. 

(c) Yes, SIr. 

(d) The exercise for replacement/augmenting ot 
existing systems IS underway and is in final stages. 

(e) The reservation system is likely to be updated by 
31.12.01 on all Railways. 

[Translatlonl 

Production of Strawberry and Flower. 

1773 SHRI AJAY SINGH CHAUTALA: Will the 
Mimster of AGRICULTURE be pleased to state: 

(a) the details of production of strawberry and flowers 
under florICulture during the last three years in the country, 
State-wise; 

(b) the details ot remunerative prices of both these 
items for the farmers during the said period; 

(c) the targets fixed for 2001-2002 with regard to 
production of both the items; and 

(d) the plans and the programmes being finalized by 
the Govemment for promotion of strawberry and floriculture 
in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) 
Strawberry being a minor fruit crop, production figures 
has not been compiled. The State-wise details Of 

production of flowers in the country are given in the 
enclosed statement. 

(b) Strawberry and flowers being highly perishable 
crops, are not covered under Market Support Price (MSP). 
Hence, remunerative prices tor these items are not fixed. 

(c) These items are produced as per the demand. 
No annual targets are fixed by the Government for the 
production of strawberry and flowers. 

(d) The Central Govemment is providing assistance 
to the State and Union Territory Govemments for taking 
up production programmes of fruits as well as flowers 
under the Centrally Sponsored ScHeme on Macro 
Management in Agriculture-Supplementationl 
Complementation of States' Efforts through Work Plans. 
Besides, assistance is also available for cultivation and 
post harvest management of fruits and flowers under the 
scheme on Development of Commercial Horticulture 
through Production and Post-harvest Management being 
implemented by the National Horticulture Board (NHB). 

Ststement 

Production of Flowers in India 

Stale 

Andhra Pradesh 

Assam 

Bihar 

2 

1997-98 
LOOSE CUT 

32900.0 

79.0 

1710.0 

3 

3.0 

4 

32000.0 

1850.0 

(Loose in MT and Cut flower in Lakh number 

1998-99 
LOOSE CUT 

5 

1999-2000 
LOOSE CUT 

6 7 

126609.0 

85.0 

1850.0 
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Delhi 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnalaka 

Madhya Pradesh 

Maharashtra 

Manipur 

Onssa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttaranchal 

Uttar Pradesh 

West Bengal 

Daman & Diu 

Pondicherry 

Total 

{English] 

2 

10274.0 

33040.0 

589.0 

1.6 

124290.0 

13127.0 

33250.0 

29.0 

3355.0 

2585.0 

1.0 

92097.0 

195.0 

17885.0 

51.0 

427.0 

365885.6 

Crop Insurance 

3 

483.0 

185.0 

78.5 

868.5 

160.0 

5312.0 

6221.5 

1774. SHRI SAHIB SINGH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the date of introducing the crops insurance 
scheme in the country; 

(b) the States in which it is operative as on June 30, 

1997; 

(c) the main crops covered under the scheme; 

(d) the main features of the scheme; 

4 

21007.0 

40500.0 

976.0 

46.0 

124290.0 

1170.0 

38582.0 

93.0 

9.3 

3435.0 

2389.0 

133125.0 

128.0 

225.9 

17685.0 

51.0 

427.0 

418848.4 

5 

760.0 

181.0 

5.8 

868.5 

90.0 

142250.0 

128.0 

160.0 

5312.0 

51.0 

427.0 

6428.1 

6 

21007.0 

40500.0 

976.0 

7.0 

124440.0 

832.0 

28336.0 

42.9 

9.3 

3435.0 

2389.0 

225.9 

14844.0 

509393.3 

7 

760.0 

181.0 

17.4 

160.0 

5678.0 

6805.7 

(e) the benefits offered to the poor and marginal 
farmers under the scheme; and 

(I) the date by when all the poor and marginal 
farmers of each State are likely to be provided with the 
crops Insurance scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) "fhij. 
Comprehensive Crop Insurance Scheme (CCIS) wu-·-
introduced in the country 'rom Kharif 1986 season. The 
CCIS was sub8equantly replaced by National Agricultural 
Insurance Scheme (NAtS) from Rabi 1999·2000 seuon. 

(b) The CCIS W81 operatIve in folowtng States and 
Union Territories as on June 20. 1991: 



263 Written Answers AUGUST 2, 2001 

1. Andhra Pradesh 2. Assam 3. Bihar 4. Goa 
5. Gujarat 6. Himachal Pradesh 7. Kamataka 8. Kerala 
9. Madhya Pradesh 10. Maharashtra 11. Meghalaya 
12. Orissa 13. Tamil Nadu 14. Tripura 15. West Bengal 
16. Andaman & Nicobar Islands 17. Pondicherry. 

(c) Rice. Wheat, Millets, Pulses and Oilseeds were 
covered under CCIS. 

to Questions 264 

Liability was shared by Central and State 
Government in the ratio of 2: 1. 

1 % to 2% flat rates of premium were charged. 

50% premia-subsidy to small and marginal 
farmers was provided. 

The scheme was optional for StateslUTs. 

The NAIS which replaced CCIS cereals, millets, 
pulses. ollseeds and annual commerclaVhorticullural crops. 
AI present cotton, sugarcane, potato, onion, chillies, 
turmeriC and ginger are covered under annual commerclaV 
horticultural crops. 

National Agricultural Insurance Scheme (NAIS) 

(d) The main features of CCIS and NAIS are given 
m the enclosed statement. 

(e) Under CCIS nominal rates of premium ranging 
between 1 % 10 2% were charged from all the farmers. 
Small and marginal farmers were further given a premia 
subSidy of 50%. 

Under NAIS, fixed premia rates ranging between 1.5% 
to 3.5% are charged in case of food crops and small 
and margmal farmers are given 50% premia-subsidy to 
be phased out over a period of five years on sunset 
basis. 

(f) NAIS. which is in operation at present is optional 
to States/UTs. Only 20 States/UTs are implementing the 
scheme. The scheme IS however, open to all States/UTs 
and prOVides for coverage 01 all farmers irrespective of 
their holdings. 

St.t.",.nt 

Main Features of Comprehensive Crop Insurance 
Scheme (CCIS) and National Agricultural Insurance 

Scheme (NAIS) 

Comprehensive Crop Insurance Scheme (CCIS) 

Farmers availing crop loans from financial 
institutions for growing food crops and oilseeds 
were covered on compulsory basis. 

The coverage was restricted to 100% of crop 
loan subject to maximum of As. 10,0001- per 
farmer. 

Scheme is available to all farmers - loanae 
and non-Ioanee both-irrespective of their size of 
holding. 

Compulsory for loanee farmers and optional for 
non-Ioanee farmers. 

Sum-insured may extend to the value of threshold 
yield of the area insured. 

Coverage of all food crops (cereals, millets & 
pulses), oilseeds and annual commercial! 
horticultural crops in respect of which past yield 
data is available for adequate number of years. 

Among the annual commerciaVhorticultural crops, 
seven crops namely cotton, ougarcane, potato, 
chillies, ginger, onion and turmeric are presently 
covered. 

Premium rates are 3.5% for bajra and oilseeds, 
and 2.5% for other Kharif crops; 1.5% for wheat, 
and 2% for other abi crops. In case the rates 
worked out on te basis of actuarial data are 
less than the prescribed premium rate, the lower 
rate will be applicable. 

In case of annual commerciaVhorticultural crops, 
actuarial rates are charged. 

Small and marginal tamers are provided subsidy 
of 50% of the premium charged from them. The 
subsidy will be phased out over a period of 5 
years on sunset basis. 

To implement NAIS at lower unit of insurance 
I.e. Gram Panchayat. 

It is proposed to' set up a separate agency for 
implementation of NAIS. 
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Increa.. In the Revenue during Summer Sealon 

1775. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether rush of passengers goes up by about 
30% during the summer months and this is a great 
opportunity for the railways to increase the revenue; and 

(b) if so, the steps taken by the railways to tap this 
opportunity every year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAl): 
(a) and (b) During the peak summer months of March, 
April and May the number of passengers booked show 
an average int:rease of 14.33% and the eamings show 
an increase of 22.55% over lean month February, (juring 
the last 5 years. 

In order to cater to this increase in traffic and eam 
revenue therefrom, the Railways run Special trains and 
augment loads of the existing trains to the extent feasible. 
Wide publicity of the Special Trains run is given during 
this period through various media to achieve optimum 
patronization. 

Lo.. of C ..... ,. Due to Climatic Change 

1776. SHRI M.V.V.S. MURTHI: 
SHRI HARIBHAU SHANKAR MAHALE: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether India is the biggest loser from global 
warming losing millioins of tonnes 01 ita potential cereal 
harvest each year because of climate change as per the 
study global Agroecological Assessment for Agriculture in 
the 21 st century ae reported in 'Pioneer' July 11, page 
9; 

(b) if so, the details in this regard; 

(c) the Govemment's reaction in this regard; and 

(d) the corrective steps taken by the Govemment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR. DEBENDRA PRADHAN): (a) No, 
Sir. There is considerable uncertainty in the magnitude 
of global warming and its effect on agricultural production 
by the year 2080. 

(b) The study predicts an increse In mean 
temperature by 0.4 to 2RC during khanl and 1.1. to 4.5RC 
C by rabi 2070. Our own studies predict differential 
variation in temperature increase, rain'all and CO, 
concentration over the north-west, central and southern 
India. Studies conducted by DST have predicted that by 
the middle of this century, the projected climate change 
scenario may bring an increase in rice yield In central 
and south India and a marginal decrease In NW India. 
There is indication of significant increase in yield 0' wheat 
in NW India and soyabean in Central India. However, 
the effect 01 climate change on pest problems, weeds, 
diseases and toxicities of soils has not yet been studied. 

(c) Global climate change IS a reality, is a continuous 
process and needs to be taken seriously. However, global 
changes 01 such a time scale are discrete and uncertain 
events whereas policy-planning process has to be 
continuous. Indian agriculture is continuously undergoing 
transformation due to changing demands, markets and 
agricultural technologies. The response relating to 
adaptation of agriculture in 2050 and beyond would be 
more clear in the next two or three decades. 

(d) Global negotiations under the auspices of the 
United Nattonals have been underway to reduce by 2012 
the emissions of greenhouse gases to 1990 level but 
success of these endeavours depends on active 
participation of the developed which are major contributors 
to global climate change. 

Ga. aeaed Power Plent. In Gul .... 1 

1777. SHRI SHANKERSINH VAGHELA: 
SHRI PRAVIN RASHTRAPAl: 

Will the Minister of POWER be pleased to state: 

(a) whether the gas based power plants of NTPC 
located in Gujarat are unable to utilize their optimum 
capacities; 

(b) if so, the reasons therefor; 

(c) whether the Union Government have made efforts 
for increasing the availability of gas for optimum generation 
of power; 
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(d) if so, the achievements made thereof: 

(e) whether the Government propose to set up some 
more gas based power plants in the State: and 

(f) if so, the details thereof and the time by which 
these proposals are likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) 

Year 

2000-01 

2001-02 
(!ill 07'01) 

Kawas Gas Plant 

Gas Supply 
(MCMD) 

1.47 

0.78 

PLF (%) 

81.7 

74.29 

(c) and (d) The Ministry of Petroleum and Natural 
Gas (MP & NG) has been approached for increasing gas 
~upply to these gas plants. The MP & NG has stated 
that additional gas will be supplied as and when the 
same IS available. 

To supplement the gas supply for optimum capacity 
utilization, gas from Kawas gas plant is being diverted to 
Jhanor Gandhar gas plant by the Gas Authority of India 
limited (GAil). The short supply of gas at Kawas gas 
plant IS being supplemented by firing naphtha. 

(e) and (f) The Gov!. have approved expansion of 
Kawas and Jhanor Gandhar gas plants of NTPC by 
addition of 650 MW capacity each as mega projects. 
These prolects were originally proposed to be set up 
with naphtha as bridge fuel and Uquified Natural Gas 
(LNG) as long tenn fuel. However, in view of abnonnal 
increase In prices of naphtha and also LNG, NT PC has 
decided to match commissioning of these projects with 
the availability of imported regassified LNG at a 
reasonable and stable price. Based on the expected cost 
of regassified LNG, the cost of generation is estimated 
to be about Rs. 4/kwh. NTPC had sought re-confinnation 
from the beneficiary States for availing power from these 
expanSion projects at this indicative price to enable them 
to take up construction of these projects, Major 
benefiCiaries namely Madhya Pradesh, Maharashtra, 
Chhallisgarh. Goa, Daman & Diu and Dadra & Nagar 
Haveli have expressed their unwillingness to purchase 
power at such a high cost. NTPC will take up further 

National Thermal Power Corporation (NTPC) has two gas 
based power plants in Gujarat viz" one at Kawas of 645 
MW capacity and the other at Jhanor Gandhar of 648 
MW. Each of these plants requires 3 Million Cubic Meter 
Per Day (MCMD) of gas to run at full capacity. While 
Kawas gas plant has been provided a gas linkage of 
2.25 MCMD, Jhanor Gandhar ga:; plant has a linkage of 
1.50 MCMD of gas only. 

However, the details of actual supply of gas and 
generatioin (PLF) in these plants are as follows: 

Jhanor Gandhar Gas Plant 

Gas Supply 
(MCMD) 

1.53 

1.84 

PLF (%) 

48.5 

60.85 

proceSSing of these expansion projects for investment 
approval only after confinnation of availability of LNG at 
resonably firm price and acceptance of the cost of 
generation based on LNG price by the beneficiary States. 

Direct Sale Facility to Power Developer 

1ns. SHRI Y.S. VIVEKANANDA REDDY: 
SHRI G.S. BASAVARAJ: 
SHRI VIJA Y GOEL: 
SHRIMATI SHYAMA SINGH: 
SHRI M.V. CHANDRASHEKHARA MURTHY: 

Will the Minister of POWER be pleased to state: 

(a) whether the Union Govemment has urged the 
State Govemments to encourage private finns to set up 
captive power plants and buy the excess power generated 
by them at a good price: 

(b) whether any of the State (3overnments has taken 
any action on the advice of the Union Government; 

(c) If so, the details thereof; 

(d) whether in view of the growing scarcity of poVfer 
throughout the country, any new policy has been 
fonnulated to meet this challenge; and 

(e) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (c) Yes. 
Sir. The Government of India, through a circular letter 
dated October 9. 1995 has advised the State 
GovemmentS/State Electricity Boards (SESs) to encourage 
setllng up of captive generation plants and to create an 
InslitUtional mechanism which may allow captive power 
Units an easy entry into the power sector by quickly 
cleanng captive power applications, giving the developers 
a rational tanff lor purchase of surplus power by the grid 
and third party access for direct sale of power to other 
Industnal Units. Pursuant to issue of these gUidelines, a 
number of States/SEBs have formulated policy guidelines 
for captive generation to meet the needs of the industry. 

(d) and (e) On July 11.2001 the Ministry of Power 
has circulated a Captive Power Policy prepared by the 
Ministry of Power in consultation with the CEA to all the 
State Governments and Union Territories. In this policy, 
the following has been reiterated: 

" captive plant is of Hydro or cogneration. such 
plant. irrespective of its size, may be permitted 
liberally. 

If captive power plant is based on coal or liquid 
fuel or gas such plant may be allowed and 
capacity of the plant permitted up to 200% of 
the requirement of Industry (If the State is deficit 
In power). 

• Captive power plant may be allowed if Statel 
SEB or successor entity are unable to supply 
the required power supply. Such a captive power 
plant can be conSidered for the uninterrupted 
power supply to the industry even If the State IS 
surplus In power. 

If the Industry requires quality power supply which 
IS not available. the proposal for installation of 
the captive power plant can be considered. 

If the cost of generation from captive power plant 
IS lound to be lower. the proposal may be 
considered after examining the cost and tariff. 

• Units In Special Economic Zones (SEZs) and 
industrial estates may be allowed to set up 
captive power plants liberally. 

Name of Mill 

Aska Spinning Mill, Aska 

Orissa T exlile Mills, Choudwar 

Banking facilities are proposed to be provided to 
CPPs. The rates for banking may be determined 
on mutually agreed terms. 

• Prior approval of SEB has to be obtained for 
wheeling of power. Wheeling will be done to any 
service (HT or L T). Whealing charges may be 
worked out based on pooled rates worked out 
by CentrallState Transmission Utility of that 
region. 

The tariff for sale of power from thermal CPPs, 
may be fixed aftter mutual discussion and could 
be based on pooled vanable charge of thermal 
power stalions operating in the SEB plus some 
percentage of the pooled variable charges as 
IIlcentive. Tariff could also be based on the 
highest variable cost in the system or actual 
vanable cost of CPP, whichever is lower and 
some percentage of the variable cost as lilO 

Incentive. 

• Third party sale is also permissible with the 
approval of SEB. 

Effect of Cyclone on Textile Mill. In Ort ... 

1779. SHRI BHARTRUHARI MAHTAB: WIll the 
Minister of TEXTILES be pleased to state: 

(a) the names of Textiles Mills affected by the recent 
super-cyclone in Orissa; 

(b) the extent of damage caused to each of the .. 
textile mills; 

(c) the number of workers affected due to this; and 

(d) the steps taken to rehabilitate these textile mills 
and the expenditure incurred thereon, mill-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR)' (a) to (c) 
The names of the cotlon/man-made fibre textile mills (non 
551), affected by the super cyclone in the month of 
October, 1999, extent of damage and employees affected 
were as follows: 

Number of Amount of 
employees loss sustained 

(Rs. in Lakh) 

2 3 

1108 25 

3800 200 
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Shree Sarala Weavers Coop. Spg., Tirtol 

Kalinga Weavers Coop. Spg. Mill, Dhenkanal 

Utkal Weavers Coop. Spg. Mill, Khurda 

Jagannath weavers Cop. Spg. Mill, Nuapatna 

Shree Gopinath Weavers Coop. Spg. Mill, Baliapal 

'Orissa Cotton Mills, Bhagatpur 

• A unit 01 National Textile Corporation (NTC) 

(d) The responsibility for revival of damaged mills 
lies with the respective owners. The NTC (Holding 
Company) has sanctioned Rs. 10 lakh for repair of 
building to the extent necessary for re-starting sk~leton 
operation of the Orissa Cot1on Mills, Bhagatpur, a unit of 
NTC, the Central Pulic Sector Undertaking. 

The Government of India has enacted the Sick 
Industrial Companies (Special Provisions) Act. 1985 and 
established the BIFR with a view to timely detection of 
sick & potentially sick companies and for the speedy 
determination of preventive ameliorative and remedial 
measures, which need to be taken in respect of such 
companies. The rehabilitation schemes sanctioned by BIFR 
include vanous measures like restructuring the capital, 
induction of fresh funds by the promoters, merger with 
the other companies change of management, proviSion 
for working capital and term loans by banks and financial 
institutions. 

Computerlutlon In Deihl Court. 

1780. SHRI VIJAY GOEL: Will the Minister of LAW. 
JUSTICE AND COMPANY AFFAIRS be pleased to state: 

(a) whether all the district and subordinate courts in 
the capital are proposed to be computerised duruing the 
current year; 

(b) if so, the other metros where the subordinate 
courts are likely to be computerised; 

(c) the facilities of benefits are likely to be provided 
to the public in filing their cases and to find out the 
latest outcome of the case after the· computerisation; and 

(d) the other measures the Government propose to 
implernent for speedy dispensation of justice? 

2 

1123 

1497 

1506 

925 

461 

419 

3 

480 

147 

135 

202 

25 

167 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): (a) Yes, Sir. 

The project of computerization of subordinate courts! 
city civil courts in Delhi will be started during the current 
year. The project is likely to be completed in a year's 
time after start of the work. 

(b) As per the present proposal, the city civil courts 
in Chennai, Kolkata & Mumbai will also be computerized. 

(c) The computerization of city courts envisages a 
centralized filing counter for streamlining the whole activity 
of filing process. As soon as a case is filed at the filing 
counter, the computer decides the posting of a case to 
a judge based on the work distribution. It wiD automatically 
register the case in the court and produce a receipt for 
the litigants/advocates, giving details such as the 
registration number of the case, parties Involved in the 
case and the name of the court to which it has been 
posted. At the end of each day the computer will generate 
a list of cases filed on that day. Cause lists will be 
generated for each court. 

Once the city civil court's pending case information 
is available, the same can be made available on the 
Intemet. The litigants/advocates can find out the latest 
status of their pending cases In the city civil court, at 
any time from their residences/offices. It is proposed to 
provide for electronic filing of documents & petitions in 
city courts in metropolises Arrangements. are also being 
made for seeking copies of court orders and other 
documents through the internet, on payment. 

(d) Both Government and Judiciary are concerned 
with mounting backlog of cases. Various steps have been 
taken by the Government by implementing a series of 



273 Written AnswsfS SRAVANA 11. 1923 <Sakal to Ouestions 274 

measures for the speedy disposal of cases. These include 
filling up of vacant posts of Judicial Officers, establishment 
of Special CourtslTribunals. appointment of Special 
Judicial/Metropolitan Magistrates, and adoption of 
alternative modes of dispute resolution, such as, arbitration 
and conciliation. Lok Adalats have been given a statutory 
base as supplementary forum for resolution of disputes. 

Proposal to Buy Ollflelda Abroad 

1781. SHRI SADASHIVRAO DADOBA MANDLlK: Will 
the Minaster of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the 10C and ONGC propose to buy oil-
fields abroad; 

(b) if so. the amount of investment likely to be made 
In such purchases during the next three years; 

(c) whether the companaes have completed the unit 
cost of crude oil af1er taking into account the capital and 
operational costs; and 

(d) if so. the cost computed per barrel? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) Yes. 
Sir. ONGC -Videsh Ltd. (OVL). a whoUy owned subsidiary 
of Oil and Natural Gas Corporation ltd. (ONGC) and the 
Indian Oil Corporation Ltd. (IOC) are pursuing exploration 
and development opportunities abroad for an exploration 
block In Persian Gulf of Iran and the North Oil Field in 
Kuwait. 

(b) The likely investment on the above ventures are 
yet to be finalized as the Persian Gulf Block is in the 
negotiation stage and participating interest for Kuwait Oil 
Field is yet to be decided. 

(c) and (d) Do not arise in view of (b) above. 

[T rans/atlon J 

Top Ge.r Petrol Pump Scheme 

1782. SHRI THAWAR CHAND GEHLOT: WIN the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

<a) whether the Government have launched Top Gear 
Petrol Pump Scheme in the country: 

(b) if so, the details of the said ICheme location-wiN; 

(c) whether the Government propose to enter into 
agreement with any establishments of auch petrol pumps; 

(d) if so, the details thereof; and 

(e) the details of petrol pumps in the country where 
the Oasis Mobile Card and Recharging Cards facility has 
been provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) No, 
Sir. 

(b) to (d) Do not arise. 

(e) The details of retail outlets where Oasia Cuh 
Cards and Recharging Coupons aare available, are given 
below:-

S.No. Name of the Name of the 
City Retail Outlet 

1. Jaipur Mis Shree Bhairav FiHing Station 

2. Jaipur Ms. Madam Mohan Service Statton 

3. Jaipur Mis. Yadav & Co. 

4. Jaipur Mis. Parkash & Co. 

5. Jaipur Ms. Shiv Chowdhary Motors 

6. Jaipur Mis. B.K. Chordia 

7. Ajmer Mis. Bajrang Service Station 

8. Ajmer COCO, Anna Sagar 

9. Ajmer Mis. CharnaJ Filling Station 

10. Beawar MIs. Kanchan Service Station 

11. Beawar Mis. Ramesh Agro Service Station 

12. Beawar Mia. Kamal Broa. 

13. Bhilwara Mia. Pradeep Bandhu Bhilwara 

14. Kota Mis. Modem Auto 

{English} 

PaaNnget' Shipping ServlcH to Gulf Region 

1783. SHRIMATI MINATI SEN: WKI the Minfater of 
SHIPPING be pleased to state: 
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(a) whether a new passenger shipping service linking 
the Gull region and India is shortly to be launched; and 

(b) if so. the time by which the said service is likely 
to be launched? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV): (a) 
No. Sir. 

(b) Do€!& not arise. 

Fall in Prices of Coconut Oil, Copra and Coconut 

1784. SHRI T. GOVINDAN: Will the Minister of 
AGRICUL TURE be pleased to state: 

(a) whether the Government are aware that the price 
of coconut OIl. copra and coconut have been recording 
an unprecedented fall from the year 200 onwards and 
their pnces have come down to the record low during 
April. 2001: and 

(b) if so, the remedial steps taken or proposed to be 
taken to save the Interest of cultivators in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) The 
prices of coconut oil, copra and coconut have shown a 
downward trend during the past several months. 

(b) Copra IS covered under the Minimum Support 
Price (MSP) Scheme of the Govemment. To stabilize the 
pnces of copra, record quantities of 2.35 lakh tones of 
copra have already been procured by National Agricultural 
Cooperative Marketing Federation of India Ltd. (NAFED), 
central nodal agency. Instruments of trade have also been 
used to arrest the decline in prices. The import duty on 
copra. coconut Including desiccated coconut has been 
Increased from 35% to 70% in 2001-02. The import duty 
on crude edible oil has been increased from 35% to 
75% and on rehned edible oils to 85%. 

{T rans/atlon J 

Prlvatlsatlon In Power Sector 

1785. SHRI UTTAMRAO PATIL: Will the Minister of 
POWER be pleased to state the names of States whose 
power sector is proposed to be given to the private 
sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): As a part of 
Power Reforms Programme, States of Orissa, Andhra 
Pradesh, Haryana, Karnataka, Uttar Pradesb and 

Rajasthan have unbundled their State Electricity Boards 
(SEBs). Orissa has already privatised distribution in the 
State. States of Uttar Pradesh, Andhra Pradesh, 
Kamataka, Rajasthan and NCT of Delhi have proposed 
to privatise distribution. 

Use of Chemicals and Fertilizers 

1786. SHRI JASWANT SINGH BtSHNOI: 
SHRIMATI JAS KAUR MEENA: 

Will the Minister of AGRtCUL TURE be pleased to 
state: 

(a) whether the fanners in the country have started 
using more chemicals and fertilizers; 

(b) if so, the reasons therefor; 

(c) whether the use of chemicals and fertilizers in 
agriculture is causing adverse impact on human health; 
and 

(d) if so, whether the Govemment are contemplating 
to impose a ban on their use? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) and 
(b) The fanners in the country use chemicals in the fonn 
of pesticides for plant protection meausres. The 
consumption of pesticides has come down from 61,357MT 
(technical grade) during 1994-95 to 46,195MT (technical 

. grade) during 1999-2000. 

The consumption of fertilizers has Increased from 63.4 
kg in terms of nutrients (N.P.K.) per hectare during 1989-
90 to 76 kg per hectare during 1996-97 and the estimated 
consumption during 1999-2000 was 95.38 Kg per hectare. 
The fertilizer consumption has been increasing as their 
application results in increased yields. 

(c) and (d) The pestiCides and fertilizers approved 
for use in the country do not pose any hazard to human 
health if used in prescribed dose, number of sprays, 
waiting period, concentration etc. The use of pesticides 
is reviewed from time to time and as and when any 
pesticide is found harmful to human health, its 
manufacture, sale and use is banned in the country. 

There is no proposal to ban the use of fertilizers. 
Government, however, pro!"otes the integrated use of 
plant nutrients involving organic manures, bio fertilizers 
and chemical fertilizers. 
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{EnglISh] 

Frequency of New Delhl-8hu .. neawar 
Rajdhanl Express 

1787. SHRI K.P. SINGH DeO: 
SHRI PRABHAT SAMANTRAY: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Government have a proposal to 
Increase the frequency of New Delhi-Bhubaneswar 
Rajdhanl Express from 1 st October, 2001; 

(b) if so. the details thereof; 

(CI whether the said train IS likely to be diverted on 
the route of Purushotam Express or New Delhi-Puri Super 
Fast Express: and 

(d) If so. the details of the proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) and (c) No, Sir. 

(b) and (d) Do not arise. 

Setting up of National School of 
Drama In 8angalore 

1788. SHRI KOLUR BASAVANAGOUD: Will the 
Minister of TOURISM AND CULTURE be pleased to state: 

(a) whether the National School of Drama has been 
set up in Bangalore; 

(b) whether the State Governments has agreed to 
provide land and other infrastructural facilities for the 
proposed National School of Drama; 

(c) if so. the details thereof and the estimated cost 
of the proJect; and 

(d) the amount proposed to be spent during 2001-
2002 on the proJect? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) No, Sir. 
However. a Regional Resource-curn-Research Centre of 
the National School of Drama has been functioning in 
Bangalore since March 1994. 

(b) The Government has not received any formal 
written offer in this regard from the State Government of 
Karnataka. 

(C) and (d) Does not arise. 

Strengthening Marketing Facllltle. for HortlcuHure 

1789. PROF. UMMAREDDY VENKATESWARLU: WiH 
the Minister of AGRICULTURE be pleased to state: 

(a) whether the Government have any proposal to 
strengthen marketing facilities and avenues for horticuHure; 

(b) if so, whether the Horticulture Board has made 
any recommendations in this regard; 

(C) if so, the details of recommendations made for 
increasing avenues of marketing for horticulture products; 

(d) whether any pilot schemes has been made in 
this regard; and 

(e) If so, the States selected for such pilot schemM 
and the investment proposed in fruit marketing 
infrastructure etc.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAO YASsa NAIK): (a) to 
(e) No Committee on strengthening marketing facilities 
has been set up in the National Horticulture Board (NH8) 
and hence there are no specific recommendations '" this 
regard. 

However. the NHB is implementing the following two 
schemes for strengthening marehng facilities and avenues 
for horticulture produce:-

(i) Development of Commercial Horticulture through 
Production and Post· Harvest Management; 

(ii) Capital Investment SubSidy Scheme for 
Construclion/Exansion/Modernizatlon of Cold 
StorageS/Storages for Horticulture Produce. 

The above schemes are being implemented 
throughout the country with 2001-02 allocation of 
As. 12.10 crore. and Rs. 65.00 eror .. , respectively to 

meet the subsidy components of the two schemes. 
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[Translatlonj 

Contract System 

1790. SHRI PRAHLAD SINGH PATEL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether new contract system has been started in 
the Mechamcal and Construction department of the 
railways: 

(b) if 50, the details thereof: 

~C) whether the Ministry has any role in the said 
system: 

(d) If so, the details thereof: 

(e) whether this system is likely to benefit only some 
speclftc and financially well off people; 

(I) if so, whether the railways propose to take any 
action In this regrd; and 

(g) It so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) No. SIr. 

(b) to (g) Do not arise. 

Power Distribution System 

1791. SHRI A. NARENDRA: Will the Minister of 
POWER be pleased to state: 

(a) whether the Union Government have issued 
directions to the State Governments to start the power 
distribution system at district level; 

(b) whether thiS scheme is likely to be started at 
Nagar Panchayat and Gram Panchayat level; 

(c) if 50, the names of the State Governments 
assuring to extend their cooperation in this regard along 
with those States which have not shown any interest in 
this regard: 

(d) the time by which this scheme is likely to be 
started throughout the country; and 

(e) the details of benefits likely to accrue to the rural 
consumers through this scheme? 

THE MINISTER OF STATE IN THE MiNISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (e) The 
State Governments have been requested to identify the 
areas falling under the jurisdiction/administrative control 
of the Superintending Engineer for effecting improvements 
in the Sub· Transmission & Distribution systems under the 
Accelerated Power Development Programme (APDP). This 
circle could be a district, part of a district or more than 
one district depending on the jurisdiction of the 
Superintending Engineer. 

In the first phase. the Scheme will be started at the 
circle level. These circles would include urban as well as 
rural areas and the Improvements required at village level 
being covered in the circle would also be included in the 
Scheme. 

The State Governments have been submitted 
schemes tor improvement of ~ower distribution system at 
circle level. An amount of Rs. 1000 crores has been 
allocated to the States during the year 2000·2001 as per 
enclosed statement and an amount of Rs. 1500 crores is 
likely to be available during the current year. The Scheme 
would benefit rural consumers as well as facilitate the 
improvement Ilf the system envisaged in the entire circle. 

Funds Allocation to the States for 2O()()"2001 Under APDP Programme 

S.No. State Cost of Proposed APDP Sanction Total amt. 
Project under APDP 

Grant Loan 

2 3 4 5 6 

1. Andhra Pradesh 194.70 48.68 48.68 97.35 

2. Bihar 42.88 10.72 10.72 21.45 
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2 3 4 5 6 

3. GUJarst 219.23 54.81 54.81 109.62 

4. Haryana 99.23 24.83 24.83 49.66 

5 Jharkhand 43.94 10.99 10.99 21.97 

6, Karnataka 162.98 40.74 40.74 81.49 

7. Kerala 44.82 11.21 11.21 22.41 

8. Madhya Pradesh 99.06 24.78 24.78 49.55 

9 Maharashtra 268.88 67.22 67.22 134.44 

10. Orissa 126.13 19.00 19.00 38.00 

11. Punjab 75.40 18.85 18.85 37.70 

12. Rajasthan 89.98 22.50 22.50 45.00 

13. Tamil Nadu 130.91 32.77 32.77 65.44 

14. Uttar Pradesh 202.90 50.72 50.72 101.46 

15. West Bengal 86.99 21.75 21.75 43.50 

16. Chhattisgarh 20.51 5.13 5.13 10.26 

17. Uttaranchal 9.60 2.40 2.40 4.BO 

Total: 1918.14 466.87 466.87 933.74 

Special Category Stat .. 

,. Arunachal Pradesh 6.32 5.69 0.63 6.32 

2 Assam 20.02 18.02 2.00 20.02 

3. Himachal Pradesh 25.32 22.79 2.53 25.32 

4. J&K 6.99 6.29 0.70 6.99 

5. Mantpur 0.72 0.65 0.07 0.72 

6, Meghalaya 1.81 1.63 0.18 1.81 

7. Mizoram 1.06 0.95 0.11 1.06 

8. Nagaland 1.89 1.70 0.19 1.89 

9. Sikkim 6.38 5.74 0.64 6.38 

10. Tripura 5.00 4.50 0.50 ' 5.00 

Total 75.51 67.96 7.55 75.51 

{English] (a) the names of railway stations which have RofI· 

Roll-on-Roll-off FeeD ..... 
on-RoIl·oft platform facilities, State-wi8e; 

1792. SHRI A. VENKATESH NAIK: Will the Minister 
(b) whether there Is any proposal to expand the Roll· 

on-roll-oft facilities In more stations; and 
of RAILWAYS be pleased to state: 
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(c) If so. the details thereof. State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) At present. Konkan Railway Corporation Ltd., a Public 
Sector Undertaking of the Ministry of Railways has 
rntroduced this service between Kolad (near Panvel) -
Verna (near Goa) and Kolad - Surathkal (near 
Mangalore) statIons. 

(b) and (e) Some preliminary proposals have been 
received which are under discussions with concerned 
parties. 

Incidents of Fire In Storege Depots of 
Petroleum Products 

1793 SHRIMATI SHYAMA SINGH: 
SHRI NARESH PUGLIA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government have asked Public Sector 
all companies to take necessary steps to reduce the 
HlCldents of fire in storage and distribution of petroleum 
products: 

(b) If so. the details of inCidents of fire in storage 
and dIstribution of petroleum product held in each of the 
011 company drrng the last three years; 

(c) the losses suffered by the Government as a result 
thereof; and 

(d) the details of safety measures now being adopted 
by the oil companies in the storage and distribution of 
petroleum products? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) Yes, 
Sir. OISP has been issuing/Revising guidelines from time 
to time to ensure safety in Storage depots of petroleum 
products. 

(b) The details of incidents of fire in storage and 
distribution of petroleum products in Oil Marketing 
Companies during the last three years are given in 
enclosed statement. 

(c) The losses suffered on account of fire by IOC is 
Rs. 1113.63 lakhs and by HPCL is Rs. 51.2 lakhs. 

(d) To ensure safety of depotslTerminals, water tanks, 
sprinkler/Foam System, water monitors, DMP, Risk 
Analysis, Training on SafetynT crew/Security etc., MOCK 
tire drills, Disaster Drills, Safety checks 'of Tank Lorries, 
Safety Committee Meetings, Earthing, Internal and External 
Safety Audits are being regularly carried out by the Oil 
Companies at storage depots of petroleum products. 

Statement 

. /. Minor Fire inCidents not causing any Damages to Property and Life: 
._--_. __ .... _-------------------------

S.No. 

1 . 

2. 

3. 

4. 

5. 

6. 

7. 

Name of the Company 

2 

HPCL 

HPCL 

HPCL 

HPCL 

HPCl 

IOC 

10C 

Name of Location Date 

3 4 

Mazagaon Lube Blending Plant 26.06.1998 
(Mumbal) 

Bahadurgarh LPG Plant (Haryana) 10.09.1998 

Cher1apalli LPG Bottling Plant 20.12.1998 
(Andhra Pradesh) 

Rairu Depot (Madhya Pradesh) 28.08.2000 

Shakurbasti Terminal (Delhi) 12.10.2000 

Manmad LPG Bottling Plant (Maharashtra) 24.01.1999 

Industry Railway Siding at Agra (U.P.) 08.03.2000 
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2 3 4 

8. IOC Jalandhar Terminal (Punjab) 10.04.2000 

9. IOC Kanpur Terminal (U.P.) 11.04.2000 

10. IOC Kanpur LPG Bottling Plant (U.P.) 12.04.2000 

11. IOC Kamal LPG Bottling Plant (Haryana) 14.05.2000 

12. IOC Calicut LPG Bottling Plant (Kerala) 26.05.2000 

13. IOC Sharanpur Depot (U.P.) 27.07.2000 

14. IOC Devanagonthi Terminal (Kamataka) 23.11.2000 

15. IOC Bhopal Bottling Plant (M.P.) 28.01.2001 

II. MalOI FIre Incidents Causing Loss: 

1. IOC Nowgaon Depot (Assam) 11.081998 

2. IOC Jhansi Depot (U.P.) 31.10.1998 

3. IOC Balasore LPG Bottling Plant (Onssa) 23.01.2000 

4. IDe Kamal LPG Bottling Plant (Haryana) 12.08.2000 

5 IOC Mathura Terminal (U.P) 02.12.2000 

6. HPCL Visakh Terminal (Andhra Pradesh) 17.08.2000 

7. HPCL Jallandhar Lube Depot (Punjab) 08.03.2001 

Parcel Service. to Private Partie. 

1794. SHRI T.T.V. DHINAKARAN: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Government have given the Railway 
Parcel Service In some trains and at certain railway 
stations to private parties: 

(b) if so. the details thereof; and 

(c) the results achieved therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINIST~Y OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) and (b) With a view to optimise the utilisation of 
available transport capacity in brakeV8l1& (SLRs) of varioul 
passenger carrying trains and to maximise parcel earnings. 
a scheme of leasing out space In the brakevans (SLRs) 
of such trains to private cargo operators has been in 
operation. 

(c) During 2000-2001, over 177 brakevans in 156 
trains have been leased out. 

Clollng Down of Farm Friendly Activities of SRS 

1795. SHRI G. PUTTA SWAMY GOWDA: 
SHAI C. SREENIVASAN: 

Will the Mmister of AGRICULTURE be pleased to 
state: 

(a) whether the Govemment are considering to close 
down some of the farm friendly activities of Southern 
Regional Station (SRS) of National Dairy Research 
Institute; 

(b) if so, til,! details thereof and the reasons therefor; 

(e) whether some states have requested the Union 
Govemment to reconsider such a decision: 

(d) if so, the details of such requested received 10 
far; and 
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(e) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR. DEBENDRA PRADHAN): (a) No, 
Sir. 

(b) Question does not arise. 

(c) Question does not arise. 

(d) QuestIon does not arise. 

(e) Question does not arise. 

[Translation} 

Over Bridge In UP 

1796. RAJKUMARI RATNA SINGH: Will the Minister 
01 RAILWAYS be pleased to state: 

(a) the locatIon-wise number of over bridges in Uttar 
Pradesh; 

(b) the number of over bridges which are in a 
dilapidated condition; and 

(c) the number of over bridges on which repair work 
is going on and the number of those bridges which are 
proposed to be repaired during the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) There are 105 over bridges in UP, location thereof is 
gIven In the enclosed statement. 

(b) Nil. 

(c) All the Road Over Bridges are inspected regularly 
and repairs are carried out as and when required. At 
present only two such bridges are under repair. 

SI.No. Kilometer 

1. 

2. 

3. 

2 

1~43/26-3O 

1346/40-42 

1347/2-4 

Statement 

Location 

3 

Agra Delhi end 

Raja Ki Mandi (Delhi end) 

Agra City 

4. 

5. 

6. 

7. 

8. 

9. 

2 

1347/28-30 

1377/3-5 

1386/13-17 

1394/25-27 

1401/16-18 

1437/32-34 

3 

Raja Ki Mandi-Billochpura 

Farah 

Beed 

Mathura 

Bhuteshwar 

Kosikolan (MB end) 

10. 1438/34-36 Kosikolan (Delhi end) 

11. 1319/10-11 Banda Yard 

12. 134918 Raja Ki Mandi-Agra Cantt. 

13. 1338/13- 1 33918 Jhansi - Kanpur siding 

14. 99/13 MUirpur-Renukoot 

15. 101/5-6 Renukoot-Jogldih 

16. 131/5-6 Gurmura-Salaibarma 

17. 137/13-14 BiIIi-Chopan 

18. 18.588 Kakri 

19. 673185-87 Mughalsarai 

20. 677/9-10 Mughalsarai-Allahabad near 
Ramnagar 

21. 765/9-766/5 

22. 107/10-11 

23. 53110-1 1 

24. 1080/10-11 

25. 1070/4·5 

26. 86215-6 

27. 91318-9 

28. 957/8-9 

29. 

30. 

31. 

32. 

33. 

969/11·12 

115-6 

9125·27 

1429/9-7 

2212·3 

Mughalsarai-Varanasi 

Raebareli-Prayag 

Lucknow-Kanpur 

Lucknow-Moradabad 

Lucknow-Utraita 

Varanasi-ShahganJ 

Lucknow-Sultanpur 

Darshannagar-Ayodhya 

Faizabad - Salarpur 

Faizabad-Masocta 

Ghaziabad avoiding line 

Ghaziabad-Hapur 

Ghaziabad-Saharanpur 
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34. 2518-9 Ghaziabad-Saharanpur 64. 1073-1075 Kanpur-T undla 

35. 12210-1 Ghaziabad-Saharanpur 65. 1142-1144 Kanpur-T undla 

36. 127/15-12810 Ghaziabad-Saharanpur 66. 1325n-9 Tundla-Ghazlabad 

37. 1819-11 Sahibabad-Ghaziabad 67. 1327/7-9 T undla-Ghaziabad 

38. 9/1-2 Sahlbabad-Ghaziabad 68. 1327125-27 Tund!a-Ghaziabad 

39. 39/11-17 Sahibabad-Ghaziabad 69. 144110-11 Chunar-Chopan 

40. 10126-28 Anand Vihar-Sahibabad 70. 160113-14 Chunar-Chopan 

41. 6617-8 Ghaziabad-Saharanpur 71. 70/8-9 Kanpur-Lucknow 

42. 1175/6-7 Hardoi yard 72. 57/13-14 Etah-Baman 

43. 1230/12-13 Sahajahanpur-Rosa jn. 73. 677/4-5 Mughalaerai-Allahabad 

44. 1236/8-9 Sahajahanpur-Rosa jn. 74. 685124-26 Mughalsarai-Allahabad 

45. 1374110-11 Rampur-Mundha Pandey 75. 152/9-11 Tundla-Ghaziabad 

46. 139611 Katghar Right Bank-Moradabad 76. 179/4 Saharanpur 

47. 1397/5-6 Katghar Right Bank-Moradabad 77. 180/3-4 Saharanpur 

48. 1400/8-9 Harthala-Moradabad 78. 18210 Saharanpur 

49. 1459/0·1 Dhampur yard 79. 125/12-13 Ghazlpur city-Ghazipur Ghat 

50. 1491/0-1 Murshadpur-Najlbabad 80. 316111-12 Jhuai-Ramnathpur 

51. 1555/4-5 Landaura-Dandhera 81. 206110-11 Varanasi In.·AHahabd city 

52. 1555/6-7 Dandhera-Rooft(ee 82. 213/9-10 Raja Talab·Madarihat 

53. 21/12-13 Ikkar·Jawaiapur 83. 6613-4 Mau In.-Indara In. 

54. 2215-6 Ikkar-Jawalapur 84. 6817·8 Bhatnl In.-Araku Aft(ha 

55. 55/5-6 Sitapur City·Ramkot 85. 63112-13 Mau In.-Indara In. 

56. 734/17-19 Mughalsarai-Allahabad 86. 456/8-9 Deorie Sadar-Baitalpur 

57. 826/15-17 Allahabad-Kanpur 87. 1517-8 Phephna In.·Ballia 

58. 833119-20 Allahabad-Kanpur 88. 31519-10 Bareilly city • Izzalnagar 

59. 1017/31-33 Kanpur-Tundla 89. 352/15-16 Majhdia • Bhain;a 

60. 1021/7·9 Kanpur· T undla 90. 1/10-11 Moradabad·Kalhghar 

61. 1023/3-5 Kanpur-Tundla 91. 2115-16 Moradabad 

62. 102717-13 Kanpur-T undla 92. 134/9-10 Faridabad·Fatengarh 

63. 101214-6 Allahabad-Kanpur 93. 2/1-2 Pilibhit In.-Pauta 
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2 

94. 718/11-12 

95. 657/12-13 

96. 2/13-14 

97. 507/5-6 

98. 772/2-5 

99. 72/3-4 

100. 72/17 -0/1 

101. 2/10-11 

102. 771/3-4 

103. 767/3-4 

104. 1242/30-1242 

105. 83/4-5 

[English] 

3 

Chowka Ghat-Burhwal 

Gonda In.-Gonda Kachahri 

Lucknow city-Aishbagh 

Gorakhpur In.-Shikara 

Bangaon In.-Daliganj 

Kanpur Central-Kanpur 
(Anwarganj) 

Kanpur (Anwarganj) - Kanpur 
central 

Lucknow-Amausi 

Badshahnagar-Daliganj 

Malhour-Badshahnagar 

Murhesi Rampur-Mathura In. 

Idgah yard 

Popularization of Smokeless Chullah 

1797. SHRI PAWAN KUMAR BANSAL: Will the 
Mintster of NON-CONVENTIONAL ENERGY SOURCES 
be pleased to state: 

(a) the estimated saving of fuel wood per year with 
the use of smokeless chullah; 

(b) the approximate number of such chullahs IJresently 
in use in the country; and 

(c) the steps taken and incentive provided to promote 
and popularise their use? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI M. 
KANNAPPAN): (a) National Council of Applied Economic 
Research (NCAER), New Deihl estimated an average 
saving of about 375 kg biomass fuels, induding 116 kg 
fuel wood, per year with the use of a smokeless improved 
chulha under field conditions in a study entitled, "Socio-
economic cost-benefit analysis survey of the National 
Programme on Improved Chulha," which was conducted 
in the year 1998. 

(b) A cumulative total of about 33.80 million improved 
chulhas have been promoted so far in the country under 
the Central Sector Scheme - National Programme on 
Improved Chulhas (NPIC). 

(c) For popularizing the use of improved chulhas, 
the Government has taken several steps, such as 
implementation of whole village approach; organization of 
one-day women - users' courses, including video film 
shows, in the villages; involvement of grass-root level 
non-governmental organizations and trained self employed 
workers, mostly women, in the construction and 
maintenance of improved chulhas and wide distribution 
of publicity materials, such as posters, calendars and 
leaflets, in the regional languages. The NPIC also provides 
for financial incentives in terms of Central subsidy, self-
employed workers' charges and dealership support. 

Power of Attorney 

1798. SHRI SHAMSHER SINGH DULLO: Will the 
Minister of LAW, JUSTICE AND COMPANY AFFAIRS be 
pleased to state: 

(a) whether the Government are aware that a large 
number of Special Power of Attorney are pending for 
registration In Delhi; and 

(b) if so, their number as on June 30, 2001 together 
with the period of pendency? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): (a) and (b) Information IS being collected from 
the Registrar General of Registration, Government of NCT 
of Delhi and shall be laid on the Table of the House. 

[Translation] 

Allotment of Retail Outleta to OBCs In 
Uttar Pradesh 

1799. SHRI BAL KRISHNA CHAUHAN: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether selection procedure has been started for 
the allotment of retail outlets of petrol and diesel pumps 
in Uttar Pradesh; 

(b) if so, whether any quota has been fixed for the 
people belonging to the b~ckward classes; 

(c) if not, the reasons therefor; and 
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(d) the number of rettail outlets allotted to OBCs so 
far in Uttar Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) Yes, 
Sir. 

(b) to (d) As per the existing policy, the reservation 
for dealerships/distributorships of petroleum products is 
as under: 

(i) Scheduled Castes/Scheduled Tribes 25% 
(SC/ST) 

(ii) Physically Handicapped (PH) 5% 

( iii) Defence Category (DC) 8% 

(iv) Paramilitary/Police/Govt. Personnel (PMP) 8% 

(v) Freedom Fighters (FF) 2% 

(vi) Outstanding Sports Persons (OSP) 2% 

(vii) Open (OP) 50% 

There is no separate reservation for perons belonging 
to Other Backward Classes in the allotment of retail outlet 
dealerships/LPG distributorshipS/SKO-LDO dealerships. 

[English] 

Gauge Converalon of Lunl-Barmer-
Munabao Rail Line 

1800. COl. (RETD.) SONA RAM CHOUDHARY: Will 
the Minister of RAILWAYS be pleased to state: 

(a) whether the Government have taken note of slow 
progress of gauge conversion of Luni-Barmer·Munabao 
rail line; 

(b) if so, whether the Govemment are considering to 
allocate sufficient funds for this project to accelerate 
progress to avoid cost over run; 

(c) il so, the time by which the conversion wor1c is 
likely to be completed; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) to (d) Gauge conversion work of 
Luni-Barmer-Munabao is being progressed aa per 
availability of funds. No target date has yet been fixed. 
The completion would depend upon availability of 
resources in the coming years. 

Setting up of Centrally Sponsored CRDC In T.N. 

1801. SHRI P.O. ELANGOVAN: Will the Minleter of 

AGRICULTURE be pleased to Slate: 

(a) whether the Government have received any 
proposal from the Tamil Nadu to set up a Centrally 
Sponsored Cattle Research and Development Centre in 
the Salem and Dharmapuri districts of Tamil Nadu; 

(b) H so, the details thereof; 

(c) whether the Govemment have aS888Sed the cattle 
wealth of the country, State-wise; 

(d) if 80, the details thereof and the details of total 
pasture land available and utilised in Taml Nadu for the 
purpose of cattle rearing; and 

(e) the funds earmarked for the cattle rearing and 
research and development during 2000-2001 and 2001-
2002, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR. DEBENDRA PRADHAN); (a) No, 
Sir. 

(b) Does not arise in view of (a) above. 
• 
(e) Yes, Sir. 

(d) The State-wise details of the cattle wealth 18 ~en 
in enclosed statement-I. 'The total pasture land available 
In Tamil Nadu is 134000 hectares and the total grazing 
land available is 396000 hectares. 

(e) The amount earmar1ced for the Cattle Research 
for the year 2000-2001 and 2001-2002. Stat.wIse is given 

in enclosed statement-II. 
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St.tement-I 

Details of number of Cattle in 1992 (State-wise) 

State/Union Territory 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Gujarat 

Goa 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

A&N Islands 

Chandigarh 

Total number of cattle 
(in thousands) 

2 

10946 

324 

10118 

22154 

6804 

98 

2136 

2165 

3055 

13173 

3524 

28588 

17446 

719 

535 

59 

332 

13841 

2909 

11699 

198 

9278 

949 

25635 

17453 

50 

5 

D&N Haveli 

Delhi 

Lakshadweep 

Pondicherry 

Daman & Diu 

St.t.ment-ll 

2 

49 

41 

2 

90 

8 

Amount earmarked for cattle resesrch during 
2000-2001 and 2001-2002. State-wiss 

(Rs. in lakhs) 

State 2000-2001 2001-2002 

Haryana 51.50 52.96 

Andhra Pradesh 47.32 48.78 

Gujarat 15.35 14.22 

Rajasthan 24.75 25.86 

Punjab 12.00 00.00 

Kerala 30.05 22.81 

Maharashtra 10.78 9.98 

Bihar 10.78 9.98 

Kamataka 10.78 9.98 

Tamil Nadu 4.76 6.18 

Madhya Pradesh 7.48 

Pondicherry 11.57 

Indian Railway. catering and Tourtam Corporation 

1802. SHRI AJOY CHAKRABORTY: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Indian Railways catering and Tourism 
Corporation has started proper functioning; 

(b) H so, the delaUs thereof alongwith its functioning; 
and 

(c) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PM~LlAMENTARY AFFAIRS AND MINISTER OF 
STATE IN. THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) and (b) Yes Sir. Indian Railway 
Catenng and Tourism Corporation (IRCTC) was set up 
in September 1999 under the Ministry of Railways with 
a view to upgrade catering services on Indian Railways 
and to promote rail tourism. Indian Railways have 
signed a Memorandum of Understanding with IRCTC 
in the month of April 2001, IRCTC has already 
commenced business and the Corporation is managing 
on-board catering services on New Delhi-Lucknow 
Shatabdi Express w.e.f. 29.5.2001. The Corporation has 
also started value added tour packages in association 
with travel agencies. Other projects to be immediately 
taken up by the corporation include management of 
catering services on New Delhi - Hatia and New Delhi 
- Bllaspur Rajdhani Express trains expected to be 
Introduced shortly, setting up of Food Plazas and 
management of all new licences in case of major 
catering/vending units on Indian Railways. 

(c) Does not arise. 

Introduction of Post Bal8d Roster 

1803. DR. MANDA JAGANNATH: 
SHRI ASHOK PRADHAN: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether while introducing ·Post Based Rosters" 
in place of ·Vacancy Based Rosters' the process of 
identifying excesses/shortages, if any, in Class 1,11,111, and 
IV category of services under the Ministry of Agriculture 
and all the Autonomous/Statutory Organisations, Attached! 
Sub-ordinate Offices and Public Sector Undertakings was 
undertaken as prescribed under para (5) of the DoPT 
O.M. No. 3601212196-Estt. (Res.) dated July 02, 1997; 

(b) If so, the details of excesseS/shortages found in 
all the above category of services as on July 2, 1997; 
and 

(c) if not. the reasons therefor? 

Year Oty. received from 
Rajmahal 

1998-99 3.364 MT 

1999-2000 3.260 MT 

2000-2001 3.930 MT 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): <a) 
The procedure outlined in DoPT O.M. No. 3601212196-
Estt. (Res.) dated 02.07.1997 has been followed. 

(b) and (c) The infonnation is being collected .tnd 
will be laid on the Table of the House. 

(Translation] 

eoal Purchal8d by NTPC 

1804. SHRI SUBODH ROY: Will the Minister of 
POWER be plea .. d to state: 

(a) the grade of coal being used by NTPC and other 
thermal power plants in the country; 

(b) the grade and quantity of coal being purchased 
by NTPC Kahalgaon, Bihar each year; 

(c) whether the use of low grade coal puts an 
adverse effect on power generation in NTPC unit at 
Kahalgaon; 

(d) if 80, whether the Govemment propose to procure 
high grade coal; and 

(e) H 50, the steps taken by the Govemment to aupply 
coal of high grade? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) The 
grade of coal largely being used by National Thermal 
Power Corporation (NTPC) and other Thermal Power 
Stations are generally 'C', '0', 'E' and 'F' grade coal. 

(b) NTC Khalgaon is generally receiving coal from 
its linked mine Rajmahal of Eastern Coalfields Ltd., 
which is generally of 'F' grade. Occasionally shortfall 
from Rajmahal is supplemented by coal suppliea from 
AsansollRani Ganj area of Eastem Coalfields Ltd. The 
grade of AsansollRani Ganj area coal la generally 'B', 
'C', 'D' & 'E'. Quantity of coal received by Kahalgaon, 
STPP during the last 3 yeara is aa below: 

Oty. received from Total coal received 
Asan801 

0.046 MT 3.410 MT 

0.230 MT 3.480 tAT 

0.390 MT 4.320 MT 
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(e) So long as the quality of coal supplied is within 
the range of requisite parameters there are no adverse 
effect on power generation. 

(d) and (e) The new power stations in the country 
are generally designed to utilize low grade coal largely 
available in the country. There is no proposal at present 
for the supply of high grade coal. 

[English] 

ANTW A Project In A.P. 

1805. SHRI RAMANAIDU DAGGUBATI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the names of districts where Andhra Pradesh 
Women in Agriculture (ANTWA) project is being 
implemented in Andhra Pradesh; 

(b) the amount spent on this project during 2000-
2001 and the amount earmarked for 2001-2002; 

(c) the performance of the project during the said 
period; 

(d) whether some more districts of the State are 
proposed to be covered under this project; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHPI SHRIPAD YASSO NAIK): (a) 
Andhra Pradesh WOO1'.m in Agriculture (ANTWA) Phase-
I Project was impl<1mellted in 6 districts of Andhra Pradesh 
namely: 

I. Visai<hapatnam 

ii Prakasam 

iii. Ananthapur 

IV. Kurnool 

v. Nft!gonda 

vi. Rangareddy 

(b) The ANTWA Project Phase-I terminated In August, 
1999. ANTWA Phase-II could not materialize due to the 
Review of Dutch Policy of Development Cooperation and 
so not amount was spent under the project during 2000-
2001. An amount of Rs. 611.7 lacs is earmarked for the 
ANTWA Phase-II Project for 2001-2002. 

(c) The Project was non-operational during the said 
period. 

(d) Yes Sir. 

(e) The Phase-II of the Project is in the process of 
being signed and 6 more Districts are proposed to be 
covered under ANTWA-Phase-II in Andhra Pradesh. There 
are: 

i. Srikakulam 

ii. Vizinagaram 

iii. Cuddapah 

iv. Chlttoor 

v. Khammam 

vi Warangal 

Addltlolnal Solicitor Generals 

1806. SHRI PRABHAT SAMANTRAY: Will the 
Minister of LAW, JUSTICE AND COMPANY AFFAIRS be 
pleased to state: 

(a) the number of Additional Solicitor Geerals are 
working at present; 

(b) whether the Government have any proposal to 
appoint one Additional Solicitor General for each High 
Court; and 

(c) if so, the details thereof? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): (a) 8 

(b) No, Sir. 

(c) Do not arise. 

[Translation} 

Claim. for Agricultural Crop Insurance Scheme. 

1807. SHRIMATI SANGEETA KUMARI SINGH DEO: 
Will the Minister of AGRICULTURE be pleased to state: 

(a) whether several clai.ms have not been yet settled 
which are lying for the last two years under the National 
Agricultural Crop Insurance Scheme; 
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(b) if so, the number 0' such claims, district-wise; 

(c) the reasons 'or not disposing of these claims so 
far; and 

(d) whether the farmers do not get benefit under the 
crop Insurance scheme following the negligence 0' people 
working In the Crop Insurance Agency and corruption 
prevailing in it? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) Yes 
Sir. Claims in respect 0' some States are pending with 
the Implementing Agency (IA). 

National Agricultural Insurance Scheme (NAIS) was 
implemented 'rom rabi 1999-2000 season. Payable claims, 
which are worked out on the basis of yield data, have 

been finalized In respect of two crop seasons i.e. Rabl 
1999-2000 and Kharlf 2000 aeasons. The final yield data 
for the third crop season i.e. Rabi 2000-2001 is yet to 
be finalized by the respective implementing Statea/UTa. 

(b) A statement of district-wise pending claims is 
annexed. 

(c) These claims are pending due to non-receipt 0' 
50% share 'rom the concerned States. 

(d) No, Sir. The total number of farmers who got 
compensation during the two crop seasons are 29,71,485. 
NAIS is a multi-agency Bcheme In which financial 
institutions and various departments of State/UT 
Govemments are Involved besldea Implementing Agency. 
No instances of corruption/negligence In respect of IA 
have been reported 80 'ar. 

NAIS-5tate-wise/District-wise details of pending claims 

S.No. State 

2 

1. Andhra Pradesh (Kharif 2000) 

District 

3 

Adllabad 

E. Godavari 

Guntur 

Khammam 

Krishna 

Kumool 

Mahabubnagar 

Medak 

Nalgonda 

Nellore 

Nizamabad 

Prakasam 

Rangareddv 

Srikakulam 

Vizianagaram 

Warangal 

W. Godavari 

Claims (Rs. lakh) 

4 

224.73 

370.46 

48.98 

16.18 

1.35 

35.82 

50.70 

57.61 

174.47 

26.06 

13.42 

156.34 

2.21 

724.90 

379.48 

0.16 

319.90 

Total 2601.n 
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2 3 4 

2. Assam (Rabi 1999-2000) Nalbari 0.07 

Barpeta 0.02 

Goalpara 0.02 

Bongaigaon 0.02 

Kamrup 0.37 

Total 0.50 

(Kharif 2000) Sonltpur 0.D1 

Hallakandi 0.74 

Total 0.75 

3. Chhattisgarh (Kharif 2000) Baster 73.74 

Bilaspur 601.28 

Durg 1087.93 

Raigarh 381.72 

Raipur 2956.82 

Rajnandago 223.83 

Surguja 36.16 

Dantewada 3.75 

Dhamtri 396.12 

~anjgir 313.93 

Kanker 118.16 

Kawardha 642.21 

Korba 0.73 

Koriya 7.69 

Mahasamur 1312.52 

Jashpur 17.85 

Total 8174.44 

4. Karnataka (Kharif 2000) Belgum 2.39 

Bellary 0.94 

Bidar 154.20 

Bljapur 0.27 
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2 3 4 

Cickmagalur 0.38 

Chitradurga 3.38 

Dakahina Kanada 0.91 

Gulbarga 24.88 

Hassan 3.68 

Mandya 0.18 

Ralchur 8.81 

Shimoga 0.65 

Tumkur 1.09 

Uttar Kanad 11.25 

Koppal 0.01 

Total 213.02 

5. Kerele (Rabi 1999-2000) Allppuzha 21.58 

Kottayam 5.81 

Palakkad 2.15 

Total 29.S. 

(Kharif 2000) Alappuzha 206.89 

Emakulam 0.24 

Kottayam 6.93 

Palakkad 28.57 

Trissur 0.02 

Tum 0.23 

Total 242.88 

6. Orissa (Rabi 1999-2000) Angul 0.17 

Total 0.17 

7. Meghalaya (Kharif 2000) South Garo Hills 0.14 

Total 0.14 

8. Madhya Pradesh (Kharif 20(0) Balaghat 124.38 

Betul 88.21 

Bhind 0.11 
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2 3 4 

Chhatarpur 16.89 

Chhinwara 23.97 

Demoh 32.54 

Dawar 24.86 

Dhar 304.85 

Khandwa 274.80 

Guna 1.56 

Gwalior 0.57 

Hoshangabad 97.68 

Indore 19.30 

Jabalpur 24.92 

Jhabua 276.09 

Mandie 92.06 

Mandsaur 854.48 

Narsinghpur 50.19 

Panna 23.32 

Raisen 8.84 

Rajgarh 328.47 

Ratlam 544.15 

Rewa 43.31 

Satna 84.56 

Sehora 32.63 

Seoni 171.95 

Shahdol 9.83 

Shajapur 136.00 

Shivpuri 0.10 

Sidhi 3.71 

Tikamgarh 3.21 

Ujjain 741.26 

Khargone 616.55 
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2 3 4 

Barwanl 181.03 

Dindori 0.88 

Katni 74.57 

Neemuch 254.15 

Umariya 7.34 

Total 5554.32 

Grand Total 16814.50 

Note: 

1 . Claims of Orissa for Kharif 2000 season where the State Govt. could not maintain single sel1es of yield Data are being presently 

worked out on revised Insurance unit I.e. block level. 

2. Claims of Tamil Nadu could not be worked out due to the fact that the Yield Data wu not baed on lingle .. 11 ... 

{English] 

Fresh !nvestment In Textile Sector 

1808. SHRI S.D.N.R. WADIYAR: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Government are aware of the blue 
prints prepared by some States to attract fresh investment 
in the textile sector; 

(b) whether the potential of textile centres have been 
identified in these States; 

(c) if so. the details thereof; and 

(d) the steps taken by the Govemment to develop 
textile sector in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) to (c) 
Government is not aware of any such such blue print or 
policy proposal. However. a conference of State/UT 
Ministers in charge of Textiles was held on 10th April. 
2001 to discuss issues important for the effective 
implementation of National Textile Policy. 2000 and for 
preparing the industry for global competition and for the 
post MFA chaHenges. The Conference adopted a set of 
recommendations for taking action raised in the Agenda 
that would lead to the strengthening of the Industry. H 
was inter-alia resolved in the conference that the Central 
Government as well as Governments of States and Union 

Territory Administration would make concerted efforts to 
develop all segments of textile industry and enable them 
to realise their full potential. 

(d) Government has taken various steps to encourage 
investment in the textile sector. Some of these are. 
introduction of the Technology Upgradatlon Fund Scheme 
(TUFS). cte.reservation of readymade garment (woven) 
sector, reduction In customs duty of 'pacified textile 
machinery. etc. 

Milk Sample, 

1809. SHRIMATI RENU KUMARI: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the details of milk samples found negative 
containing caustic soda (sodium hydroxide) and other 
chemicals; 

(b) the action taken agallllt each cue during the 
last three years; 

(c) the punishment prescribed for setting!storing! 
manufacturing of aduHerated synthetic milk; 

(d) whether there 18 any proposal to conduct .ample 
tests at the borders to prevent I8Ie of 8UCh milk In Delhi; 
and 

(e) the status of court caaea pending In Deihl COUI'ts 
in reepect of adulterated milk? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR. DEBENDRA PRADHAN): (a) to (e) 
Information is being collected and will be laid on the 
Table of the Sabha. 

Remodelling of Thlruvalla and Mav.llke,. 
Railway Stations 

1810. SHRI RAMESH CHENNITHALA: Will the 
Minister of RAILWAYS be pleased to state the present 
position of the remodelling of Thiruvalla and Mavellkara 
railway stations In Kerala? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
Present position of remodelling of Thiruvalla and 
Mavelikara railway stations is as under: 

(a) Thlruvalla: 

(i) Work of additional waiting room and vegetarian 
refreshment room was sanctioned during 2000-
2001 at a cost of Rs. 21.91 lakhs. Work will 
commence shortly. 

(ii) Work of provision of platform shelter of 288 
square meter on platform no. 2 is in progress. 

(b) Mavellkara: 

(i) Work for provision of extension of both the 
platforms to accommodate 24 coach bogies has 
been sanctioned and work will be taken up 
shortly. 

(ii) Station building was renovated in 1986 duly 
providing the following additional facilities: 

• Ladies waiting room with toilet. 

Fruit Stall. 

• Booking Office. 

• Parcel Office. 

• Concourse and Porch. 

There is no proposal at present for further remodelling 
of this Station. 

Fear of Cyclone Among.t Salt Worker. of Kutch 

1811. SHRIMATI RENUKA CHOWDHURY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether a large number of salt workers f·om 
Kutch were washed away, killed and remained missing 
during the 1998 cyclone; 

(b) if so, the details thereof; 

(c) whether the salt workers were left In panic this 
time, merely after cyclone danger wamings without any 
steps taken by the G~vemment to move them to safer 
places or providing them shelter; and 

(d) if so, the number of such workers and their 
families awaiting their death and destruction without any 
Govemment aid for shelter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIl<): (a) and 
(b) The Govemment of Gujarat have informed that 767 
salt pan workers, including those who were reported 
missing earlier by the State Govemment, were dead in 
the cyclone of June, 1998. 

(c) and (d) Keeping in view the fact that in a cyclone, 
this group fishermen are in the most vulnerable category, 
by way of abundant caution, these groups were evacuated 
to safer places when there was an apprehension of 
occurrence of a severe cyclone in June, 2001, which 
fortunately did not hit the coast. This was a reversible 
arrangement and at present there are no evacuees. 

Annual Conf8rence of Relief Commlaalone,. 
of State. In Deihl 

1812. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether Annual Conference of Relief 
Commissioners of States/UTs was held on May 31, 2001 
at New Delhi; 

(b) if so, the objects of holding of such Conference; 
and 

(c) the details of outcomes/suggestions/resolutions 
passed in the !:Sid conference? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (8) to 
(c) The Conference of Relief Commissioners was held 
on 30th May, 2001 at New Deihl with the main objective 
of taking stock of the arrangements made on the onset 
of South-West Monsoon, 2001. The Conference was also 
intended to expose the Relief Commissioners to latest 
developments in the field of disaster management through 
presentations by organisations like the India Meteorologlc:aJ 
Department, Central Wa!er Commission and United 
Nations Development Programme. Some of the Relief 
Commissioners of States, recently affected by various 
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natural calamities also made detailed presentations about 
their experience on management of such calamities. The 
deliberations; resulted in far better appreciation of the 
issues In disaster management and led to deeper insights 
in the causes and remedies for major calamities. 

[Translation] 

Asalstance from O.E.C.F. for AJan.a and 
Ellore Cav •• 

1813. SHRI DANVE RAOSAHEB PATIL: Will the 
Minister of TOURISM AND CULTURE be pleased to state: 

(a) whether the Overseas Economic Cooperation Fund 
(OECF) of Japan has provided any financial assistance 
for the Ajanta and Ellora caves in Maharashtra; 

(b) if so, the details of work done with this assistance 
till date; 

(c) whether the Government have issued any order 
for the removal of shops from Ajanta and Ellora Caves; 
and 

(d) If so. the details and progress in this regard? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) and (b) The 
Overseas Economic Cooperation Fund of Japan now 
known as the Japanese Bank for International 
Cooperation, has extended loan for Improving the 
approach to the caves. including widening of pathways 
and construction of retaining walls and lighting of caves 
at Ajanta and Ellora. 

(c) and (d) Legal procedure has been Initiated for 
the removal of encroachments at Ajanta caves. aa 
provided for under the Ancient Monuments and 
Archaeological Sites and Remains Act, 1958. 

(English] 

As.istanca to Dairy Development Boardllndian 
Ve'erlnary Council 

1814. SHRI ARUN KUMAR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the details of grant-in-aicUassistance provided to 
State Dairy Development Board and Indian Veterinary 
Council during the last three years; and 

(b) the progreas made in the field by these bodies 
during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR. DEBENDRA PRADHAN): (a) The 
Government haa not provided Grant-In-Aid to any State 
Dairy Development Soard during the last three years. 
The Indian Veterinary Council has been provided 
Rs. 64.60 lakh. Rs. 64.60 lakh and Rs. 80.00 lakh during 
1998-99. 1999-2000. 1999-2000 and 2000-2001 
respectively. 

(b) Indian Veterinary Council performed various 
activities as per Its constitution. Some of Ita major activities 
conducted during the last three years were preparation 
01 supplement of Indian Veterinary Practice Register. 
recommending veterinary qualifications and inspections of 
various Institutions. constitution of State Institutions, 
constitution of State Veterinary Councils. conducting All 
India common entrance examination and orientation 
training programmes. preparing standards of veterinary 
education etc. 

[Translation] 

Railway Project. In Bihar 

1815. SHRI RAJO SINGH: 
SHRIMATI RENU KUMARI: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the details of railway projects received from Bihar 
during each of the last three yeai'll; 

(b) the steps taken by the Govemment on each of 
the said proposal; 

(c) the details of the survey conducted during the 
said period; 

(d) the present status of on-going projectslsurveys; 

(e) the amount spent thereon during the said period 
and the funds allocated for 2001·2002; and 

(f) the reasons for slow progress for completion of 
these projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) and (b) Proposals received from the Ministers of Bihar 
Govemment during the lut three years are u follow •. 
Action taken on the proposals is indicated against each 
proposal. 
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SI. 
No. 

1. 

2. 

Particulars of the 
Project 

Taking up Gauge 
conversion of 
Narkatiliganj-
Bhitharwa Ashram 

Kiul-Nawada New 
Line 

(c) to (f) Details of Surveys conducted in the last 
three years and in progress in Bihar are in statement-I. 
The present status of these surveys is also given in 
enclosed statement-I. 

Action Taken 

This is being done as a part of Gauge 
Conversion of Jayanagar-Darbhanga-
Narkatiaganj, whch is a sanctioned work. 

A line already exists between Klul and Nawada. 
A new line between Kiul and Nawada is not being 
considered at present. 

Details of ongoing projects in Bihar Including their 
present status, the amount spent on each of them in 
the last three years, funds allocated for 2001-2002 and 
the reasons for slow progress, if any, are given in 
statement-II. 

St.tement-, 

S.No. Name of the Project Status 

2 3 

SURVEYS CONDUCTED IN LAST THREE YEARS & IN PROGRESS IN BIHAR 

New Lines 

1 . Badlaghat-Alamnagar-Bhawanipur 
Purnea-Dalkhola 

2. Banka-Barahat 

3. Barwahdih to Chimir Restoration of railway line. 

4. Bihariganj-Chattarpur Rd. via Murllganj 

5. Chunar to Sasaram 

6. Danapur-Fatuah via Daniwan, Punpun 

7. Darbhanga and Saharsa via Kukeshwarashthan 

8. Dehri-on-sone to Banjari 

9. Deogarh-Sultanganj 

10. Dhaniwan Shekhapura-Biharsharief 

11. Fatua-Islampur-Rajgir-Manpur-Gaya 

12. Gaya to Daltanganj via Guraru, 

Gurva, Sherghati and lmamganj 

13. Gays-Chatrs via Tori 

Completed and shelved 

Completed and shelved 

In progress 

Completed and shelved 

Completed and shelved 

Completed and shelved 

Completed and shelved 

Completed Report under examination 

Completed & project included in' 2000-01 

Completed & Included as MM of Fatua-Islampur. 

Completed & project included in the Budget 
1998-99 for Fatua-Rajgir 

Completed and shelved 

Completed Updation in progress 
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2 

'4. Hajipur-Samastipur via Mahuwa 

15. Hazaribagh-Garwa Rd 

16. Hazaribagh-Hazaribagh town 

17. Hazipur and Sagauli via Vaishali 

18. Janakpur Rd-Madhubani via Benipatti 

19. Janakpur Road to Jayanagar via Madhubanl 

20. Jhajha-Giridih via Sonuchakai 

21. Koderma-Tilaiya 

22. Koparia/Semri Bhakhtiyarpur 
Alamnagar, Bihariganj 

23. Koparia-Bihariganj via-Sonbarsaraj-Alamnagar 

24. Kursela-Rupali-Saharsa 

25. Laheria Sarai to Kushashwarasthan 

26. Lohardaga to Korba 

27. Madhepura to Pratapganj via 
Singheshwar asthan and Triveniganj 

28. Merry Go Round of NTPC 

29. Motihari to Sitamarhi via Shivhar 

30. Muktapur to Kusheshwarasthan 

31. Nrimali-Bhaptiai 

32. Pirpainity of Merry Go Round 

33. Pratapganj-Bhimnagar-Bathanaha 

34. Rajglr to Hisua 

35. Ranchi-Hazaribagh-Gaya 

36. Salauna (Bakhri) to Alauli 

37. Simari-Bakhtiarpur to Bihariganj 

38. Sitamarhi to Jayanagar via Sonbarsai 

39. Supaul-Araria via Trivenjiganj and Raniganj 

40. T ori-Shivpur 

Gauge Conversion 

41. Kaptanganj-SiWan, Tawe-Chapra 

3 

Completed and shelved 

In progress 

In progress 

Completed and shelved 

Completed and shelved 

Completed and shelved 

New Survey included in Budget 2001-02. 

Completed. ROR is being reworked out 
considering BARH-STPP traffic 

Completed and shelved 

Completed. Report under examination. 

Completed and shelved 

Completed and shelved 

In progreaa. 

Completed and shelved 

In progress 

Completed and shelved 

Completed and shelved 

In progress. 

In progress. 

Completed and shelved 

Completed & project included in 98-99. 

Completed. Report under examination 

Completed and shelved 

Completed and shelved 

Completed and shelved 

Completed and shelved 

New survey included in Budget 2001-02. 

Completed & project included in the Budget 1998-99 
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42. 

43. 

2 

Kallhar 10 Tejnarayanpur line via 
Manihari with extension upto Bhaluk 
Ad via Amdabad 

Purnea-Saharsa via Madhepura 

44. Sakn·Jhanjharpur-Laukahabazar 

Doubling 
45. Chakdharpur-Bandamunda third line 

46. Gaya·Kiul 

47 Palratu-Chandi via Barkhakhana 
Traffic Facilities 

48. Patna optimisation of maintenance facilities 

SI. Name of Project Latest 
No. Anticip-

ated Cost 

3 

Completed and shelved 

In progress 
Completed and shelved 

In progress. 

Completed and shelved 

New Survey included in Budget 2001-02. In progress. 

To be taken up. TOC not fixed. 

Statement-II 

Approxi- Budget Status 
mate Outlay for 

Expend- 2001-02 
iture in the 
last 3 years 

(Amount in Crores of As.) 

2 3 4 5 6 

Ongoing Railway Projects In Bihar 

Doubling 

1. Patna-Parsa Bazar 14.55 10.46 0.10 Section commissioned on 17.10.2000. 
(Patna-Gaya, Phase-I) 

2. Parsa Bazar- 14.32 0.48 5.00 Estimate has been sanctioned. The 
Punpun (Palna- work is being taken up. 
Gaya, Phase-II) 

3. Punpun-Taregna 42.54 0.10 2.00 Preliminary arrangements are being 
(Palna-Gaya, made for taking up the work. 
Phase-III) 

4. Sonenagar- 244.75 56.15 14.83 This project ,is partially funded out of 
Mugalsarai: 3rd line ADB loan. Work is progressing 
wilh bi-directional well. Out of 16 block sections, 14 have 
signalling & flyover been commissioned covering 96 
at Sonenagar kma. The last section (9 km) of the 

entire work will be completed by 
July 2001. 

5. Chhapra . Hajipur 73.06 0.60 10.00 Work is being taken up. 

6. Karpurigram-Siho 30.98 103 10.00 Earthwork and bridge works are in 
progress. 
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7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

Written Answers 

2 

Gauge Converalon 

Hajipur-Bachwara 

Narkatiaganj 
Valmikinagar 

Jayanagar-
Darbhanga-
Narkatiaganj 

Mansl-Saharsa 
(Phase-I) 

Kaptanganj-Thave-
Sivan-Chhapra 

Samastipur-
Khagaria 

Kalihar-Jogbani 
(including Katihar-
Radhikapur) 

New Line. 

Ara-Sasaram 

SRAVANA 11, 1923 (Saka) 

3 4 5 

75.56 12.16 0.10 

67.87 40.95 5.00 

335.77 8.55 10.00 

89.50 1.00 3.00 

268.00 0.00 1.10 

70.00 0.00 5.00 

257.00 10.00 15.00 

120.00 15.23 6.00 

to Questions 322 

6 

Work completed & commissioned. 
Short fall In ballast is being made 
good. Work of long welded rail has 
been completed. 

The work has been completed and 
commissioned. Residual work of 
increasing ballast cushion and long 
welded rail conversion is expected to 
be completed shortly. 

Jayanagar·Oharbanga is to be done in 
first phase. Work Is In progress. 
Earthwork for 32 km completed. 
T enders for oarthwork and ballast 
supply have been finalised. Work on 
Oarbhanga and Sitamarhi section is 
also in progress. 

Earthwork and Bridgework are in 
progress. Work of extension from 
Saharsa to Oauram Madhepur GC (21 
km) included in the Budget 2001-02 
as a Material modification. The work 
would be completed in the coming 
years as per availability of resources. 

The work will be laken up after 
necessary clearances have been 
obtained. 

The work will be taken up after the 
necessary clearances have been 
obtained. 

The work will be taken up atter the 
requisite clearances have been 
obtained. The gauge conversion ot 
Katihar Radhikapur will be taken up 
as a material modification to main 
work. 

Final Location survey has been 
completed for 50 km length. Land 
acquisition papers for stretch between 
Sasaram and Nokha have been 
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15. 

16. 

17. 

18. 

Written Answers 

2 

Fatua-Islampur 
including material 
modification for 
extension of new 
line from Bihar 
Sharif to Barbigha 

Deogarh-Sultanganj 

Mandarhill-
Rampurhat via 
Dumka 

Monghyr-Rail Bridge 
On Ganga 

3 

131.39 

312.00 

170.47 

600.00 

AUGUST 2. 2001 

4 5 

4.74 15.00 

0.00 12.00 

6.08 6.00 

0.10 5.00 

to Questions 324 

6 

submitted to State Government. 
Possession of land for 22 villages out 
of total 23 villages falling in this stretch 
has been given. Land acquisition for 
remaining one village is in process. 
Contract for the earthwork & bridges 
has been awarded for Sasaram-Nokha 
section and work started on the land 
already available. 

Earthwork has been completed for 16 
km length between Islampur & Hilsa. 
Work of bridges and earthwork where 
land is available has been taken up. 
Work of Dhaniyawan to Bihar Sharif and 
Bihar Sharif-Barbigha has been 
approved as a material modification to 
this project. 

Final location survey from Deogarh to 
Katuria (30 km) completed. Work would 
be taken up when land is handover 
by the State Govemment. New works 
from Banka to Barahat (13.4 km) and 
Banka to Bhitiah road included in the 
Budget 2001-02 as a Material 
modification. 

Phase-I Mandarhill-Dumka (66 km):-
Final location survey has been 
completed. Land acquisition papers for 
23 km stretch from Mandarhill side 

have been submitted to State 
Government. The work would be 
started once the land is made available 
by the State Government. One contract 
for 2 major bridges has been awarded. 

Surveys and detailed investigations 
including model studies have been 
taken up through Mis RITES. Once the 
bridge parameters are decided and 
cost fi~ed UP. necessary clearances 
would be obtained. 
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19. 

20. 

21. 

22. 

23. 

Written Answers 

2 

Patna-Ganga Bridge 
with linking lines 
between Patna & Hajipur 

RaI9Ir-Hisua-Tilaya 

Duraunda-
Maharaiganl 

Khagaria 
Kusheshwarsthan 

Muzaffarpur-
Sitamarhi 

24. Sakri-Hassallpur 

Railway Electrification 

25. 

26. 

Sitarampur-Danapur-
Mugalsarai including 
Rampur Dumra-
Garhara-Barauni 

Patna-Gaya 

SRAVANA 11, 1923 (Saka) 

3 4 5 

610.00 0.17 15.00 

49.50 0.61 5.00 

3.57 0.47 0.10 

78.00 0.31 5.00 

100.00 0.30 10.00 

89.70 7.06 5.00 

363.36 132.38 23.98 

41.24 0.00 0.10 

6 

The Final Location Survey has been 
completed and the process for 
obtaining the necessary clearanoea has 
been Initiated. 

Final Location Survey on Tilaiya-
Jagdlshpur aectlon has been c~ed 
and land aoqulaffion papers for 20 lema. 
stretch covering 70 hecla,.. of land 
have been 8ubmltted to State 
Govemment. Work could be taken up 
once land Is made available by State 
Government. For the reat of the 
section, Anal Location Survey 18 In 
progress. 

Necessary clearances have been 
received recently. Work is being taken 
up. 

Final location survey hal been 
completed & preparation of land 
acqulaltlon plan and papers is in 
progress. The land acqui8ition 
proposals have been submitted to 
State Govt. Earthwork in Khagarla yard 
has been completed. The work would 
be taken up once the land becomes 
avaJlable. 

Final Location 8urvey has been 
completed. Preparation of land plans 
& papers & other preliminary works are 
in progress. Earthwork in Sitamarhl 
Yard for one km length has been 
completed. The work would be taken 
up once the land Is made available by 
State Govemment. 

Land acqul.ltlon papers have been 
lUbmltted to the State Govt. 'or the 
entire length 1226.3 acre and 1191.93 
acre land ha. been acquired. 
Earthwork from Sakri to Jagdlahpur is 
in progress. 

401 RKms Ii nee energised till 
MIIr' 2001. The prograss hu been 
slow due to law and order problem 
and failure of contractor. Work Is now 
targeted 'or completion by December 
2001. 

The project propoHl has once again 
been sent to Planning Comml8alon for 
clearance. 
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[English] 

Concessions on Foreign Wind Mill Machine. 

1816. SHRI J.S. SRAR: Will the Minister of NON-
CONVENTIONAL ENERGY SOURCES be pleased to 
state: 

(a) whether foreign wind mill machines are being 
procured through Indian agents whereas indigenous 
machines and components are ignored on price 
differentials; 

(b) whether it is also a fact that if sales tax, excise 
exemptions and income tax concessions on foreign wind 
mill machines are added to the cost, the indigenous ones 
ae quite comparable and competitive; 

(c) the cost of wind mill machines procured from 
foreign countries and the cost of indigenous machine 
separately; and 

(d) the steps taken to encourage domestic industry 
engaged in wind mill machines? 

THE MINISTER OF STATE OF THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (SHRI 
M. KANNAPPAN): (a) to (c) Wind power projects are 
being taken up mainly as commercial projects through 
private sector investments. Wind electric generators are 
not being imported as complete machines. Specified 
critical components are imported by different 
manufacturers depending upon the level of 
Indigenlsation achieved by them. Fiscal incentives, such 
as sales tax, excise duty and income tax concessions 
are prOVided to encourage all non-conventional energy 
projects, Including wind power projects. There is no 
discrimination among the manufacturers. In a free and 
competitive market, it is up to the promoters of 
commercial wind power projects to judge and assess 
the quality and performance of the wind machines, 
keeping in view their comparative price. 

Wind power technology development is progressing 
rapidly and there is need to keep pace with state-of-the-
art technology, which would provide better performance 
and higher output, at lower cost. The unit size of wind 
machines has also increased with new technology 
development. The cost of wind machines manufactured 
In India vanes with technology, type, size performance 
parameters and market conditions. 

(d) Wind machines are being manufactured through 
local production in India. Fiscal and promotional incentives, 
and soft loans, are provided to encourage wind power 
projects and wind industry. Research and development is 
being supported, and testing and certification facilities have 
also been set up to assess the wind industry in the 
country. 

{Translation J 

Effect of Earthquake on Textile Milia 

1817. DR. JASWANT SINGH YADAV: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Government have evolved any 
scheme for the rehabilitation of craftsmen, weavers and 
artisans affected by earthquake in Gujarat; 

(b) if so, the details thereof; 

(c) whether the Govemment are contemplating to 
introduce such a scheme for the craftsmen, weavers and 
artisans affected by famine in Rajasthan; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI V. DHANANJAYA KUMAR): (a) and (b) 
No, Sir. However, some norms under the schemes of 
workshed and workshed-curn-Housing, supply of Improved! 
modern tools and other implements and Deen Dayal 
Hathkargha Protsahan Yojana has been relaxed as a 
special case to assist and rehabilitate the earthquake 
affected artisans and weavers of Gujarat State. 

(c) No, Sir. 

(d) Does not arise. 

[English] 

Equity In Petrone. LNG 

1818. SHRI VILAS MUTTEMWAR: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether a French company has offered to invest 
20 million dollars to pick up a 10 percent equity in 
Petronet LNG Limited a. consortium of India's leading 
public sector undertakings for development of liquefied 
natural gas import and storage terminals; 
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Ib) if so, the details thereof and the broad features 
01 its operation in India; 

(c) whether any agreement has been signed with 
the said firm; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(d) Yes. Sir. MIs. Gaz de France International, a national 
company of France, which is importing an Liquified Natural 
Gas (LNG) in Europe and operating LNG terminals for a 
long penod, has obtained the approval of Foreign 
Investment Public Board (FIPB) for equity participation 
upto 50% In the paid up share capital of Petronet LNG 
Ltd. (PLL). a joint venture promoted by Indian Oil 
Corporallon, Gas Authority of India Ltd., Oil & Natural 
Gas Corporation and Bharat Petroleum Corporation Ltd. 
for developing. importation and transportation projects of 
LNG at Dahej (Gujarat) and Kochi (Kerala). GDF has 
Invested a sum of US$ 38 million approximately acquiring 
10% equity share in PLL and signed an agreement in 
thiS behalf with the promoter oil companies of PLL on 
June 02, 2001 to undertake various activities for 
establishment of LNG terminals with re-gasification facilities 
of 5.0 million tonnes per annum (MTPA) capacity at Dahej 
and 2.5 MTPA capacity at Kochi. 

Use of Male Calve. Through Bullock Tractor. 

1819. DR. RAGHUVANSH PRASAD SINGH: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the demand for bulls further declined 
with tractorization and male calves are being sold off or 
starved off as appeared in MBusiness Standard" dated 
January 26, 2000; 

(b) whether the Government proposals bring 
development cow and her progeny to alleviate poverty; 

(e) if so, the re8Sons for destruction of valuable 
resource, and to withdraw subsidy on tractors; and 

(d) the steps taken by the Govemment to promote 
Bullock Tractors to save diesel etc.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR. DEBENDRA PRADHAN): (a) Data 
on demand for buMs is not collected. Decrease in demand 
of bulls is consistent with Increase in mechanized 
agriculture. The progress of mechanization In the country 
is not likely to decimate demand for bulls altogether. 

(b) Both State and Central Governments are 
implementing a number of programmes to bring 
development of cow and her progeny. Providing livestock 
assets is one of the means recognized for aHeviatlon of 
poverty. 

(c) The practice of selling off or starving off male 
calves were prevalent even before tractorizatlon in the 
country and the reasons for the same is linked to farmers 
perception on relative utility of animals and economic 
compulsions. There is no proposal under consideration 
for withdrawal of subsidy on tractor. 

(d) Information on a newly designed bullock tractor 
have been circulated to all States/UTa for appropriate 
action. 

TraIn Superintendent In Howrah·Delhl 
Rajdhanl Expre •• 

1820. SHRI RAMJEE MANJHI: Will the Minister of 
RAILWAYS be pleased to refer to the replies given 10 
usa Nos. 4126 and 2724 dated December 14, 2000 
and March 15, 2001 respectively regarding Train 
Superintendents in Rajdhani Express and state: 

(a) whether the information has since been collected; 

(b) if so, the details thereof; and 

(c) if not, the re8SOIl$ for delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) to (c) Yes, Sir. The information has since been 
fumished to Ministry of Parliamentary Affairs on 29th June 
2001. 

Pltroda Committee Report 

1821. SHRt SAIDUZZAMA: Will the Mmlster of 
RAILWAYS be pleased to &tate: 

(a) whether Pitroda Committee would be looking into 
the Indian Railways to make new recommendations for 
restructuring and profit making through efficient 
management of resources and modemiNtlon; 
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(b) if so, the details thereof; 

(c) whether committees from time to time have been 
looking into these matters but their recommendations have 
not been implemented successfully; and 

(d) If so, the manner in which Pitroda's 
recommendations would help in the light of absence of 
work culture as is happening in telecommunication? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) to (d) An Advisory Committee was set-up to Initiate 
a comprehensive process of modernisation of Railway 
system and for launching a new initiative for resource 
mobilisation. under the Chairmanship of Shri Sam Pitroda, 
in February. 2001, for a period of six months. This 
Committee was dissolved with effect from 9.6.2001, due 
to non-participation of Chairman and a Member in the 
deliberations of the Committee. Since the Committee has 
not functioned for its full term, the work assigned to the 
Committee could not be completed. The recommendations 
of the Committees constituted in the past were considered 
at the appropnate time and wherever possible, the same 
have been implemented. 

Purcha.lng of Demand Draft 

1822. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether railway station are purchasing demand 
drafts from local banks and paying 2% bank charges; 

(b) if so, the details thereof and the reasons for 
paying exorbitant charges to Banks; 

(c) whether railways have to pay interest on overdraft; 

(d) if so, whether railways propose to develop a 
software for immediate transfer arrangements with banks 
10 save hundred crores of rupees as bank charges; and 

(e) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) Yes Sir, a few stations on North East Frontier Railway 

& Western Railway are purchasing demand drafts from 
banks for station cash before onward submission to 
Railway cash office for deposition in Railway accounts. 

(b) Normal bank charges are being paid for demand 
drafts. Efforts were also made to open more 
Government accounts with Public Sector Banks after 
obtaining approval of Reserve Bank of India for direct 
deposit of Railway cash at stations. However, even 
after opening more accounts with the banks, at some 
places the banks are unable to handle cash due to 
lack of adequate storage space in their Cash chest. 
This has also resulted in the stations being compelled 
to purchase demand draft to eliminate risk in safe 
transit of station cash. 

(c) No, Sir, as the Railways do not have a system 
of overdraft. 

(d) and (e) At selected stations, passenger booking 
through credit cards is already available. Further, 
feasibility of electronic transfer of funds is under 
examination in consultation with Banks and Reserve 
Bank of India. The matter is being pursued through 
certain pilot projects entrusted with. Banks and once 
these projects proceed satisfactorily, the scheme will 
be considered for implementation and extension to 
other Railways In consultation with Reserve Bank of 
India and Controller General of Accounts. Further, at 
an average Rs. 3.59 lakhs per month only are being 
paid as bank charges on demand drafts by these 
Railways. 

Improvement In Shipping Industry 

1823. SHRI BIKRAM KESHARI DEO: Will the Minister 
of SHIPPING be pleased to state: 

(a) whether there is a need to improve the competitive 
strength of the Shipping Industry; and 

(b) if so, the steps taken or proposed to be taken by 
the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) Yes, Sir. The improvement of the competitive 
strength of the Indian Shipping Industry is a continuous 
process. In order to have a level playing field for the 
Shipping industry to compete globally, the Govemrnent 
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has been taking various steps from time to time to give 
Shipping Industry the required boost. Shipping is a globally 
competitive industry and shipping companies continuously 
strive to live upto the requirements of competition. 
Government of India has taken a number of policy 
decisions in recent years. Some of the important measures 
taken are:-

(i) All categories of ships viz.; crude tanker, Product 
Tanker, Bulk Carriers etc. have been Included In 
the free list for import after the amendments in 
the Exim Policy for 2001-2002, to facilitate 
acquisition at competitive price; 

(ii) Ships (including second hand ships) can be 
imported freely now without license as per 
guidelines issued by the Ministry of Shipping. 

(iii) Facility for Acquisition of ships through Bare Boat 
Charter-cum-Demise method; 

(iv) Shipping companies have been allowed to retain 
sale proceeds of their ships abroad and utilise 
them for fresh acquisition; 

(v) The Shipping companies are now permitted to 
get their ships repaired in any shipyard without 
seeking prior approval from the Govemment; 

(vi) Quarterly Block Allocation scheme for repair of 
ships has been dispensed with; 

(vii) Reserve Bank of India releases foreign exchange 
for ship repair/dry docking and spares for 
imported capital goods, without any value limit; 

(viii) Indian Shipping Companies can TIme Charter out 
ships without any restrictions; 

(ix) 100 percent investment by NRls in shipping with 
full repatriation benefits; 

(x) No permission is required for raising foreign 
exchange loans from abroad by mortgaging the 
vessel with the lender; 

(xi) Restoration of Section 33 AC (of Income Tax 
Act) benefits in its original form, thereby 
facilitating ploughing back of profits by Shipping 
Companies for new acquisition. 

(xii) The proposed Custom duty of 5% on import of 
Ships in the Finance BiH for 2001-2002, has been 
done away with. 

(xiii) Enhancement of Depreciation rate from 20"k to 
25% for ships. 

Generation of Employment by AquacultuN 

1824. SHRI E.M. SUDARSANA NATCHIAPPAN: WRI 
the Minister of AGRICULTURE be pleased to state: 

(a) the details of Aquaculture Is increasing the food 
supply and generating employment; 

(b) whether the Govemment have taken steps to 
encourage aquaculture by providing financial assistance: 
and 

(c) if 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR. DEBENDRA PRADHAN): (a) 
Aquaculture is one of the growing food producing sectors 
in which production is constantly Increasing. Out of the 
inland fish production of 28.23 lakh tonnes during 1999· 
2000, the contribution by aquaculture sources is estimated 
to be about 70%. The estimated employment generated 
through the fisheries sectors as a whole including 
aquaculture is about 7.38 lakh persons on full time basia 
and 7.13 lakh persons on part time basis. 

(b) and (c) The Govemment of India is implementing 
two Centrally Sponsored Schemes, namely, 
(I) Development of Freshwater Aquaculture; through Fish 
Farmers Development Agencies (FFDAs) and 
(ii) Integrated Coastal Aquaculture in the StatesiUnlon 
Territories for promoting Aquaculture. Under Development 
of Fresh-water Aquaculture at present 426 FFDAs have 
been sanctioned for covering major potential districts In 
the country. Under the scheme, expenditure on 
developmental activities such as construction of new 
ponds, renovation of ponds and tanks, first year inpUla 
(fish seed, fish feed. fertilisers, manures, etc.), running 
water fish culture. integrated fish farming, fish seed 
hatcheries, fish teed mills, establishment of laboratories, 
training of fish farmers, etc. Is shared on 75:25 basie 
between the Government of India and the State 
GovemmentsiUT s. During the last three years (1998-
2001), the States/UTs have been provided central share 
to the extent of Rs. 2861.35 lakhs under the FFDA 
scheme. Similarly, under Integrated Coastal Aquaculture, 
a package of technical, financial and extension support 
to shrimp growers is provided through 39 Bracklshwater 
Fish Farmers Development Agencies (BFDAa) in the 
country. During the past three years (1998-2001), the 
StateslUTs have been provided central share to the extent 
of As. 503.35 lakhs under the BFDA scheme. 
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[Translation} 

Neglect of Tourism Industry 

1825. SHRI C.N. SINGH: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news Item captioned, "Karoro ke Kamai ke 
bawlood paryatan Udhyog Sarkari Upeksha Ka Shikar" 
appeanng 10 the "Rastriya Sahara" on July 5, 2001; 

(b) If so, the facts thereof; and 

(c) the reaction of the Government thereon? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) to (c) The 
estimated foreign exchange earnings from tourism for the 
year 2000 is Rs. 14475 crores. The Department of 
TOUrism, Government of .India, encourages the tourism 
IOdustry 10 promoting tourism in the country. Various 
measures taken to develop tourism includes incentives to 
Hotel industry by way of interest subsidy, fiscal incentives, 
deduction 10 income tax, reduction in import duty etc., 
manpower development, promotion and marketing, 
investment facilitation, financial assistance for infrastructure 
and product development and use of information 
technology. etc. 

"Tourism" as a subject is neither in the Union List 
nor in the State List of the 7th Schedule of the 
Constitution of India. Suggestionslviews of the State Govts! 
U.T. administrations and the concerned Central Ministries! 
Departments have been called for on a proposal to bring 
tourism In the Concurrent List. 

{English] 

Electrification of Ernakulam-Trlvandrum Rail Line 

1826. SHRI KODIKUNNIL SURESH: 
SHRI V.S. SIVAKUMAR: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal for electrification of 
Ernakulam-Trivandrum broad guage rail line during 2001-
2002: 

(b) if so, the details thereof including the total amount 
estimated: and 

(c) the time by which the electrification work is likely 
to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) Yes, Sir. 

(b) The work was included in Railway Budget 1999-
2000 and sanctioned in May 2001, at an estimated cost 
of Rs. 161.37 Crores. 

(c) The work is targetted for completion by March, 
2004, subject to availability of adequate funds. 

Construction of Subway at Important 
Railway Station 

1827. SHRI RAMSHETH THAKUR: 
SHRI ASHOK N. MOHOL: 
SHRI A. VENKATESH NAIK: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways are planning to built some 
subways around the important stations of the country to 
ensure smooth flow of passengers; . 

(b) if so, the details of such railways stations 
particularly in Maharashtra and Kamataka; 

(c) the estimated cost would be involved therein; and 

(d) the time by which the work is likely to be started 
and completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) to (c) Yes, Sir, but only at a few stations in the 
current financial year. The details of the railway stations 
where subways have been planned so far are as under: 

(i) In Maharashtra, subways have been planned at 
Borivali, Virar and Dahisar at cost of Rs. 96 
lakh, Rs. 228 lakh and Rs. 50 lakh respectively. 
In Kamataka, no subway Is planned at present. 

(ii) In West Bengal, subways have been planned at 
Sealdah and Bidhannagar railway stations at a 
cost of Rs. 81 ~ lakh. A subway is being 
constructed at Tollygunj Station of Metro Railway, 
Kolkata at cost of Rs. 650 lakh. 
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(iii) One subway is planned in Gujarat at Surat at 
cost of Rs. 145 lakh. 

(d) Subway at Sealdah has already been completed 
and opened lor public use. Wort<s at other six subways 
are in various stages of progress and are planned to be 
completed in the next financial year subject to availability 
of resources. 

Smuggling 01 01 ... 1 and Kerosene 

1828. SHRI RAGHUNATH JHA: 
SHRI K. MURALEEDHARAN: 
SHRI PRABHUNATH SINGH: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether attention of the Government has been 
drawn to the newsitem captioned "Rs. 5000 crore diesel, 
kerosene smuggling booms, Government bleeds" appeared 
in 'Indian Express' dated June 24, 2001; 

(b) If so, whether smuggling of diesel and kerosene 
is taking place in parts along the Gujarat and Maharashtra 
coasts causing loss of revenue to the public exchequer 
of around Rs. 2500 crore per annum; 

(c) If so, the details of the countries from where the 
diesel and kerosene is being smuggled, the persons 
involved and the modus-operandi adopted therein; and 

(d) the steps taken by the Government to check the 
said smuggling? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(d) The information is being collected and will be laid on 
the Table of the House. 

Enactment 01 Lok Pal Bill 

1829. SHRI M.V.V.S. MURTHI: 
SHRI RAM MOHAN GADDE: 
SHRI SHIVAJI MANE: 
SHRI HARIBHAU SHANKAR MAHALE: 

Will the Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether the National Commission set up to review 
the Working of the Constitution have suggested for an 
early enactment of the Lok Pal Bill and an effective 
Central Vigilance Commission legislation on July 6, 2001; 

(b) if so, the details thereof; 

(c) the reaction of the Government in this regard; 

(d) the other suggestions given by Commission in 
the consultation paper; and 

(e) the action taken by the Govemment thereon? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): (a), (b) and (d) The National Commission to 
Review the Working of the Constitution Is In the process 
of finalizing a Consultation Paper and Questionnaire on 
"Probity in Govemance" which emphasizes the neceaalty 
of undertaking certain legislative measures in the nation's 
fight against corruption and for ensuring probity In 
governance. The salient features of the Consultation Paper 
were released through a Press Note on 6.7.2001. The 
Consultation Paper itse" with its Questionnaire is yet to 
be released for generating public debate and eliciting 
public opinion. 

(c) and (e) The Government Is yet to receive final 
report fo the Commission on the subject. 

Inapectlon 01 Compen ... 

1830. SHRI Y.S. VIVEKANANDA REDDY: 
SHRI G.S. BASAVARAJ: 

Will the Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether the Department of Company Affairs has 
ordered the inspection of books of .ooounta of 17 entities, 
allegedly involved in recent stock market scam; 

(b) if SO, the details thereof; 

(c) the time by which this inspection is likely to be 
completed; and 

(d) the extent to which these companies have 
allegedly Involved in the recent stock maI1utt acam? 
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THE MINISTER OF LAW, JUSTICE AND COMANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): (a) to (d) Yes Sir, the Department of Company 
Affairs has ordered inspection under the provisions' of 
Section 209A of the Companies Act 1956, of the books 
of accounts and other records of 94 companies belonging 
to various groups, on the basis of SEBl's preliminary 
investigation report on the recent capital market scam. 
The inspections are in progress and are likely to be 
completed shortly. The extent to which these companies 
are involved in the above scam will be known on receipt 
of the inspection reports. 

Train Service between India and Banglada.h 

1831. SHRI ASHOK N. MOHOL: 
SHRI A. VENKATESH NAIK: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether India and Bangladesh has agreed to run 
passenger train services between the two countries; 

(b) if so, whether agreement has been signed 
between the two countries; 

(e) If so. the details thereof; and 

(d) the time by which the said train service is likely 
to be introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) and (b) Yes, Sir. 

(e) Agreement between the Govemment of India and 
the Govemment of the People's Republic of Bangladesh 
for the running of Passenger Train Services between India 
and Bangladesh Signed on 12th July, 2001. 

(d) The date for starting the passenger train service 
between India and Bangladesh has not yet been finalised. 

Production of Coco 

1832. SHRI A. NARENDRA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the total production of Coco In the country during 
each of the last three years, State-wise; 

(b) whether the Govemment propose to introduce 
any comprehensive plans for enhancing the production of 
Coco particularly in Kerala: and 

(cl if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) The 
Stata.wise details of products of Cocoa in the country is 
as follows: 

State Production of Cocoa during (MTI 

1997-98 1998-99 1999-2000 

Andhra Pradesh 150 

1300 

3794 

37 

150 771 

1550 

4000 

Kamataka 

Kerala 

Tamil Nadu 

Total 5281 

1325 

3686 

37 

5198 

40 

6361 

(b) and (c) The Govemment is providing assistance 
for enhancing the production of Cocoa In the Country 
through the Centrally Sponsored Scheme on Macro 
Management in Agriculture Supplementationl 
Complementation of, State Efforts through Work Plans. 
Under the Scheme, the State Govemmenl!! have been 
given the flexibility to prioritize their programme depending 
upon needs and requirement. The Govemment of Kerala 
has not included any programme for the development of 
Cocoa in the State in their Work Plan. 

LInking of River Ganga with River Brahmaputra 

1833. SHRIMATI MINATI SEN: 
PROF. R.R. PRAMANIK: 
SHRI HARIBHAU SHANKAR MAHALE: 

Will the Minister of SHIPPING be pleased to state: 

(a) whether the Govemment propose to link river 
Ganga with river Brahmaputra to facilitate navigational 
links; 

(b) if so, the details thereof; and 

(c) the States would be connected through the said 
river route? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV): (a) 
and (b) Yes, Sir. The Navional Waterway No. 1 i.B. the 
Ganga, from Allahabad to Haldla and National Waterway 
No. 2 i.e. the Brahmaputra from Dhubri to Sadiya are 
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already linked through the waterways in Sunderbans and 
the transit routes through Bangladesh, under Inland Water 
Transit and Trade Protocol between India & Bangladesh, 
which is renewed from time to time. 

(c) The river route connects the States of Uttar 
Pradesh. Bihar. Jharkhand, West Bengal and Assam. 

Regulatory Agency for Dismantling of APM 

1834. PROF. UMMAREDDY VENKATESWARLU: Will 
the MInister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Government propose to set up a 
regulatory agency on the lines of TRAI after dismantling 
of the APM; 

(b) II so. whether such a plan has been cleared; 

(e) whether such a body would reverse the 
liberalisatlon trends after dismantling of the APM; and 

(d) the role of such a body is likely to play after 
APM becomes inoperative? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to 
(d) In the deregulated scenario, it will continue to be the 
duty of the Government to ensure adequate availability 
of petroleum products to meet the demand at reasonable 
prices. In all parts of the country. Further, there would be 
need to ensure that all the players follow the prescribed 
rules. It is. therefore. recognised that while Government 
will have an important role even in the deregulated 
scenario. an empowered body IS required to be created 

to cater to these needs. With these objectives in view, 
setting up of a "Regulatory Mechanism" for downstream 
petroleum sector is proposed. For the 88me reasons, a 
regulatory mechanism is considered necessary for 
distribution and marketing of natural gas. Further, with 
the participation of private oil companies in the exploration 
and production of 011 and gas in the Indian basin, to 
ensure that exploitation of national mineral resources is 
optimal, regulatory mechanism in the upstream petroleum 
sector is also envisaged. 

Pending CUe. In Women Court. 

1835. SHRI A. NARENDRA: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS be pleased to refer 
to the reply given to usa No. 725 dated November 23, 
2000 regarding women courts and state: 

(a) whether the complete information from all the 
High Courts has since been collected; 

(b) if so, the details thereof alongwith funds allocated 
by the Union Govement to various States for setting up 
of women courts during the last three years, State-wiN: 

(c) if not, the reasons for delay; and 

(d) the time by which the funds is likely to be made 
available? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): (8) and (b) No, Sir. The available information 
is given in the enclosed statement. No funds are allocated 
by the Union Government to various States for setting 
up of women courts. 

(c) and (d) Do not arise. 

StIIl.menl 

Sr.No. Name of the State No. of women No. of cases pending in 
courts set up women courts 

2 3 4 

1. Andhra Pradesh 3 807 as on 31.12.2000 

2. Arunachal Pradesh Nil Nil 

3. Assam Nil Nil 

4. Bihar Nil Nil 
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5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15, 

16. 

17. 

lB. 

19 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30, 

Written Answers AUGUST 2. 2001 to Questions 

2 3 4 

Chhattisgarh Nil Nil 

GUjarat Nil Nil 

Himachal Pradesh Nil Nil 

Haryana Nil Nil 

Jammu & Kashmir Nil Nil 

Karnataka 22 3021 as on 1.9.2000 

Kerala Nil Nil 

Madhya Pradesh Nil Nil 

Maharashtra Nil· Nil 

Meghalaya Nil Nil 

Mizoram Nil Nil 

Orissa Nil Nil 

Punjab Nil Nil 

Rajasthan 4 1134 as on 30.11.2000 

Sikklm Nil Nil 

Nagaland Nil Nil 

Tamil Nadu Nil Nil 

Tripura Nil Nil 

Uttar Pradesh Nil Nil 

Uttaranchal Nil Nil·· 

West Bengal Nil Nil 

A&N Islands Nil Nil 

Chandigarh Nil Nil 

Delhi 6 2852 

Dadra & Nagar Haveli Nil Nil 

Lakshadweep Nil Nil 

Total 35 7814 

12 District Judges and Add .. Sessions Judges Courts' are hearing cases relating to atrocities on women. 

2561 criminal cases are pandlng against women In 13 Judgeships. 

344 
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(Translation] 

Rehabilitation of the people of Bhakra Dam 

1836. SHRI SURESH CHANDEL: Will the Minister of 
POWER be pleased to state: 

(a) whether the displaced persons of Bhakra Dam 
hae not been rehabilitated completely; 

(b) If so. the details thereof; 

(c) whether possession of the land has not been 
given to the displaced persons of Himachal Pradesh who 
have been allotted land in Rajasthan; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (d) 
According to the Bhakra Beas Management Board 
(BBMB). out of the 7206 families affected due to the 
construction of Bhakra Dam, 2395 families were 
rehabilitated by the Government of Himachal Pradesh in 
its own area. 2632 families were paid cash compensation 
as awarded by the competent authorities under Land 
AcquIsition Act. 1894. The remaining 2179 families have 
been rehabilitated in Districts Sirsa, Hisar and Fatehabad 
In Haryana In accordance with the guidelines framed by 
the Bhakra Rehabilitation Committee and provided 
necessary facilities/amenities. No land was allotted to 
Bhakra oustees in Rajasthan. 

[EnglIsh] 

Outstanding Lea.. Rental Amount 

1837. SHRI PRABHUNATH SINGH: Will the Minister 
of SHIPPING be pleased to state: 

(a) the outstanding lease rental amount from the port 
trust as on June 30. 2001; 

(b) the reasons for not recovering these amount; and 

(c) the steps taken by the Government to recover 
the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV): (a) 
Government has not \eased any land to the Port Trusts. 
Therefore, the question of any outstanding \ease rentals 
from the Port Trusts does not arise. 

(b) and (c) Do not arise. 

{Translation] 

Food Proce.aing Induatrt •• 

1838. SHRI RAMDAS ATHAWALE: WUI the Minister 
of AGRICULTURE be pleased to atate: 

(a) whether there is sufficient scope for setting up 
food processing industries in the States including 
Maharashtra especially in scheduled tribe and scheduled 
caste areas; 

(b) If so, the details thereof; 

(c) the number of food processing Industries 80 far 
set up in Maharashtra during the last three years and 
the number out of them .et up in tribal and backward 
areas, location-wise; 

(d) whether the number of industries set up i. close 
to the target-fixed for the purpose; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF FOOD PROCESSING INDUSTRIES OF THE 
MINISTRY OF AGRICULTURE (SHRI TH. CHAOBA 
SINGH): (a) and (b) The potential for processed food 
sector in the country including Maharashtra is immense 
in view of abundance of Agro Horticultural Produces. The 
scope for setting up of food processing unit in each region 
will depend upon several factors including the raw matenal 
availability . 

(c) to (f) Since Food Processing Industries arG both 
in the organized and unorganized sectors, information 
regarding the number of such units set up in State-wise 
or area-wise is not maintained centrally. 

I 

[English] 

Alternate Route between Ralpur and Vlukhapetnam 

1839. SHRI A. BRAHMANAIAH: Will the Minister of 
RAILWAYS be pleased to stata: 

(a, whether the Railways are Planning an alternate 
route between Raipur and Viahakhap&tnam to shorten 
the distance; 
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(b) if so, the details thereof and the reasons therefor; 

(c) whether any survey has been conducted to find 
out the ways to change the route or strengthen the 
eXisting track to speed up trains on this sector; 

(d) if so, the details thereof; 

(e) whether the railways propose to use this sector 
to Introduce altemate trains between Deihl and places in 
Andhra Pradesh; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. RAJAGOPAL): 
(a) No. Sir. 

(b) Does not arise. 

(c) and (d) Doubling of Tltlagarh-Lanjigarh section is 
in progress and a survey for doubling of the Raipur-
Titlagarh section has also been taken up. Track between 
Lanjigarh and Vishakhapatnam is already a double line. 

(e) No, Sir. 

(f) Does not arise. 

Discovery of Tamil and Sanskrit Inscriptions 

1840. SHRI P.O. ELANGOVAN: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether the Govemment are aware that some 
landmark Tamil and Sanskrit inscriptions were discovered 
and caples In foreign countries by various scholars in the 
past; 

(b) if so, the details thereof, country-wise and 
language-wise: 

(c) the list of Epigraph scholars and expert linguists 
sent abroad by ASI to study these inscriptions and the 
expenditure incurred thereon; 

(d) whether the Government have any plan to send 
epigraph experts to these countries to decipher, check 
and publish the Tamil inscriptions found there; and 

(e) If so, the details thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) and (b) To date 
an extremely large number of Tamil and Sanskrit 
inscriptions have been discovered and deciphered abroad. 
It would not be possible to give details in this regard, in 
view of the volume of data involved and the number of 
scholars, both in Indian & foreign who have been involved 
in this field. 

(c) No expert has been sent abroad by Archaeological 
Survey of India for this purpose so far. 

(d) No, Sir. 

(e) Does not arise. 

Scientist Sulk. under Govt. Apathy 

1841. SHRI BASU DEB ACHARIA: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the attention of the Govemment has been 
drawn to the news-item captioned ·Scientist sulks under 
Government apathy" appeared in the 'Hindu' dated May 
30, 2001; 

(b) if so, whether the Govemment propose to take 
up the case of a scientist and issue patent for his 
invention since the Central Fuel Research Institute, 
Dhanbad has given the Scientist's product the certificate 
of both fuel efficiency; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) Yes 
Sir. 

(b) and (c) No Sir. The test conducted by the Indian 
Institute of Petroleum indicated that there was no 
improvement in thermal efficiency with the use of the 
device and the device did not show any saving of LPG. 
The Expert Group comprising members from Deptt. of 
Scientific and Industrial Research under the Ministry of 
Science & Technology, Indian Institute of Petroleum, 
Dehradun, LPG Equipment Research Centre, Bangalore, 
National Research & Development Centre, Delhi and 
Petroleum Conservation Research Association opined that 
the test procedure followed by Central Fuel Research 
Institute was not a standard one as specified for such 
devices. 
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Crlm.. in Traina 

1842. SHRI PRABHAT SAMANTRAY: Will the 
MInister ot RAILWAYS be pleased to state: 

(a) wllethel cnmes are committed regularly in some 
long distance trains passing through Bihar and some other 
States: 

(b) whether the concerned State Governments are 
not able to give the passengers due protection; 

(c) if so, whether the Government propose to depute 
Railway Protection Force in each coach of the trains 
passing through Bihar; 

(d) If so, the details thereof; and 

:'"1 If nnt. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAL): (a) No, Sir. 

(b) No. Sir. 

(C) to (e) Do not arise as prevention of crime on 
Railways Including running trains and escorting of trains 
for this purpose are the constitutional responsibilities of 
the State Governments. 

Setting up of Bharat Oarshan Parka 

1843. SHRI S.D.N.R. WADIYAR: Will the Minister of 
TOURISM AND CULTURE be pleased to state: 

(a) whether the Government have a proposal to set 
up Bharat Darshan Parks at different places in the country; 
and 

(b) if so, the details thereof alongwfth the financial 
proviSion made therefor, project-wise and location-wise? 

THE MINISTER OF TOURISM AND MINISTER OF 
CUL TURE (SHRI ANANTH KUMAR): (a) and (b) The 
Government proposes to set up Bharat Darshan Theme 
Parks - one each at Bangalore and Delhi - as part of 
commemoration of 50th Anniversary of Indian Republic. 
The proposal is under process in the Government. 

Amendment In CA. p.e. 

1844. SHRIMATI RENU KUMARI: Will the Minister 
of LAW, JUSTICE AND COMPANY AFFAIRS be pleased 
to state: 

(a) the recommendations made by the 16th Law 
Commission for amending the Code of Criminal Procedure; 

(b) the recommendations which have not yet been 
implemented alongwlth the reasons therefor; 

(c) the number of persons in judicial custody who 
were arrested for bailable offences, StatelUT wise; and 

(d) the time by Which all the recommendations are 
Hkely to be implemented? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): (a), (b) and (d) The Sixteenth Law Commission 
constituted with effect from 1st September, 2000 for a 
period ot three years ending on 31st August, 2003 hu 
not made any recommendation for amending the Code 
of Criminal Procedure, 1973 in tho form of a report. 

(c) Requisite information is not being maintained. 

Petrol Pumps In Andh,. Pr •• ah 

1845. SHRI RAJAIAH MAL YALA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state 
to the number of new petrol pumps likely to be set up 
during 2001-2002 in Andhra Pradesh, location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): In 
addition to the locations pending from the previous 
Marketing Plans, 48 locations for setting up new retail 
outlet dealerships have been included in the Rell,il Outlet 
Marketing Plan 1999-2000 for the State of Andhra 
Pradesh. It generally takes 6-12 months for commissioning 
of the dealerships/distributorships of petroleum products 
from the date of interview. 

Talk Force on Food Proce .. lng Sector 

1846. SHRI IQBAL AHMED SARADGI: Will the 
Minister of AGRICULTURE be pleased to state: 
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(a) whether the Govemment of Kamataka has decided 
to constitute a task force to give impetus to the food 
processing sector; 

(b) If so, the main performance of this task force; 

(c) the total value of products in agricuhure and 
horticulture sectors are likely to be produced and exported; 
and 

(d) the extent to which this task force has achieved 
the aim ot promoting food processing sector in the State? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF FOOD PROCESSING INDUSTRIES OF THE 
MINISTRY OF AGRICULTURE (SHRI TH. CHAOBA 
SINGH): (a) to (d) The information is being collected and 
will be laid on the Table of the House. 

Rehabilitation of Tehrl Dam Ouateas 

1847. SHRIMATI RENUKA CHOWDHURY: Will the 
Minister of POWER be pleased to state: 

(a) the progress made so far in rehabilitation of the 
Tehri Dam Oustees, indicating details of resettlement 
schemes With regard to urban and rural areas submerged, 
indicating the families uprooted and rehabilitated and land 
for housing and other purposes allotted/allocated; 

(b) whether the rehabilitation of oustees is behind 
the schedule; 

(c) if so, the reasons therefor; and 

(d) the expenditure so far allocated and inclJrred 
thereon and the extent of funds-crunch suffered and the 
delay caused thereby? 

THE MINI~TER OF STATE IN THE MINISTRY OF 
POWER iSHRIMATI JAYAWANTI MEHTA): (a) to (c) The 
rehabilitation and resettlement of persons affected by the 
construction of Tehri HEP Stage-I (1000 MW) is being 
undertaken in two phases. While Phase-I relates to 
families affected by the construction of Coffer Dam, 
Phase-II covers the families affected by the construction 
of the Main Dam and the impoundment of reservoir. The 
activities relating to Rehabilitation and Resettlement would 
be completed pari-passu with the completion of Tehri HEP. 
Details regarding progress of rehabilitation of urban and 
rural project affected families are given in the enclosed 
statement. 

(d) Against the provIsion of Rs. 862.57 Crores (at 
August, 1999 price level) for rehabilitation relating to Tehri 
Project Stage-I, an expenditure of about As. 600 Crores 
has been incurred so far. There has been no constraints 
of funds for rehabilitation works. 

St.tement 

The Progress Relating to Rehabilitation of Urban 
and Rural Families 

(I) Rural Displaced Families 

Activity Total Fully Families Rehabilitatedl 
Affected Families Paid Compensation 

Phase-I 2064 2034 

Phase-II 2845" 435 

Total 4909 2469 

In addition to these fully affected families, 3998 families are 
partially affected who are not to be relocated but are to be 
paid cash compensation for part of their land coming under 
submergence. cash compensation has been paid to 214 

partially affected families. 

II. Urban Population 

DeSCription 

Residential Plots 

Residential Flats 

Shops 

Required 

2438 

2853 

784 

Constructed! 
Developed 

2438 

2837 

787 

Allotted 

2438 

2596' 

707* 

All the eligible persons v ho have come folWard have been 
allotted flats/shops. 

Production of Crude 011 

1848. SHAI SADASHIVRAQ DADOBA MANDLlK: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) the quantum of crude oil produced in the country 
during 2000-2001, month-wise; 

(b) the estimated consumption of crude oil during 
2001-2002, State-wise; 

(c) the expenditure incurred on the import of crude 
oil in the corresponding year; 
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I,d) the target fixed for the production of crude oil for 
200 1-2002: and 

(e) the steps proposed to be taken to increase the 
production of crude oil in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) The 
month-wise crude oil production in the country during 
2000-01 was as given below: 

Month 

April. 2000 

May 

June 

July 

August 

September 

October 

November 

December 

January. 2001 

February 

March 

Total 

Million Metric Tonne (MMT) 
Production 

2.56 

2.71 

2.68 

2.78 

2.76 

2.69 

2.77 

2.71 

2.81 

2.82 

2.44 

2.70 

32.43 

(b) The details are given in the enclosed statement. 

(c) During 2000-01 a quantity of 74.097 MMT of 
crude oil valued at As. 65,932 crore was Imported. 

(d) The target fixed for production of crude oil in the 
country for 2001.()2 is 32.50 MMT. 

(e) Several important steps have been taken to 
increase crude oil production in the country, which include: 

(i) To improve the recovery factor from existing 
major fields by implementing Enhanced 011 
Recovery (EOA)lImproved Oil Aecovery (lOR) 
schemes; in particular Oil and Natural Gas 
Corporation Limited (ONGC) has taken up 15 
fields for this purpose at an estimated investment 
of Rs. 10,000 crore, which would also help in 
accelerating oil production from these fields. 

(ii) To increase exploration efforts through the New 
Exploration Licensing Policy (NELP). Under the 
first round of NELP, Ploduction Sharing Contracts 
(PSCs) have been signed for 24 blocks in which 
works are in progress. Additionally, under the 
second round of NELP. PSCs have been signed 
on 17.7.2001 for 23 blocks. 

(iii) To attract technology and investment; PSCs for 
9 discovered fields, 8 In Gujarat and 1 in Assam, 
were signed on 23.2.2001 with consortia of Indian 
and foreign companies. 

(iv) To explore in new areas. especially in deep water 
and difficult frontier areas, as also explore in the 
deeper layers of the producing fields. 

(v) To develop faster the newly discovered fields 
and to step up the uae of new technologies for 
seismic surveys, work over. stimulation 
operations, drilling of wells etc. in prodUCing 
areas. 

smtement 

Estimated consumption of crude oil in terms of crude throughout during 200 1-02 

State Company Location TIuoughput in TMT 

2 3 4 5 

Maharashtra HPCL Mumbai 5,850 

BPCL Mumbal 8,600 

Sub total 14,450 
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2 3 4 5 

Gujarat IOC Koyali 12,000 

RPL Jamnagar 27,010 

Sub total 39,010 

Kerala KRL Kochi 7,500 7,500 

Tamil Nadu CPCL Manali, Chennai 6,500 

CPCL Nagapattinum 650 

Sub totel 7,150 

Andhra Pradesh HPCL Vizag 7,500 

ONGC Tatipaka 52 

Sub total 7,552 

Karnataka MRPL Mangalore 10,502 10,502 

Uttar Pradesh IOC Mathura 8,000 8,000 

Haryana IOC Panipat 5,80(; 5,800 

West Bengal IOC Haldia 4,;:0,) 4,200 

Bihar IOC Barauni 3,500 3,500 

Assam IOC Guwahati 900 

IOC Digboi 600 

BRPL Bogaigaon 1,800 

NRL Numaligarh 2,500 

Sub total 5,800 

Total 113,464 

SRPL Bongaigaon Refineries & Petrochemicals Ltd. 

BPCL: Sharat Petroleum Corporation Ltd. 

CFCL: Chennai Petroleum Corporation Ltd. 

HPCL: Hindustan Petroleum Corporation Ltd. 

MRPL: Mangalore Refineries & Petrochemical Ltd. 

ONGC: Oil and Natural Gas Corporation Ltd. 

IOC: Indian Oil Corporation Ltd. 

KRL: Kochi Refineries Ltd. 

NRL: Numaligarh Refineries Ltd. 

TMT: Thousand Metric Tonne 
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Post Harvest Los... to Farmers 

1849. SHRI MAHBOOB ZAHEDI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether there are heavy post-harvest losses to 
the larmers; 

(b) whether to minimize these losses, the post-harvest 
protection and preservation methods are badly needed; 
and 

(c) II so. the remedial steps proposed to be taken in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) and 
(b) While the exact quantum of post-harvest losses is 
not known, different studies have indicated varying degree 
01 post-harvest losses in foodgrains. For example, 

A Committee headed by Dr. V.G. Panse in its 
report submitted in 1968, had estimated annual 
post-harvest losses in foodgrains In various 
stages at 9.33%. 

A survey conducted by Directorate of Marketing 
and Inspection, Government of India, during 
1973-74 had estimated post-harvest losses in 
loodgrains to be about 5%. 

A joint study conducted by Indian Agricultural 
Statistics Research Institute and Indian Grain 
Storage Management and Research Institute 
during 1985-88 had estimated total post-harvest 
loss in wheat at about 4.12%. 

In case of fruits and vegetables, according to a Sub-
Working Group on Post Harvest Management, Marketing 
an Export for the 9th Plan, the wastage of fruits and 
vegetables ranges from 8-37% at various stages of 
handling after harvesting, due to inadequate post-harvest 
Infrastructure and lack of cool chain handling like pre-
Cooling. reefer vans, etc. 

(c) In order to reduce losses to foodgrains during 
the post-harvest period, the Govemment of India launc~ 
Save Grain Campaign in 1969-70. Training, demonst~n 
and publicity in the field of scientific storage of foodgralns 
at the farm level, improvement of grain storage structu~ 
and other activities are carried out by the Save Grain 
Campaign tor the benefit ot farmers. 

The National Horticulture Board (NHB) which is ~n 
autonomous body under the Ministry ot Agriculture, IS 

implementing the following SlChernea for strengthening the 
post-harvest management infrastructure and minimizing 
post-harvest 108S88:-

(i) Capital investment subsidy for constructionl 
expanSion/modernization of cold storages and 
storages tor horticulture produce; 

(ii) Development of commercial horticulture through 
production and post harvest management of 
horticultural products. 

{TranslBtion] 

Check on Vlru. R.a.ted D...... on Cropa In 
Madhy. Pradeah 

1850. SHRIMATI JAYASHREE BANERJEE: WUI the 
Minister ot AGRICULTURE be pleased to state: 

(a) whether the Government are eware that the crops 
of soyabean, pulses and oilseed crops in Madhya Pradesh 
have been infected with the virus related disease In the 
last few years and the creps, especially Soyabean, Moong, 
Urad and Arhar have been struck by yellow moeaic 
epidemic; 

(b) if 80, the research work done by Indian Council 
of Agricultural Research to check these viral epidemics; 

(c) if so, the reMarch project grantad'approved and 
the steps being taken by the Govemment to prevent these 
crop diseases; 

(d) the details of research projects the ICAR propose 
to undertake in future; 

(e) the immediate specific staps being taken up by 

the Government to check and control the spread of theae 
crops disease; and 

(f) the steps taken to check the decline in production 
due to the excessive growth of weeds in the cUltivated 
area? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR. DEBENDRA PRADHAN): (a) Yes, 
Sir. 

(b) Yellow mosaic disease i8 caused by gemini virus 
which is transmitted by white fly Bemisia tabaci. a 
common vector on these crops. The research thrust of 
ICAR Is on development of improved varieties having 
resistanceltolerance to viral diseases. Developed varieties 
having resi8tanCelloierance to Yellow mosaic Virus are 
given in enlco&ed statement. However, no apidemfc: of 
Yeflow mosaic disease has been reported In the lut few 
years in Madhya Pradesh. 
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(c) Thl:! names of the research projects and its 
localron are given in enclosed statement. To further 
strengthen Soybean Improvement research in M.P. a new 
centre was provldod during IX Plan at Indira Gandhi Krishi 
Vishwa Vldhyalaya, Raipur under AU India Coordinated 
Research Prolecl on Soyabean. 

(d) Genetic improvement of various crops including 
development of resistant/tolerant varieties and 
management of Viral diseases are be:ng accorded priority 
attention. 

(e) Growing resistant varieties, field sanitation, 
destruction of off-season volunteer plants are 
recommended for management of yellow mosaic virus 
disease. 

(I) Need based hand weeding or pre-emergence 
application of Pendimethalin @ 1-1.5 kg/ha are 
recommended. 

Statement 

Centres located in Madhya Pradesh 

Name of the All India 
Coordinated Research Project 

Centres 

Soyabean 

Pigeonpea 

Sehore (JNKVV) 
Jabalpur (JNKVV) 
Raipur (IGKVV) 

Sehore (JNKVV) 
Khargaon (JNKVV) 

Mungbean. Urdbean, 
Lentil. Lathyrus 

Ralpur (IGKW) 

Rajmash and Field Pea 
(MULLARP) 

Sehore (JNKVV) 

Improved Varieties having resistanceltolerance to yellow 
mosaic virus 

Mungbean: 

Urdbean: 

Soyabean: 

Pant Mung 1, 2, 3, 4; Narendra Mung 
1; PDM 11; POM 54; ML5; ML 131; ML 
267; ML 337; PBM 2; Pusa 9531; Pusa 
Bold 1. 

PDU-1; Pant U-19; Pant U 30; UG-218; 
Narendra Urd-1; KU 301; TU 94-2; IPU 
94-1; KU 92-1; WBG·26. 

JS 79·81; KB 79; MAUS-1; NRC·11 

[English] 

Doubling of Jammu..Jalandhar Rail Une 

1851. VAIDYA VISHNU DATI SHARMA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the date on which the doubling work on Jammu-
Jalandhar section was started and the extent of work 
completed so far aJongwith the amount spent thereon; 

(b) the time by which the said work is likely to be 
comp1eted and the expenditure is likely to be incurred 
thereon; and 

(c) the amount allocated and released for this purpose 
during the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF RAILWAYS (SHRI O. 
RAJAGOPAl): (a) The work was included in the 
Supplementary Budget 1997-98 with the proviso that the 
work would be taken up after obtaining the requisite 
clearances. The physical work on this project would start 
once the requisite clearances are available. 

(b) No target date has yet been fixed. The expected 
expenditure likely to be incurred on this project is about 
Rs. 335 crores. 

(c) An outlay 01 Rs. 8 crores h'as been provided 
during the current financial year. 

Criminal Juatlce Syatem 

1852. SHRI RAM MOHAN GADDE: Will the Minister 
of LAW, JUSTICE AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether the Government have set up a Criminal 
Justice System's Reforms Committee to revamp the 
criminal justice system in the country; 

(b) if so, the details thereof and the aspects likely to 
be examined by the Committee; 

(c) whether any interim report has been submitted 
by the Committee; 

(d) if so, the details thereof; and 

(e) if not, the time by which the Committee is likely 
to submit its report? 

TI:fE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): (a) and (b) The Government has set up a 
Committee under the chairmanship of Justice V.S. 
Malimath to suggest measures for revamping Criminal 
Justice System in the country, A statement on the details 
of the composition and terms of reference for the 
Committee is attached. 
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(c) to (e) No interim report has been submitted by 
the Committee. The Committee has been requested to 
submit its report within six months. That period is yet to 
be completed. 

Statement 

The composition of the Committee set up by the 
Government to consider measures for revamping Criminal 
Justice System is as below: 

1. Shri Justice V.S. Malimath, Chairman 

2. Shri Justice T.S. Arunachalam, Member 

3. Shri S. Vardhachari, lAs (Retd.), Member 

4. Shri Amitabh Gupta, IPS (Retd.), Member 

5. Prof. N.R. Madhava Menon, Vice-Chancellor, 
West Bengal National University of Judicial 
Sciences, Member 

6. Shri Durgadas Gupta, Joint Secretary (Judicial), 
Ministry of Home Affairs, as Secretary. 

2. The terms of reference for the Committee are as 
under: 

(i) To examine the fundamental principles of criminal 
jurisprudence, including the constitutional 
provisions relating to criminal jurisprudence and 
see if any mdofifications or amendments are 
required thereto; 

(ii) To examine in the light of findings on 
fundamental principles and aspects of criminal 
jurisprudence as to whether there is a need to 
rewrite the Code of Criminal Procedure, the 
Indian Penal Code and the Indian Evidence Act 
to bring them in tune with the demand of the 
times and in harmony with the aspirations of the 
people of India. 

(iii) To make specific recommendations on simplifying 
judicial procedures and practices and making the 
delivery of justice to the common man closer, 
faster, uncomplicated and inexpensive. 

(iv) To suggest ways and means of developing such 
synergy among the judiciary, the prosecution and 
the police as restores the confidence of the 
common man in the criminal justice system by 
protecting the innocent and the victim and by 
punishing unsparingly the guilty and the criminal; 

(v) To suggest sound system of managing on 
professional lines, the pendency of cases at 
investigation and trial stages and making the 
police, the prosecution and the judiciary 
accountable for delays in their respective 
domains; and 

(vi) To examine feasibility of introducing the concept 
of "federal crime" which can be put on list I in 
the Seventh Schedule to the Constitution of India. 

Construction of Cuhura' Comple. at Hyderabad 

1853. SHRI Y.V. RAO: Wililhe Miniater of TOURISM 
AND CULTURE be pleased to state: 

(a) whether the Govemment of Andhra Pradesh has 
urged the Union Government to consider 100% exemption 
Uts 80-G of Income Tax for donations made 'or the 
construction 0' Cultural Complex at Hyderabad; 

(b) if so, the details thereo'; 

(c) whether the Union Government have considered 
this issue to support excellence in creative arts literature 
etc.; and 

(d) If 80, the details thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (8) Yes Sir. 

(b) The Govemment of Andhra Pradesh has submitted 
a proposal to constitute an ·A.P. State Cultural 
Foundation· in order to promote, disseminate and support 
excellence in creative arts, literature etc., and for the 
construction of a Cultural Complex at Hyderabad. 

In order to complete the Cultural Complex, donations 
are proposed to be raised from donora and also 'rom 
industrialists/philanthropist, etc. The Govemment of India 
was requested to provide 100% exemption from Income 
Tax to be provided to the donors under Section 8O-G 0' 
the Income Tax Act. 

(c) The Ministry of Finance has turned down the 
request of 100% Tax exemption. 

(d) Does not arise. 

[Translation] 

Free Supply of Foodgraln. 10 Famine 
Affected State. 

1854. SHRI P.R. KHUNTE: Will the Mlni.ter of 
AGRICULTURE be pleased to atete: 

(a) whether the foodgraina supplied by the Union 
Govemment to the famine affected Stat" 'ree of cost 
are being utilized by the State Govemrnenta property; 
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(b) if so, the quantum of foodgrains alongwith the 
number of beneficiaries among whom these were 
distributed in the Chhattisgarh State; and 

(c) If not, whether the Government would deliberate 
upon constituting any monitoring committee to keep a 
check on their proper use? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) Yes, 
Sir Foodgrains were allocated free of cost to the drought 
affected States under Food for Work Programme. The 
responsibility for implementation of the Scheme is that of 
the State Governments concerned. 

(b) and (c) 4.07 tonnes fo rice were allocated to the 
State free of cust under Food for Work Programme. 
According to available information, more than 8 crore 
man days have been generated in Chhattisgarh. The 
responsibility for implementation of Food for Work 
Programme lies with the State Govemment concerned. 
Central Govomment, however, monitors the progress from 
time to time. 

[English] 

Transportation Facility of Coal at ParadHp Port 

1855. SHRI K.P. SINGH DEO: Will the Minister of 
SHIPPING be pleased to state: 

(a) whether the project for creation of mechanised 
coal handling transport facilities at Paradeep Port for thermal 
Power Plants is funded by Asian Development Bank; 

(b) if so, the details thereof; 

(c) the cost of the Paradeep port project; and 

(d) the target date for the completion of the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING (SHRI HUKUMDEO NARAYAN YADAV): 
(a) Yes, Sir. 

(b) and (c) The entire cost of the project is 
Rs. 831.11 crores including Asian Development Bank 
(ADB) assistance of Rs. 550.00 crores. 

(d) The project has started trial run and is expected 
to be operational by September, 2001. 

Con.tructionIModernlaatlon of Cold Storage. In 
N.E. Stat •• 

1856. SHRI SAMAR CHOUDHURY: 
DR. RAM CHANDRA DOME: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the number of cold storage taken up for 
construction, expansion and modemizatlon by the National 
Horticulture Board in the States during 2001-2002; 

(b) whether North-East states have also been given 
priority in this regard; and 

(c) if so, the present state of storage arrangement in 
each of the States of Tripura, Mizoram, 'lAanipur, 
Meghalaya, Assam, Arunachal Pradesh, Nagaland and 
Sikkim? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) The 
Department of Agriculture & Cooperation is implementing 
a scheme entitled 'Capital Investment Subsidy Scheme 
for ConstructionlExpansionIModemisation of Cold Storages 
and Storages for Horticulture Produce' through the 
National Horticulture Board, an autonomous body under 
the Department of Agriculture & Cooperation. Under the 
scheme, 40 projects have been sanctioned in the States 
during 1.4.2001 to 29.06.2001. 

(b) The scheme itself envisages providing back-ended 
capital investment subsidy to th,,* North-Eastem States 
o 33.33% of the project cost up to a ceiling of 
Rs. 60.00 lakhs per project as against subsidy 0 25% 
of the project cost not exceeding Rs. 50.00 lakhs per 
project for other States. 

(c) The distnbution of cold storages as on 31.12.2000 
is as below:-

Name of StatelUT Number of Cold Storages 

1. Assam 19 

2. Nagaland 01 

3. Tripura 03 

4. Mizoram, Manipur,_ Meghalaya, Nil 
Sikkim & Arunachal Pradesh. 
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12.01 hr •. 

PAPERS LAID ON THE TABLE 

[English} 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRI ANANTH KUMAR): (a) Sir. I beg to lay 
on the Table a copy of the Memorandum of 
Understanding (Hindi and English versions) between the 
India Tourism Development Corporation Limited and the 
Ministry of Tourism for the year 2001-2002. 

[Placed in Library. See No. LT 386312001] 

THE MINISTER OF LAW. JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): I beg to lay on the Table-

A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 642 of 
the Companies Act. 1956:-

(1) The Cost Accounting Records (Mining and 
Metallurgy) Rules. 2001 published in Notification No. 
G.S.A. 276(E) in Gazette of India dated the 24th 
April. 2001. 

(2) The Cost Accounting Records (Electronic Products) 
Rules. 2001 pUblished in Notification No. G.S.A. 
277(E) in Gazette of India dated the 24th April. 
2001. 

(3) The Cost Accounting Records (Chemical Industries) 
Amendment Rules. 2001 published in Notification 
No. G.S.A. 278(E) in Gazette of India dated the 
24th April. 2001. 

(4) The Cost Accounting Records (Engineering 
Industries) Amendment Rules. 2001 published in 
Notification No. G.S.A. 279(E) in Gazette of India 
dated the 24th April. 2001. 

(5) The Cost Accounting Records (Motor Vehicles) 
Amendment Rules. 2001 published in Notification 
No. G.S.A. 280(E) in Gazette of India dated the 
24th April. 2001. 

(6) The Cost Accounting Records (Steel Plant) 
Amendment Rules, 2001 published in Notification 
No. G.S.A. 281 (E) in Gazette of India dated the 
24th April. 2001. 

[Placed in Library. SfHI No. LT 3864/2001) 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): Sir. I 
beg to lay on the Table-

(1) A copy of the Aviation Turbine Fuel (Regulation of 
Marketing) Order. 2001 (Hindi and English versions) 
published in Notification No. G.S.A. 241(E) in 
Gazette of India dated the 1st April. 2001. under 
SUb-section (6) of section 3 of the Essential 
Commodities Act. 1955. 

[Placed in Library, StHI No. LT 386512001) 

(2) A copy of each of the following papers (Hindi and 
English versions):-

(i) Memorandum of Understanding between the 
Bharat Petroleum Corporation Limited and the 
Ministry of Petroleum and Natural Gas for the 
year 2001-2002. 

[Placed In Library. See No. L T 386612001] 

(ii) Memorandum of Understanding between the 
Hlndustan Petroleum Corporation Limited and 
the Ministry of Petroleum and Natural Ga. for 
the year 2001-2002. 

[Placed in Library. See No. L T 386712001) 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA); (a) I beg to 
lay on the Table-

(1) A copy each of the following Notifications (HIndi 
and English versions) under section 56 of the 
Electricity Regulatory Commiaslona Act. 1998:-

(i) The Central ElectTlcity Regulatory Commiseion 
(Medical FaciIItIea) Regulations. 2000 published 
In Notification No. 31151990CERC In Gazette of 
India dated the 26th March, 2001. 

(ii) The Central Electricity Regulatory Commlesion 
(Terms and Conditio,. of TarHf) Regulations. 
2001 publlehed in Notification No. L-7125(1)1 
2001/CERC in Gazette of India dated the 28th 
March. 2001. 

{Placed in library, S". No. LT 386812001] 

(2) A copy of the Annual Report (Hindi and EngliMl 
versional of the Central Electricity Regulatory 
Commlsaion. New DelhI. for the year 1999-2000. 

[Placed in Library. s.. No. LT 388912001) 
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(3) A copy each of the following papers (Hindi and 
English versions):-

(i) 

(ii) 

Memorandum of Understanding between the 
Power Grid Corporation of India Limited and 
the Ministry of Power for the year 2001-2002. 

[Placed in Library, See No. L T 387012001) 

Memorandum of Understanding between the 
National Hydroelectric Power Corporation 
Limited and the Ministry of Power for the year 
2001-2002. 

[Placed in Library, See No. LT 3871/2001] 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR. DEBENDRA PRADHAN): I beg to 
lay on the Table-

(1 ) A copy each of the following Notifications (Hindi 
and English versions) under section 50 of the 
National Dairy Development Board Act, 1987:-

( i) 

(ii) 

(2) (i) 

(ii) 

The National Dairy Development Board 
Workmen (Appointment, Pay and Allowances) 
(Amendment) Regulations, 2001 published in 
Notification No. DEL : NDDB in Gazette of 
India dated the 16th February, 2001. 

The National Dairy Development Board Officers' 
(Appointment, Pay and Allowances) 
(Amendment) Regulations, 2001 published in 
Notification No. DEL : NDDB in Gazette of 
India dated the 16th February, 2001. 

[Placed in Library, See No. L T 387212001] 

A copy of the Annual Report (Hindi and English 
versions) of the Veterinary Council of India, 
New Delhi, for the year 1999-2000, along with 
Audited Accounts. 

A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Veterinary Council of India, New Delhi, 
for the year 1999-2000. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(2) above. 

[Placed in Library, See No. L T 387312001] 

12.02 hr •. 

COMMITTEE ON PUBLIC UNDERTAKINGS 

Study Tour Report. 

{Translation] 

DR. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, I beg to lay on the Table the following 
study tour reports (Hindi and English versions) of the 
Committee on Public Undertakings. 

(1) Andaman & Nicobar Islands Forests and Plantation 
Development Corporation Limited; and 

(2) Central Warehousing Corporation. 

12.03 hr •. 

STATEMENT BY MINISTER 

Recent Incident of Killing. In Village Sirsawan, 
District Moradabad· 

[English] 

THE MINISTER OF HOME ,(FFAIRS (SHRI L.K. 
ADVANI): Sir, the incident regarding killing of six persons 
in Village Sirsawan, PS Bhojpur, District Moradabad on 
the night of 22nd/23rd of July, 2001 had been raised by 
some hon. Members on the 24th of July. I have had the 
facts ascertained from the Uttar Pradesh Govemment. 

In the second half of July, there were three incidents 
of violence in Westem Uttar Pradesh with the same 
modus operandi. In all the three cases, the attack was 
above the neck, on the head and face; the attack was 
made when the members of the families were sleeping; 
no distinction was made between men, women and 
children; metal rods and lathis were used in the attack 
and causing deaths was as important to the perpetrators 
as loot. Officers tell me that this is the modus operandi 
of certain tribes which had been notified earlier during 
the British period as ·criminal tribes'. 

Of the three incidents, the one at Sirsawan was the 
worst. In this incident, six persons died - three on the 
spot, one while being taken to hospital and two during 
treatment. Thirteen persons were injured. The killed and 
the injured were living in two houses on the outskirts of 
the village. One h~ was occupied by Anwar, S/o Ali 
Muhammad and his brother Bhure alongwith their family, 

·A1so placed In Library. See No. LT. 387412001. 
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while the other house was occupied by Muhammad Hanif, 
his brother Nabi Muhammad and family. The modus 
operandi was the same as described above - persons 
were attacked on the head and face by lathis and metal 
rods while they were sleeping. all investigations to date 
point to the involvement of members of the erstwhile 
criminal tribes. 

Another similar incident occurred in Meerut District, 
where on the night of 17th/18th of July, three members 
of the family of Shri Rishipal were killed while they were 
sleeping in their house on the outskirts of Kasba Mawana 
in Meerut District. Shri Rishipal, his wife, son and daughter 
were beaten on the neck, head and face by lath is and 
metal rods. 

And in the third such incident, on the night of 26th/ 
27th of July in Lakhimpur Kheri, and attack was made in 
which three persons were killed and four persons were 
injured in identical fashion while they were sleeping in 
the house of Shri Mahesh Agarwal. 

In Sirsawan, none of the villagers is reported to have 
heard any commotion or seen any of the assailants. One 
Sub-Inspector of Police, who was on night duty reached 
the place of occurrence promptly and dispatched the 
injured to hospital. On information, senior police officers 
also reached the spot at once. Combing operatiOns were 
carried out. The Dog Squad was deployed as also the 
Field Unit. As investigations clearly indicated this to be 
the handiwork of members of certain tribes notified earlier 
as 'criminal tribes', all the districts where such tribes are 
to be found have been alerted. I must inform the House 
that these gangs are highly mobile and they move far 
across the countryside in order to commit crimes, but 
concerted effort to catch the perpetrators are on. A Special 
Investigation Team has been constituted with two officers 
of the rank of Additional Superintendents of Police and a 
number of other police officers. 

Armed forces have been deployed in the village. The 
Circle Officer is also camping there. Arrangements have 
been made for the medical treatment of the injured. The 

State Government has given an assistance of As. 1.25 
lakh for the treatment. A reward of Rs. 25,000 has been 
announced by the IG, Bareilly Zone to any person giving 
clues which may lead to the arrest of culprits. We shall 
be monitoring the action being taken. 

12.05 hr.. 

MOTION RE: TWENTY ·SECOND REPORT 
OF BUSINESS ADVISORY COMMITTEE 

{Translation] 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): Mr. Speaker. Sir I beg to 
move "That this House do agree with the Twenty second 
Report of the Business Advisory Committee presented to 
the House on the 18t August, 2001. 

[English) 

MR. SPEAKER: The question's: 

"That this House do agree with the Twenty-aecond 
Report of the Business Advisory Committee presented 
to the House on the 1st August, 2001: 

The motion was adopted. 

12.06 hr •. 

MOTION FOR ADJOURNMENT 

UTI'. US-64 Scheme 

[English] 

MR. SPEAKER: There is an announcement. 

... (Interruptions) 

MR. SPEAKER: There is an obMrvation. 

... (Interruptions) 

MR. SPEAKER: Nothing .hould go on record. 

... (IntB"uptlons)· 

MR. SPEAKER: I have to inform the House that I 
have received 42 notices of adjournment motion 
regarding deplorable conduct and the manner in which 
the UTI'. US-64 scheme had been put to Jeopardy 

"Not Recorded. 
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causing total crisis of confidence of the small investors 
on the Government and UTI due to deliberate 
omissions and commissions on the part of various 
authorities including the Finance Ministry from the 
following Members:-

1. Dr. Raghuvansh Prasad Singh 

2. Shri Basu Deb Acharia 

3. Shri Somnath Chatterjee 

4. Shri Rupchand Pal 

5. Shri Pnya Ranjan Dasmunsi 

6. Begum Noor Bano 

7. Shri M.K. Subba 

8. Shri Tara Chand Bhagora 

9. Shri J.S. Brar 

10. Shri Kantilal Bhuria 

11. Shri Rajkumar Wangcha 

12. Shri G. Puttaswamy Gowda 

13. Shri V.M. Sudheeran 

14. Shri Madhab Rajbangshi 

15. Shri K. Suresh 

16. Shri Sunder lal Tiwari 

17. Shri K.H. Muniyappa 

18. Shri Naresh Puglia 

19. Shri Charanjit Singh 

20. Shri Adhir Chowdhary 

21. Shri Gajendra Singh Rajukhedi 

22. Shri Shankarsinh Vaghela 

23. Shri Sujan Singh Bundela 

24. Shrimati Preneet Kaur 

25. Shri Bherulal Meena 

26. Shri K. Basavana Goud 

27. Shri ShriPrakash Jaiswal 

28. Shri Savshibhai Makwana 

29. Col. (Retd.) Sona Ram Choudhary 

30. Shri Vilas Muttemwar 

31. Shri E.M.S. Natchlappan 

32. Shri Mani Shankar Aiyar 

33. Shrl N. Janardhana Reddy 

34. Shri George Eden 

35. Shri M.O.H. Farook 

36. Shri Paban Singh Ghatowar 

37. Shrl KA Sangtam 

38. Shri Pawan Kumar Bansal 

39. Shrimati Margaret Alva 

40. Shri Satyavrat Chaturvedi 

41. Shri Dahyabhai V. Patit 

42. Shri Chandra Bhushan Singh 

I give my consent to Shrl M.K. Subba who has 
secured first place in the ballot to move the motion in 
the following form:-

-Mismanagement of US-64 funds by Unit Trust of 
India adversely affecting the· small investors and 
failure of the Govemment to take timely action to 
prevent it." 

Shrl M.K. Subba, meanwhile in his letter received by 
me today, has requested that Shri Priya Ranjan Dasmunsi 
may be permitted to seek leave of the House and initiate 
discussion in his place. 

I have accepted his request. Shri Priya Ranjan 
Dasmunsi may now ask for leave of the House. 

SHRI PRIVA RANJAN DASMUNSI (Raiganj): I seek 
leave of the House for moving the Motion for Adjoumment 
regarding mismanagement of US-64 funds by Unit Trust 
of India adversely affecting the small investors and failure 
of the Govemment to take timely action to prevent it. 

MR. SPEAKER: Those who are in favour of leave 
being granted for moving the Adjoumment Motion may 
rise In their places: 

Several Hon. Members ros~ 

MR. SPEAKER: I find the number is more than the 
requisite number. 

So, leave is granted. Under Rule 61, the Adjoumment 
Motion is to be taken up at 16.00 hours or at an earlier 
hour. 
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SHRI MADHAVRAO SCINDIA (Guna): It may be 
taken up at 1400 hours ... (lnterruptions) 

SHRI S. JAIPAL REDDY (Miryalguda): It may be 
taken up at 1400 hours. The House would need more 
time. 

MR. SPEAKER: As per the rule, it is to be taken up 
at 16.00 hours only or at an earlier hour, that is, 1400 
hours. We can take it up at 1400 hours also. It is to be 
taken up at 1600 hours or at an earlier hour. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): We can take it up at 2 0' 

Clock. 

MR. SPEAKER: That is, at 1400 hours. Under Rule 
62 not less than 2 hours and 30 minutes are allotted for 
Its discussion. 

I propose that the discussion on the Adjoumment 
Motion may be taken up at 2 p.m. and voting may take 
place at 6.30 p.m. Therefore, we would get 4 hours and 
30 minutes for discussion. 

I hope the House agrees. 

The partY-Wise time allocation is as follows: 

1. SJP and other parties 2 hours 05 mts. 
represented in the Govemment 

2. INC 

3. CPI(M) 

4. TOP 

5. Samajwadi Party 

6. SSP 

7. AIADMK 

8. AITC 

9. NCP 

10. RJD 

11. INLD 

12. PMK 

13. Small Groups (CPIIRSP/ABLC/AIFBI 

MLKSC)Combinedly 

14. Independent/Single Member Party 

55 mlS. 

17 mts. 

15 mts. 

14 mts. 

08 mlS. 

05 mlS. 

04 mIS. 

04 mIS. 

03 mts. 

02 mla. 

02 mIS. 

07 mta. 

09 mla. 

I urge upon the hon. Membel'8 to stick to the time 
schedule so that the discussion may be completed within 
the stipulated time. 

12.1. tva. 

GOVERNMENT OF UNION TERRITORIES 
AND THE GOVERNMENT ON NATIONAL 

CAPITAL TERRITORY OF DELHI 
(AMENDMENT) BILL-

{English] 

THE MINISTER OF HOME AFFAIRS (SHRI l.K. 
ADVANI): Sir, I beg to move for leave to introduce a BIR 
further to amend the Govemment of Union Territories 
Act, 1963 and the Govemment of National Capital Territory 
of Delhi Act, 1991. 

MR. SPEAKER: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Govemment of Union Territories Act, 1963 
and the Govemment of National Capital T emtory of 
Delhi Act, 1991". 

The motion was adopted. 

SHRI l.K. AOVANI: I introduce·· the Bill. 

(English] 

MR. SPEAKER: The House will now take up the 
'Zero Hour'. 

Shrimati Renu Kumar! - not present. 

Shri Suresh Kurup. 

SHRI SURESH KURUP (Kottayam): Sir, I would Hke 
to bring to the ~ice of this House the ghastly incident 

that took place in South Rajaathan ... (lntenuptlonB) 

MR. SPEAKER: Hon. Members, please take your 
sealS. 

Publilhed In the GazeUe of India. ExtnIordInaIy, Pert· II, 
Seeaon-2, dated 2.8.2001. 

IntroduCed MIh the r.oommeuddon of the PI'MIdent. 
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SHRI SURESH KURUP: Sir, let the hon. Home 
Minister be here. I am raising a very important matter. 

I would like to bring to the notice of this House the 
ghastly incident that took place in South Rajasthan two 
days back. A mob destructed a century-old mosque there. 
This happened just as the Babri Masjid was destroyed 
during the lime of the Congress rule. 

This mosque is destroyed in Rajasthan where the 
Congress Party is ruling. No culprits are arrested. Nobody 
is taken in custody. No case is registered. I would like 
to know from the Home Minister whether he has enquired 
about it and whether any action has been taken. This 
House should be informed about it. 

SHRI N.N. KRISHNADAS (Palghat): I have also given 
notice on this subject. ... (Interruptions) It is a very 
unfortunate thing. 

MR. SPEAKER: You can also associate with him. 

... (Interruptions) 

MR. SPEAI{ER: Shri Basu Deb Acharia. 

... (Interruptions) 

MR. SPEAKER: In the 'Zero Hour', you cannot 
compel the Minister to make a statement. 

... (Interruptions) 

MR. SPEAKER: He has already noted. Ready-made 
statement is not possible in the 'Zero Hour'. 

... (Interruptions) 

MR. SPEAKER: You have raised the matter and the 
hon. Home Minister is in the House. He has noted the 
issue raised by you. What is this? You cannot compel 
the Minister to make a statement. He has to ascertain 
the facts also. 

'" (Interruptions) 

MR. SPEAKER: He has noted the issue. 

... (Interruptions) 

MR. SPEAKER: If you want any information on this 
from the Minister, you can also meet him. 

... (Interruptions) 

MR. SPEAKER: He has to ascertain the facts. How 
can the Minister make a ready-made statement? 

... (Interruptions) 

MR. SPEAKER: You can meet the Minister also. He 
has noted the issue raised by you. 

SHRI BA8U DEB ACHARIA (Bankura): Mr. Speaker, 
Sir. . .. (lnterruptions) 

MR. SPEAKER: When I called your name, you were 
not here. What can I do? 

... (Interruptions) 

SHRI BASU DEB ACHARIA: I am here, Sir. 

MR. SPEAKER: I will call you again. 

... (lnterruptionc;) 

MR. SPEAKER: I will call Dr. Girija Vyas also . 

... (Interruptions) 

{Translation] 

SHRI PRAHLAD SINGH PATEL (Balaghat): Mr. 
Speaker, Sir, deforestation has been taking place in a 
terrible manner in Madhya Pradesh. In this regard, the 
Supreme Court has passed a stricture against the 
Government of Madhya Pradesh while delivering its verdict 
in response to the Public Interest Litigation. The 
involvement of mafia groups in Madhya Pradesh in nexus 
with the politicians and officers of the State has lead to 
a serious crisis. The Adivasi people living in these forests 
for the last several decades have not been given the 
land on lease even for CUltivation while the mafia in 
connivance with the politiCians and bureaucrats are 
indulging in large scale and unchecked deforestation. A 
recently published report has stated that if this 
deforestation is not stopped then the Madhya Pradesh 
will convert into a desert. 

Sir, through you I would like to submit to the Union 
Government to immediately intervene in this regard. On 
one hand the Government should make arrangement for 
providing the forest land on lease to the Adivasis by 
making amendment in .the Forest Act 1980 and on the 
other it should make efforts to check this on going 
1eforestation so that the Madhya Pradesh could be saved 
from being converted into a desert . 
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(English] 

SHRI BASU DEB ACHARIA: A serious situation has 
arisen because of a circular issued by the Medical Council 
01 India by fixing 40 per cent of marks for the Scheduled 
Tribe candidates seeking admission in the medical course. 
Sir. in my State. in West Bengal. where 40 seats were 
reserved for the Scheduled Tribe candidates in medical 
course. only five Scheduled Tribe candidates were found 
ehgible as they have obtained 40 per cent of marks as 
fixed by the Medical Council of India. Because of this 
circular. a large number of the Scheduled Tribe candidates 
could not get admission in the medical colleges. 

The 82nd Constitutional Amendment Act has inserted 
a proviso for relaxation or lowering of the standard of 
evaluation so far as Article 335 of the Constitution is 

concerned. It is being violated. If the 40 per cent maf'1( 
is fixed for the Scheduled Tribe candidates also. then 
the reservation will be meaningless. 

So. I demand that there should be relaxation for the 
Scheduled Tribe candidates seeking admission in medical 
colleges so that the reservation for the Scheduled Tribe 
candidates are properly maintained ... (/nterruptions) 

SHRI SOMNATH CHATIERJEE (Bolpur): Please 
allow Shri Lahiri to mention what happened yesterday in 
the Vithalbhai Patel House . ... (Interruptions) 

MR. SPEAKER: I am calling him also. 

Now. Shri Ramji Lal Suman to speak. 

{Translation] 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. Speaker. 
Sir. a fire broke out in the ordnance depot at Bharatpur 
in April. 2000 resulting in the loss to the tune of 393 
crore rupees. Similarly. fire broke out in the ordnance 
depot in Kanpur on 28th May. 2000 followed by a blaze 
in Pathankot ordnance depot and in Suratgarh ordnance 
depot Gangnagar district in April. 2001 which affected 
thousands of villages. Now there has been fire in 
ordnance depot of Shakurbasti in June. 2001. Mr. 
Speaker. Sir. it is a very serious matter. When the fire 
incident in Bharatpur ordnance depot took place. you had 
ensured to hold discussion over it under the Rule 193. 

Thereafter fire broken out at various other places. The .. 
ordnance depots belong to the second world war era 
and the most serious thing is that the Govemment had 
made provision for aUocating an amount of 4000 crore 
rupees during 2001 for the modernisation of three 
ordnance depots but this amount has not been spent for 
the purpose. At present only 30 percent of the total 
ordnance depots are safe while the rest of them are 
vulnerable and are unsafe. These depots are not safe as 
per the report of the Auditor General of India. L.B. Suku 
Committee. constituted after the fire incident at Bharatpur 
ordnance depots has submitted ita report and it Is 
necessary to publish it. Mr. Speaker. Sir. through you I 
would like that a discussion should be held over it under 
the Rule 193. 

{English] 

MR. SPEAKER: Shri Samik Lahiri. I think. you ..... lf. 
Dr. Ram Chandra Dome and Shri Hannan Mollah have 
given notices. I have received four notices for raising this 
matter in the 'Zero Hour' from Members regarding the 
incident of thefts and security lapses at the official 
residences of some of the Members. I am calling for an 
action note in this matter. So. I will give my consent 
later. 

... (Interruptions) 

MR. SPEAKER: Four of you have given notices. 
have called for the facts. Please wait for some time. 

SHRI SAMIK LAHIRI (Diamond Harbour): Yesterday. 
when I came to attend the House. in-between the burglata 
entered my residence. . .. (lnterruptiOfl$) I would like to 
give you one information. About 60 hon. Members are 
staying there. The Govemment hu provided only one 
constable and one home guard for 50-60 Members who 
are residing in Vithalbhai Patel House. Yesterday. the 
hon. Home 'Minister wu informing the House about one 
thing ... (Interruptions) 

MR. SPEAKER: Shri Samlk Lahtri. you can better 
raise it tomorrow because I have called for the facts. 

SHRI SAMIK LAHIRI: AU right. Sir. Thank you very 
much ... (Interruptions) 

MR. SPEAKER: I have got 30 notices. I am calling 
you one by one. Is there any objection to you If I caR 
the other names? 

...{lntenupHons) 
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[Translation} 

DR. GIRIJA VYAS (Udaipur): Sir, a little whUe ago 
some hon. Members demanded discussion over a mosque 
in Rajasthan. 

t' 
Sir, through you, I would like to infonn the House 

that peace prevails there and the status quo has been 
maintained. The damaged part of the mosque and temple 
has been reconstructed. Both side are In favour of peace 
and they have resolved this issue amicably. I would like 
to appeal to all the hon. Members of the House that we 
favour peace and communal harmony, hence instead of 
inciting passions assist in restroation of peace. 

SHRI TARACHAND SAHU (Durg): Mr. Speaker, Sir, 
though a large number of public undertakings are there 
in our country yet unfortunately most of those have turned 
sick. As per my information the employees working in 
HSCL and BRL have not been paid their salaries for the 
last 18 months and 8 months respectively which has 
lead to a serious crisis. The employees were forced to 
opt for VRS. But they have not been paid their dues as 
yet. A package was sent to the Government but it has 
not been cleared. The Government was also given a 45 
days Notice ending on 9th August. Today is 2nd. If the 
package is not cleared within the remaining period of 
one week then it will be worried up. I hail from Durg Lok 
Sabha Constituency. The biggest steal plant of Asia, Bhilai 
Steel plant is situated in Durg. A serious crisis has 
emerged there. Chhattisgarh is known as a peaceful area. 
However. the employees are resisting to agitation owing 
to the non payment of salary. :-ience the ending package 
should be cleared. 

[English] 

SHRI P.H. PANDIAN (Tirunelveli): Mr. Speaker, Sir, 
would like to make a submission. 

MR. SPEAKER: You have given notice to raise a 
State subject. It is an issue between the State and the 
Centre. 

SHRI P.H. PANDIAN: Sir, this is with regard to the 
transfer of three I.P.S. Officers on deputation by the 
Central Government. is it a State subject? Please 
understand that it is not 8 State subject. ... (Interruptions) 

We are sitting here quietly. We do not rush to the well 
of the House. Please allow me to raise this matter. 
... (Interruptions) I gave notice yesterday itself. Please 
allow me. 

[Translation} 

SHRI RAJIV PRATAP RUDY (Chhapra): Mr. Speaker, 
Sir, . today the people of our country are very much 
concerned about corruption. It is the consequence of the 
wrong policies of the party which has ruled the country 
for over forty years but the present Government has to 
bear brunt of the present of corruption. I am also very 
concerned about this problem. Today, I would like to 
draw the attention of the House towards specific issue. 
It has recently been reported in newspapers that· 11 cases 
of Petrol Pump allotment are going on against a senior 
leader of Congress, who also served as a Minister. He 
is also charged with transferring precious foreign exchange 
of the country in the name of his family Members. Another 
fonner Minister has been accused of large scale FERA 
violation. All these has been reported by the newspapers. 
It is an act of corruption and these sort of Incidents are 
time and again being raised in the House. Four days 
ago this news was published in the ulndian Express" that 
... (Interruptions) 

SHRI RAGHUNATH JHA (Gopalganj): You disclose 
the name of the Minister. 

SHRI RAJIV PRATAP RUDY: It is not proper to 
disclose th~ name of the Minister in the House. He is no 
more a Minister. It is a very serious issue. The probe 
into this matter is continuing but I am apprehensive that 
the foreign exchange of the country is being transferred 
either in Benami accounts or in the name of the family 
Members of the concerned person. Today such persons 
neck deep In corruption are in politics and are levelling 
allegations against the Govemment. I demand that truth 
must came out ... (lnterruptions) 

[English] 

MR. SPEAKER: Now, Shri Pravin Rashtrapal will 
speak. 

... (Interruptions) 
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MR. SPEAKER: No no; I have called Shri Pravin 
Rashtrapal. 

... (Interruptions) 

SHRI PRAVIN RASHTRAPAL (Patan): Mr. Speaker, 
Sir. I want to raise a very serious matter . ... (Interruptions) 

MR. SPEAKER: Please understand that other hon. 
Members have also to raise important matters. 

... (Interruptions) 

MR. SPEAKER: Nothing will go on record except 
what Shri Rashtrapal says. 

... (Interruptions)· 

MR. SPEAKER: You have raised the matter. Why 
are you disturbing the proceedings of the House? 

... (Interruptions) 

(Translation] 

SHRI RAJIV PRATAP RUDY: Mr. Speaker, Sir, it is 
a very serious matter ... (lnterruptions) It is a case of 
corruption ... (Interruptions) 

{English} 

MR. SPEAKER: Other hon. Members have yet to 
raise important matters. Now, Shri Pravin Rashtrapal will 
speak. 

... (lnterruptions) 

MR. SPEAKER: No, no; I have called Shri Rashtrapal. 

... (Interruptions) 

MR. SPEAKER: You are not allowing a Member from 

your Party. 

... (Interruptions) 

'Not Recorded. 

MR. SPEAKER: Shrl Rudy, you should not show It 
like that. 

... (Interruptiorw) 

MR. SPEAKER: Please dow others to epeak. 

SHRI PRAVIN RASHTRAPAL: Thank you, Mr. 
Speaker, Sir. 

India Is a signatory to the Declaration on Human 
Rights by the UNO In 1948. The Constitution of India, 
framed in 1950, has given certain rights to thtt citizens 
of India in general and to the people belOnging to the 
Scheduled Castea In particular. I am particularly referring 
to the rights given under artic1e8 15, 16, 17, 25 and 46, 
etc., of the Constitution of India. 

I want to draw the attention of the I"inlater of 
Parliamentary Affairs in particular regarding the 'Durban 
Conference' that is going to take place In the last week 
of August and the first week of September. I attended 
the Geneva Conference in my private capacity in the 
month of May this year. I am shocked to know that the 
Govemment of India which is a democratic country and 
one of the biggest countries of the world, has taken a 
stand that the issue of caste discrimination In India will 
not be allowed to be discussed in the World Conference. 
Why? I want to know about that from the Government of 
India. 

I belong to the Scheduled Caste. Only last January. 
this Parliament has extended the reservation period for 
the Scheduled Castes for another 10 years. It proves 
that the things have not improved in rural India. 

The UNO have decided the topic of the World 
Conference: 'Discrimination on the basis of racism and 
xenophobia and other Intolerant issues baaed on ducent 
and work' .. If there i8 discrimination in this country against 
minorities and the Scheduled Cutes in this country. the 
issue must be allowed to be diacuased in the UNO 
Conference. So, I want that the Milllster of PaJ1iamentary 
Affairs may give a reply to these particular points. Why 
has the Government of India taken a negative stand? 
Why is the Government of India not allowing the issue to 
be diacu8sed in the World Conference? .. (lntsrruptions) 

SHRI P.H. PANDIAN: Sir. this is a seriou& matter 
affecting the independence and the study powers of the 
lAS and the IPS offICers. The Central Government. in a 
unilateral decISion. tranaferred 00 deputation three IPS 
officers from Tamil Nadu Government to DefhI. 
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Sir, without the concurrence of the State Government, 
without obtaining the consent of the officers concerned, 
they have been transferred. The willingness of the Central 
Government has also not been intimated to the State 
Government and the consent of the State Government 
has not been obtained. They have passed a unilateral 
order. they have transferred them on deputation. 

The matter arises this way. The concept of deputation 
has been rightly upheld by the Supreme Court in various 
deciSions. An officer cannot be transferred without his 
consent, Without the knowledge or without the concurrence 
of the State Government. 

Here, three IPS officers have been transferred. They 
are guided by Rule 6 (1) of Indian Police Service Cadre 
Rules 1954. Therein, it has been clearly 
said ... (Interruptions) 

MR. SPEAKER: Do you mean to say that this House 
IS gOing to discuss the transfer matters also. 

... (Interruptions) 

SHRI C.P. RADHAKRISHNAN (Coimbatore): Sir, he 
cannot raise this issue here ... (lnterruptions) 

SHRI P.H. PANDIYAN: This is a very serious 
matter ... (lnterruptions) 

MR. SPEAKER: Who is going to reply to this? 

... (Interruptions) 

SHRI RAGHUNATH JHA: Sir, under Rule 7(1-B) of 
All India Services (Discipline and Appeal) Rules, 1969, 
the Central Government is fully empowered to institute 
diSCiplinary proceedings and impose penalty/punishment 
against any All India Service Officer. The State 
Government IS bound to render all reasonable facilities 
to the Government of India for conducting such 
proceedings ... (Interruptions) 

SHRI C.P. RADHAKRISHNAN: Sir, the Central 
Government has the authority to transfer any All India 
Service Officer ... (Interruptions) 

SHRI P.H. PANDIAN: Sir, Sardar Vallabhbhai Patel 
has said that if the security and independence of lAS 
and IPS officers is threatened then it will not be in the 
interest 01 the unity of India ... (Interruptlons) Sir, they do 
not know the law. they do not know the procedure, they 
do not know the rules ... (lnterruptions) 

MR. SPEAKER: Shri Pandiyan, how can you discuss 
transfer matters in the House? 

... (Interruptions) 

SHRI P.H. PANDIAN: Sir, I will not be cowed down 
like this ... (lnterruptions) Sir, what is this? ... (Interruptions) 
Am I not entitled to speak? ... {lnterruptions) Sir, these three 
officers were doing their duty in maintaining law and order 
there ... (lnterruptions) Sir, two Central Ministers were 
arrested for violation and for offending the law and for 
preventing these officials from discharging their public 
duty ... (Interruptions) 

MR. SPEAKER: Shri Pandiyan, you have raised the 
matter now. 

... (Interruptions) 

SHRI P.H. PANDIAN: Sir, I would like to bring to 
your notice the background of this case. These three 
officers, a Commissioner of Police, a Joint Commissioner 
of Police and another Joint Commissioner of Police, were 
discharging their duty ... (lnterruptions) Sir, in the case of 
these two Central Ministers, they violated the law and 
they were arrested on charges of preventing these officers 
from discharging their duty ... (lnterruptions) Sir, can the 
Central Ministers prevent any officer from discharging his 
official duty? ... (Interruptions) There is no law in India, there 
is no provision in any law that the Central Ministers can 
go to a State and prevent officers from discharging their 
duty ... (lnterruptions) Sir, the Central Ministers are not 
above the law ... (lnterruptions) 

MR. SPEAKER: Han. Members, please. I have 
allowed Shri Chandra Shekhar. 

... (Interruptions) 

SHRI S.S. PALANIMANICKAM (Thanjavur): Sir, we 
have great respect for you and for the House but we 
may also be allowed to speak ... (lnterruptions) Sir, he 
cannot raise this matter in the Houso like 
this ... (/nterruptions) Sir, they have also dismissed two 
officers. I would like to know under what 
capacity ... {Interruptions) 

MR. SPEAKER: Shri Palanimanickam please take 
your seat. 

... (Interruptions) 

MR. SPEAKER: Han. Members, the children are 
watching the proceedings, please understand. 

... {Interruptions) 

SHRI CHANDRA SHEKHAR (Ballia, U.P.): Why are 
the hon. Members agitating like this7 ... (lnterruptions) Mr. 
Speaker Sir, Shri Raghunath Jha has read out a 
quotation. I fully agree with him that the Central 
Government has every Jight to punish an lAS or IPS 
officer. That is true. But the Central Government has not 
got the authority to transfer any officer without giving the 
reason. This has been the tradition all through 50 years 
that if any officer is called for deputation, the consent or 
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concurrence of the State Government is taken and without 
that it has not happened for the last 50 years in this 
country. 

If you want to establish a new rule, nobody can stop 
you ... (Interruptions) 

SHRI P.H. PANDIAN: I want the Central Govemment 
to Withdraw the order . ... (Interruptions) 

MR. SPEAKER: Now, Shri Vijay Kumar Malhotra will 
speak. 

... (Interruptions) 

SHRI S.S. PALANIMANICKAM: I want to remind 
Shn Chandra Shekha~i that he had also created a 
precedent to dismiss the DMK Govemment without the 
recommendations of the Governor . ... (Interruptions) 

MR. SPEAKER: Shri Planimanickam, no cross-talk 
please. 

. .. (Interruptions) 

MR. SPEAKER: Please take your seat. 

[Translar/on] 

DR. VIJA Y KUMAR MALHOTRA (South Deihl): Mr. 
Speaker, Sir, a constitutional issue has been raised. I 
remember that when the police officers entered the House 
of hon. Karunanidhiji at half past two in the night and 
misbehaved with him and manhandled him causing him 
injuries and dragged him ... (lnterruptions) 

[English] 

SHRI P.H. PANDIAN: What is thls? .. (lnterruptions) 

MR. SPEAKER: No, no; nothing will go on record. 

... (Interruptions)" 

MR. SPEAKER: Shri Pandiyan, please take your seat. 

... (Interruptions) 

MR. SPEAKER: Nothing will go on record except 
What Shri Malhotra says. 

... (Interruptions), 

°Not Recorded. 

[Translation) 

DR. VIJA Y KUMAR MALHOTRA: Mr. Speaker. Sir. 
at that time everybody including Reddy Saheb, Congress 
Party, Chandersekhrji strongly objected and severely 
condemned this incident and commented that H any Chief 
Minister, M.P., former Prime Minister or any other politician 
is treated and injured in the manner by any police 
officer ... (Interruptions) 

MR. SPEAKER: You please sit down. 

[English) 

SHRI P.H. PANDIAN: There was no mlabehaviour. 

[Translation} 

DR. VIJA Y KUMAR MALHOTRA: Sir, the entire 
country was jolted after watching the incidence on T.V. 
and the need of the hour was to impose President's 
Rule (Article 356) in Tamil NaCIU after d'sm's.'ng the 
Govemment but this atep was not taken ... (lnterruptionl) 

[English) 

SHRI P.H. PANDIAN: What is thls? .. (lntBrrupliona) 

You cannot threaten us, that ia. the State 
Govemment...(lntBrruption,) You do it ... (lnterruptJons) 

MR. SPEAKER: Nothing will go on record. 

... (Interruptions)" 

[Translation) 

DR. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, I 
am 6urprised that when the directive from the Centre 
was given instead of penalising that guilty police officer 
efforts are on to protect the accused pollee officer. I am 
of this firm opinion that the Tamil Nadu Govemment 
should comply with the Centre's directive and it should 
remain prepared to face any punitive measure in cue It 
fails to comply with the directive. 

[English) 

MR. SPEAKER: Shri Jaipal Reddy. will you speak 
on the same matter? 

SHRI S. JAIPAL REDDY (Miryatguda): Yes. Mr. 
Speaker, Sir, we are, at the moment, not dilCUlling the 
merits of the incidents of that particular clay or night. We 

·Not RacordecI. 
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are discussing the specific steps taken by the Central 
Government. As Shri Chandra Shekhar has rightly pOinted 
out. this has been done for the first time in the history 
of independent India ... (/nterroptions) 

SHRI S.S. PALANIMANICKAM: Under what 
circumstances? .. (interruptions) 

SHRI S. JAIPAL REDDY: The Central Government 
has not behaved in a bona fide fashion. 

It has apparently worked under the pressure of its 
NOA partner . ... (Interruptions) If this step is to be 
proceeded with, Sir, the State Govemments in future will 
refuse to take lAS and IPS Officers. It will endanger the 
Centre-State relations. It has serious complications for 
our federal polity. Therefore, the Government of India 
should review it. ... (Interruptions) 

MR. SPEAKER: Now, Kunwar Akhilesh Singh. 

... (Interruptions) 

SHRI P.H. PANDIAN: Sir, if they behave like this, 
we will not allow anybody to speak everyday . 
... (Interruptions) 

SHRI C.P. RADHAKRISHNAN: Sir, he is interfering 
In the rights of the Members of the House . ... (Interruptions) 

MR SPEAKER: Nothing will go on record except 
what Kunwar Akhilesh Singh says. 

... (Interruptions)· 

{EnglIsh} 

MR SPEAKER: Please take your seat. I have called 
Kunwar Akhilesh Singh to speak. 

[Trans/arion] 

KUNWAR AKHILESH SINGH (Maharajganj, U.P.): Mr. 
Speaker, Sir. diSCUSSion are held every year on the issue 
of floods in which Members of both the ruling party and 
the oppOSitIOn give their suggestions for solving the 
problem. However. it is a matter of regret that no effective 
steps have been taken in the country for solving the 
problem of recurring floods even after 54 years of 
independence. 

"Not Recorded. 

Mr. Speaker, Sir, the rivers entering into India from 
Nepal are causing a lot of destruction in large area of 
the country. I would like to mention that the rivers entering 
India through the Indo-Nepal border contigues to Uttar 
Pradesh are causing havoc in Uttar Pradesh and Bihar 
rendering crores of people in these areas homeless. 

Mr. Speaker, Sir, the 48 hours ago floods in rivers 
like Jharhl, Sonia Nullah, Mohav, Rohin and Rapti entering 
India from Nepal on U.P. border have caused havoc in 
Maharajganj and Sidarth Nagar Janpads of Uttar Pradesh. 
A large part of Bihar is also affected by floods. The hon. 
Minister of Water Resources is present in the House. I 
would like to bring to his Notice that the Government 
has not taken any preventive measures to tackle the 
flood problem and also flood relief works management in 
missing due to which there is lot of resentment in the 
people and a sense of insecurity is also 
prevailing ... (Interruptions) 

[English] 

MR. SPEAKER: Shri Rajiv Pratap Rudy, 
Shri Raghunath Jha, and Shri Nawal Kishore Rai can 
also associate with Shri Kunwar Akhilesh Singh. 

[Translation] 

KUNWAR AKHILESH SINGH: Sir, the devastating 
flood has affected crores of people and has also caused 
damage to the property in Orissa. Similarly it has caused 
damage to life and property in Uttar Pradesh and Bihar 
also but the Central Government are not doing anything 
for their relief. Therefore, through you I would like to say 
in the House that the Central Government are running 
away from its responsibility. In Uttar Pradesh the Bhartiya 
Janata Party is in power and the National Democratic 
Alliance is in power at the Centre. I would like to demand 
from both these Governments to provide immediate relief 
to Uttar Pradesh and Bihar keeping in view the fury of 
flood in these States. The hon. Chief Minister of Uttar 
Pradesh talks of scarce resources. Therefore, I would 
like to urge upon the hon. Minister of Water Resources 
to provide additional funds to save Uttar Pradesh and 
Bihar from the fury of flood and also send a Central 
team to the flood affected areas to take stock of the 
situation ... (Interruptions) 

SHRI JASWANT SINGH BISHNOI (Jodhpur): Mr. 
Speaker, Sir, five years back a foundation stone was laid 
for gauge conversion work of Pipad-Bilara line by the 
then Railway Minister Shri Ram Vilas 
Paswan ... {/nterruptions) 
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{English} 

MR. SPEAKER: Is there anything from the 
Government? 

[Translation} 

KUNWAR AKHILESH SINGH: The hon. Minister 
should also tell us whether an India-Nepal Joint team 
has been set up to formulate an action plan to tackle the 
situation of devastating floods in India and Nepal cuased 
by the rivers originating from Nepal? ... (lnterruptions) 

[English] 

MR. SPEAKER: Kunwar Akhilesh Singh, you are not 
allowing the Minister. What is this? I think this is too 
much. 

[Translation] 

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, the 
situation is alarming in our region. .. .(Interruptions) 

MR. SPEAKER: Nawal Kishore ji, I called your name 
to speak. 

... (Interruptions) 

SHRI JASWANT SINGH BISHNOI: There is a saying 
in Marwadi that the order does not change with the 
change of the officer the Government's order does not 
change with the change of the Government. Five years 
have passed after the foundation stone was laid for 
gauge-conversion work on which Rs. 15-20 lakhs were 
spent. I have been trying for one and half years but the 
Ministry of Railways has not spent even five rupees on 
the gauge-conversion of the said line and the work has 
not been taken up so far . ... (Interruptions) 

[English} 

MR. SPEAKER: Just wait a minute. Is there anything 
from the Government please? 

... (Interruptions) 

MR. SPEAKER: Shri Raghunath Jha, Shri Nawal 
Kishore Rai and Shri Rajiv Pratap Rudy can also 
associate with what Kunwar Akhilesh Singh has said. 

THE MINISTER OF WATER RESOURCES (SHRI 
ARJUN SETHI): Sir, as far as flood in Bihar and UP is 
concerned. I will certainly get information from the 

concerned States. If you allow, I may make a statement 
tomorrow or day after, whenever you desire. 

MR. SPEAKER: That is good. 

(Translation] 

SHRI JASWANT SINGH BISHNOI: The then Minister 
of Railways had announced that the s81~ gauge 
conversion work would be extended upto Bar which will 
benefit the western Rajasthan. Through you I would like 
to draw the attention of the Government and would urge 
to take up the said gauge conversion work. 

[English] 

SHAI P.C. THOMAS (Muvattupuzha): Sir, the Fourth 
Ministerial Conference of WTO is going to be held In 
November in Togo. Be it wheat, be it rice, be it rubber, 
be it pepper, be it coconut, be It oil seeds, be it mustard, 
be it even other vegetables and everything, the farmers 
of India are in great distress. There are some agreements 
relating to agriculture, which are going to be amended. I 
would like to say that there is an Imminent need for a 
clear discussion on the iuue because the Government 
should take up the issue very seriously before the WTO 
when the Conference is going to be held In Novttmber In 
Togo. It concerns all the State Govemments and also 
the Govemment of India. The Government of India's 
representatives, I am told, have already taken stepe in 
this regard but we wouJd also like to be Informed. The 
House, which is supreme, should be informed in this 
regard, and we should get an opportunity to uy what 
the people feel about it. So, we should have • fuII·fIedged 
discussion in this regard. I would also uy one word with 
regard to the feelings of lome of the farma,.. 
... (Interruptions) 

MA. S.PEAKER: Shri Varkala Aadhakrishnan, do you 
also want to apeak on this subject? 

SHRI VARKALA RADHAKRISHNAN (Chirayinkll): Yes. 

MR. SPEAKER: SM Varkala Radhalcrllhnan, you can 
also associate with what St.ri P.C. Thomas has uld . 
The Govemment II also going to reply. 

SHAI VAAKALA RADHAKRISHNAN: I am waiting all 

along for this. I shall give my own version. Aa a Member, 
that is my right...(lntemJptions) 
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SHRI P.C. THOMAS: Fonner Speaker, Sir, I am on 
my legs. 

I would suggest that before having a full·fledged 
discussion. if a meeting of the representatives of all 
Parties can be called, that will be good enough. But 
anyway, we should have a discussion. I would also submit 
that the farmers who are cultivating rubber and coconut 
are In great distress. In my State, the main cultivation is 
rubber and coconut. 

MR. SPEAKER: Shri Thomas, please understand this 
is not a debate. This is 'Zero Hour'. You can mention it 
in two minutes' time and get the information from the 
Government. What is this? 

SHRI P.C. THOMAS: The fanners are in real distress. 
With regard to rubber, I would specifically say that it has 
been taken up as an industrial produce while it is actually 
an agncultural produce . ... (Interruptions) 

MR. SPEAKER: This will not go on record. 

.. . (Interruptions)· 

SHRI VARKALA RADHAKRISHNAN: Sir, I have only 
one point to submit. ... (Interruptions) 

MR. SPEAKER: You can associate yourself with what 
he has said. 

... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN: There is a 
decision by the Kerala High Court in this respect. The 
decision is that as per the provisions of the Rubber Act, 
the Central Government Is directed to declare a floor 
price. That has not been done so far. That is also to be 
done. ... (Interruptions) 

MR. SPEAKER: You can only associate with him. 
Please take your seat. 

... (Interruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): Sir, the hon. Member 
Shri P.C. Thomas has raised an Important issue about 
the WTO Conference and said that India should take a 
stand that would protect the interests of Indian fanners. 
From the Government side, I would say that I entirely 

'Not Recorded. 

agree with him. I will communicate his feelings to the 
Minister of Commerce and Industry that the hon. Minister, 
before the November Conferecne, should have wider 
consultations with political parties, leaders and State 
Governments in fonnulating the Indian stand. At the same 
time, I totally agree that this House should also discuss 
this subject. 

This Conference Is to be held in November. I think, 
it would be before the Winter Session. So, before this 
Session ends, it would be better if we discussed what 
stand India should take in the WTO Conference for 
protecting the interests of Indian farmers and Indian 
industries. I am very keen that this discussion should 
take place in this House so that the Government can 
create a consensus and also get the guidance of all 
hon. Members. 

SHRI HANNAN MOLLAH (Uluberia): Sir, the problem 
of getting safe drinking water Is almost universal in India. 
Thousands of village areas are not getting safe drinking 
water but I want to draw the attention of the House to 
one specific problem . 

In West Bengal, in nine dlstric=ts, the underground 
water is contaminated with arsenic. It is nobody's creation: 
it is a natural problem. The Desert Development Fund is 
used where there are deserts. If an anti-salinity scheme 
is there in a specific area, it is utilised. So, the Central 
Government should have a specific plan for specific 
problems. Arsenic contamination in water is a specific 
problem in nine out of the seventeen districts of West 
Bengal. About four crore people are affected as it is 
creating incurable diseases. Thousands of people are 
being crippled when they consume the arsenic 
contaminated water. It is a very serious and a specific 
problem of West Bengal. So, like the Desert Development 
Programme for desert areas, there should be a specific 
programme for this specific problem in West Bengal. My 
reqeust to the Govemment is that it should not be mingled 
with other programmes. A specific scheme should be 
evolved. Earlier, the Central Govemment would give funds 
but the Ministry of Rural Development has stopped giving 
funds for cleaning the water. This is a very serious 
problem and I request the Government to take a serious 
stand. A scheme to tackle the arsenic problem should be 
formulated by the Government and funds should be 
provided to solve this problem. 

SHRI TARIT BARAN TOPDAR (Barrackpore): My only 
submission is that the Govemment should not discontinue 
the projects that deal with this problem of arsenic 
contamination in water. 
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. SHRI G .. ~. BANATWALLA (Ponnani): Mr. Speaker, 
Sir. I am raising a matter of grave importance that is 
creating a great resentment and increasing tenSion, 
especially among the Muslim minorities. 

A report has been submitted to the hon. Prime 
Minister under the style, 'Reforming National Security 
System'. 

13.00 hrs. 

Wild and baseless allegations about msdrasss have 
been made in this report, and it is said that the madrasas 
in our country, the Islamic madrasas that are teaching in 
our country. are a threat to communal harmony and 
national security. It makes such wild allegations that 
extremist teaching is being done in these madrasas. Now, 
Sir, I ask the Government.. .. 

MR. SPEAKER: Shri Bantawalla, where is that report? 
Are you authenticating that report? 

SHRI G.M. BANATWALLA: The report has been given 
to all the Members. Copies of the report, I think, all the 
Members have received. At least, I have received from 
the hon. Home Minister with a covering letter and with 
warm regards. The matter has also appeared in the 
newspapers. The madrasss are being harassed. A 
countrywide harassment of the madrasas is going on; 
especially in U.P .. madrasas after madrssas are being 
harassed. 

Sir. I ask the Government that in case there is any 
concrete evidence with the Govemment, then let that 
eVidence be placed on the Table of the House. Otherwise, 
Sir. the Government must make it very clear that it does 
nol subscribe to the observation about madrasas in this 
particular report submitted to it by a Group of Ministrs. 
Mr. Speaker, Sir, the Govemment is speaking, this report 
of the Group of Ministers is speaking, the language of 
the Sangh Parivar and creating tension. An entire minority 
community is being made a subject of suspicion. Our 
madr8S8S which are teaching the peaceful tenets of Islam 
are being targeted and are being harassed. The 
Government must make a statement saying that it does 
not subscribe to the baseless allegations . ... (Interruptions) 

SHRI ANNASAHEB M.K. PATIL (Erandol): Sir, I want 
to raise a very important issue, which is contradictory 10 
What Shri G.M. Banatwalla has been telling. 
... (Interruptions) 

SHAI G.M. BANATWALLA: It is necessary that the 
nation must be satisfied . ... (Interruptions) 

MR. SPEAKER: Nothing should go on record, except 
the submission of Shri Patll. 

. .. (Interruptions) • 

SHRI ANNASAHEB M.K. PATIL: I have to make a 
very important statement on this issue. It hu happened 
in the city of Jalgaon in Maharashtra. I do not know 
about the information that Shri Bantawalla is referring to. 
But the madrasa in Jalgaon has trained almost nine 
people from Pakistan. They have trained the Pakistanis 
and they are planning to plant bombs in Nagpur, SalTlbhajl 
Nagar District and Aurangabad. . .. (Interruptions) 

MR. SPEAKER: Nothing should go on record, except 
the submission of Shri Patil. 

... (Interruptions)" 

SHRI ANNASAHEB M.K. PATlL: Sir, the Hizbul 
Mujahideen, the terrorist organisation, has started this. 
Two days ago, those nine people were caught by the 
DSP of Jalgaon . ... (Interruptlons) 

MR. SPEAKER: What is this? You are raising the 
issue, and at the same time, disturbing the House. What 
is this? 

. .. (Interruptions) 

SHRI ANNASAHEB M.K. PATIL: Sir, I request the 
Government to check up such activities that are taking 
place in the City. It happened in Jalgaon. Therefore, I 
urge the Govemment to look into It. ... (Interruptions) Sir, 
I got a report . ... (lnterruptiOns) 

MR. SPEAKER: Nothing, except what SM K. Francia 
George is speaking. would go on record. 

.. , (Interruptions) • 

SHRI K. FRANCIS GEORGE: Sir, the Union 
Commerce Ministry is planning to declare aatatutory 
minimum price ... {lnterruptions) There hal been demand 
of the farmers for the last several years to mitigate the 
hardship 01 the nbber growers. ...{/nterruptionB) It is the 
duty of the Centrel Govemment to ... (Interruptions) 

·Not Recorded. 
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SHRI S. JAIPAL REDDY: Sir. the remarks made by 
Shn Patil are objectionable. They should be expunged 
from the records. . .. (Interruptions) 

MR. SPEAKER: Shri Jaipal Reddy, I would go 
through the records and if there is anything objectionable 
it could be expunged. 

... (Interruptions) 

SHRI K. FRANCIS GEORGE: Sir, so I would like 
the Union Government to comply with the directions of 
the Supreme Court immediately and declare a Statutory 
Floor Price for rubber. .. (Interruptions) 

MR. SPEAKER: Shri George, please conclude now. 

.,. (Interruptions) 

SHRI K. FRANCIS GEORGE: Sir, the Union 
Commerce MInistry has been directed by the Supreme 
Court to declare floor price for rubber under section 13 
of the Rubber Act ... (Interruptions) 

MR. SPEAKER: Shri Chaturvedi, please take your 
seat. 

SHRI SATYAVRAT CHATURVEDI (Khajuraho): Sir, I 
want to raise a very important issue. . .. (Interruptions) 

MR. SPEAKER: I have called his name. After him 
you can get a chance. 

... (Interruptions) 

MR. SPEAKER: Shri Jaipal Reddy has raised this 
pOint. I have already told that I wi" go through the records 
and if there is anything objectionable. it can be expunged. 

... (Interruptions) 

SHRI K. FRANCIS GEORGE: Sir, now the Ministry 
of Commerce is planning to declare a statutory minimum 
price. We must understand the distinction between these 
two. If floor price is declared, then the Government would 
be legally bound to procure rubber when the price of 
rubber falls below the floor price. 

Sir, to circumvent this direction of the Supreme Court. 
the Commerce Ministry now, it has been reported in the 
Press, is planning to declare a statutory minimum price. 
This is a blatant violation of the direction of the Supreme 
Court and that of the direction of the Kerala High Court. 
To declare the minimum floor price has been the demand 
of nine lakh rubber farmers who are now in a fair amount 
of distress for several years. The Government has been 
saying off and on that they are considering the demands 
of the rubber farmers . 

Sir, there was a practice before 1991 when the 
Government every year used to declare the floor price. 
But now after the onset of the liberalisation policy, this 
practice has been done away with ... (lnterruptions) 

MR. SPEAKER: Shri George, this is not a debate. 
Please understand that. Would you like to say everything 
during the 'Zero Hour' only? 

SHRI K. FRANCIS GEORGE: Sir, I would like to 
request the Government to comply with the directions of 
the Kerala High Court and the Supreme Court and declare 
the floor price for rubber at the earliest. 

MR. SPEAKER: The House now stands adjourned 
to meet again at 2 p.m. 

13.08 hr •• 

The Lok Sabha then adjourned for Lunch till 
Fourteen of the Clock. 

14.00 hr •• 

The Lok Sabha fe-assembled after Lunch at Fourteen 
of the Clock. 

[MR. SPEAKER in ,the Chaitl 

{English] 

MR. SPEAKER: The House shall now take up the 
Adjournment Motion. Shri Priya Ranjan Dasmunsi to 
initiate the discussion. 

SHRI TRILOCHAN KANUNGO (Jagatsinghpur): Sir, 
what about Matters Under Rule 3n? 

SHRI KISHAN SINGH SANGWAN (Sonepat): Sir, will 
the Matters Under Rule 3n be taken as laid on the 
Ta~e of the House? 
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MR. SPEAKER: We will take it up after the 
Adjournment Motion. 

14.02 hr •• 

MOTION FOR ADJOURNMENT 

UTI's US-64 Scheme-Contd. 

SHRI PRIYA RANJAN DASMUNSI (Raiganj): I beg 

to move: 

"That the House do now adjourn." 

Mr. Speaker, Sir, on behalf of the small investors of 
the country and on behalf of our party, I initiate this 
Adjournment Motion. I shall explain the reasons for 
brrnging this Adjournment Motion a little later. 

Only yesterday the Prime Minister, the Leader of the 
House. and poet Shri Atal Bihari Vajpayee made a very 
interesting statement. Sometimes poets come out with 
revelations of the truth in their own way. He said and I 
quote, 

[Translation] 

"It is a rainy season, so the clouds will come in, but 
that will also disappear. This is certain." 

[English] 

: understand that the Prime Minister was very much 
concerned over the clouds over his Government relating 
to telecom scam, the clouds over his Govemment relating 
to customs scam. the clouds over his Govemment relating 
to the ongoing process of disinvestment, and finally, the 
clouds over his Government relating to the tussle between 
the PMO and the Ministry of Finance as to who will bear 
the responsibility for this scam unheard of in the century 
. we can call it the scam of the millennium - the US 
64 scam. 

Our distinguished Finance Minister, while making his 
BUdget Speech this year, made a very interesting, very 
appropriate statement. He said that his Government would 
not spare people who do things. 

[Translation] 

Clandestinely. 

{English] 

The same Finance Minister is not justifying that he 
is unaware of what happened. He was quite aware of 
the activities of those who are doing things. 

[Translation] 

Clandestinely. 

{Eng/ish] 

but his Ministry was totally unaware of the activities 
fo those who were doing things. 

[Translation] 

brazenly. 

(English] 

The situation has come to this stage. 

When the Prime Minister said yesterday ·Badal 
Chatenge Bhi", he meant that they wHI dilappear. I do 
not know as to who will disappear from the Treasury 
Benches. I cannot say whether it would be the Finance 
Minister, or the Telecommunications Minister, or the Prime 
Minister himself. I do not know whether the rain will come 
from the Shiv Sena's or from any other side among 
themselves. . .. (lnterruptions) 

Sir. we have nothing personal against Shri Yashwant 
Sinha. The Congre.. Party does not score points on 
individual's issues or individuals as such. We are here 
addressing. through you, an important inatltution of the 
country, the Finance Ministry. At the behest of the hon. 
Prime Minister, Shri Atal Bihan Vajpayee. the ship is 
now being captioned by our· Finance Minister, 
Shn Yashwant Sinha. Atter the 2nd July story came, in 
his first and instant reaction, he totally denied hi. 
responsibility about this maher as if he was totally 
unaware of what was going on in the UTI. He said, he 
was not in the knowledge of what was happening in the 
corporate sector and the UTI as has been predicted in 
the BJP's national executive r88Olution. The BJP made It 
very clear in its national executive resolution that there 
was a nexus of the corporate house, the UTI and the 
promote,.. In ita resolution, the BJP like any other political 
party, said that It wanted corrective measures taken 
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Immediately. But there the BJP failed to include one word. 
Is It a nexus only between the corporate house and the 
UTI? Was there no other link in the entire net? 

Mr. Speaker. Sir, I do not like to question anybody 
who is not present in the House. But I am sorry, I cannot 
but quote loday's newspaper linking the innocent man. 
Shri Ranjan Bhattacharya with all this. He is not linked 
with the Finance Ministry but I do not like to elaborate 
now as to where he is linked, I am not questioning 
anybody. I am only reading out what he has 
said ... (Interruptions). 

[Translation} 

SHRI VIJA Y GOEl (Chandni Chowk): You are 
denying and quoting also this is wrong ... (Int9rruptions). 
This is a convention that you cannot speak like this about 
the person who is not present in the House ... (Interruptions). 

[English} 

SHRI PRIYA RANJAN OASMUNSI: Mr. Speaker, Sir. 
he only said ... (lnterruptions) I am supporting Ranjan 
Bhattacharya who said very sincerely ... (lnterruptions) 

MR. SPEAKER: Shri Vijay Goel, please take your 
seat. You will get a chance to rebut. 

SHRI PRIYA RANJAN OASMUNSI: Sir, he said very 
politely ... (Interruptions) 

MR. SPEAKER: Shri Vijay Goel, please take your 
seat. 

... (Interruptions) 

[Translation) 

SHRI PRIYA RANJAN OASMUNSI: Sir, I cannot 
even support· I am supporting Ranjanji. He himself 
admitted that the governance of the country has 
reached to such heights that even his daughter or any 
member of his family who has UTI shares has to talk 
to the Chairman of the UTI. Rajlakshmi for the 
redemption of the units. The governance of the country 
has reached to this level. I am talking of the 
governance. what is in it to feel otherwise. A common 
man cannot ring up to the Chairman of the UTI for 
redemption of his units from the UTI. I am saying that 
it was done under compulsion . ... (lnterruptions) 

MR. SPEAKER: What you all are doing? 

[English] 

SHRI PRIYA RANJAN OASMUNSI: Mr. Speaker, Sir. 
he has said that he was not in the knowledge of it and 
he knows nothing about it. But his Ministry's spokesman. 
a Joint Secretary, Shri Bhagwati, in an interview on July 
31, 2001 has said: "It is a fact. We are not told about 
the gravity of the situation. The Finance Minister has 
been repeatedly seeking reports on US-54. But they have 
been evasive" 

Sir, I am not quoting anybody e!Se but the Joint 
Secretary of the Ministry of Finance who gave a public 
interview that the Finance Minister was trying to seek 
reports of the on-going developments, and the reports 
which came to him were evasive. It gives a clear message 
that the Finance Minister could not control the situation 
which was going on there, and the queries of the Finance 
Minister have not been responded to by the UTI. 

If this defiance involving the interest of small Investors 
to the tune of Rs. 2 crore is being encouraged and 
supported by no less than the Finance Minister, does it 
give him any credit to captain the ship and remain as 
the Finance Minister? I am not quoting anybody from the 
Congress Bench; I am quoting rom his Joint Secretary's 
interview. 

It means, he did try to ascertain the facts. It means 
that he was in the knowledge of it. 

But you have not been complied with the 
requirements and the answers that you are desired to 
take. It is on 31st July. Now, who is in the Unit Trust? 
let me spell it out. 

Unit Trust Is not managed by the Members of 
Parliament in lok Sabha and Rajya Sabha. Unit Trust Is 
not managed by one or two representatives from the 
Small Investors' Forum, including Shri Kim Somaiya, my 
distinguished friend from the BJP. Unit Trust is managed 
- I will take the names - by the Chairman of the lOBI, 
a permanent member of the Trustee. Is lOBI not 
answerale to the Finance Minister for all its activities? 
Who represent the meetings? The Chairman of the State 
Bank of India is there. Who else are there? The Chaionan 
of the Syndicate Bank is there. Who else are there? 
There are a few others also. Among the few others, of 
course, the Director of India Growth Fund is there. There 
are several things and I will mention one. 

Mr. Finance Minister do not take it personally; I am 
not casting any personal aspersions on you. There is 
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another gentleman in the Board. Shri Kirit Somaiya is 
not present here; otherwise, he may justify the nexus 
more than me. Who IS there in the Board of the Unit 
Trust? St.ri Nimesh Kampani. the Chairman of J.M. 
Financial Investment Consultancy Private limited is there 
who is also the Chairman of J.M. Morgan Stanley who is 
valUing the Air India's property as the global adviser who 
had to resign from the Board of Directors, T ata's Company 
after having been questioned by the Media as to why he 
IS having the nexus when he is valuing the Tata 
Singapore Airlines bid. So, he is also there. In which 
capacity he is there? He is there in the Advisory Board 
of Mutual Fund. Unit Trust of India these days is being 
called as United Thieves of India and that they are 
mutually sharing the fund. I will cite one example very 
qUickly. 

One of the Tata Power Units got the benefit of this 
UTI scam. to the tune of Rs. 150 crore; that Company 
is also there in the Board of Trustees who is also the 
global advisor for disinvestment. He is involved In the 
Advisory Board of Mutual Fund. These are not brought 
to the notice of the Finance Minister or he is unaware of 
the Annual Report, which was Tabled in this House in 
1998-99. 

Who else are there? The Director of Gularat Ambu!a 
Cement who is involved directly in the share market. 
What IS the transparency that the Prime Minister claimed 
before the public during the elections? He said that his 
Government would deliver goods and that there would 
be total transparency. The man who is questioned every 
day in the share market for their own Internal trading, is 
an Insider of the Unit Trust, against whom they are 
investigating and who is sitting there in the Board. 

The Finance Minister says that even this was not in 
hiS knowledge. These people were in the Board. This 
was not brought to his notice. They were doing all those 
things and if he says like this, then I would say to the 
Finance Minister. with all my regards to him, that he 
does not deserve to head the Finance Ministry at all. 
The Finance Minister is one of the finest men; I met him 
When I was dOing my political work for a few years. He 
could politely come here in Parliament and say that due 
to various reasons he could not monitor it and so, he is 
relinquishing his Office. I am not charging him for his 
commissions. I am charging him for his omissioins; and 
omissions are also to be answered and accounted for. 

They placed the Report in Pariiament. in this very 
House, and in the Report, they made a mention of other 
schemes. not only US-64 scheme. They mentioned about 

Master Gain. Master Plus, Minimum Income Plan, etc. In 
that Report they said that there was a Chinese Wall. It 
says that the fund managers are saying that there IS a 
Chinese Wall between schemes. Is it not a tact? Mr. 
Finance Minister. the whole nallon is looking at US-64 
Scheme. Now, US-64 Scheme is a dead scheme. 

The gentleman sitting there, Shri Nitish Sengupta, 
the distiguished Member IS more knowledgeable than me 
of the inside functioning. In regard to other schemes like 
Master Gain, Master Plus, MIP, etc., money to the tune 
of As. 8,000 crore has been taken out and pumped out, 
risking the fate of those people. 

The Finance Minister will admit that even that was 
not in his knowledge. In April and May there was 
redemption to the tune of Rs. 4,500 crore by the corporate 
houses. The Finance Minister had himself told in this 
House the story of the Black Friday. He himself had 
expressed his disgust to the behaVIour of the share 
market pattern. He said it in Press Conference, CII 
platform and also in the House. March to May was the 
crucial period. Is it a fact that from March to May you 
had no meeting with Shrl Subramanyam? I say with all 
responsibility that during March to May they were all 
meeting you and Shri Subramanyam to explain the lateat 
situation of the Unit Trust investment. You can 
straightaway deny in the House what I am saying. Can 
you deny that on the 18th of May and between 12 to 15 
June, several communications had reached you from the 
UTI Chairman itself, In regard to the inside affairs? Did 
you take any review meeting? You only officially 
acknowledged your Finance Secretary, formally or 
informally, that the Chairman of the Unit Trust is so 
powerflul, so desperate or arrogant that he did not bother 
to talk to you or to convey to you anything. He only 
informally conveyed to your Finance Secretary on 3rd of 
June that on 2nd July they were going to take a decision 
of this nature. On 30th of June, after having received the 
message, you told, 'let them announce what they do and 
then I will react'. Do you want the Parliament to 
understand that you did not know anything and everything 
was done by them? 

You have a Joint Secretary monitoring the capital 
market. What is hIS Job in the Finance Ministry? It is to 
inform the Finance Ministry as to what il going on in the 
market. \I your Finance Secretary does not do It, I can 
understand the poGition of the Finance Minister. From 
the days of Pandit Nehru, even In the last Ministry before 
the earlier Government, was there any occasion when 
four consecutIVe Finance Secretari. were changed one 
after other? We have the example of Dr. Kelkar, 
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Shri Ahluwalia. Shri Kumar and Shri Mankad. There was 
a constant shifting. At no other pice the shifting was 
gOing on. Only the Finance Secretary was shifted one 
after other. I would not say this was done at whose 
instance. though I have the information. People, who have 
been in Government, say that the key position of the 
Finance Secretary is often changed either on the desire 
of the Finance Minister or on the joint understanding of 
the Finance Minister. Maybe, you thought that you need 
a more competent man who could give more guidance 
and mOnitor things best. Can you deny Dr. Kelkar? It is 
on record, when Deepak Parikh Report was submitted, it 
was Dr. Kelkar - for whom I have the highest regards 
- who did the first inside monitoring meeting with the 
UTI in the North Block. What happened thereafter? 
Whatever you will say today will be the property of the 
House. Sir, I am not trying to dramatise the issue. 

I request the Government, that too Shri Advanl, to 
assure us that there would be total security of life inside 
the custody for all those who are in detention now, right 
from Shri Subramanyam to others. This is because I 
know that the time will not be too far - maybe next 
week, this fortnight, this month or even after two days -
when the revelations will come. When we depose before 
Parliament, it is sacrosanct. Equally, as per our 
Constitution. deposition made before the Judiciary will 
have Its due weight and should be debated in public. 

Now, why I am talking about security? I am not 
blaming you, Mr. Finance Minister, if the BJP's National 
Executive Resolution is so strong. The I)exus between 
corporate houses and UTI will remain. The nexus is 
revealed With all its actions, ramifications and reflections. 
The security of the precious lives of all those who have 
been detained by the CBI is extremely important til the 
entire tnal is not over. 

I am not going to quote several thousand pieces 
from the newspaper. I salute the business media of India. 
In this hour of crisis, they stood by the small investor to 
reveal more than what the Minister of Finance revealed, 
and to reveal more than what UTI revealed. You can 
drag the media. A few days back in Agra, it was said 
that they were pro-Musharraf But in the case of UTI 
scam, I salute the business media. It is they who brought 
the revelations one after another. In spite of the fact th<lt 
water was flowing over the head of North Block, you felt 
it was not the time to react; you only said that it was not 
brought to your notice and that it is the behaviour of the 
share market, and that you could not do anything. UTI 
was collapsing, but what could you do? It is the behaviour 
of the share market. Today, the Economic Times revealed 

in their dot.com about 546 funds in the State Bank of 
India but what can you do? It is the bahaviour of the 
private parties with the bank. Tomorrow, LlC will collapse, 
but what can you do since it is the behaviour of the lie 
with the policy holders and the investors? He can only 
say that he is the Minister of Finance and he will remain 
so as long as the Prime Minister keeps him the Minister 
of Finance. 

Please do not treat this issue as a political issue 
between the Opposition and the Govemment. I know you 
bad an occasion in the same House in August, 1995 to 
score a point on the highest equity investment in one 
major company of this country called Reliance in 1994 
by UTI. Nobody, was spared including Dr. Manmohan 
Singh or the Congess Party or any Tom Dick and Harry 
in public life on that day. In the collective wisdom of the 
Government of the day right from linking it with the 
Harshad Mehta scam to the investment by UTI, it referred 
the whole matter to a JPC as well as to CBI. Mr. Speaker, 
Sir, in all humHity, I can say that not a shread of evidence 
was found by the JPC to point a finger at somebody to 
say how many times his telephonic conversation have 
been fixed. There was nothing in the CBI report to this 
effect that could be placed in the court. But this very 
Government, SEBI and eBI placed their affidavits in the 
Delhi High Court about the total innocence of the then 
policy makers in the matter. I am not going to argue 
about it. You can do it. It does not ruean I am defending 
anybody. I am only trying to say that the equity Investment 
started going up and started giving profit to UTI to the 
tune of more than Rs. 800 crore. Even that does not 
satisfy me because one day it can be a non-risk 
investment' but the other day it could be a risk investment. 
But when this major crisis came in 1998 and the 
Govemment bailed them out from the taxpayers' money 
with a package of As. 3300 crore, and in all its wisdom 
appointed Deepak Parekh Committee, what was the duty 
of the Minister of Finance from that day? You gave them 
Rs. 3300 crore. You appointed Deepak Parekh Committee. 
You got the report which categorically said that Net Asset 
Evaluation is a must. The report said that equity 
investment increase should not be encouraged. Yet the 
Minister of Finance sat idle on that matter till 2nd of July 
claiming to the whole worid that Indian Govemment's 
transparency does not demand at the moment to go into 
it. If Shri Advani does not know what is happening in 
Doda and if he says that he does not know what is 
happening in Prime Minister's house concerning the 
security of his life, then Shri Advani does not deserve to 
be the Minister of Home Affairs. I am not saying you are 
corrupt. I am not saying you connived. I am only asking 
you to discharge your constitutional responsibility. The 
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accountability to Parliament demands that you should be 
In know of things. Yet, it you could not control things, 
then you do not deserve to be a Minister. Even it you 
had made the queries, as per your Joint Secretary's 
report, and they did not respond to you, then also you 
do not deserve to head the Ministry. If it is a fact that 
share market behaviour had been reported to you that 
how much have been off loaded from April to May by 
UTI, and that was not brought to your knowledge, then 
also you do not deserve to continue as a Minister. 

If you resign as an individual, I will be too unhappy 
as if I am losing a friend from the treasury benches. In 
Mahbharata, it was Orona or A~un or which side wins, 
but it is the truth which has to prevail. Arid the truth is 
that Mr. Finance Minister had kept the entire Cabinet in 
the dark including the Prime Minister on what was going 
on. he kept the Parliament in the dark as also the small 
Investors. One fine morning, he said, "I did not know. 
What can I do?" I am not going into the revelations of 
the telephone tapes. Whatever is there is recorded. Any 
officer has the right to talk to any other officer in the 
Government, in the State Bank or anywhere else. I am 
not going into that. What I am now concemed with is 
when Mr. Subrahmaniam revealed something, you said 
in Parliament, "No, no. He is tuned with the Opposition. 
Please do not do that." Yesterday, that officer was 
enjoying your blessings. If today, for his follies, you make 
him the scapegoat, delinking all his connections in the 
political high-up and suddenly try to say that all are safe, 
then I think it is not so. This is my point. 

Therefore, Mr. Speaker, I would very sincerely like 
to get answers from the Finance Minister for a few 
questions. Yesterday, our great Prime Minister, our quiet 
Prime Minister, our noble Prime Minister, our patriotic 
Pnme Minister, our parliamentarian Prime Minister who 
led the Opposition for many decades and from whom as 
a student of polities I had to learn many parliamentary 
skills, Shri Atal Bihari Vajpayee, said magnanimously in 
the other House "Let there be an allegatioin on the PMO. 
Let there be an' investigation." I accept this humble offer. 
I accept his magnanimious offer. But who will investigate? 
The Finance Minister cannot investigate whether there 
was any involvement of the PMO in the matter and the 
PMO cannot investigate whether the Finance Minister was 
wrong. I know that a Cold War is going on for the I~t 
seven days. From North Block, he kicks the ball and ~ 
goes to the PMO and the PMO kicks it back and it 

comes to the North Block. 

I want to say, without casting any aspersions, that 
let the conduct ot the PMO and the conduct of the 
Finance Ministry In regard to UTI be objectively examined 
by a JPC separately. Let all the files be placed and let 
the duplicate tapes, if at all there are any, as per the 
deposition of the Counsel, or as per the statement of Mr. 
Subrahmaniam and others recorded In the newspapers 
also be placed before the JPC. Let the JPC go into 
them and come out with the objective understanding of 
the whole issue and place it before the House. Till the 
JPC does not completes its job, according to the words 
of our hon. Prime Minister, 

[Translation] 

THI the clouds are removed wHI It not be proper for 
the Finance Minister to quit his post 

(English] 

like Mr. George Fernandes? I thank Mr. George 
Femandes. He said as the Defence Miniater. -let the 
investigation go on in whatever manner. Till then, I will 
not be in office." And he went out of office. It Mr. George 
Femandes of your Cabinet could establish that tradition, 
can not you do that? Can't you do that to maintain better 
standard of parliamentary life In our country, for probity 
in public life and accountability of the Finance Minister to 
Parliament? Can you not do that? ... (lnterruptions) There 
is nothing wrong in it...(lntefTUptions) Mr. Arun Jaitloy, It 
is not the convention of Parliament. It Is the Parliament'. 
desire that counts. Parliament i. supreme. Do not count 
it on a political angle. Parliament belongs to you. 
Parliament belongs to me and the entire nation. And the 
Joint Parliamentary Committee is not a battle field to 
score political points ... (lnterruptions) 

[Translation] 

SHRI VIJA Y GOEl: Did any body resign during your 
regime? .. (Interruptions) Do you have any such 
example? .. (lnterruptions) a lot of acandles have taken 
place during the last fifty years, but did any Minister 
realgn ... (lntefTUptions) 

[English] 

MR. SPEAKER: PIeue do not interrupt, Shrl Vi,ay 
Goel. This is 100 much. The Finance Miniater is pl'8Mfll 
here. 

... (Interruptlons) 
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SHRI PAIYA AANJAN DASMUNSI: Sir, here is Mr. 
Madhavrao Scindia sitting. He had set an example. 
... (Interruptions) 

I would like to ask the Finance Minister a few 
questions. Can he list out the companies which were 
kept in private placement and their stake in the UTI in 
the current year? Let the UTI list out those companies 
which went for the purchase from the open market. 
What IS their present state of affairs? What did they 
quote and what is the present price? I myself can 
supply thiS information, but the Finance Ministry must 
have more information about them. Shri Arun .Jaitley 
is the Minister of Law. He knows the Company Law 
well and he knows the behaviour of share market also 
well. It IS a known fact that before I go to the open 
market. I have to go to IPO to give my public offer. 
Which are the companies which came to UTI to settle 
with the UTI with a view to go for public offer and 
later on did not go to IPO at all? Can the Finance 
Minister list out those names? Is it available with the 
Finance Ministry right now? Or do they need some 
more time to table that information in the House? If 
you place this information, the whole nation will know 
crystal clear whether there is any weight in the 
accusation of the media and the OpPosition. Was there 
any clandestine understanding? Or was there any 
political operation? Or was there any operation by the 
vested interests in the entire scheme which brought 
ill-health to the UTI? If the Minister has this information 
In his possession, let him place it on the Table of the 
House. If he does not have that, let him seek the 
permission of the Speaker to take some more time to 
place that Information on the Table of the House. Let 
Parliament know the facts. I can take the names of 
many companies. We are not obsessed with 
Cyberspace. Cyberspace is only an example. It is only 
a lip of the Iceberg. First t~e UTI has taken a decision 
not to Invest in this company. Maybe, later some calls 
must have been made in the name of Rajyalakshmi or 
in some other name. After all, taking the name of 
Lakshmi. whether it 15 Rajysiskshmi or Goddess 
Lakshml, IS not a crime in financial mailers. Ultimately, 
the deciSion was changed by the UTI. 

The Important matter is Cyberspace's link with the 
City Corporation Bank. If you go into the depth of its 
dealings with the City Corporation Bank, you will find 
the truth I am not blaming the Prime Minister. We 
also invite him for many functions, requesting him to 

inaugurate this and that. He obliges us. He is not to 
be blamed for that. But it is the Prime Minister's Office 
which has to meticulously work out all these details 
as to where he is going, whether there is any cloud 
or not etc. 

{Translation J 

Whether clouds are still there or they have been 
removed? When the Prime Minister reached the 
cyberspace, till then the clouds were not removed. They 
are not removed till now. 

[English] 

Maybe the Prime Minister was misled by the Prime 
Minister's Office. 

{Translation] 

What can the Prime Minister so, Public Invite him 
and he is unaware. 

[English] 

The Finance Minister had either deliberately misled 
the Cabinet and the Prime Minister or the Prime Minister'S 
Office must have made use of the Finance Ministry and 
the Finance Minister for their operations. I cannot say 
who is wrong and who is correct. It has to be probed by 
the Joint Parliamentary Committee. 

In this august House, if the Government has the 
guts to say that it claims transparency; it wants to 
book the culprits; it wants to know the truth in the 
interest of joint investors and it does not mind to have 
a JPC once again, I would bow down. Till then, the 
hon. Finance Minister should not hold the office in 
keeping with the dignity of the office, in terms of 
accountability and in honouring the sentiments and 
interests of small investors. The Finance Minister does 
not find time to check whether vacancies in the Board 
have been filled up or not. The Finance Minister does 
not find time to ask as to why the UTI is not complying 
with the requirements as far as its functioning is 
concerned. I think he is a good man. He is a good 
human being and a saintly figure but not a competent 
Finance Minister to take care of the Finance Ministry 
and fulfil his accountability to Parliament. Therefore, 
he shvuld resign. If he is not resigning, then the ball 
goes to the Prime Minister's court. 
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{Translation] 

To remove the clouds remove the Finance Minister. 
announce the constitution of J.P.C. and then see the 
picture of the N.D.A. and then the resolution of the B.J.P. 
would be announced. 

[English] 

I conclude by requesting the hon. Finance Minister 
to reveal the truth. My request will be followed up with 
demands from several hon. Members. I would again 
request him to reveal the truth and not the half truth; to 
disclose all connections. I would further request him not 
to build up the connections. Mr. Minister, please clear 
the cloud as the hon. Prime Minister desires. To clear it, 
please. for God's sake. for the time being, as Shri George 
Femandes IS spending his time in doing other work, get 
out of the Ministry and allow things to be processed so 
that the truth is revealed. Then. you can come back. We 
will all honour you. 

With these words, I conclude. 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN 
JAITLEY): Sir. I rise to oppose the Adjournment Motion 
which has been placed before this august House by 
Shri Priya Ranjan Dasmunsi. .. (/nterruptions) 

SHRI MADHAVRAO SCINDIA (Guna): Sir. it is not a 
court of law where Shri Yashwant Sinha needs to be 
defended by a lawyer. In the normal course. the hen. 
Members from the BJP should defend him. The fact is 
that they need th9 services of Shri Arun 
Jaitley ... (lnterruptions) Are they so much fed up with him 
that Shri Arun Jaitley should defend the hon. Finance 
Minister who is very shaky? ... (lnterruptions) 

MR. SPEAKER: Please take your seats. 

... (Interruptions) 

SHRI MADHAVRAO SCINDIA: The hon. law Minister 
must clarify whether he is standing here as the Law 
Minister or he is standing in this professional capacity. 
They are so shaky that they require Shri Arun Jaitley to 
defend them ... (Interruptions) 

MR. SPEAKER: Time Is very important. Do not waste 
your time. This will not go on record. 

... (InterruptionS)· 

"Not Recorded. 

SHRIMATI SHYAMA SINGH (Aurangabad, Bihar): Sir, 
I am on a point of order. 

MR. SPEAKER: What is your pujnt of order? 

SHRIMATI SHYAMA SINGH: In what capacity is he 
speaking? 

MR. SPEAKER: He is a Minister. Please take your 
seat. 

... (Interruptions) 

[Translation] 

SHRI VIJA Y GOEl: Why are they worried when 
Jaltleyji is speaking ... (lnterruptions) 

MR. SPEAKER: You please take your seat, why are 
you speaking. 

[English} 

Shri Goel, this is too much. The hon. Minister Is on 
his legs. What are you doing? 

... (Interrupticms) 

SHRI S. JAIPAl REDDY (Miryalguda): Sir, she is on 
a point of order. You have not given her the opportunity. 

MR. SPEAKER: First of all. she should quote the 
rule. Without quoting the rule, how can she raise it? 

SHRI S. JAIPAl REDDY: This Is an Adjournment 
Motion relating to lok Sabha ... (lntflrruptions) He Is a 
Member of the Rajya Sabha. 

SHRI MADHAVRAO SCINDIA: Is the hon. law 
Minister speaking in his capacity as the Minister? He is 
a Member of Rajya Sabha ... (lntcrruplions) 

MR. SPEAKER: He is speaking as a Minister, not 
as a Member of Rajya Sabha. 

... (Interruptions) 

MR. SPEAKER: He is a Minlater. 

... (Interruptions) 

MR. SPEAKER: Shri Madhavrao Scindi8, he is 
speaking in his capacity as a Minister, not as a Rsiva 
Sabha Member . 

'" (lntenupt#ons) 
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MR. SPEAKER: Shri Bansal, please take your 
seat. 

SHRI MADHAVRAO SCINDIA: He is a Rajya Sabha 
Member. ... (Interruptions) 

MR. SPEAKER: He is speaking in his capacity as 
Minister and not as a Rajya Sabha Member. 

SHRI MADHAVRAO SCINDIA: Ruling Party should 
have a Member from the Lok Sabha to Initiate the 
discussion. He can participate later. Let him not initiate 
the discussion. ...(Interruptions) Do not set a wrong 
convention, Sir. ... (Interruptions) Do not set the wrong 
precedent. ... (Interruptions) 

MR. SPEAKER: Why are you wasting the time of 
the House? 

... (Interruptions) 

MR. SPEAKER: There is no Point of Order. In his 
capacity as a Minister, he is speaking. 

... (Interruptions) 

MR. SPEAKER: Shri Bansal, please take your 
seat. 

... (Interruptions) 

MR. SPEAKER: There is no Point of Order. 

... (lnterruptions) 

SHRI ARUN JAITLEY: Sir, I rise to oppose the 
Adjournment Motion moved by Shri Priya Ranjan 
Dasmunsi. It is pointed out, perhaps on a lighter note, 
as to in what capacity I was standing up to oppose the 
Motion. It is certainly not in my professional capacity 
because that does not belong to me, and my friend on 
the other side would recollect that in my professional 
capacity I could defend, all, including the Members on 
that side. 

Today, I stand here to oppose the Motion. Once the 
issues are cleared, I can assure Shri Dasmunsi that the 
issues will be as clear as daylight. There will not be any 
clouds even on a sunny day for him to see. Unless the 
right questions are addressed, we perhaps will not be 
able to find the right answers as to what really went 
wrong with the US-64, with the Unit Trust of India and 
as to when did the problems really start. Many stat~. nents 
have been made in generalities and while making those 

statements in generalities, the hon. Member, who moved 
the Motion, really ought to have answered some of the 
isslJes which he tried to raise. 

He Is very right. US-54 was the first scheme which 
was envisaged under the Unit Trust of India Act, 1963. 
He said that this was the scheme intended to have an 
assured return to millions and millions of investors. It 
was, therefore, a scheme whose substantive character 
for several decades was a debt-related character, the 
equity component of the scheme was very limited because 
most of the investments of UTI under the US-64 scheme 
were made in different bonds, securities, and interest-
bearing securities. 

US-64 started accumulating income, very safe income. 
A small part of its investment went into the equity markets, 
so much so that in 1992-93 - I am not linking it up with 
which Government was in power at that time - the equity 
component of US-64 was only 28 per cent. Therefore, if 
there were fluctuations in the market, if stock market did 
collapse, it happened after the stock market scam. 
Seventy-two per cent of its investment was such that the 
stock market really could not directly influence US-64 . 

When did this character and how did this chracter 
really change? It was between the period from 1992-93 
and 1995-96. Shri Priya Ranjan Dasmunsi said that it 
should have been a debt scheme a!;ld asked as to when 
it became really an equity scheme. He is right that it did 
become an equity scheme substantially except for the 
fact that he should have reminded the House of the 
figures that it became an equity-linked scheme between 
1992 and 1996. There was 28 per cent equity in 1992 
and in 1996, this 28 per cent equity component became 
66 per cent equity component; only 34 per cent of US-
64 was in debt instrument, the rest of all were equity-
linked. By 1997-98, that is, before this Government came 
into power - though UTI is a continuing entity, 
Governments may come, Govemments may go, but the 
small investors' interest remains the same - 70 per cent 
of US-64 had become linked to the equities. So, from a 
debt fund it had become substantially an equity fund and 
when it became an equity fund ... (lnterruptions) 

SHAI PAIYA RANJAN DASMUNSI: Mr. Speaker, Sir, 
he forgot to mention that in 1997-98 it was mostly linked 
with the public sector. 

SHRI ARUN JAITLEY: Sir, I am extremely glad that 
he said this because there lies the real issue when the 
problem with US-64 started. He has rightly linked it to 
the public sector, but I wish he had made this point in 
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his remarks when he had initiated the discussion. So, 
with a 66 per cent in 1995 and 70 per cent equity-linked 
character in 1997-98 of US-64, what are the obvious 
consequences? The stock market moves up, the net asset 
value of US-64 moves up. The stock market falls down, 
- it collapses - there is a reduction in share values 
and the net asset value of US-64 goes down. Even tOday, 
it moves in the vicinity of about 70 per cent plus. The 
character has not changed much. He is right when he 
says that it was linked to this character really as far as 
Ihe policies at that time were concemed. 

Therefore, the first point for consideration is that US-
64 became a 66 per cent or a 70 per cent equity-related 
fund between 1992 and 1997 and it remains a fund with 
thaI character. The Oeepak Parekh Committee had said 
that it should be restored back, but restored back In 
such a manner that it does not disturb the markets so 
that the share market does not collapse any further. If 
you go into the values, this itself shows a very intersting 
factor. That is the second reason as to what added to 
the problems of US-64. 

In 1991-92, the total euity exposure of US-64 was 
Rs. 2,905 crore and, therefore, if the stock market 
fluctuations took place, it was only this investment Of 

As. 2,905 crore that could be affected. A large part of it 
was outside the equities. In 1997-98, the equity exposure 
had increased from As. 2,905 crore to As. 13,647 crore. 
Therefore, during seven years, As. 2,905 crore becomes 
As. 13.600 crore, the percentage becomes 66 and then 
70 and, therefore, it became far more vulnerable to the 
fluctuations of the stock market. So, a statement was 
made that the fluctuations in the stock market do influence 
US-S4. In a few months from now, I hope the stock 
market will move up and at that time the net asset value 
of US-S4 will again move up. 70 per cent of its values 
today are linked to the stock market unless it is restored 
back. 

Sir, the second important question, which he has 
Just now raised is with whom this additional equity of 
As. 10.742 crore was invested. He can make a big issue 
oul of an investment of As. 32 crore and some private 
placements. I will deal with the private placements as to 
When this culture of private placements was started, what 
the commentators on this subjecl have 10 say on a 
particular transaction that he has vociferously defended. 

SHRI PAIYA AANJAN DASMUNSI: Will you also 
elaborate while speaking on the Nesle? What is the loss 
of the pre-1998 equity investment and wh~ is the . loss 
of post-1998 equity Investment? Kindly give that In a 
very transparent manner. 

SHAI AAUN JAITLEY: I think, we will have to 
straightaway deal with that question. The entire fund Is a 
fund as a whole. Therefore, taking a fund as a whole, I 
deal with the investments. If you wait for the next 
sentence. you would get the anawer. This figure of 
As. 10,742 crore was the increased exposure to the equity 
market during 1990 and 1997. Where did the largest 
chunk go into? You defended one transaction when you 
feb that there was an attack being made on some leader. 
It was not an attack on anybody. I shaH also refer to it 
but not attack anybody. It is only a serioua Iaaue that we 
have to ponder over. That was not the largest investment. 
Of these As. 10,742 erore, Ra. 4,572 erore were the 
single largest component when US-64 W88 asked to pick 
up shares in the name of disinveatment of minority 
shareholdings which were being disinvested during the 
period 1992 to 1996. 

We have debated in this House in the last one-and-
a haH years on several occasions. There Is a clear division 
of opinion on how disinvestment i8 to be made. The 
present Govemment has started a process that we call 
a process of strategic sales. We always believe that in 
the process of strategic sale, a bidding process must 
invite the private sector and the best bidder would get a 
sizeable section of the shares. The private sector pays 
for it entirely. The private sector takes over the 
management of the company. There i. some 
govemmental representation because Government 81&0 
has eqUity. This is done by a bidding process. They 
bring in fresh capital and freeh technology. In this procesa, 
they try to run the companies in which disinvestment or 
privatisation takes place. This process has been criticised. 
During the criticism of the statement, it waa repeatedly 
said that no, no, the process was atarted by us in 1991, 
that is, pick up two per cent, five per cent, seven per 
cent of PSU shares, offload them in drib. and drabs into 
the market and compel the market to pick them up. But 
the market at times is cleverer than us. The market picks 
up rthose investments that are likely to show lucrative 
results. The market does not perceive aome shares to 
be very attractive. Therefore, an ingenious acheme waa 
brought about in 1992. The scheme was: we divide aJl 
shares into three categories, that is, the good PSUs, the 
moderate PSUs and the loas-making PSUs, bundle them 
each into one and sell the bundles. Nobody picked up 
the bundles. Because we have to balance the Budget. 
we have to show that there has been some disinvestment. 
So, we asked US-64 for this As. 10,742 erore of equity 
exposure and pICked up those bundles and shares to the 
tune of Rs. 4,572 crore. 
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SHAI PfWrA AANJAN DASMUNSI: I think, Shri Arun 
Jaitley. you are totally misguiding. Post-1990 investment 
till this date is not there. Please correct me if I am 
wrong. What is the investment on the given package -
the information technology, Kajarla Chemicals, Mavalika 
Spinning and others? What about the numerous investors? 
... (lnterruptions) Are these delivery investments? 

SHAI AAUN JAITLEY: Shri Dasmunsi, that is in 
addition to disinvestment. Therefore, the figure which I 
have given you is the one when you disinvested minority 
shareholding. Then, you found nobody picking up. You 
bought the fund manager of the small investors of India 
- US-64. You started picking up public sector shares to 
the extent of As. 4,572 crore. It was this that became 
the largest single component of the US-64 investment 
which converted a debt-related fund into an equity-related 
fund. It did not end with that. It did end with this. It is 
not that this became the largest component. Kindly see 
how Unit Trust of India was being managed. The Unit 
Trust has to be managed on commercial considerations. 
He is right when he says that decisions of operational 
nature of Unit Trust of India cannot be taken in North 
Block. The Board is an autonomous independent body, 
they have to take it. 

Now the Board started declaring dividends. After 
making thiS investment, the Board declares dividends, in 
1994-95 - 26 per cent, in 1995-96 - 26 per cent, in 
1996-97 - 20 per cent. Where did you get this 20 per 
cent and 26 per cent dividends to declare? Perhaps some 
elections were round the comer. Therefore, to pay this 
dividend, you resorted to again a non-commercial practice 
of UTI Board. In 1994-95, they picked up As. 686 crore 
from the reserves, in 1995-96 As. 1147 crore fom the 
reserves, and in 1996-97 As. 390 crore from the reserves. 

So, each year, declare a dividend which is very high 
and which is not in consonance with the profits earned 
and in order to declare this high return, interest or 
dividend, eat into the reserves and then eating into the 
reserves resulting into the situation that on 30th June 
1998, kindly make a mental note of the date, the US-64, 
had a negative network of As. 1098 crore. Therefore, in 
mid-1998. first you make it invest in those equities, it 
invests in those equities which are not perceived to be 
lucrative because the policy of the Government was 
involved. Then you declare the dividend, which is 
disproportionate or at times, even inversely proportionate 
to the profits earned and suddenly you find that US-64 
has a negative network on 30th of June 1998. 

Now, this entire negative network on 30th of June 
1998 was certainly not a creation of Shri Yashwant Singh, 
who only had two months as Finance Minister till that 
period. 

SHAI PAIYA AANJAN DASMUNSI: Let us share the 
responsibility up to that. The Government of the day might 
have interfered in the investment decisions of UTI and 
pressed for that. So, he is interfering, he should admit 
it...(lnterruptions) If they see the political tune, he was 
the Finance Minister in Chandra Shekhar Government 
also. 

SHAI AAUN JAITLEY: Therefore, As. 1098 crore was 
the network of US-54 on 30th of June 1998. But I am 
not saying that their Finance Minister or some other 
Finance Minister was responsible for what they did. There 
is a particular manner in which Unit Trust of India has 
functioned. The Unit Trust of India is to take its operational 
decisions independently. That has been the stand 01 every 
Govemment, I place that stand before you. 

Having linked it, let us see, how the present crisis 
has been created? What does the Finance Minister do? 
In 1998, what they erroneously call as the bail out 
package, the Finance Ministry was conscious of its 
responsibility. In June 1998 when this problem arose, 
US-64 had become a negative netwoPk scheme. The last 
policies that the Unit Trust had followed had resulted in 
this situation. He had, therefore, an option to start 
pumping in funds of the taxpayer, but he did not do that. 
Instead the Deepak Parekh Committee suggested a 
scheme and when it is said that Deepak Parekh 
Committee's recommendations are not implemented, it is 
that scheme which is implemented under which the PSU 
shares are taken back by the Government and As. 3300 
crore worth of bonds at 11.24 per cent are given for a 
five year period to the Unit Trust of India. 

This was a scheme which the Deepak Parekh 
Committee suggested. It was not a bail-out package of 
physically giving As. 3300 crore. You bought back those 
shares and, the value of those shares, because those 
were not very lucrative shares' as Sensex had declined, 
is today in the vicinity of As. 1400 crore. Therefore, that 
bold decision to sell PSU shares to US-64 in the name 
of disinvestment Itself Is an issue on which you seriously 
address yourself. When you seriously address yourself, it 
is even today not so late to realise that the policy which 
was pursued during that period was perhaps not a correct 
policy. 
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15.00 hrs. 

You asked about the investments made by private 
placements. You are right that private placements are at 
times a method, which is very seriously questioned. You 
have vociferously started defending a transaction, which 
you did not talk about. I am categorically saying this. I 
am not holding any Government or any Minister 
responsible. The Unit Trust of India ... (lnterruptions) 

SHRI PRIYA RANJAN DASMUNSI: I did not defend 
it. ... (Interruptions) 

SHRI ARUN JAITLEY: We have heard you. Nobody 
lrom this side has said that you had erroneously invested 
In such and such a company in Bombay. Let us not 
lorget what happened in 1994. Let me correct you. This 
had happened post JPC and, therefore, do not be under 
any illusion that the JPC went into this question and 
gave that transaction a clean chit. It was not there in the 
terms 01 reference of the JPC at all. As. 300 crore worth 
01 non-convertible debentures, As. 773 crore worth of 
eqUity shares - a total of As. 1,073 crore bearing the 
public sector Investment - this was the largest investment 
01 any private sector company. You made that investment. 
How do you make it? Today you are arguing against 
private placements. But you made entirely private 
placements, shares sold or purchased at a value of 
As. 385/- per share. Within days, the value declined at 
one stage to Rs. 77/-. From As. 385/-, the value had 
come down alter some period to Rs. 77/·. You are t;ying 
to eulogise the transaction by saying that there is nothing 
wrong in it. '" (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI: Can I correct 
you? I never said so. I had said that UTI's investment at 
that hour made a profit of As. 800 crore more. That is 
the fact. Why are you confusing the whole thing? You 
may be a lawyer but do not confuse . ... (lnterruptions) 

SHRI ARUN JAITLEY: If you are blaming that 
transaction. I do not have any issue with you and I am 
one with you. I will just tell you that the comments being 
made today are about private placements and shares 
with a five-year lock in period. Now, lock in penod IS 

made only for safe depoits, securities and Govemment 
bonds. You made a safe investment and you get an 

. . d All assured return. You have a five-year lock In peno . 
your Kisan Vikas Patras and others have a lock in period. 
The shares do not have a lock in period. So, the 
transaction is private placements - Rs. 385 per share, 

. . I k' period A and then you have a transaction With a OC In . 

lock In period gives you the disadvantage of a debt 

irJStrument or safe inveetment; because it i8 equity. it 
gives you the disadvantage of risk involved. Therefore, 
either way, the risks were of the Government and the 
disadvantages were of the Government. I am not on a 
question today that the Minister was responsible. Perhaps 
it was the UTI's own decision. I was jutt reading one of 
the latest issues of India Today. I Join you when you 
spoke against private placements. I just read out a few 
sentences. It says: 

·UTI began its march in 1964 with a lofty ideal of 
helping small investors with an assured retum mostly 
in debentures and regularly paid interest. It changed 
the course in 1994 buying heavily into (so an 80) 

in an off-market deal at a price that collapsed .oon 
after the purchase. The amount has not even been 
doubled in seven years but the policy shift ..... 

This is important. You raised this question rightly 80. 

II further says: 

• ... but the policy shift opened the floodgate for all 
sorts of companies, well-managed as well as not 
so well-managed to clamour for more and more 
capital." 

... (Interruptions) 

SHAI S. JAIPAL REDDY: Why do you quote India 
Today? ... (Interruptions) 

SHRI ARUN JAITLEY: Let us come to the principle 
involved. When you have a system over the years, you 
go in for investments in the name of disinvestment, which 

were not lucrative to US-54. You changed the equity 
character of US-54 into a debt character and you start 
making investments by private placements. There are 285 
companies and I can assure you that there are not many 
in the last three years. The investment made by UTI's 
US-64 since 1964 is not realisable back 
today ... (Interruptions) 

(Translation] 

SHAI RAGHUNATH JHA (Gopalganj): Which are 
those companies, give their names. 

SHRI AAUN JAITLEY: There are 285 ... (lnterruptions) 

DR. AAGHUVANSH PRASAD SINGH (Vai8hall): 
When there is no case of scandle and looting, why are 
we holding all these discuS8ion .... (lntsrTlJptions) 

[English] 

MR. SPEAKER: Nothing will go on record exeept 
what SM Arun Jaitley says. 

... (Interruptions)" 
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MR. SPEAKER: Nothing will go on record except the 
Ministers speech. 

... (Interruptions)' 

MR. SPEAKER: Mr. Minister, you have taken 30 
minutes. 

SHRI ARUN JAITLEY: I will take five more minutes 
and I will conclude. 

(Translation] 

SHRI SUNDER LAL TIWARI (Rewa): Mr. Speaker, 
Sir, there is an important thing everyting is alright but the 
case that has been registered by the C.B.I.. .. (lnterruptions) 

[English] 

MR. SPEAKER: Order, please. This applies to 
everybody. 

.. , (Interruptions) 

MR. SPEAKER: Please sit down. This will not go on 
record. Nothing will go on record except the Minister's 
speech. 

... (Interruptions)· 

[Translation] 

SHRI ARUN JAITLEY: I shall also reply to that. 

[English] 

When this change in the character of US-64 takes 
place, what then, Sir, has generated the present crisis? 
This year the day after the Budget was presented, the 
stock market was at a moderate level. On 2nd March, 
2001, the Sensex stood at 4241. What is perceived to 
be by market observers as bear hammering started on 
13th March. I say 13th March, the day the Tehelka tapes 
exposure took place, the Sensex had dropped to 3540. 
As of 30th July, when the stock market closed, it closed 
at 3266. Since the day of the Budget, the sensex decline 
has been as high as 23 per cent. Several factors are 
responsible. SEBI has gone into them. There was a 23 
per cent drop In the share market. The market exposure 
is 70 per cent. Today with such a large exposure to the 
slock markets, I can assure you that one per cent drop 
in the stock market, not only the US-64 but also the 

°Not recorded. 

entire investments of UTI can lose Rs 300 crore. We 
have to find reasons as to how it became 70 per cent. 
I tried to answer some of them. That is the extent of 
exposure. 

Therefore, once you linked it as an equity fund to 
the market, all such funds that are linked to the market 
came down. You can see the figures of several other 
mutual funds than the Unit Trust Funds. The Unit Trust 
Fund has lost between 20-25 per cent. There are other 
funds which have lost up to 60 per cent. They are some 
of the best known private sector funds. Therefore once 
it is linked to the market, the question will always arise 
that the fund will always suffer the fluctuations of the 
market unless we are able to implement the 
recommendations of the Oeepak Parekh Committee that 
we restore back its debt character rather than its equity 
character. 

A question was very rightly raised. I have seen it on 
some television discussion also. Well, if somebody else 
was responsible, I will love to believe for a moment that 
somebody else was responsible. I am not blaming any 
Finance Minister or the Government for it. This is the 
continuous process which was started out by Unit Trust 
of India. There may have been bona fide decisions taken 
by the Unit Trust of India. I quite concede. Nobody can 
say that every decision taken by the' Unit Trust of India, 
a large body, where the Reserve Bank, lOBI and 
everybody represented, is wrong. There are several 
decisions, and they have taken most of the decisions 
bona fide. They may be bona fide and yet erroneous. 

Therefore, we really have to discuss the whole issue 
as to what we do with the character of the UTI and how 
it is to function. But there may be some decisions. I 
hope and pray it is only a few decisions which may be 
motivated by some collateral considerations. If they are 
decisions which are motivated by some collateral 
considerations, which additionally may have also 
contributed, and some invididuals or group of individuals 
are responsible, it is that subject matter which will always 
be a subject matter, which is not merely a subject matter 
of policy decision, but which is also a subject matter of 
certain penal consequences by the individuals concemed. 
Therefore, when somebody is being investigated by one 
of the country's premier investigating agencies, he is not 
being investigated for what happened for the last eight 
years but if a particular transaction or two or more 
transactions where individuals' culpabilities are involved, 
it is those issues whicl'! really have to be answered. 
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There are several issues that have arisen. I am 
sure, the learned Minister of Finance would deal with 
them in the course of his reply but I only wish to say 
that if we see the Unit Trust of India Act - I was 
trying to read it and re-read it - we would find that 
there is a Board of Trustees that is constituted. There 
are persons of various eminence who are represented 
from the lOBI, the Reserve Bank of India, public sector 
banks and other institutions. They collectively manage 
the UTI. In fact, for some reason I understand that 
most laws governing the administration of financial 
Institutions as also most other laws relating to 
regulators that are now being enacted have a saving 
clause, which says, 'In public interest, in exceptional 
cricumstances, the Government of India will have the 
power to issue directions.' That power to issue 
directions is always kept for a specific reason. 
Ultimately, the accountability standards bodies that may 
be nominated or appointed either by a Government or 
a collegium are always in question. They are not 
answerable to Parliament. The media can every day 
question the Minister of Finance, the Government and 
the Ministry of Finance. The media does not go and 
question the regulators; the media does not go and 
question all these institutions that are otherwise 
represented. The popular perception is that these are 
all bodies created and it is really the Government of 
India that is accountable. That is the perception people 
have. But for some curious reasons, the UTI Act is 
perhaps the only Act among Acts that create regulators 
and financial institutions where the Government of 
India. even in public interest, has no powers to issue 
directions, whether it was a conscious decision or not in 
1963 when it was legislated. This is for Parliament to 
consider at some stage. ...(Interruptions) 

SHRI M.V.V.S. MURTHI (Visakhapatnam): How is it 
that the DSQ shares were purchased for Rs. 4,500 crore? 
Please explain that. 

SHRI ARUN JAITLEY: That is not for me to explain. 

SHRI S. JAIPAL REDDY: It is coming from an NDA 
Member. You have to answer it. 

SHRI ARUN JAITLEY: It is coming from an NDA 
member; that is really addressed to you, not to me. 

The question that we have to consider now is what 
would happen if the Government of the day interferes. I 
am glad that the learned Member raised that question. 
Please consider this question as a conception rather than 
a question of a partisan interest. 

SHRI PRIYA RANJAN DASMUNSI: Since the 
Govemment does not have the power to give directions, 
who gave the direction for the Chainnan to 18I1gn? Did 
he resign on this own? Or, was there a direction? 

SHRI ARUN JAITLEY: The question for all of us to 
decide is this. Ultimately, if the Government were to start 
interfering or influencing, all kinds of pl'8SUmptiona would 
be started. Every time they would say, 'You had a meeting 
with a particular person', 'A particular person came to 
your office' or 'A particular person spoke to you on 
-telephone once'. ... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSl: If you accept thtl 
appointment of a JPC, I will prove there was direct political 
interference. I will prove It if you accept the challenge 01 

appointing a JPC. If I cannot prove It, I would not come 
to the House and ralae this . ... (Interruptlons) 

SHRI ARUN JAITLEY: Your entire basil of asklng 
for a JPC is gone where is the question of appointing 8 

JPC? 

You have a Ministry of Finance, you have a 
Govemment of India and you have a Minister of Finance. 
Investor protection is an issue that is a responsibility of 
the Government. The risks within the system are It 

responsibility of the Govemment. To watch the effect such 
an adverse value of one institution would have on other 
institutions is the responsibiHty 01 the Government. Tho 
Govemment certainly has a constitutional obligation 0' 
govemance and these are ifTl>ortant facets of govemanc~. 
Therefore, the question that woufd arise is this. If the 
Govemment were to speak to them, It is suspected: It 
you have a meeting in your office, It is a suspicious act; 
and, if there Is a telephonic convel'llation, that ItseH is 
per se suspicious. So, what is the system that we want? 
We must first squarely give the answer to that and then 
work out everything that leads to the answers to other 
questions. 

18 the Govemment to have the responsibility? Or, 
must the Govemment completely delink itsaH and say, 'I 
have only .a polite responsibility of making enquiri"; I 
have a responsibility of answering questions in Parliament 
and my responsibility will end there'? This issue does 
not merely relate to the culpability of an individual in one 
or two transactions. That might be one part of the issue. 
There are several ISSUes that are involved. Therefore thIS 
House when seeking to discuss the Adjournment Motion 
will discuss all the recommendations of the Deepak 
Parekh Committee. The hen. Minister of Finance will 
explain to us what happened to them. 
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[Shri Arun Jaitley) 
How is its character to be restored back as a dead 

fund? What is going to be the responsibility of the 
Government in such trust funds or must it now be linked 
to the NAV which is one of the recommendations of the 
Deepak Parekh Committee? Should it be allowed to 
function absolutely autonomously beyond governmental 
direction. beyond Parliamentary control? 

These are all issues which will arise. Therefore, if 
the issues relate to the small investor, let us discuss 
keeping the small investor in mind and not our own 
partisan Interest in mind. We have to see the totality of 
this whole issue. 

As far as the Adjournment Motion is concerned, I 
see no baSIS in what Shri Priya Ranjan Dasmunsi has 
made out for the acceptance of that Adjournment Motion. 
In fact, there are a lot of people amongst the friends 
here who have a lot to answer as to the present health 
of the Unit Trust of India and the US-64. I appeal to a:1 
my colleagues that this Adjournment Motion be outrightly 
rejected. 

... (Interruptions) 

[Translation] 

MR. SPEAKER: You please sit down. What are you 
doing. 

(English] 

MR. SPEAKER: Shri Rupchand Pal to speak. 

... (Interruptions) 

MR. SPEAKER: Nothing will go on record except 
Shri Rupchand Pal's speech. 

'" (Interruptions)· 

SHRI G.M. BANATWALLA (Ponnani): Mr. Speaker, 
Sir, shall we, the Members from this side and that side, 
stand in two minutes' silence in sympathy for the small 
investors? .. (Interruptions) 

MR. SPEAKER: Nothing will go on record except 
Shri Rupchand Pal's speech. 

... (Interruptions)· 

·Not Recorded. 

SHRI RAJIV PRATAP RUDY (Chhapra): Sir, the 
Congress Party stands exposed so much . ... (Interruptions) 

[Trans/ation J 

MR. SPEAKER: You please sit down, what are you 
doing. 

SHRI RUPCHAND PAL (Hoogly): Mr. Speaker, Sir, 
a little bit of the churning of the system has thrown so 
much of dirt and filth that it Is suggested, perhaps, we 
are living in the days of crony capitalism . ... (Interruptions) 

MR. SPEAKER: Shri Rupchand Pal, your Party has 
got 17 minutes. Please keep in mind. 

SHRI RUPCHAND PAL: Sir, I will be very relevant. 

Mr. Speaker, Sir, Please listen to me. 

To the two crore small investors of this country, this 
July is the cruellest month when they have been looking 
forward to a respectable dividend so that they could meet 
the requirements of the marriages to be celebrated, 
admission of children in the schools and colleges, meeting 
the expenses for the medical treatment, etc . 

15.18 hr •. 

[MR. DEPUTY SPEAKER . in the Chaii! 

But suddenly it was announced that for six months 
there is a freeze in respect of sale and repurchase of 
the units and the decision was taken at Delhi. For the 
first time the Board meeting was held at Delhi. The 
Napoleon Hall of the Le Meridian Hotel is not far away 
from the North Block. Such important people, rather the 
VVIPs of the financial world like the Chairman of L1C, 
acting Chairman of the lOBI, Chairman of the SBI, 
representative of the RBI and other people were 
assembled there. But the hon. Minister of Finance did 
not know what they have deliberated there or what could 
be their decision. He was completely in the dark and 
now it is being said that the villain of the piece is this 
side, when they were in the Government, and they will 
reply to that I am not holding any brief for whatever they 
might have done. They are equally responsible. I am not 
holding any brief for them . ... (Interruptions) 

SHRI RAJIV PRATAP RUDY: What is the correct 
position? ... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Rajiv Pratap Rudy, 
please do not make a .running commentary. 
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SHRI RUPCHAND PAL: But the hon. Minister says 
it. One of the most important findings of the last JPC 
was that you could not have an assured income or a 
regular income from an equity scheme. 

If you base your scheme on equities, if the stock 
market goes up and down, you can never be sure of 
your returns. That was one of the Signal findings, one of 
the most important findings, of the last JPC. The Report 
was submitted in 1993. The Finance Minister has said, "I 
told you how the funds were invested in the period 
subsequent to 1993. I will not be wrong in saying that 
the UTI did not heed to this waming.· What was the 
recommendation of the JPC to the UTI? I am reading 
trom para 13.55, which says that, "Despite market 
operations of Rs. 35,000 crore, it Is relevant, however, to 
record that no inspection of any kind has ever been 
done about the activities and operations of UTI. To this 
lacunae, it is the expectation of the Committee that the 
Ministry of Finance would address itself to this issue." 
This was a direction to the Finance Ministry. He has 
rather misquoted. What did they do? They are the villain 
of the piece. 

I am quoting from page 37 of the 1999-2000 
Budget Speech. It says that, "The Deepak Parekh 
Committee appointed by the UTI has made wide-
ranging recommendations including reconstruction of 
US-64 Scheme for granting tax incentives. We are 
taking necessary action." He said that he was taking 
necessary action. After that, let us come to Part B of 
the Budget Speech. What does it say? It says that, 
"The income in the hands of the investors is fully 
exempt from tax. This income is subject to dividend 
tax under Section 115 of the Income Tax Act at the 
stage of the distribution of the dividend by the UTI or 
Mutual Funds. As a departure from the policy and as 
a second element of the package, I propose to continue 
for three years the exemption for US-64 Scheme as 
also tor all open ended equity-oriented schemes of 
the UTI and Mutual Funds with more than 50 per cent 
investment in equity from dividend tax.· He had given 
the direction. Those who had gone for the equity-
oriented schemes, they have been encouraged. This 
was the speech of the Finance Minister ... (lnt6mJptions) 

{Translation} 

SHRI RAGHUNATH JHA: You have also invested a 
lot in It... (/ntemJptions) 

{English} 

SHRI RUPCHANO PAL; He continu_, "As a result 
of these two tax incentives, investment In UTI and other 
Mutual Funds will become more attl1lCtIYe, and equity-
oriented schemes will be relatively more attractive than 
those schemes where equity investment 18 leas than 50 
per cent: This was the Finance Minister's speech. He 
says that these people were responsible. 

Now, I am coming to the Oeepak Parekh Committee 
recommendations. The hon. Minister, Shri ANn Jaltley, 
was very eloquent. The Report says that, "the people 
had been losing faith in that Scheme. On 30th June, 
1998, there had been a serious crisis and the Govemment 
had Intervened. The timely action by the Finance Minister 
in ensuring investors at large that the Govemment of 
India would support UTI and protect their interests. went 
a long way in allaying the fears of the investors and 
preventing what could very well have led to deepening 
crisis.· But this time the Minister was approached several 
times. The Chairman was moving from door to door. He 
was waiting outside Ihe North Block saying. ·please help, 
please help." 

The Oeepak Parekh Committee made this 
recommendation. This is paragraph 2.27. It says: 

"Given the state of affairs, the Committee ia of the 
strong opiniOn that there is an imperative need to 
tackle the situation on a war footing.· 

This was three years back. It further said, 'The 
Govemment will have to infuse confidence'. But they 
refused. They were waiting at Delhi with the assumption 
that some development will take place. They were holding 
the meeting at Delhi not for nothing. But the Govemment 
was sleeping. When did the Govemment intervene? They 
intervened when the UTI had taken a decision that they 
were going for strtegic sale. The Chairman, 
Shri Subramaniyam had decided to sell stralegic holdings 
in a bid to raise more funda. ... (Interruptions) Ther. 
were companies such as MIs. Reliance and 
MIs. ITC ... (lnterruptions) 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): His 
amount to the tune of hundred crore Npees deposited in 
foreign countries ... (Interruptions) 

{Translation} 

SHRI RUPCHANO PAL (HoogIy): Your friend wiN 
keep the said amount outside for the fear of theft in the 
house ... (Interruptions) 
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[Shn Rupchand Pal) 

[English] 

These were some of the companies in which the 
UTI had substantial stakes. However, the Finance Ministry 
subsequently said that it would not allow any major off 
loading of strategic stocks. The Ministry had to intervene 
when the UTI had decided for strategic sale. It further 
said. 'The Trust must have been hoping for valuation of 
its holding by top-rung companies .. .' They are saying that 
the villain of the piece is the previous Congress 
Government. The then Government in 1994 had provided 
undue favours to a Mumbai based company for oil 
exploration and such other things. There had been price 
rigging and price manipulations . ... (/ntenuptions) Let them 
answer this. I am not holding any brief for the 
Congress ... (/nterruptions) But, what have this Government 
done? When UTI decided for a strategic sale, instantly 
there were pressures from the Mumbai based company. 
There were pressures from MIs. ITC and MIs. Infosys 
and the Finance Ministry woke'up to say 'no, they cannot 
go in for strategic sale. Here lies the story. At the cost 
of the small investors; in order to serve the corporate 
interests - the same corporate groups who have 
systematically been looting the UTI - the Govemment 
had sat light and did not respond to the requests and 
appeals of UTI Chairman. 

Here we are talking of about As. 32 crore investment 
in Cyber Space. But this is a peanut. I can give you 
umpteen number of such cases . ... (/ntenuptions) 

MR. DEPUTY SPEAKER: Shri Pal, you would not 
have to give examples of umpteen number cases here. 
You have only 17 minutes and you have got another 
speaker also from your Party. 

... (lntorruptlons) 

SHRI RUPCHAND PAL: Sir, I am making very 
relevant pOints. The money involved in this Cyber Space 
case is peanut. There is a company called Apple Financial 
limited. They have an education network. The late 
Dewang Mehta was the former President of NASSCOM. 
The Chairman of NASSCOM who was also MD of Apple 
Financial Ltd. accompanied the hon. Prime Minister of 
this country to the United States. Although this man did 
not pay up the money out of the NPA in Dena Bank, yet 
they were given As. 25 crore by UTI. These are all 
known. The Government of Uttar Pradesh was a partner 
in a project with Cyber Space. There have been telephone 
calls made. We had even shown the photographs of the 
person along with the Prime Minister of this country. This 
is how, Shri Arvind Johri and Cyber Space have been 
given out of tum favours. The telephone calls were coming 
from the offices in the North Block and even the PMO. 

Let me refer to the AH factor of the PMO. This is 
not my coinage. Some one else mentioned this 
phenomenon in an interview. 'A' means Aeliance and 'H' 
means Hlndujas. It was they who were deciding everything 
earlier and it is they who are deciding everything even 
now. In the name of reforms, virtually all the financial 
institutions, like UTI, have been looted. What is the 
present condition of IFCI? It has been announced today 
that a package of more than As. 1000 crore has been 
arranged to bailout IFCI. What is the condition of lOBI? 
Three figures including NPAs of all Financial Institutions 
together now are to the tune of As. 18,000 crore. The 
Life Insurance Corporation of India, the General Insurance 
Corporation of India and the other financial institutions 
have been found to be investing in dud shares. Out of 
more than 1400 companies in which UTI had invested -
they invested even in unlisted companies - only in 81 
shares appreciated. 

The hon'ble Finance Minister says that the character 
of US-54 had been changed by the earlier Govemments. 
But the present Government continued with the same 
policy through its Budget and through its selective 
response to Oeepk Parekh Committee's recommendations. 
Deepak Parekh Committee had recommended many 
things but the Government had not accepted them all. 
Oeepak Parekh Committee asked the Government to 
provide more weightage to debt, eonslstent with the 
objective of the scheme. The Committee said that this 
needs to happen without US-54 having to resort to selling 
a large part of equity portfolio in the market which would 
severely hurt the market sentiment and add to the present 
difficulties. The Committee also said that till the 
Government is ready for the NAV, it should provide all 
sorts of help. This is a part of the Aeport. However, the 
Government have been selective in their response. 

This Government acted hand-In-glove with the 
operators as a result of which a series of scams have 
taken place. We have demanded that this Finance Minister 
should go because this is not one scam only. After the 
Minister presented his dream budget, the stock markets 
scam took place. Then came the excise scam. Now we 
have this UTI scam. There is one more scam In the 
offing. We will wait and see as to what will happen to 
the assured income scheme and monthly Income schemes 
of UTI. We will wait and see what is going to happen to 
IFCI, lOBI, L1C and the other financial institutions. In the 
name of reforms the Government Is allowing these 
institutions to be looted. What is actually lost Is the life's 
savings of 2 crore people. 
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The confiaence of people in this Govemment is also 
gone. This Govemment has not moral right to continue 
any longer. People of this country have no faith in this 
Government. In the name of reforms the Government is 
selling away profit-making companies to private parties. 
When confronted, they say they would have it examined 
by the C&AG. What were the observations 01 the C&G 
in the case of sale of Modern Foods? C&AG said that 
the valuation of Modern Foods had been done in a 
deliberate and planned manner as a result of which it 
had suffered huge loss. It was C&AG who said that. In 
the name of disinvestment, in the name of privatisation, 
in the name of the liberalisation the Government has 
come to believe that they have the right to loot public 
money. . .. (Interruptions) 

MR. DEPUTY SPEAKER: Order, please. 

'" (Interruptions) 

MR. DEPUTY SPEAKER: Shri Rupchand Pal, please 
conclude now. 

SHRI RUPCHAND PAL: Sir, I am just concluding. 
... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Kharabela Swain, 
please take your seat. 

... (lnterruptions) 

SHRI RUPCHAND PAL: Sir, because of paucity of 
time I am unable to bring here a number of many 
important cases of irregularities. We all know how they 
have been operating hand-in-glove with the dotcom 
companies and how they have been instructing on 
Telephones to provide money to the unlisted companies. 

So, where should the general public go? They have 
been putting all their life savings Into small savings but 
the Government has brought down the interest rates. If 
people put their hard-earned money in the PPF, there 
the interest rates are brought down. They have been 
saying to go in for mutual funds. But see, what is the 
condition with regard to the mutual funds? Where should 
the small investors go now? 

MR. DEPUTY SPEAKER: Please conclude now. You 
have already taken a lot of time. 

SHRI RUPCHAND PAL: Sir, I am just concluding. 

Where should an honest man put his money now? 
Even last year, there has been a survey of the Indian 
investors about the instruments and where the money 
can be put By and large, the instrulT,ent coutd be ranked 
in an ascending order of risk with fixed deposita being 
considered first followed by gold and then US-64. US-54 
came to the third position. 

Just a year back there was a lot of popularity and 
confidence enjoyed in US-54. Now, where do they stand? 
Yesterday, redemption has started. There is a lot of 
publicity being given about the UTI. 

I will only request this Govemment to take appropriate 
steps in this regard because till today US-54 is better 
than many other mutual funds. It still has got a future. 
So. the Government has a big role to play. 

If the Finance Minister is unable to deliver the goods, 
it will be better that he quits and leaves the job for 
someone else. 

With these words I conclude. 

MR. DEPUTY SPEAKER: Now. Shri M.V.V.S. Murthi . 

In the morning. hon. Speaker had mentioned about 
the time allotment to each party on this debate. So, please 
keep in mind your party's time and restrict to it. 

SHRI M.V.V.S. MURTHI (Visakhapatnam); Sir, all the 
previous speakers on this debate have taken about 20-
30 minutes each. Anyway, I will try to confine myself to 
the time allotted to us. 

Sir, I am not holding brief to anybody. I am very sad 
to know that a mesa has been created in the UTI. That 
mess has not been created overnight. Continuously, there 
has been an onslaught over a period of last ten years. 
It started probably from 1991 -92. 

Originally, US-54 scheme was started mainly as a 
lender's debt scheme. But over a period of tilTle, it 
acquired the status of fly-by-night quick money investment 
in equitin. Everything could be shown in hand that one 
could make 80 much of money If he invest8 in equity. It 
could become double, tripple and even four times. 

So, ultimately what happened? The scheme has 
changed its characteristic, and started Investing in 
equities. It was not true that the Government haa no say 
in it, as argued by some of our learned Members. The 
Government has every say in it. The Chairman of lOBI, 
the Chairman of S81, the Chairman of Syndicate Bank, 
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[Shri M.V.V.8. MurthiJ 
all 01 them are Trustees in this Board. They are all 
Government bodies. They are all appointed by the 
Government. by the Finance Ministry. So, it is not proper 
to say that the Government is not represented in the 
Board of Trustees. Somebody has said that it was 
represented by a Joint Secretary in UTI; it would have 
added fuel to it. if there is any Joint Secretary in the 
Trustees today. The Board of Trustees is virtually hearing 
the dictates of the Finance Ministry. We cannot deny It. 
They may be investing somewhere else also. That is 
how. they have invested a major share of funds, about 
Rs. 4500 crore in obsolete public sector utility shares, 
maybe, as bundles. They say bundles of good shares, 
bad shares and medium shares. But they cannot market 
all these shares put together. They are not allowed to 
sell; they are all kept like bundles. Then, how does the 
money grow? How does common man's money grow? 
How do they pay you 25 per cent dividend or even 20 
per cent dividend? Ultimately. the entire amount of the 
scheme. amounting to nearly Rs. 13,000 crore has 
dwindled and had a negative growth by 1998. So, to 
keep up the confidence of the public in the scheme, our 
hon. Finance Minister has gone to the rescue of the 
common man. common public who have invested in these 
units. and he pumped in some money at that time to 
save the situation. by repurchasing these bundles of public 
sector shares. It is all a matter of regret because the 
Trustees were never allowed to function professionally. 
We say. for all practical purposes, that it is a 
professionally managed body of Trustees. But they were 
never allowed. Everybody had a say in it and more so, 
whoever was in power at that time or even now. 

I cannot say that the present Finance Minister also 
has never influenced it. He might have influenced it, but 
not necessarily directly. But every influence - knowingly 
or unknowingly. or wittingly or unwittingly - has caused 
a damage to the UTI's US-64 scheme. We have now to 
clear the debris. We have to make the scheme 
competitive and gain the confidence of the public in that 
scheme. We have to again re-assure the public. Whatever 
we do now is not going to neutralise the damage that 
has been done over the years. It is not that we would 
pump in money again. We have to create the confidence 
of the public again that this is a sound scheme, that this 
is a growth-oriented scheme and a vital scheme. They 
should know that if they invest money, they would again 
get dividend - not artificial dividend, but the dividend 
that it would earn by itself. 

Then only the public will invest. Originally the scheme 
was thought out for mobilising small savings, by the then 
Finance Minister. 8hri T.T. Krishmnamachary. It was his 

innovative idea. Then from then onwards, every small 
investor used to put in money in this, in 1000 Units or 
2000 Units or 3000 Units, like that. Mostly these Units 
used to be bought in the month of July. July used to be 
the month for these Units to be bought at lower rates. 
Now, the Unit has lost per 30 per cent of its value today 
as per market selling. 

But even then, people are not buying at that rate. 
Most of them are only off-loading. It creates a doubt in 
our minds. Why in the months of April and Mayall big 
institutions, both Private and Public including the 
Government institutions and banks, have off-loaded such 
huge quantities of units is to be explained by the Finance 
Minister. This could happen only if there was a doubt 
that this scheme was going to collapse and, therefore, 
otherwise there was no need for them to offload huge 
amount of units into the market. There are more than 
two crore of investors. This is not a small number and 
it is likely to grow further, provided the Govemment again 
inculcate confidence into the small investors. Ultimately, 
our country depends on investment in the stock market 
by small investors. But these investments were to come 
without a debacle. The Government is not able to answer 
the public. The Board of Trustees are not capable to 
manage the funds. The trustees are managing the affairs 
in other big companies, like lOBI, the State Bank of India 
and others. All these people who are today managing as 
trustees should be given proper frfledom. They should 
work without interference. 

The RBI Deputy-Governor, Shri 8.S. Tarapur used 
to call for all investments made over ten years and then 
used to narrow down the deals which made losses. A 
Committee has been appOinted to see where actually we 
have incurred loss over the last ten years, from 1991 
onwards as of date. This Committee has to look where 
exactly we have incurred loss and what are the reasons 
for that so that we do not commit such mistakes in future. 
It is not to blame each other. We can blame each other 
and make a number of allegations against the past or 
the present Government. But at least the future should 
be bright to us. The future should be ours. We should 
be able to create that sort of a situation. 

It is also to be considered that established procedure 
was adopted for investment in various equity shares, like 
fly-by-night I.T. shares. They are now quoting as to what 
happened to Yahoo-com. What happened to our 
investments like that kind of LT. shares? Our IPOs were 
buying at the high rates of IT shares. What made them 
to buy at such a huge price is to be explained. We have 
invested in a number of I.T. companies but every I.T. 
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company has lost. Some of these companies are quoting 
the shares, which we have purchased for more than 
Rs. 100, as worth one Rupee. So, huge money has 
been lost. This is a matter of great concem to the people 
of this country and are we not responsible for It. 

Deepak Parekh Committee also recommended to 
come down slowly from an equity base of 66 per cent to 
30 or 25 per cent base. If we go back to 25 per cent, 
base there may be stability for the scheme. This also 
has to be examined. Steps have to be taken inducting 
transparency and efficiency. The market intelligence in 
fund management. which is lacking, is also required to 
be inducted. 

Net Asset Value dilution does not allow UTI to value 
higher. According to the experts, the NAV has also diluted 
the value of UTI is eroded. This also has to be explained 
by the Finance Minister. 

The Government of India's rescue package of US-64 
is a cleverly structured policy which guarantees the first 
3000 units only. But what about the balance unit holding? 
If somebody is having 10,000 units, they would encash 
only 3,000 units, what about the balance 7000 units? 
Since 1991-92, the Govemment of India, time and again, 
is using UTI funds to control abnormal trade in the stock 
market. There were directions to the UTI to pick up shares 
of some company or the other to dilute some shares. 
This has been done with the tacit knowledge of the 
Ministry of Finance. The small investors normally do not 
trade in the market. They keep their units live for years 
as they are all growth-oriented. There are many schemes 
like Bhagya Laxmi Scheme. UTI said that you encash it 
because UTI does not want to keep it. That is another 
bad thing that has occurred for a small investor. It is 
because they thought that they would use this money for 
their children'S education and marriage. That has also 
been withdrawn due to various reasons. This is another 
thing which has to be kept in mind. 

Sir, I do not want to take much time of the House. 
In future, the UTI should not be used as a remote-control 
tool of the Ministry of Finance or as a matter of fact of 
anybody else. Let it run on its own and with its own 
people. We should not control the shares of other 
companies through UTI. Let it stand on its legs and .let 
it regain people's confidence. There must be a proVISion 
to include UTI under SEBI jurisdiction so that it can look 
into UTI investments. It could, to some extent, oversee 
the functions of the UTI in days to come. It could see 
whether they have adopted the prudent methods and 
whether prudential investments have been made or not. 

That is also another thing which can be thought over. 
We cannot blame alone the Finance Minister. As a matter 
of fact, after becoming the Minister of Finance, you have 
taken up tha job of cleansing the whole system. I should 
congratulate you for that. It waa you who found out the 
negative growth in 1998. At that time, people were given 
the impression that everything is going on smoothly. You 
have brought transparency .. (Interruptions) 

MR. DEPUTY SPEAKER: Shri Alyar, you are alao 
going to get your chance. At that time, they may Interrupt 
you. 

SHRI SOMNATH CHATIERJEE (Bolpur): Sir, I think 
we can continue till 8 o'clock. 

SHRI M.V.V.S. MURTHI: Sir, the Minister of Finance 
is required to explain vanous investments in the equity 
and in fly-by-night LT. shares. Over a period, they have 
Invested in IPOs at many times more than its face value. 

You have to study as to how they have swindled 
the money so that in future we do not commit such 
mistakes and play havoc on the small Investors funds. 
Apart from UTI, many other financial institutions, like IFCI, 
are In doldrums. The other financial investment companies 
may also face the same fate. Now, we are worried about 
their autonomous character. We have to see that these 
institutions do not work at the dictates of the Finance 
Ministry. They have to work In their own Interest and In 
the interest of the country. They just cannot keep their 
money to the chest. They have to Invest their money 
prudently. The views that we express here should not 
work to their detriment. They should invest progresalvely. 
They should take the economy of the country forward. At 
the same time, there should not be any extraneous 
influence on the institutions because it would make them 
commit mistakes. Pleue ensure a good future for the 
Financial Institutions like UTI. 

With these words, I would request the Mover of the 
Motion to withdraw it. 

[Translation] 

SHRI KIRIT SOMAIYA (Mumbai, North East): Mr. 
Deputy Speaker, Sir, fNfKY Member of the HOUM Including 
Members 0' the oppoaltlon are tal1<lng 0' the small 
investors which is a good thing. They are shedding teara 
which console a Iltlte five and a half crore of investors of 
the country, but their tears seem to be crocodile's tears. 
They ate the ones who drugged the fit and now they are 
showing their concern for the amall Inveslonl. 
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[Shri Kirit Somaiya] 

Mr. Deputy Speaker, Sir, I would like to read out a 
speech. I would like to ask the hon. Members as to 
when this spe~ch was delivered. I read a debate. I would 
also like to draw the attention of the hon. Finance Minister. 
While replying the hon. Finance Minister is saying-

{English} 

"The hon. Member has raised a specific question 
about Investment in a particular company." 

He further states: 

I would like to inform the House that these decisions 
are taken by the Investment Committee. It is not 
the Government which takes the decision." 

The hon. Minister further states: 

"I do not accept the proposition that public sector 
instltultons should not go through the private 
placement." 

{Translation] 

1 would have been delighted If Shri Prlya Ranjan 
Dasmunsi had been present here. Who had started this 
discussion? I can read out at length from this debate. 
The member who has started the discussion, has levelled 
allegation. 

[English] 

16.00 hrs. 

The Private placement is a new method invented by 
the institutions and the Government. He alao further stated 
that it is not only the lIC but the UTI has also made an 
investment 01 Rs. 750 crore. The total investment is 
Rs. 900 crore and the total loss is amounting to Rs. 250 
crore. 

{Translation] 

When was this debate held? At that time 
Shri Yashwant Sinha was not the Finance Minister, it 
was Shri Manmohan Singh who was the Finance Minister 
and hon. Member Shri Jaipal Reddy had initiated the 
diSCUSSion. I can go on reading this debate. Now, my 
senior colleague Shri Arun Jaitley has not mentioned the 
name of a Mumbai based company in the issues raised 
by him. 1 would clearly like to mention the name of that 
company, 

[English] 

houses. It is the nexus of the corporate houses and 
operators with the milibhagat fund managers of financial 
institutions. This is not a new case. This is going on for 
years together whether you were ruling or we are ruling. 

{Translation] 

Sir, through you I would like to request that this 
subject is related to our economic policy but we are 
helping the unscrupulous promoters who have looted the 
small investors knowingly and unknowingly by giving a 
political tinge to this subject. We are giving a new direction 
to them so that the scam committed by them is 
suppressed. I would like to cite an example of the same 
company. 

{English] 

You know what was the amount of private placement 
that the Reliance Industries made. 

[Translation] 

That is the private placement of the Reliance Industry. 

[English] 

In a further reply in 1996, he liad said it. It was 
different Govemment at that time. The Minister might have 
change but the institutions and other things remain like 
that only. He has written; The Minister replied and I quote: 

"However, in the case of UTI, private placement 
disbursed by way of equity and debentures to 
Reliance group of Industries during 1993-94, 1994-
95, was 34.38 per cent and 40.13 per cent." 

[Translation] 

Forty percent had gone to a group of companies. 
don't want to cast aspersions. I would tell you further in 
this regard. This Reliance Industries sold shares worth 
rupees 1000 crores to the UTI, L1C and GIC at the rate 
of Rs. 385 per share. 

[English] 

It was sold at Rs. 385. You know what was the 
lowest price that was quoted in the Bombay Stock 
Exchange and the National Stock Exchange during these 
particular two or three periods. The deal had taken place 
in 1994 at the rate of Rs. 385 per share. In 1992, the 



437 Motion for SRAVANA 11, 1933 (Saka) Adjoumment 438 

Aeliance's lowest quotation on the Bombay Stock 
Exchange was Rs. 125 per share. In 1993, the lowest 
quotation was Rs. 116. In 1996, the lowest quotation 
was Rs. 150 and in 1995, it was Rs. 194. 

[Translation] 

But this is half truth. On the one hand this company 
sold its shares worth rupees one thousand crores at the 
rate of Rs. 385 per share and on the other hand the 
promoters of the company purchased the share of this 
very company at the rate of Rs. 61 only. This is second 
part. The third point that I would like to mention is as to 
who have looted the UTI. These people have looted the 
UTI. 

{English] 

How much is the investment made by Reliance 
Industries in US-54 as of 1993, 1994, 1995 and 1996? 

[TranslatIon] 

Do you know as to how much stake did the Reliance 
Industries have in the US-64? 

{English] 

At one particular time, it was at Rs. 449.40 crore. It 
went up to As. 834 crore during 1994-95. In 1998, it has 
come down to Rs. 0.13 crore. 

{Translation] 

You know that the Unit Trust of India paid 26, 26 
and 20 percent dividend for the years 1994, 1995 and 
1996 respectively. 

[English] 

They were declaring the dividend totally. At the same 
time, the rights. preferences and bonus were given In all 
the three years at a discount of 20 per cent. 

[Translation J 

On the one hand Reliance IndustrieS was plUnderin~ 
the funds of US-64 and when it came to know that 
has plundered the funds completely it sold the US-64 

. t the rate of Rs. 15 to 20 units it had purchased earlier. a 
. t t n the hon'ble FinanCe in the market. I would like a e . this 

Minister that he had taken a bold and good step III 

regard. 

{English] 

He has asked the Committee to serutinile the 
investment policies and decielons ot ten years. 

{Transla00n1 

But I would like to request you that let the whole 
truth come to the fore and politics should not be brought 
into it because there is not only one corporate house but 
so many corporate houses involved In It. I would also 
like to cite an example at another corporate house in 
this regard. All of them were in league to dupe the small 
investors. I would tetl you the name of the other corporate 
house. 

[English] 

That corporate house came Into existence in 1993. 
At that time, its turnover was Rs. 74 lakh. Slowly and 
steadily. in 2000, its turnover went up to Rs. 286 erore. 
What was the profit. Till 1999, Its profit was Rs. 61 crore. 
In one year, that is, last year - 2000 • the profit 
straightaway jumped to Rs. 267 crore. 00 you know how? 

(Translation1 

Other income of Rs. 200 erore was shown. Ita share 
reserve in the eight years history of the company wu 
just Rs. 173 crore. 

[English) 

For the year 2000, It went up to Rs. 3,522 crore. 

{Trans/atlon1 

Share worth one rupee wu divided RI. 10 were 
divided in one rupee and the same W88 IOId at the rate 
of Rs. 1000 and the company which did It was the 'Zee 
TV. This company caused a loss of Rs. 950 erore to the 
UTI. On the one hand Reliance and on the other hand 
Zee lV plundered the funds of the UTI. I would like to 
tell you the name of another company namely osa 
Software which has given a statement In the newspapers 
that we have pfundered. What Is . the Balance Sheet of 
the Company. 

[English1 

Auditors have audited the reports of 1998-99 and 
1999-2000. 
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IShri Kirit Somaiya] 

[Trans/afton] 

It has been stated In the audit report that an export 
to the tune of Rs 400-450 crores has been shown for 
which there is no statement. A credit note of Rs. 225 
crore has been shown. 

/English] 

Everything is flimsy. 

[Trans/ation] 

Its pnce index rose up to Rs. 2500 and today it is 
Rs. 50. A Chairman of the UTI had held talks with the 
representatives of the said company. I would like to tell 
you the name of another company i.e. HFCL, which had 
issued a statement that it had suffered a loss of Rs. 100 
crore. 

[English] 

I have got the official statement through UTI. What 
was the loss of HFCL? The cost of acquisition was 
Rs. 1.067 crore and the market value on 20th April was 
Rs. 127 crore. 

{Translation] 

It had suffered a loss of Rs. 900 crore. It would 
have been belter had Shri Oasmunsi been present here. 
I want to tell him that all have joined hands in this 
plunder. Should we not stop it? 10PL had suffered a loss 
of Rs. 1000 crore. 

{English] 

Ounng whose tenure has this happened? To whom 
were the loans given? What is the NPA of IFCI, lOBI 
and the nationalised banks? It was Rs. 53,000 crore. 

[Trans/ation] 

I want to know whether the NPA of Rs. 53,000 crore 
have accumulated during the ~enure of Shri Yashwant 
Sinhaji? Shri Oasmunsi was mentioning the name of the 
Malwika Steel. 

[Engltsh] 

I will refer to the same Parekh Committee r JPort. 
"The quality of that portfolio Is also questionable". 

{T fans/alion] 

Had Shri Arun Jaitleyji been present here I would 
have asked him to read out further. 

[English] 

The growth of NPA stood at Rs. 875 crore - 20 per 
cent of aggregate corporate debt. This was not after the 
NOA Government came. This was as on 30th June, 1998 
for the previous ten years. 

[Trans/ation] 

But it is of no use now, to give it a political twist. If 
you will try to politicise it I would like to read out it 
further to you as I have already stated. You were talking 
about private placement. 

[English] 

Of the equity investment in a total of 1 ,426 companies 
in the private sector only 81 companies showed an 
appreciation, as on 30th November, 1998. The investment 
in the remaining 1,345 companies depreciated by 
approximately 47 per cent. 

[Translation] 

Who permitted this investment? I agree with the point 
made by Shri Manmohan Singhji. 

[English] 

You cannot control them. There are 82 financial 
institutions including banks, NABARO, SIOBI, lOBI, UTI, 
ICICI etc. How can the Finance Minister, sitting in North 
Block regulate and administer all these financial 
institutions? Are we not going to hold these people 
responsible? US-64 Scheme may be less than 10 years 
old. As on 30th June, 1998, it might have been worth 
Rs. 9.50. 

[Translation] 

It is upto us as to from What angle we view this 
subject. Today the loss suffered by the Unit Trust of 
India is due to the mistakes committed earlier. I am of 
the view that the policies followed by the fund manager 
are also instrumental in the loss suffered. The question 
is as to who will protect the interests of the small 
investors? I would like to request the hon'ble Finance 
Minister that if you Intend to ball it out then It should be 
baled out completely. 
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[Eng/ish] 

Tell them specifically: 'no, you have to remain 
accountable now. 

{T rans/ation] 

Any person before becoming the Chairman of the 
Unit Trust of India makes a statement. 

{English] 

Before he becomes the Chairman, he says: "no, UTI 
must be regulated by SEBI." Shri Dave was in the 
regulatory authority. At that time, he wanted the UTI to 
come under the supervision of SEBI. The then Chairman 
of UTI, Shri Sherwani refused saying that SEBI canot 
supervise it. Later on, Shri Dave became the Chairman 
of UTI and he said: "we are beyond the touch and the 
supervision of SEBI. IT is not under the Govemment of 
India, because it is a public sector autonomous body." 

{Translation] 

Every person who becomes the Chairman of the Unit 
Trust of India want powers. Hon'ble Finance Minister you 
should make a supplement while giving a bailout package 
to UTI. 

{English] 

Restructure the whole UTI, divide, make a separate 
account management company, bring transparency and 
make decentralisation of authority. You do that not only 
in UTI, but Simultaneously in lOBI, IFCI, ICICI etc. 

{Translation] 

The question is not as to who committed the follies. 
We are responsible people. The money of the small 
investors has been plundered. If you give a bailout 
package then it would be done at the cost to the tax 
payer. It amounts to the same thing. But the question is 

who pockets this money. This money is going into the 
pockets of the corporates like HFCL, DSa and Reliance 
Industries. You know the position of Reliance. You are 
aware of the holdings of the Reliance IndustrieS. 

(English] 

As on today also, US-64 has 15.87 per cent of 
investment in Reliance and six per cent in Reliance 
Petroleum. The Master Share is 12 per cent. 

(Translation) 

These people are making merry and plundering the 
funds but during the last ten years nobody has even 
been tOUched. I am of the view that the hon'ble Finance 
Minister should be bold. The Chairman of the UTI had 
committed Irregularities and he had been put behind the 
bars but I think the unscrupulous promoters should also 
be put behind the bars. A number of scams have taken 
place during the last ten years. The Infamous Hershad 
Mehta scam took piece during this period. You should 
go through the report of JPC. 

(English) 

It says: ·UTI was misused. UTI must be 
restructured." Nobody did it. These corporate houses do 
not want to become independent. If UTI, IFCI, lOBI and 
ICICI become independent and accountable, who wilt take 
care of them? That is why they do not want it. How 
many Committees have recommended restructuring of 
UTI? 

Sir, I was going through a debate of 1989 that took 
place in this House. At that time, many people said that 
UTI must be restructured. IT was recommended by the 
JPC of 1993, then subsequently by Waghul Committee 
and later on by Deepak Parekh Committee, but they did 
not like It. 

(Translation) 

How many scams have occurred till date. After 
Harshad Mehta scam, the non-banking financial companies 
scam, plantation company scam, Vanishing companies 
etc. So many scam have occurred. Have promoters of 
any of the companies involved in the said scams been 
put behind the bars? Such scams will continue to occur 
unless the persons involved in them are punished. 

[English) 

If you feel it necessary, change the law. 

(T ransl.,ion) 

The managers of the financial institutions commit 
irregularities. The persons who take bribes should be 
punished. Similarly stern action should also be taken 
against the unscrupulous promoters. 

[English) 

Make its functioning more trllllSparent. 
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(Shn Klflt SomaiyaJ 

{Translatloni 

There IS a need to enhance the bail out package 
announced by you. 

{English} 

You are a little bit worried. I know that the people 
working in the Unit Trust of India have created a picture. 
You and I will remain. The Trust will go on. But more 
people have trust in you. The people have faith in you. 
'I' means more investors and 'you' means 'Finance 
Minister'. Both are here. The Trust is there. You have to 
strengthen the Trust. 

{Translation} 

I request that the redemption limit of As. 3000 fixed 
by you should be raised to As 5,000 and subsequently 
It should be raised to As. 10,000. 

{English} 

There is no pressure about redemption. There is a 
need to create an atmosphere of confidence. I would 
also like to appeal to all the hon. Members. Let us join 
together and create an atmosphere of confidence. 

{Translation} 

If there is a run in the UTI who will be benefitted? 
Similarly if there is a run in the banks, who suffers the 
loss? If IFCI goes in the red, who will suffer the loss? 

{English] 

We should behave in a little more responslole 
manner. Let us come together and make the authorities 
more autonomous and more accountable. 

{Translation] 

If the Ex-Chainnan of the UTI has committed bungling 
then he should be punished. UTI is an important entity 
In the history of India. 

[English} 

Let us go for restructuring. 

(Translation] 

It should be ensured that it does not collapse 
completely before such measures are taken. We should 

not create an atmosphere of financial chaos. Therefore, 
I request the Govemment and the entire House on behalf 
of the small investors that we should have a discussion 
on it but the discussion should be aimed at betterment 
and strengthening the system. 

SHAI CHANDAA BHUSHAN SINGH (Farrukhabad): 
Mr. Deputy Speaker, I extend my sincere thanks to you 
for giving me an opportunity to speak on the issue of 
US-64. 

Sir, our experience shows that whenever the 
Government faces any problem, Shri Arun Jaitley is 
assigned the job to advocate on the issue in the favour 
of the Government. 

SHAI PAIYA AANJAN DASMUNSI: Every criminal 
needs an advocate. 

SHAI CHANDAA BHUSHAN SINGH: Sir, to put it 
straight-forward, the US-64 crisis has affected about 2 
crore families. If a family has average four members, 
then the total number of people affected comes to 8 
crores. They are all small investors. I was viewing the 
lee TV and an elderly woman told that she had 
purchased the shares at the rate of 14 rupees per share 
and now she would get only 10 rupees per share but 
she would somehow manage with that. We talk about 
corporate houses and the fellow who purchased the share 
at the rate of 14.50 rupees per share, is now selling out 
at the rate of As. 10 per share. Whe:her Shri Kirit 
Somaiya would ponder over it. Those living in palatial 
houses in Mumbai, can never realise the abysmal 
conditions the J.J. dwellers are living in 
Mumbai ... (Interruptions) 

ONE HON'BLE MEMBEA: There are large number 
of J.J. clusters in Mumbai. 

SHRI CHANDRA BHUSHAN SINGH: What I mean 
to say is whether attention has been paid towards the 
small investors. Though the Government is least 
concerned about the fanners' welfare . ... (lnterruptions) The 
middle class persons had invested in it who belonged to 
urban areas. Their entire money is likely to be lost. What 
are the intentions of the Government. On the one hand 
the Government wants to achieve the growth rate of 7-
8 per cent while on the other, the Government are 
pushing the fanners backward. As all are aware that 36 
per cent of total GOP comes from agriculture. In such a 
scenario how the Government can achieve the desired 
growth rate. The Government are acting against the 
interests of middle class people and the farmers. We do 
not believe that the Govemment can achieve the targeted 
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growth rate as was stated by the Govemment. At present, 
the growth rate is about 5 percent. 

Sir, I was listening to Kirit Sahib's speech very 
attentively. I would like to know from the hon'ble Finance 
Minister that in the arrangements made by the 
Govemment these possessing upto 3000 shares, could 
sell them at the rate of Rs. 10/- per share and this 
would cover about 98 per cent share holders but what 
about the remaining 2 per cent share holders. Did they 
not invest 47 to 48 percent money in it. What have you 
thought for them? Mistakes do occur and have been 
committed. I would recall when late Shri Rajiv Gandhi 
was Prime Minister and he had made a statement 

/English] 

That was a public statement. 

{Translation] 

I release one rupee from the Centre but only 15 
paise reach the village. Today, it is not so even since 
the situation has worsened now. In any case, what are 
you doing to improve these circumstances be it US-64 or 
scam in the sale of BALCO. New scams ar& cropping up 
every day, what to speak of a specific issue. 

SHRI TARA CHAND SAHU (Durg): Please tell the 
names ... (Interruptions) 

{English} 

MR. DEPUTY SPEAKER: Shri Sahu, do not interrupt 
like thiS. 

[T fanslalion J 

SHRI CHANDRA BHUSHAN SINGH: Which names 
do you want? 

... (Interruptions) 

KUNWAR AKHILESH SINGH (Maharajganj, U.P.): He 
'. h . the P M 0 and involved IS asking the names of t ose In .., 

in it. ... (Interruptions) 

SHRI CHANDRA BHUSHAN SINGH: I would like. to 
tell the Finance Minister that I had asked a specific 
question on Unit Trust of India on 14th December, 2000. 
You had given the answer as well. I had cautioned you 
that there was something going wrong in Unlt-64 and 
there is a need to look into that. My question No. was 
4223. You had replied that the Govemment was looking 

into it and there was no possibility of any irregularitiea 
nor any irregularity would occur, but contrary to it this 
happened. 

Sir, an hon'ble Member who spoke prior to me 
was mentiontng that a man possesses three securities, 
one is the fixed depOSit, then is gold and the third 
was US-64. The people in general have lost faith to 

banks and other Govemment's financial Institutions. The 
people are worried that it could close down even the 
banks wherein they have deposited their hard earned 
money. I could say that people'. faith in the 
Government has been shaken and the Government's 
credibility is at its nadir and this has led to lowering 
of our credibility in the foreign countries. We must do 
our level best to achieve the credibility, we shall 
support your efforts. If the Government wants to 
maintain the growth rato, then you should create such 
circumstances where people are inclined towards 
investment so as to fund various Government policies 
but it does not seem that the Government ia gOing in 
the right direction. I am sure that atleast 90% of the 
M. Ps. sitting here in the House must al80 have ahares 
of US-64 however they do not admit it. The 
Government must take stern measures to maintain its 
credibility. Just now, Shri Kirit Somaiya was stating 
that the UTI had invested 1000 erores of rupees in 
the Reliance. Since the UTI allotted the shares, has 
anybody, any finger towards it? The UTI has earned 
three thousand crores of rupees from that investment. 
In such adverse circumstances It has earned 862 
crores of rupees. This is not wrong. It earned money 
because it maintained Its quality and Integrity. If UTI 
is earning huge profits for Its quality and integrity so 
is doing the Reliance. 

{English} 

SHRI RASHID ALVI (Amroha): Are you aefending 
Reliance? ... (lnterruptions) 

SHRI CHANDRA BHUSHAN SINGH: Yes. Sure. 

[Translation] 

If some corporate House is doing well there Is nothing 
wrong in it, be it the UTI or anyone else. Though I do 
not appreciate the policies of the then Finance Minister 
Shri Manmohan Singh ji because in his tenure, WTO 
agreement was signed and the future generations would 
suffer. The Govemment of China, Japan and several other 
countries also signed the WTO agreement but .n 
accordance with their laws and traditions. 
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SHRI ASHOK PRADHAN (Khurja): You are supporting 
our policies. 

SHAI CHANDRA BHUSHAN SINGH: Yes, Sir. I was 
an M.P. from the BJP at that time and the M.Ps. had 
held meetings at the Panchayat level in the name of 
Swadeshi. I can recall it but today Swadeshi is seen 
nowhere. I do not doubt the integrity of Shri Manmohan 
Singh ji. He evolved good policies at that time. But signing 
the WTO was wrong. I congratulate him for so many 
good things that happened during his tenure. The lOBI is 
controlled by the UTI.. .. whether it is necessary to commit 
scams to grab higher positions in the Govemment.· You 
should thmk over it. One more thing is here, you want 
to turn the UTI to stock selling then how is position of 
the IFCI? The ESSAR and Modi have lost one thousand 
crores of rupees but you have given money to IFCI for 
paying subsidy I would like to know as to how long you 
people would keep wasting people's hard eamed money 
and how long you would waive off loans. Undoubtedly 
these trends need to be arrested. Unless these trends 
are curbed, the country can not progress and we can 
not march ahead. 

(English] 

MR. DEPUTY SPEAKER: Shri Mani Shankar Aiyar, 
am only reminding you that there are other speakers 

also m your Party. 

SHRI MANI SHANKAR AIYAR (Mayiladuturai): If you 
will tell me how many minutes, then I will try and adjust 
my comments to that time. Please tell me how many 
minutes you are going to give me. 

MR. DEPUTY SPEAKER: You can take 15 minutes. 

SHRI SATYAVRAT CHATURVEDI (Khajuraho): No, 
as it IS we have agreed to carry on ... (/nterruptions) 

MR. DEPUTY SPEAKER: Only 25 minutes' time is 
left. There are two other speakers also. If you want to 
take all the 25 minutes time, you can take. 

SHRI MANI SHANKAR AIYAR: Mr. Deputy Speaker, 
Sir, today my mind goes back to a day in March, 1998 
when I had lost the election. And in some considerable 
despair, I arrived in my private car and parked it in the 
parking lot. Asl got out, two gentlemen, who had won, 
accompanied me into this building. I did not imagine both 
of them would grow to the eminence that they have grown 

-Expunged as ordered by the Chair. 

into. We lost one. Shri Rangarajan Kumaramangalam is 
no more with us. The other is a very old friend of mine. 
He is somebody whom I have worked with as a civil 
servant. He is some one with whom I worked in Udyog 
Bhavan, and we have worked abroad. He is my good 
friend, Shri Yashwant Sinha, Saint Yashwant as Shri Priya 
Ranjan Dasmunsi just consecrated him. I am saying this 
because March 1998 is a thousand days ago, one 
thousand and one nights ago. For three years and more, 
one of the finest civil servants that the lAS has ever 
known has been the Finance Minister of India. And yet, 
it appears, that his colleague, the Law Minister does not 
know this, perhaps, because the Law Minister is a new 
boy who came here only in October, 1999. 

We have heard the speech of Mr. Arun Jaitley, which 
is a complete contradiction of the Advani line, because 
Advaniji, according to the newspapers has asked the BJP 
and the NDA to shed the Opposition mindset. And yet, 
the way in which Shri Arun Jaitley spoke, it seemed as 
if he was on this side and we were on that side. For 
what are we talking about? Who is the Finance Minister 
in the dock? Is the Finance Minister in the dock 
Dr. Manmohan Singh? Or is the Finance Minister in the 
dock, Shri Yashwant Sinha? 

I have been the first to admit that there are many 
mistakes which every Finance Minister of India has 
made. It is entirely possible that there were decisions 
made by us during the period that we were on the 
other side, which needed correction. I do not believe 
there is anybody in this House who could match 
Shri Yashwant Sinha's ability to make those corrections 
because just before Dr. Manmohan Singh became the 
Finance Minister of India, Shri Yashwant Sinha was 
the last full-blooded, red·blooded socialist Finance 
Minister of India. Then, Shri Yashwant Sinha and I 
served together in the JPC on the Securities Scam. 
For two years, Mr. Deputy Speaker, Sir, I saw this 
noble socialist pointing out all the faults of this new 
system of economic reforms that we were bringing in 
and nobody contributed more to pointing to the dangers 
of what harpens when we shift from a led economy 
to an economy that is led than Shri Yashwant Sinha. 
I have great admiration for him because he is an 
intelligent man. 

Then, just before we signed the JPC Report, he 
switched from socialist to saHron and immediately went 
into the Swadesh Jagran Manch. During the course of 
the years from his initiation into the BJP, to his becoming 
the Finance Minister, he was able to combine the 
knowledge he had as a socialist with the knowledge he 
had gained as a saHronite. 
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Therefore, there was simply nobody in March, 1998 
in this country, who, from several different perspectives, 
could know and see better what had gone wrong with 
our form of reforms. He has had a thousand days to do 
all the things that Shn Kint Somaiya has very correctly 
pOinted out. need to be done. It is absolutely essential 
- as Shrl Somaiya quoted from the Bible of 
Shri Yashwant Sinha, for it was he who wrote it all in 
the JPC Report - that the UTI needs restructuring. The 
proto - Yashwant Sinha says, 'restructure UTI' and 
suddenly the proto - Yashwant Sinha of the Opposition 
becomes suddenly and unexpectedly the deutero 
Yashwant Sinha of the Govemment, the man who is 

charged with restructuring the UTI and a thousand days 
later nothing has been done. I want to ask my friend 
Shri Kirit Somaiya who the saint is and who the 
sinner is. 

Why has all this work not been done for a thousand 
days? There canot be the argument that we made the 
mistake. Of course, we did. If we had not made the 
mistake, there would have been nothing for Yashwant to 
correct. Whel' he knew what had gone wrong and when 
the author of all this had the power, the ability, the 
intelligence and the experience, for one thousand days 
to carry out the doctrine of Shri Gurumurthy, why is it 
that he followed the path of Shri Guruswamy? Whose is 
the Guruswani that he is listening to? Nobody knows it 
better than Yashwant. I am calling him Yashwant today 
because I want to speak about a friend of mine of forty 
years' standing and not some hon. Minister of Finance. 
Nobody knows better than Yashwant what are the games 
that politiCians get up to with civil servants, and yet there 
IS some reason or some hidden hand that prevented him 
from doing the obVIOUS - restructuring UTI and making 
it more transparent. Shri Kirit Somaiya is quite right that 
it should be made more transparent. Was it made more 
transparent? Are a thousand days not enough to make 
it more transparent? For a thousand days Shri Yashwant 
Sinha was picking up a broom and cleaning the Augean 
stables, as Shri Murthy wanted him to do; but was he so 
busy cleaning the system that he did not see how much 
muck was filling In the sewers? The fact of this matter 
IS that thiS Government with a difference, the first 
Government to be not composed of ex-Congressmen, the 
firs! Government to be not dependent on somebody else 
but dependent entirely on its friends, which, even when 
one ally, the AIADMK, left, succeeded in coming back In 
the next elections, did not do anything for a thousand 
days... (Interruptions) 

SHRI V.P. SINGH BADNORE (Bhilwara): Your 30,000 
days cannot be changed in one thousand days. 

SHRI MANI SHANKAR AIYAR: For a thousand days, 
we have waited for changes to be made. 

. We were asked about decentralisation 01 power. Why 
could the decentralisabon of power not take place over 
the last one thousand days? Shri Kirit Somaiya has 
completed correctly pointed to the nefarious nexus 
between big business, banks and find managers. Who 
pointed this out? It was not Shri Kirit Somaiya. It was 
pointed out in the JPC's Report, written among others, 
by Shri Yashwant Sinha. This House and our sister House 
compelled D. Manrnohan Singh to return with a second 
ATR to Parliament in which Dr. Manmhan Singh was 
forced to set up a committee, comprising all the agencies 
involved, to investigate this nexus that Shrr Kirit Somaiya 
has today talked about. About that committee, I want to 
know something from the hon. Minister 01 Finance 
because we have got the answer elsewhere. I want to 
ask him this question. Hes that Committee that was set 
up by Dr. Manmohan Singh, comprising all the relevent 
agencies to investigate the nexus, which Shri Klrit 
Somaiya has talked about, between big bUSinesses, banks 
and fund managers, met even once in the last one 
thousand days? All the time that you have been the 
Minister of Finance, the committee that yoo insisted should 
be set up, has not even met once. 

Is it not a fact when Kirit Bhai taJks about those 
criminals not being punished and sent to jail quickly? I. 
it not a fact that reeated requests for additional Judges to 
look into the Harshad Mehta scam-related criminals have 
been met very grudgingly and very tardily? One judge 
has gone to two - that is all; the consequence 01 which 
is 72 criminal cases were under investigation and 47 
cases have been brought to the point where you could 
move the courts and only six of them have been brought 
to a conclusion and only three have resulted in 
convictions. This is the record of the last ten years. The 
record of the first seven years of these ten yqars was 
unimpressive. We thought yours was a Government with 
a difference. We thought that the prosecutor haVing 
become the judge, he would change the system. But has 
anything been achieved? 

What is the point, Kint Bhai, 01 yoor asking me to 
join you now? I joined you years ago; I joined you in the 
JPC 01 1992-93. I said - let us investl9ate this crimina! 
nexus between big business and bank managers and 
fund managers, and joining me in It. whom did f ombrace 
at that time? I embraced by friend Yashwant. The two of 
us had once vOice on this. We were having other 
differences. But we were one on the question of 
investigating this nexus through a committee whICh we 
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[Shri Manl Shankar Aiyar] 
both forced Dr. Manmohan Singh to set up. Yet you do 
not allow It to happen. You do not add judges. You are 
happy with only six cases out of 72 being settled after 
a ten-year period, of which only three cases have resulted 
in conviction. And you come and tell me now that 
Dr. Manmohan Singh was the man was started changing 
UTI's equity-debt ratio. Of course, he did it. Why did he 
do it? If you start asking the UTI to make more money 
for small Investors. there is one way in a rising market, 
to get increasingly into eqUity. And where does a 
genuinely rising market come from? It comes from being 
a Finance Minister who raises the rate of growth from 
almost one per cent when he takes over to over seven 
per cent 10 the last two years and gives the economy 
such a momentum that in the year after he leaves, it still 
rises at seven per cent. 

Well, what has happened? We have had, since 1998, 
relative to what was achieved in the reform period in the 
previous three years, a significant decline in our rate of 
growth. The rate of growth is still good compared to 
many other countries. But compared to what we had 
achieved uphl 1997. the record after that is very 
disappOinting and we have seen that agriculture is 
stagnating and we have seen that industry is now crashing 
III the first quarter of this year. According to today's 
newspapers. there have been sharp falls in exports and 
imports. Imports are needed to sustain growth. We have 
had a pretty bad economic performance in the last three 
years. But while our performance on the ground, in the 
real world has been very disappointing, the stock market 
has been booming. should not a responsible Finance 
Minister have said that this boom in the stock market is 
unrelated to the fundamentals and suggested or indicated 
- not directed because he could not legally do that -
that the la,'gest player in the stock market, which is the 
UTI. should play in the market in such a way as not to 
luel a completefy unrealistic boom but bring some 
measure of realism Into the minds of small investors who 
are putting In their money? This was not done. Not only 
that -- there were all kinds of routes opened up which 
nobody had imagined be:ore would be used for this kind 
of a purpose. 

Sir, the daily turnover in the stock market had 
suddenly risen from some Rs. 2,000 crore a few years 
ago to over Rs. 15,000 crore a day. 

Where did this money come from? A very large 
amount of that morey has come from foreign institutional 
investors With great pride, we say that we have invited 
these foreigners to come in. We find that the biggest 
investor in India is the smallest Island that you and I can 

name without being on the Kaun Banega Crorepati Show, 
which is Mauritius. We take recourse to a 1982 Agreement 
- when Mauritius was a little Island exporting sugar and 
hoping to get some tourists - and use that same 
Agreement today. Hundreds of thousands of companies, 
which do not really operate in Mauritius at all, are 
registered there and route their money into us to take 
unfair advantage of the Double Taxation Avoidance 
Agreement. We let them do it, and the Income-Tax officers 
who sent notices to these people are reprimanded for 
doing their duty. Then, suddently, dirty Indian operators 
in the stock market find that they can incorporate overseas 
corporate bodies, that they can start issuing partiCipatory 
notes, that subsidiary accounts can be opened in 
Mauritius, and crores upon crores, sorry, not crores upon 
crores, hundreds upon hundreds of crores, I am sorry, I 
am wrong, thousands upon thousands of crores of Indian 
money is routed into Mauritius, comes back from there, 
makes a profit here in the Indian market, and returns as 
white money. All this while, the Finance Minister says, "I 
am not responsible. The economy is doing marvellously." 

Sir, if we have a major scam today in the stock 
market, it is not because prices rise and prices fall. It is 
because money which should never have entered the 
stock market, is entering the stock market, and is being 
encouraged, sometimes, to do so by Government policy 
and is neer effectively stopped by Government policy. 
When you open a can of worms as you are doing, when 
a controlled economy is liberalised, you· have to recognise 
that effective liberalisation can only take place with 
effective regulation. If you do not have effective regulation 
accompanying effective liberalisation, you end up with the 
kind of crony capitalism, which Kirit Bhai has very correctly 
pointed out. The kind of crony capitalism with whatever 
mistakes we made, whatever sins we committed, however 
much, we must be put into the dock for whatever we did 
is now yours. 

Today, you talked of the DSQ software scam. When 
does that scam begin-in 1992 or in 1994? You talked of 
ZEE TV. When does that scam being - in 1993 or in 
1995? You talked of Cyberspace. When did that begin 
- yesterday or in the last decade? Who inagurated it? 
Which Prime Minister? Rajiv Gandhi? I do not think that 
it is a proper defence to come here and indulge in 
offence. If Dr. Manmohan Singh had gone wrong, the 
one person who really knew where all he had gone wrong 
was Yashwant. I would have expected Yashwant to have 
corrected the mistakes that we made. When today we 
discover what his mistakes are, I do not think that it is 
a defence to get up and say that the mistakes started in 
his predecessor's time. Time and time again, for the last 
three years, I have been listening to this Govemment 
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defending itself by saying that my Government did not 
do it. That is why we lost, that is why the people preferred 
you, that is why they thought you were with a difference 
and that is why Atal Bihari Vajpayee was the saint. Today: 
sainthood has got so degraded that Priya Ranjan 
Dasmunsi has conferred it on Yashwanl Sinha. Whal has 
happened to that clean Government? What has happened 
to the hopes of those hundreds of innocents, not 
hundreds, but crores of innocent investors? II all went 
down the drain because a first-class lAS officer, a noble 
socialist subsequently transformed into a noble saffronite 
a Swadeshi Jagran Manch ac1ivisl, about whom it wa~ 
said, "What will this man not do for swadeshTr becoming 
the Finance Minister of India, who is the most articulate 
person we have heard on those benches, is honest or 
so we believed, is straightfoward or so we believed, is 
democratic or so we believed, is not going to punish the 
innocent or so we believed, will always punish the guilty 
or so we believed, ends up 1001 days later, 1001 nights 
later. dancing the dance of scheherazade. 

What have you done, Mr. Finance Minister except 
wreck thiS economy, wreck the reputation of the lAS and 
wreck the love and affection that I had for you? 

Sir. the last JPC report was written by my friends 
Shri George Fernandes-I am delighted to welcome him 
back to thiS House again - and eight other present and 
former Ministers of this NDA Government. 

MR. DEPUTY SPEAKER: I was also there. 

SHRI MANI SHANKAR AIYAR: Sir, you were also 
there. 

There were eight fonner and present Ministers of the 
present NDA Government. They were not just anybody. 
They were the Finance Minister, Shri Yashwant Sinha, 
the External Affairs Minister, Shri Jaswant Singh, the 
former Defence Minister, Shri George Fernandes, the 
Commerce and Industry Minister, Shri Murasoli Maran, 
the Petroleum and Natural Gas Minister, Shri Ram Naik, 
the Minister of State for Railways, Shri Digvijay Singh -
once again my congratulations to the Samta Party on 
that - Shri Harin Pathak, the former Minister for Defence 
Production. All of them sat together and wrote the JPC 
report. They point out every systemic defect, got rid of 
Shri Rameshwar Thakur for having sent an envelope 
containing some information about the Finance Ministry 
to Congress Members and not to others, got rid of 
Shri Shankarananad; demanded the resignation of 
Dr. Manmohan Singh and threw the entire Congress party 
into a complete tailspin. Then, did what? 1001 days ago, 
Yashwant. you became the Finance Minister. You became 

so because you were going to rid us, rid this country -
I mean not us, the Congress Party will do nothing bout 
it, we would continue sinking - of the IUs that we had 
inflicted on the country. Have you done so? On every 
single front, the Indian today, an average Indian, be it a 
shopekeeper, be it a farmer, be it a sma/I Industrialist. 
be it a small investor, is suffering compared to where he 
was three years ago. This was not what we expected of 
you. Of course, this was what was said you were going 
to do. But I did not believe it. I said, 'Yashwant is one 
of our chaps. He has spent 40 years in the lAS. He will 
do it'. You have not done it. You have disappoined us. 
Not only have you disappointed us, attached to this is • 
crime, a crime Which, according to an MP of one of your 
allies' parties says, has Its origin in the Prime Minister's 
Office. I congratulate the hon. Prime Minister lor having 
immediately said on the floor of that House that If there 
is any suspicion of wrong dOing, whether It is in PMO or 
in the PMH, that is in the Prime Minister's Office or in 
the Prime Minister's household, he, Saint Atal Biharl 
Vajpayee will immediately order his junior Hint Shrl 
Yashwant Sinha to get it looked Into 80 that Caesar -
in this case we cannot have Caesar's wife because 
Caesar is a bachelor - will be seen to be completely 
above all suspicion. 

Sir. all that Shri Priya Ranjan Dasmunsi has asked 
for here is that since your own Prime Minister at one of 
his most noble moments has said that since a linger haa 
been pointed at us, we must ensure that what Is being 
alleged is investigated, we seek the investigation of that. 
For that investigation, for it to have credibility - 'or the 
same reason that you and I, Yashwant, had to sit in the 
JPC to examine that other noble saint, Or. Manmohan 
Singh - I say to you that today we need a JPC to look 
into it. One possible JPC is the one that already exists. 
The one that already exisla is looking into the stock 
market scam where, according to the Chairman's 
statement to the Press, it is not poSSible for us to 
investigate the UTI as such, although it Is possible for us 
to investigate UTI's role in the scam that has been 
remitted to ·US. I ask you to either interpret that slightfy 
more elaborately or to add a T enn 01 Ref.rence to it by 

mutual consent which would enable an existing JPC, 
which is lOoking into a totally related matter, to also fulfil 
the Prime Minister's noble desire that this ugly finger that 
haa been pointed, by a cen phone, in the direction of the 
PMO and PMH, also be investigated by the same group 
which haa already been constituted. If you can get up 
and say that you will do that, then I will expect you to 
do one more thing. 
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II is to not interfere in that investigation, which means, 
do what Manmohan did. Submit your resignation and let 
the country see whether, like in the case of Manmohan, 
the country will rise with one voice to say 'do not accept 
that resignation', or whether the country will rise - with 
Klrit Sornalah at the head of two crore small investors -
to say 'ThiS IS the Finance Minister who really must go'. 

[Translation] 

SHRI GEORGE FERNANDES (Nalanda): Mr. 
Deputy Speaker, Sir, it is not for the first time that 
Unit Trust of India is in such toruble that we are 
discussing today in the House. In the previous decades 
not once but several times, Unit Trust had been in 
trouble and efforts were also made by the Government 
to strengthen the Trust. The Government of various 
political parties have been formed and there was hardly 
any Government that did not feel it necessary to solve 
the problem of Unit Trust. I feel that it is for the first 
time that so much hue and cry is being made on this 
Issue and I would like to compare it with another 
instance. When the Government were formed under 
the leadership of Atalji and some churches as well as 
Christian Individuals in some parts of the country were 
attacked. several people of our country made 
propaganda allover the world and created tension, 
some 01 them even went to America to give evidence. 
That was an effort to defame the country as it was 
not for the first time that the Churches or the Christian 
prtests were being attakced. Such incidents had been 
happening for a long time but nobody tried to make it 
an International issue. But during the last three years 
such efforts were made. I am referring to this incident 
because I am observing Similar intentions behind all 
this hue and cry. This time, it is not the intention to 
defame or discredit the Government as it will be asked 
and referred to by the people. This time the intention 
is to weaken the country. Everyone wants that foreign 
capital should come in the country. The people 
belonging to the Congess party also had gone to 
America. Probably they had also told them thay they 
wanted Inflow of foreign capital into the country. How 
can we stop it? I feel that there is a dangerous design 
behtnd thiS propaganda otherwise such common 
incidents would not have been propagated in such a 
way that we are presently witnessing. We admit that 
UTI have suffered a blow and UTI is in trouble, 
however. it is not only UTI that is in trouble in the 
country rather other mutual funds".(lnterruptions) like 
ICICI are also in trouble. 

17.00 hr •. 

Almost all the mutual funds, bank mutual funds in 
our country except few foreign mutual funds are in trouble 
but that is not being discussed in the House. The plight 
of the eople who have invested their money in those 
mutual funds is not being discussed to the extont as it 
should have been. If the number of people and the 
amount deposited by them in mutual funds all over the 
country are taken into account, then the discussion being 
held on the issue when the mutual fund in our country 
is in trouble is not sufficient. I admit that the reason 
behind this concern is justified. The main objective behind 
the setting up of UTI was to make share market 
accessible to the small investors and presently two crore 
persons have invested their money, whether it is a big 
amount or small in UTI and we all know that US 64 is 
special in the sense that the investors could withdraw 
their money any time they wish. Presently many people 
are not in psoition to withdran their money even if they 
are badly in need of their money. I feel that there are 
valid reasons but we should also go beyond these 
apparent reasons. 

It is the issue of stock market, the stock market 
means speculative market. The economists may propound 
several theories in the field of econo,!,ics conceming the 
stock market but fact is that it is speculative market. If 
the budget is announced in the evening, the share market 
goes up. The value of share worth Rs. 100 goes up to 
Rs. 120. Nothing happened, they did not even see or 
read the budget but the price of the share shot up. The 
price of the share falls even with the resignation of a 
Minister or even rumour of it or on account of the poor 
health of the Prime Minister. People indulge in speculation 
on one pretext or the other. There was a time when it 
was called speculation. People indulge in many types of 
speculations even today in our country. Generally it is 
considerf"d that rich people indulge in this practice 
because there is fluctuation in the Stock Market and thus 
it cannot mean anything else. It happens all over the 
world. It is not only in our country. It is due to the 
speculative market and some other valid reasons that 
the economic depression takes place and as a result of 
this the companies which had invested huge capital suffer 
loss and that also lead to fall in the price of the shares. 
It is a common phenomenon in the open market that we 
have adopted in our country. I would like to remind you 
that a few years back Bill Gates was regarded as the 
richest man of the world and if my memory is good, 
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three years back his total assets were assessed to be 
worth $60 billion and he was the richest man of the 
world and In 6-8 months this value declined from $60 
billions to $40 billions. It was because of the economic 
depression taking place in the area in which his capital 
was Invested. The same was experienced by millionaires 
and billionaires of our country. The names of the owners 
of Infosys. Wipro etc. figured among billionaires in India 
but after a few days it was reported that they are reduced 
to millionaires. It was not a static position. The net worth 
had increased with the rise in speculative market as 
everything happen on the paper. So it is essential to 
present all the facts before the people. This issue was 
discussed in the House and was also covered by the 
newspapers. They also cOined several terms like so and 
so gate, UTI gate to this incident and gave it the names 
of scams. 

AN HON. MEMBER: The name of Tahelka was also 
published. 

SHRI GEORGE FERNANDES: That is not being 
discussed here. We are ready to discuss it on the platform 
of the word. 

SHRI MANI SHANKAR AIYAR: We will discuss, it 
here in the House. 

SHRI GEORGE FERNANDES: You do not have 
moral right to discuss it ... (Interruptions) I feel that it is 
essential to tell the people of the country that whatever 
is propagated all over the world regarding this is not 
true. Our economic system is working as per the 
economic policies of the country. Our economy is attached 
to the global economy and such fluctuations are inevitable 
part of the system. As a matter of fact such things will 
continue to happen wherever there is stock market. 
However in the present time if we want to associate 
ourselve~ with the global economy, then such situation 
will arise and we have to patiently face such situation. It 
is essential to apprise the people of the country with this 
fact. 

Mr. Deputy Speaker, Sir, only speculation Is not 
responsible factor for the creation of such situation, ra~r 

I nsible One factor IS some other reasons are a so respo . 
. n 'pulated under some manipulation. The market IS rna I . 

h 'biB Member was refemng conspiracy. Just now the on 
to Tahelka. The person who was behind !ahelka sca~ 
was waiting for the completion of the Video tapes. 
people of the country were happy with our budget that 

G ment so there was a had been presented by the ovem . 
. h G vernment (Interruptions) conspiracy to discredit teo ... 

(English] 

MR. DEPUTY SPEAKER: Shri Mani Shankar Aiyar. 
please take your seal. 

... (InterrupHons) 

MR. DEPUTY SPEAKER: Shri Dasmunsi, please take 
your seat. 

.,. (Interruptions) 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (Interruptions) • 

MR. DEPUTY SPEAKER: Will you please resume 
your seats? Let us continue with the discussion. 

. .. (Interruptions) 

MR. DEPUTY SPEAKER: Will you please resume 
your seats? 

. .. (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI: Mr. Deputy 
Speaker, Sir, I am trying to help him ... (lnterruptions) 

MR. DEPUTY SPEAKER: Shri Daamunsi, if you wish 
to have any clarification from him, he has to first yield to 
you. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Shri George Fernandes, 
are you yielding? 

SHRI GEORGE FERNANDES: No, Sir, I am nol 
yielding ... (Interruptions) 

MR. DEPUTY SPEAKER: He is not yielding. 

... (Interruptions) 

SHRI GEORGE FERNANDES: Sir, I did not disturb 
anybody when they were talking aU .... • 

·Not Recorded. 

··Expunged as ordered by the Chair, 
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SHRI PRIYA RANJAN DASMUNSI: Sir. this is a 
serious allegation ... (Interruptions) 

17.13 hrs. 

At this stage. Shri Pravin Rashtrapal and some other 
hon. Members came and stood on the floor near 

the Table. 

MR. DEPUTY SPEAKER: Please go to your seats. 
He did not say anything. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Aiyar. I am on my 
legs. 

.. , (Interruptions) 

17.14 hrs. 

At this stage. Shri Raghuvansh Prasad Singh and 
some other hon. Members came and stood on the 

floor near the Table. 

MR. DEPUTY SPEAKER: Nothing is going on record. 

... (Interruptions)· 

17.15 hrs. 

At this stage. Shri Raghunath Jha and some other 
hon. Members came and stood on the floor near 

the Table. 

MR. DEPUTY SPEAKER: Will you please go back 
to your seats? 

... (Interruptions) 

MR. DEPUTY SPEAKER: I will see the records. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Let the TV be switched 
off. 

... (Interruptions) 

MR. DEPUTY SPEAKER: May I seek the cooperation 
of all the leaders? 

... (Interruptions) 

'Not Recorded. 

MR. DEPUTY SPEAKER: I will go through the record 
and if there Is any objectionable expression. I will set it 
right. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Please go to your seats. 

. .. (Interruptions) 

MR. DEPUTY SPEAKER: Hon. Members. if there is 
any unparliamentary or any objectionable part in the 
debate, I will look into it and then I will expunge it. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Please have confidence in 
me. I will look into it. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Hon. Members, please 
resume your seats. I am on my legs . 

... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Mani Shankar Aiyar, 
there is a limit. 

... (Interruptions) 

MR. DEPUTY SPEAKER: I said that if there is any 
objectionable expression. I will look into the records and 
then I will expunge it. 

would ask the hon. Member to continue . 

... (Interruptions) 

MR. DEPUTY SPEAKER: SM Dasmunsi. you have 
the right to reply. You can answer at that time . 

... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Aiyar. I said that if 
there is any objectionable remarks. I will expunge it. 

... (Interruptions) 
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MR. DEPUTY SPEAKER: The hon. Member was on 
his legs. If he is not yielding, you cannot speak. 

... (Interruptions) 

SHRI A.C. JOS (Trichur): Sir, I am on a point of 
order. . .. (Interruptions) 

MR. DEPUTY SPEAKER: Under what rule, Shri Jos? 

... (Interruptions) 

SHRI A.C. JOS: Sir, when the Ministers are sitting 
in the back rows, can an ordinary Member stand in the 
front bench and speak? ... (Interruptions) 

MR. DEPUTY SPEAKER: This is not point of order. 

... (Interruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PAAMOD MAHAJAN): Sir, Shri George Femandes, 
the hon. Member of this House is speaking from his own 
seat. ... (Interruptions) On the contrary, Shri Priya Ranjan 
Dasmunsl and Shri Mani Shankar Aiyar never speak from 
their seats and they always come to the front benches . 
... (Interruptions) 

SHAI PAIYA AANJAN DASMUNSI: How can he say 
that Tehelka is a conspiracy? ... (lnterruptions) 

MR. DEPUTY SPEAKER: Shri Dasmunsi, you have 
got the right to reply. You can answer at that time. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (Interruptions)" 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (Interruptions)· 

MR. DEPUTY SPEAKER: Nothing will go on record 
except Shri George Femandes' speech. 

... (InterruptionS)" 

MR. DEPUTY SPEAKER: Shri Muniyappa, nothing 
has gone on record. 

... (Interruptions) 

°Not Recorded. 

MR. DEPUTY SPEAKER: It has not gone on record. 

...(Interruptions) 

MR. DEPUTY SPEAKER: Nothing is going on record. 

... (Interruptions)· 

MR. DEPUTY SPEAKER: WUI you please allow him 
to continue? Will you please resume your seat? All those 
things are not found on the record. 

.. , (Intenuption&) 

MR. DEPUTY SPEAKER: Dr. Sushi! Kumar Indora, I 
am on my legs. Please resume your seat. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Dr. Raghuvansh Prasad 
Singh, let us hear him now. Let the Television be on 
now. It was off. 

... (Interruptions) 

[Translation] 

SHRI GEORGE FERNANDES (Nalanda): Mr. Deputy 
Speaker, Sir, I have mentioned two reasons. First retates 
to speculation which rulna everything and the neond 
relatsa to conspiracy by lOme people which .ffacta the 
share market...(lnt.nvpt~) 

(English] 

MR. DEPUTY SPEAKER: What is this? Will you 
please tell your Member to behave? 

... (lnterruptions) 

[Translation] 

SHRt GEORGE FERNANDES: Third reason is that 
insiders In such institutions and outsiders too conspire 
and enter into some understanding to loot. I have got a 
document from Parliamentary library. The Forum called 
"Investors Grievances Forum, Mumbai", which is run by 
Shri Kim Somaiya, has stated thaI UTI has invested 
money in 1426 private companies out of which only 91 
companlea have shown increase in the prices of thelr 
shares. Of the 654 companies one is not even traceable . 
Either it is not in a poaItion to trade or the price of ita 

"Not Recorded. 
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share has become nil. The money which UTI has invested 
in these 1426 companies has come down to 47 per cent. 
Now it is matter of loss. Neither my party nor NDA has 
brought out these things. It is there in UTI's record. Just 
now, I have heard an hon. Member saying that it has 
been going on for the last 2-3 years and one of the hon. 
Member commented that it has been going on since long. 
Out of these 1426 companies 626 companies are 

[English] 

either non-traceable or non-traceable. 

[Translation] 

It is not a matter of last two years. One should not feel 
hesitant in accepting the facts. This fact is not related to 
any particular party instead it has been revealed by UTI. 
Whether you may call it UTI, Bank or any other institution, 
such sort 01 deals keep on going both inside or outside 
the organisation. You can imagine what kind of loss this 
nexus can cause to such public institutions? 

During discussion on scam, Shri Kirit Somaiya 
mentioned the name of a company involved in this scam. 
Some persons shy in naming the guilty as they do not 
like to do so. But I am disclosing the name of Reliance 
Company because if during this debate, the scandal of 
1954 is not mentioned then there cannot be any bigger 
outrage against the people who have participated in the 
discussion on this issue. I can produce evidence in this 
regard to prove my point. At that time there was a scam 
of about 1.5-1.75 thousand crore rupees. This company 
purchased UTI shares at the rate of Rs. 30.50 and UTI 
purchased the shares by paying six times more. Infact 
paid Rs. 30.50 extra. This is as per CBl's report of 1995· 
96. The report kept shuttling from office to office and 
from table to table. When Shri Y.P. Singh, Superintendent 
01 Police, CBI. Mumbai, submitted this report he was 
removed from the post...(lnterruptions) I had met him at 
that time ... (Interruptions). Are you going to defend them? 
This is going on in the country for quite some time. 
Some people are free to commit all sorts of 
loot. .. (Interruptions) 

[English] 

SHRI PRIYA RANJAN DASMUNSI: Sir, he is 
absolutely right. I agree with him . ... (lnterruptions) 

SHRI GEORGE FERNANDES: Thank you. I am not 
yielding ... (Interruptions) 

MR. DEPUTY SPEAKER: He is not yielding. 
Shri Dasmunsi. Nothing will go on record. 

... (Interruptions)' 

MR. DEPUTY SPEAKER: I cannot help you, 
Shri Dasmunsi. He is not yielding. Nothing will go on 
record. 

... (Interruptions)" 

MR. DEPUTY SPEAKER: Shri Dasmunsi, when you 
reply, you quote all these things. He is not yielding. 

... (Interruptions) 

SHRI PRIVA RANJAN DASMUNSI: He is trying to 
keep the House in dark. In this Government, he was a 
Cabinet Minister. In 1999, in High Court, they 
compromised with Reliance through CBI. ... (Interruptions) 

MR. DEPUTY SPEAKER: He is not Yielding. 
Therefore, I cannot give you the floor. That is my difficulty. 

... (Interruptions) 

SHRI SOMNATH CHATTERJEE (Bolpur): They are 
enjoying in every Govemment. ... (Interruptions) 

SHRI GEORGE FERNANDES: Including the Marxists 
Government in West Bengal. I am sure you are aware of 
it. ... (Interruptions) 

[Translation] 

I am placing some facts before the House. 

SHRI PRIYA RANJAN DASMUNSI: I am also placing 
the facts. You had struck secret agreement..,(Interruptions) 

SHRI GEORGE FERNANDES: This is not the way 
to defend ... (Interruptions). If you want to defend then this 
is not the way. You openly admit that it was 
right... (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: No running commentaries 
please. 

... (Interruptions) 

"Not Recorded. 
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MR. DEPUTY SPEAKER: No interruptions from any 
comer please. 

... (Interruptions) 

[English] 

SHRI GEORGE FERNANDES: Mr. Deputy Speaker, 
Sir, it is for everybody to see as to how these things 
affect In real terms. This scam took place in 1994 in 
which 1.5-2 thousand crore rupees were involved. I am 
refernng to the document which is in the library and also 
has been distributed among the hon. Members. 18 per 
cent dividend was given on the UTI shares which were 
procured in 1989-90. After that 19.50 per cent in 1990-
91, 25 per cent in 1991-92 and it reached upto 26 per 
cent in 1992-93, 1993-94 and 1994-95 but this scam 
took place in 1994-95 and it was due to this sacm that 
this came down to 20 per cent in 1995-96. 

SHRI PRIYA RANJAN DASMUNSI: But today it has 
come down to 10 per cent. 

SHRI GEORGE FERNANDES: That is what I am 
saying. The dividend which was 20 per cent in 1996-97 
and 1997-98 and 13.50 per cent in 1998-99 was reduced 
to 13.75 per cent in 1999-2000. This downslide started 
In 1994 and the phenomenon has again come to the 
fore. 

SHRI BASU DEB ACHARIA (Bankura): You are 
responsible for it. 

17.37 hr •. 

[MR. SPEAKER in the Chairj 

SHRI GEORGE FERNANDES: But we are trying to 
rejuvenate it. I want to make it clear that those who 
have created such a situation should be exposed. If .some 
one takes initiative in this regard, then the person IS put 
to trouble. Hon. Shri Rashid Alvi who is sittin.g here, has 
dared 10 bring the reality in respect of thIS company 
before the world. For this he was threatened and was 

M' . t and seek compelled to approach the Home tnlS er .. 
security. Mr. Speaker, Sir, such is Ihe condition of our 

. ed the experience of the country. I have only mention 
hon Member of Parliament. Hence, where does th.e 

. ent arise when there IS question of reform and Improvem . 10 
h ' CSI has already conducted Investlgat n not Ing wrong. . ' dertaken 

in this regard. Unless fresh investigation IS un 
. thO debate Will not lead us and follow up action taken, IS 

anywhere. 

Mr. Speaker, Sir, finaUy I would like to place two· 
three things before you. We have to coneider as to whet 
steps we should taka to come out of this situation. Firstly, 
no one debated over the recommendation uf Kelan Parekh 
Committee that 70-75 per cent given for purchasing shares 
and 20-25 per cent as loan qhould be done away with. 
The Govemment should take a decision in favour of giving 
more loans and investing less money in ahares. If il 
needs amendment in the law, then we should go in for 
that. 

Mr. Speaker, Sir, UTI was set up in 1963 through 
an act with the equity base of Rs. 5 crore. The turnover 
of the UTI is worth Rs. 70-80 thousand crore. This is a 
big amount and this has been Increasing. But doing 
business by the company and corporate with a capital 
worth Rs. 5 crore is neither becoming of them nor the 
Parliament. Since there is a law enacted by the Parliament 
in this regard and the recommendations have also been 
made but the same have not been implemented, whatever 
the reasons may be I, therefore, suggest that the equity 
corpse of the UTI which IS worth Rs. five crore should 
be enhanced to Rs. 500 erore, at the least. If the 
Government want to run it, then there should be 
Government's stake in it. Therefore, this equity should be 
increased, this is my second suggestion. 

Mr. Speaker, Sir, my third suggestion is that the 
insider trading which takes place in it should be prevented 
and strict punishment should be given to those who 
indulge in insider trading. As far .. I know, the UTI 
employees have to take an oath of fidelity and integrity. 
The big industrialists withdrew their money worth 
thousands of crore rupees and the people within the UTI 
itseK inspired them to do 80 88 they told them to withdraw 
their money because the things are not going well in the 
UTI. Therefore, they should immediately withdraw their 
money and if they need their cooperation, they are there 
to extend the same. Whet I want to say Is that the 
employees have broken that oath. Too said oath is given 
at the last page of the law enacted In this regard. 
... (lnterruptions) Therefore, I request that indepth 
investigation of this case is needed and thoee found guilty 

should be strictly punished. 

Mr. Speaker, Sir, the final point which I want to make 
is thaI we have been talking about traneparency in the 
House since a long time. Many a time the draft law has 

been prepared, but the same has never been approved. 
It eeems .. K many people are afraid of transparency. 
But there should be transparency. Who have taken what 
amount of money, everybody is supposed to know about 
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it. Since in involves a question of public money. Therefore, 
the word trust in the UTI should convey its real meaning 
here also. Therefore, there should be transparency. And 
there should be amendment in the UTI law for the 
purpose and the facts should be presented before the 
public. Those who want to suppress the Debate by 
creating a hue and cry should not be allowed to do so. 
The discussion should be held in proper manner so that 
people could know what is wrong and what is right. But 
some people are trying to harm the UTI and affect the 
developmental work of the country, they should not be 
able to succeed in their evil designs. The Government 
should take proper steps in this regard. I strongly oppose 
the motion which has been moved. here. With these 
words, I conclude. Thank you. 

[English} 

MR. SPEAKER: Shri Rashid Alvi, you time Is only 
eight minutes. 

[Translation] 

SHRI RASHID ALVI (Amroha): Mr. Speaker, Sir, you 
have allotted me eight minutes but we should also be 
allotted time in the ratio of the time allotted for big parties. 

MR. SPEAKER: Big parties are also getting the same 
time slot. they are not getting more. 

SHRI RASHID ALVI: Thank you, Mr. Speaker, Sir, 
my problem is from where should I start my pOint. If I 
start since the time when UTI was set up then I shall 
not be able to finish my point within the time of eight 
minutes. 

"Jakham Koi ek Nahi, Jism Hai Sara Chalani, 

Dard Bechara Pareshan Hai Kahan Se Uthe. 

I am in a fix as to which problem should be taken 
up first and which later. Arun Jaitley Saheb who has just 
gone out after delivering a long speech put all the blame 
on this side. And what I heard from the Members of this 
side, they put all the blame on the Members of that side. 
54 years have passed since independence. The UTI 
manages a sum of Rs. 75159 crore and about 43 million 
investors have their accounts in it. Every 20th person of 
this country is associated with the UTI. 

It pains me to see that allegations are being levelled 
against one another in this country. The things have come 
to such a pass that even a particular party is openly 
defending the people of Reliance group of companies. I 

would like to say that God has not bestowed mind and 
heart or eyes and ears to the walls of this Parliament 
building. Had it been so, the walls would have wept and 
shed tears and they would have heard everything and 
would have been troubled to know how the Reliance 
group has been defended. I would like to submit that 
nearly Rs. 50000 crore is on the verge of collapse. A 
sum of nearly Rs. 50000 crore of the two crore investors 
of this country is likely to go red any time. The UTI has 
not reached to this situation ovemight. The UTI has been 
continuously subjected to exploitation. I would like to urge 
that there should be a thorough inquiry into it covering 
the period of last ten years so that the person responsible 
for such a situation are punished. I am not here to speak 
against anybody. This has been the policy of the Bahujan 
Samaj Party that it speaks the Truth and it does not 
care who is the victim. Recently an article has appeared 
in the 'New Indian Express' published from Chennai 
wherein it has been mentioned that the Reliance group 
of companies has caused a loss of nearly Rs. 2000 crore 
to the UTI. I have been raising this issue since December. 
I had written my first letter to the Prime Minister on 20th 
December and I have several replies of the Prime Minister 
with me. All those letters are from the Prime Minister 
which contain one line reply in each case -

[English] 

I have received your letter of such and such regarding 
the alleged irregularities committed by Reliance Group of 
Companies. 

[Translation] 

The reply does not even contain the line-

[English] 

I am looking into the matter. 

[Translation] 

I 
All these letters are from the Prime Minister. I would 

like to tell the Finance Minister, that had the action been 
taken at the time when I raised this matter, then the 
present situation would not have arisen. I would like to 
mention it with a sense of sorrow that the corporate 
world is trying to dominate the entire country. I would 
like to say all submissively without levelling allegation 
against anybody that it is the corporate world which 
decides the portfolios of the Ministers and it also decide 
who will be the P.S. of which Minister. I would like to 
say that the corporate houses now do not like the Finance 
Minister. I do not know the reasons as to why they do 
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not like him but I can say it very clearly that Politics of 
India is now guided by the corporate world. The Prime 
Minister had rightly said yesterday that country's politics 
is under heavy clouds. I cannot say as to what was his 
Intention at that time, but the fact remains that country's 
politics is under heavy clouds. 

Sir. if those clouds are not cleared the poor would 
be perished. The issue of the UTI has not started today. 
DUring 1992-93 when the Stock Market crashed fOllowing 
Harshad Mehta case, that time the UTI was not 
diminished. It was not diminished at that time because 
by then the UTI had not decided to invest in the share 
market but after wards it decided to invest in the 
sharemarket and the country is now facing consequences. 
If the public money has to be ultimately invested Into the 
share market. Why the public money should be invested 
in the share market through the UTI? This was done 
under some influence. 

Mr. Speaker, Sir, there cannot be another example 
In the world when the money is still invested even after 
the corporate world is so defamed. Such an examplo 
cannot be seen anywhere in the world, but it has 
happened in India, for which we are repenting today. 
The Government is responsible for this. Congress Party 
did so in 1993-94, we are also doing the same thing. 
This IS nothing but shirking one's responsibility. It is the 
result of the Congress Party's earlier deeds that today 
they have been ousted and you have been gIVen the 
reigns of power. And it is not appropriate if you commit 
the same mistake like that of the Congress. The people 
have not elected you for the fact that you may commit 
the same mistakes in the present that they have 
committed in the past. No community in this world can 
lead a respectable life if it does not learn a lesson from 
Its past mistakes and try to improve them in future. So 
please don't take useless things and try to do the right 
thing. 

Yeh bata ki qafila kyon luta, 

hamein Rahjan se garaz nahin, teri rehbari ka sawaal 
hai. 

We have given the reigns of governance in your hands 
to run the country successfully. You canot escape by 
saying that since the Congress Party hand committed a 
mistake so we have unknowingly done It. I do not want 
to elongate my speech, but want to say that even the 
UTI has accepted that the Govemment shall ha~e to 
invest around Rs. 5.500 crores as per t~e b~11 out 
package. The corporate houses, which especially Include 

the Reliance Industries, have made a withdraw! 0' 37 
per cent of total investment. 

Mr. Speaker, Sir, I would like to ask the hon. Minister 
that keeping in mind the present investment, he should 
tell us as to what is the criteria prescribed for investment 
as also the details of amount along with the names of 
each company on which the amount would be invested 
and how will this be verified. Shri George Femandes has 
said that there are 1426 companies, out of which 
whereabouts of 600 companies are not known. That Is 
why, I would like to know about the criteria through which 
we can come to know the amount to be invested 
alongwith the names of corporate houses wherein it is to 
be invested. I would also like to know what decisions 
are you going to make in future. How would you ensure 
that the UTI take a right decision and make right 
investment in future. 

Mr. Speaker, Sir, a lillie while ago Shri George 
Fernandes also said the same thing which the hon. 
Minister of Finance said in the Rajya Sabha yesterday. 
I would like to quote 1wo lines from his statement here. 

[English} 

"The Unit Trust of India had made a huge Investment 
of Rs. 1,073 crore in the equity of Bombay-based 
private company." 

{Translation} 

He did not mention the name of this private company, 
but let me tell you that this is 'Reliance', moreover, I 
would also like to tell you that one of the CBI oHicera, 
Shri S.P. Singh had submitted a report on 10th November, 
1995, now no one knows where it has gone and what 18 
written in It. I would like to tell the august House that 
names of nine Members have been mentioned in it. Action 
should be taken against them. 

The names of the then Chairman of the UTI Shri 
Dave, GIC Chairman and L1C. M.D. Shri Ani! Ambani 
and Shri Dhiru Bhai Ambani have been mentioned in it. 
I would like to ask as to where has such an Important 
report gone? What the Government is doing. Why the 
Govemment is not bringing out the report? That CBI 
officer was transferred, as he wanted to reveal the truth. 
He was shifted from there. I want to tell the Government 
that the file should be traced and action should be taken 
against the guilty. 
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[Shn Rashid Alvi] 
I have stood in support of the Motion and would like 

to ask the Government. 

[English} 

that the Government should recover Rs. 2000 crore from 
Reliance Industries for the benefit of the unit holders of 
Unit Trust of India. The Government should consider the 
illegal allotment of shares worth As. 12 by Aeliance 
Industries to 38 privately-owned Ambani family companies 
in January, 2000 at an effective price of As. 30.50 per 
share as against the market price of As. 350. 

[Translation] 

A share worth As. 350/- is being sold in merely 
thirty rupees. Action should be taken against the guilty 
persons. Rs. 2000 crore should be returned and a CBI 
inquiry should be conducted. 

{English} 

The Government should immediately order a high-
powered CBI inquiry. 

[TranslatIon} 

The Government should be successful in this effort 
as the position of the Government is now in danger and 
being seen In suspicion. The UTI is getting ruined. So 
the Government has to make these efforts in order to 
bring back the faith of the people in it. UTI shall have to 
be revamped. Honest people shall have to be inducted 
in UTI. The Government's image would remain good and 
clean if it agrees to the comments made by me. 

So, I hope that when at this juncture the 
Government's ally i.e. Shiv Sena's M.P. is openly saying 
that the Prime Minister Office is involved in such a scam, 
although I do not want to make any such allegation, 
then such an allegation automatically compels the people 
to think that big scams are done by big people, not by 
the smaller ones. The Government will have to cleanse 
their image. It is such a matter that the Government 
would have resigned if such problem would had arisen in 
some other country of the world. But here the Government 
is not resigning. I, therefore, say that the Government 
should take the aforesaid action. If possible, a Joint 
Parliamentary Committee should probe the matter so that 
the truth could be revealed. It will also prove beneficial 
to Government's image. 

(English) 

SHRI T.M. SELVAGANPATHI (Salem): Hon. Speaker, 
Sir, I thank you very much for giving me this opportunity 
to speak in this very important discussion concerning two 
crore population of this nation. 

Sir, of late, this Government has become a scam-
ridden Government. Yesterday, It was a stock exchange 
scam running into thousands of crores of rupees, a scam 
concerning the security of this nation, that is, the scam 
in the defence deal and a major scam in the Excise 
Department. 

... (Interruptions) 

MR. SPEAKEA: Order, please. 

SHAI T.M. SELVAGANPATHI: Now, this is the turn 
of the Unit Trust of India. Tomorrow, you will know there 
will be a scam in lOBI and LlC, and this House will also 
discuss how the money is routed to Mauritius. 

18.00 hr •. 

On all those occasions we have been demanding an 
impartial inquiry, we have been demanding a fair inquiry. 
We want an inquiry by a Joint Parliamentary Committee 
and It has been denied. 

This is a Government that does not care about the 
people of this country. In the Unit Trust of India 60-70 
per cent of business transactions involve two crore people 
of this country; not the big corporations but the small 
investors, people who have got their pension money, 
widows and salaried people. All of them have invested a 
pittance amount with the hope that they would realise it 
any time they face a crisis. Today, all of them are in 
doldrums. They are left in the lurch because of the 
inefficiency of the Government functioning at the Centre. 

Our late leader Dr. C.N. Annadurai used to say that 
the policy of the Government should be to tap the rich 
and pat the poor. Here is a Government, which taps the 
poor and pats the corporate houses. Here is a 
Government, which functions only for the sake of the 
corporate houses of this country, the blue-eyed business 
houses. If we say that there were 20 million investors 
and each investor had a family of five members, it affects 
about a hundred million people. Nearly ten crore people 
of this nation are left in the lurch. There is a saying in 
Tamil, 'The case of the fence eating away the crop'. It 
is only in collaboration and connivance with this 
Government that this scam has occurred. There is 
absolutely no doubt about it. 
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The UTI is not an ordinary instlMion. It has a dealing 
of Rs. 75,000 crore, all that money being the savings of 
the salaried middle class people. How was this institution 
run? If I quote Shri Kirit Somaiya, the UTI has invested 
In 1.426 companies, out of which only 81 showed 
appreciation. Almost about 654 of them are not even 
traceable: they do not even have an address of their 
own and many of them are unlisted companies. Does 
the hon. Minister of Finance not know about it? What is 
the Ministry of Finance dOing about it? 

They keep blaming the other side. They are now 
blaming the Congress, the erstwhile regime. I would like 
to draw the attention of the House to few figures. In 
1989, these poor small investors had got a dividend from 
the UTI to the tune of 18 per cent. From 1989 onwards, 
In each year, it was 19 per cent, 20 per cent, 25 per 
cent and It had even reached 27 per cent at one point 
during that regime. What is the situation of the small 
investors getting dividends now? From 1998, when you 
took over, it has drastically come down to 13 per cent. 
Today. it is 'zero' and even negative. Where is the 
diVidend? You keep accusing the other side. 

The people of this country expect to know as to 
what you are going to do. Millions of people who invested 
expect your intervention. 

Sir, a shocking news came on 2nd July when there 
was an announcement that sale and repurchase in UTI 
was completely stopped for six months. Prior to this 
announcement. a resolution was passed in Delhi, under 
the very nose of the Finance Ministry. Unprecedentedly 
the Board meeting of UTI was held in Delhi, in Hotel Le 
Meridian, [Joes the Finance Minister not know about it? 
He Simply shifts the responsibility saying that this is an 
independent company or an autonomous body on which 
he has no control at all. Then, how did he ask 
Shri Subramanayam, the Chairman to resign? 

The resolution and the decision was in the month of 
July, You find that in the months between April and June 
the corporate houses withdrew Rs, 4,000 crore of the 
money of the small investors, How did it happen? Do 
you mean to say that the Minister does not know about 
it? Do you mean to say that the Ministry is not aware of 
this? Then. why is it that the UTI is sending a mont~IY 
report? Is it to show that it is acting in accordance with 
the wishes of the master sitting in the North Block or 
that it is acting to the tune of the masters in the South 
Block? Why are they sending a monthly report? What 
have you drawn from those reports: ~hY IS It, that 
Rs, 4,000 crore drawn in one month s time? It 18 an 
insider's work. The CBI says about that. 

MR. SPEAKER: Shri Selvaganapahi, please conctude. 
You have already taken ten minutea, The time aMoIted to 
your Party is five minutea. 

SHRI T,M. SELVAGANPATHI: Sir, I am concluding. 
Please allow me, 

The Government had got every opportunity to 
anticipate the situation and control the criaia. If the MlIlister 
says he does not know then It is going to be an 
unadulterated untruth. Sir, the CBI aays It is an extraneous 
influence. I want this thing to be cleared. Does this 
extraneous influence come trom the Ministry or from the 
PMO? ... (lntenuptions) 

What was the lOB nominee doing in the UTI through 
whom you have a control on UTI? What was the RBI 
nominee or the LlC Director doing in the UTI? Do you 
mean to say that we should accept and we should believe 
all these things? What were you doing from 1998? You 
rightly reacted when there was a crisis In UTI. At that 
point of time you came out rightly to bail out the UTI by 
almost giving away Rs, 3,300 crore at that point of time. 
How did you do It? It was after accepting the Deepak 
Parekh Committee's report. You know that the report is 
lying with you. What were the recommendations? The 
report clearly points out to you that the inveatora have 
lost their faith and confidence in the UTI. You have not 
worken up. The report says that the UTI'. equity 
investment should be brought down to 40 per cent. What 
were you doing from 1998? The report saya that the 
whole thing should be tranaparent for which you wiH have 
to have an 8888t management company, What did you 
do on that? 

Then you say that you do not know anything ab\,)ut 
it. These are all issues which the people of thl. county 
are not going to believe, If the&e recommendations have 
been taken in right spirit and implemented, this situation 
could not have arisen, 

Now the Govemment had made Shri Subramanyam 
a scapegoat I am not defending Shri Subramanyam. But 
he is a small fry. The big big fish are in the North Block 
and the South Block and they conveniently instituted a 
CBI enquiry and the CBI would suit or dance to the tune 
of their masters, 

Shri Subramanyam might reveal many things in the 
custody, but it will aU be suppressed, That is the reason 
why we want a Joint Parliamentary Committee. Everything 
is under your control. Therefore, we demand the 
constitution of a JPC, The Govemment is trying to lock 
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[Shri T.M. Selvaganpalhi] 

the horns after the horse has left. Who is responsible? 
They have to be brought to book. If the same thing 
continues. nothing will be unearthed. Who is accountable 
and who IS responsible? The Finance Minister cannot 
shirk his responsibility saying that, "I am not accountable 
because it is autonomous". You are accounatble to the 
Parliament. You may not be legally responsible, but you 
are morally responsible. In this very august House, 
Shn lal Bahadur Shastri had to resign for a mere train 
accident Shri Scindia had to resign on account of an air 
crash; your good friends, Shri Nitish Kumar and 
Shri George Fernandes, who are sitting by your side, 
had to resign for similar reasons. 

MR. SPEAKER: Shri Selvaganpathi, you have to 
conclude your speech now. 

SHRI T.M. SELVAGANPATHI: Therefore, the people 
of this nation expect you to step down and order for the 
constitution of an impartial Joint Parliament Committee. 

Thank you, Sir, for giving me the opportunity. 

SHRI VAlKO (Sivakasi): Hon. Speaker, Sir, I rise to 
stoutly oppose the Adjournment Motion moved by the 
hon. Members from the Opposition Benches so that the 
Motion is rejected lock, stock, and barrel. I would like to 
go through the substance of the Motion Itself, which says, 
"The mismanagement of US-64 funds by UTI adversely 
affecting the small investors, and failure of the Govemment 
to take timely action to prevent if. Sir, the verdict that is 
going to be given after the debate is over is known to 
everybody, that is, the Motion will be rejected . 
.. (lnterruptions) 

SHRI P.H. PANDIAN (Tirunelveli): We are not going 
to vote on it. 

SHRI VAlKO: It is because you know very well that 
you canot win. It has already been rejected. The verdict 
has already been given by the small investor yesterday 
itself. The 1st of August, that is, yesterday, was a day of 
disappointment to our friends from the Opposition 
Benches. It was a day of disappointment on two counts 
because some of you were in a joyful mood that 
something would happen in the NDA meeting. You were 
shocked to hear the Prime Minister saying, "The whole 
NDA stands like a Rock of Girbralter". The NDA has 
expressed Its solidarity and support to the Govemment. 
Shri Priya Ranjan Dasmunsi said that there were some 
dark clouds. Among the dark clouds, the only silver lining 
is the stE:wardship of Atal Bihari Vajpayee, the Prime 
Minister of India. My friends from Congress are shedding 
tears. .. (interruptions) 

SHRIMATI MARGARET ALVA (Canara): The Prime 
Minister is not too naive. He will never give up his seat. 
It is a joke . .. (Interruptions) 

SHRI VAlKO: I am not targeting the friends from the 
CPM. I am looking at them . .. (Interruptions) Why do you 
come in between? I have got great respect for my friends 
from the Congress and I admire them. 

They shed tears, they are shedding copious tears 
for the small investors. They are very much concerned 
about the small investors. They are terribly worried about 
the small investors . .. (Interruptions) After so many years 
they are now showing concern for the small investors. 
They though that there would be serpentine queues before 
the re-purchasing counters. I said that the verdict has 
already been given by the small investors .. (lnterruptions) 
After so many years you have now got the concern for 
the small investors. 

Sir, I have already said that the verdict has been 
given by the small investors themselves. It is because, 
yesterday, on the 1 st of August, the US-64 repurchase 
counters were opened. They expected that there will be 
a panic amongst the small investors. They tried to create 
a panic and a fear psychosis amongst them .. (lnterruptions) 
but they failed to create panic and fear psychosis in the 
minds of the small investors. But alas! !hey could not do 
so. That is why I said, it was a day of disappointment 
for them. Neither were there any serpentine queues nor 
were there any signs of losing trust by the investors in 
the largest mutual fund in this country. 

Sir, I would now like to quote from The Hindustan 
Times' dated 2 August, 2001. It says: 

"The first day in the re-purchase in the flagship US-
64 scheme in the Unit Trust stand out to be damp 
squib at least for critics of the monolith. As many as 
3,865 requests were received covering 56.39 lakh 
units for redemption aggregating to Rs. 5.64 crore. 
This is very much normal. The average requests for 
unit application works out to 1459 units suggesting 
that only small investors whQ are really in need of 
funds might have come forward for re-purchase of 
their UTI holdings." 

It was stated by Shri Damodaran. He also stated 
that 'the worst fears of the critics have not materialized. 
We are not jumping guns. We are ready to serve our 
unit-holders as and when they decide to redeem their 
requests.' 
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Sir, therefore, the small investors have given their 
verdict. They have reposed their faith in the Unit Trust of 
India when our friends tried to create a panic amongst 
the unit-holders. 

Sir. the whole world economy is in a recession. The 
market economy is falling. It is a global phenomenon. 
We are entering into a very fragile era .. (lnterruptions) But 
they are trying to create panic in the minds of the 
people .. (lnterruptions) 

MR. SPEAKER: Shri Aiyar. in what language are 
you speaking? 

SHRI MANI SHANKAR AIYAR (Mayiladuturai): Sir. 
the only language that he understands .. (/nterruptions) 

SHRI VAlKO: ....... 

.. (InterruptIons) Sir, he should be debarred .. (lnterruptions) 

[TranslatIon] 

KUNWAR AKHILESH SINGH (Maharajganj, U.P.): Sir. 
wrong statements are being made, this is wrong. 

[English] 

SHRI VAlKO: That is why. the Congressmen in the 
streets of Tamil nadu are treating him like 
that .. (lnterruptions) Sir, he also was interrupting when 
Shri George Fernandes was speaking and the hon. 
Deputy Speaker was 10 the Chair .. (lnterruptions) 

MR. SPEAKER: Nothing, except the speech of 
Shri Vaiko. would go on record. 

.. (Interruptions)" 

MR. SPEAKER: Nothing should go on record except 
Shri Vaiko's speech 

.. (Interruptions)*" 

DR. VIJA Y KUMAR MALHOTRA (South Delhi): Sir. 
Shri Amar Singh is an hon. Member of the other House. 
He should not have been referred to in this House. 
.. (Interruptions) 

MR. SPEAKER: I have already said that nothing 
would go on record except Shri Vaiko. 

., (Interruptions) 

"Expunged as ordered by the Chair. 
""Not recorded. 

SHRI MADHAVRAO SCINDIA (Guna): It wu said 
off the record and he is withdrawing his remark. 
" (Int6rnJptions) 

SHRI MANI SHANKAR AIYAR: Sir, I apologise tor 
my remark and withdraw It. I have the highe.t regard for 
my colleague in the Rajya Sabha, Shri Amar Singh, who 
is a very noble gentieman .. (lnterruptions) 

SHRI VAlKO: Thank you. Shri Mulayam Singh Yadav. 
for getting the thing clarified on Amar Singh's episode. 

Sir, the Units Scheme of 1964 was launched 37 
years back. This is the first scheme of the Unit Trust 01 
India. It is an open-ended scheme providing sale and 
repurchase facility throughout the year except during 
closure 01 accounts in the month 01 June every year. 
Over the years the scheme has provided regular dividend.; 
and liquidity to investors. The scheme started essentially 
as a lixed income lund. The purpose 0' the scheme w.-
to provide stable retums to investors. But, during the 
period between 1992 and 1996, the character 01 US-54 
changed. The proportion 0' equity increased from 34 per 
cent in 1992-93 to 66 per cent in 1995·96. In 1991·92 
the equity was 28 per cent. In 1992-93 it went up to 34 
per cent. In 1993-94 It rose up to 40 per cent. Again In 
1994·95 it was 51 per cent. In 1995-96 It went up to 66 
per cent. Again in 1997-98 it rose to 70 per cent. Who 
were the rulers of the country in those days? It was my 
lriends from Congress who are shedding tears for the 
poor and the small investors. The whole composition and 
the character of US-54 had changed. In mid-80s, US-54 
dipped into reserves for dividend payment. I agree with 
Shri Priya Ranjan Dasmunsi that in the lirst han 01 90s 
US-54 purchased substantial amounts 01 public sector 
units. 

They raised questions on the reaction of the hon. 
Finance Minister when the news reached him of the 
meeting to Ireeze the sale and redemption h>r a penod 
of six months up to December, 2000. Within 48 hours 
the Finance Minister sprung into action. That is the reason 
why the confidence of the small investor was restored in 
the scheme. That is the reason why there were no queues 
al the counters yesterday. 

My friends accused our Finance Minister that in the 
name of policy he knew what was going Inside UTI 10 

the day to day administration. They accused the Finance 
Minister when he said that he could not interfere in the 
day to day administration. 
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[Shri Vaiko] 
What was the answer given by the Finance Minister 

in the year 1993 here on the floor of the Lok Sabha to 
Unstarred Question No. 7389? The question reads, 
"Whether any action plan has been drawn up or proposed 
to be drawn up by the Union Government for keeping 
control on capital investment by the Unit Trust of India In 
order to safeguard the interests of the investors and, if 
so, the details thereof?" 

At that time Dr. Manmohan Singh was the Finance 
MInister. The answer of the then Finance Minister says: 
"No, Sir. The Government does not have control of the 
capital investments by the UTI. The investments by the 
UTI are made in accordance with the general regulations 
framed under the UTI Act, 1963." 

Then Sir. another question was raised: "'Whether it is 
a fact that the Unit Trust of India has decided to buy 
back the units under its various listed schemes from the 
market whenever such units are quoted at 10 per cent 
or more discounts to their asset value." 

MR. SPEAKER: Shri Vaiko, please conclude now. 

SHRI VAlKO: Sir, I have not yet started my speech. 
There was a lot of interruptions. 

MR. SPEAKER: You have already taken 15 minutes. 

SHRI VAlKO: Sir, the answer by the then Finance 
Minister Dr. Manmohan says: "The decision to by back 
the units has been taken by the Executive Committee of 
the Unit Trust of India. The decisions regarding its 
schemes are taken indepedently by the Unit Trust of 
India. and the Government does not intervene in such 
deciSions." 

Sir. the representative of the Government from the 
Board of Trustees was withdrawn in May, 1997 when the 
United Front Government was there at the Centre. Then 
my comrade Communist friends were virtually running the 
Government ... (lnterruptions) ... 1 have got the greatest 
respect for Shri Surjeet. He was the de facto Prime 
Minister at that time .. (Interruptions) Our friends, the 
Congress Party Members were giving support to that 
United Front Government.. (Interruptions) 

Sir, at that time the decision was taken to withdraw 
the nominee of thE- Government from the Board of 
Trustees. Old they object to that? That was their attitude. 

Sir, after the information reached about the attempt 
to freeze the sales and redemption, immediately action 
was taken .. (lnterruptions) 

Mr. Mani Shankar Aiyar, mind your tongue .... 

SHRI MANI SHANKAR AIYAR: Sir, he is threatening 
me .. (Interruptions) The supporter of Prabhakaran is 
threatening me .. (Interruptions) 

MR. SPEAKER: Nothing will go on record except the 
speech of Shri Vaiko. 

.. (Interruptions)"" 

SHRI VAlKO: Sir, I am making a speech which is 
very relevant on the subject. What for is he referring 
about the other matters? if there is a discussion on Sri 
Lanka, I am prepared for it.. (Interruptions). When I am 
making a very relevant speech, he is disturbing 
me .. (Interruptions) 

MR. SPEAKER: Shri Vaiko, please conclude now. 

.. (Interruptions) 

MR. SPEAKER: Shri Mani Shankar Aiyar, please take 
your seat. 

.. (Interruptions) 

SHRI VAlKO: Sir, the former Chairman of the UTI 
was asked to submit his resignation on 3rd July, 2001 
and his reSignation was accepted by the Government on 

. the same day. A new Chairman was appointed on 14th 
July, 2001. The new Chairman of UTI assumed office on 
15th July, 2001, and the same day, the Board meeting 
was convened. In that Board meeting, they decided to 
take measures to protect the interests of small investors 
in US-64 and simultaneously paved the way for migration 
of the scheme from administered pricing to net added 
value based pricing. 

Sir, on 20th July, 2001, the Govemment announced 
the appointment of a Three-Member High Level Committee 
to conduct an independent inqUiry. In the separate action, 
Sir, the CBI has registered an FIR against the former 
UTi Chairman and other three senior officers. 

MR. SPEAKER: Shri Vaiko, please conclude now. 

-Expunged as ordered by the Chair. 

··Not Recorded. 
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SHRI VAlKO: I am concluding, Sir. Reversing the 
decision taken in 1997, a Joint Secretary in the MiniDtry 
of Finance has been nominated by the lOBI under the 
provisions of UTI Act. A very important and significant 
decision in th~t Board meeting is reached. The interest 
of small investors is being safeguarded by providing an 
estimated repurchase price upto 3.000 units for a period 
of nearly two years. 

About 98 per cent of the Unit holding accounts are 
In denomination up to 3,000 Units. My friend 
Shri Dasmunsi expressed hiS grave concem about the 
safety of the former Chairman of the UTI and other officals 
who have been put behind the bars. He made a fervent 
plea to the hon. Home Minister also in this connection. 
I remember the past tragic events that are haunting the 
memories of the Members. One dirtiest blot on the purest 
face of Indian Democracy is the 'Nagarwala episode'. 
For one long year one of the greatest Parliamentarians 
of this country, Shri Jyotirmoy Basu had tried hard to get 
a discussion on the subject on the floor of the Lok Sabha. 
In that episode, an amount of Rs. 60 lakh vanished. 
.. (Interruptions). 

Sir, it is on records . .. (Interruptions) 

MR. SPEAKER: Please conclude. 

.. (Interruptions) 

SHRI VAlKO: How did Shri Nagarwala die under 
mysterious circumstances? How did the investigating 
officer die? .. (Interruptions) 

MR. SPEAKER: Please conclude. Dr. Bikram Sarkar. 

.. (Interruptions) 

SHRI VAlKO: Shri Dasmunsi referred that it is the 
scam of the Millennium . .. (Interruptions) 

MR. SPEAKER: Dr. Bikram SarKar. 

.. (Interruptions) 

SHRI VAlKO: Sir. their regime is notorious for scams 
and scandals. .. (Interruptions) 

MR. SPEAKER: Please conclude. I called the name 
of the next hon. Member. 

., (Interruptions) 

MR. SPEAKER: There is no time. Please understand 
the time constraint also. 

.. (Interruptions) 

SHRI VAlKO: Sir. till today there is this undeniable 
allegations of the big bull Harshad Mehta entering No. 7 
Race Course Road with a big suitcase with currency 
notes. Their regime was a regime of scam after scam . 
.. (Interruptions) 

MR. SPEAKER: This is not good. 

.. (Interruptions) 

SHRI VAlKO: My friend referred about Ambanls. This 
item appeared in The New Indian Express. on 23rd July. 
It is captioned "Get at the looters. not 
pickpockets.· .. (Interruptions) 

MR. SPEAKER: Dr. Blkram Sarkar now. this will not 
go on record please. Please conclude. Please wind up. 

.. (Interruptions)" 

SHRI VAlKO: It is reported that Ambanla and 
Reliance Industries have looted to the tune of As. 1600 
crore and there was an investigation. He referred about 
investigation. Yes, SM Y.P. Singh was the investigating 
officer, an officer of the highest integrity. After the 
investigation, he submitted to the Government a report 
saying that a heinous crime has been committed against 
small Investors; and therefore. an FIR should be launched. 
What happened later on? He was rewarded - he was 
thrown out of the CBI. .. (Interruptions) 

SHRI PRIYA RANJAN oASMUNSI: Shri Vaiko, wUi 
you yield? .. (lnterruptions) 

SHRI VAlKO: I am nol yielding. I am not vieldlng. 
.. (Interruptions) 

MR. SPEAEKR: Dr. Blkram Sarkar now. Nothing 
should go on record . 

.. ('"terruptionsr 

MR. SPEAKER: This will not go on record. Now. 
Dr. Bikram SarKar. 

" (Interruptions)' 

·Not Recorded 
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MR. SPEAKER: This will not go record. 

.. (Interruptions)· 

SHRI VAlKO: Sir, as I said when I started my speech, 
the confidence of the small investors is very much 
restored. But even now, they are trying to demolish the 
confidence and create panicky . .. (Interruptions) 

MR. SPEAKER: This will not go on record. 

.. (Interruptions)" 

SHRI VAlKO: Once again I appeal to the Member to 
withdraw the Motion; and if he wishes to put it to voting, 
it will be rejected . .. (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI: Mr. Speaker, Sir, 
Shn Vaiko has quoted me wrongly .. (lnterruptions) 

DR. BIKRAM SARKAR (Panskura): Sir, I am not 
Yielding. How can he speak, when you have called out 
my name? .. (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI: I took the 
permission from the hon. Speaker already. He has quoted 
me wrongly. .. (Interruptions) 

DR. BIKRAM SARKAR: Sir, you have called out my 
name. I am not yielding . .. (Interruptions) Sir, I have not 
Yielded .. (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI: Mr. Speaker, Sir, 
He has wrongly quoted me - the case of CBI related 
to Rehanc:e has been compromised . .. (Interruptions) I took 
the permission from the Chair. 

I will take just half a minute, Sir, because the hon. 
Member has taken my name. 

MR. SPEAKER: What is your objection? 

SHRI PRIYA RANJAN DASMUNSI: Sir, he has said 
that .. (Interruptions) 

MR. SPEAKER: Since you have initiated the 
discussion. you have got the right to reply. 

SHRI PRIYA RANJAN DASMUNSI: But that right to 
reply is not to the Member but to the 
Minister .. (lnterruptlOns) Sir, he has wrongly referred my 
name. FOr the knowledge of Shri Vaiko I may tell him 

'Not Recorded. 

that 1994 RIL case in CBI has been compromised by 
this Government. In 1999, this Government filed an 
affidavit in the Delhi High Court in favour of 
Reliance .. (Interruptions) 

MR. SPEAKER: Nothing should go on record. 

.. (Interruptions)' 

DR. VIJAY KUMAR MALHOTRA: Speaker, Sir, you 
had said that the voting would take place at 1830 hours. 
You may tell us at what time the voting will take place 
now. 

MR. SPEAKER: I have the names of another five to 
six Members from small Parties. 

DR. VIJAY KUMAR MALHOTRA: You may tell us at 
what time the voting will take place. 

MR. SPEAKER: I think, including the Minister's reply, 
everything should be over by 1930 hours. So, voting will 
take place at 1930 hours. 

DR. BIKRAM SARKAR: Hon Speaker, Sir, I am 
grateful to you for having given me this opportunity to 
partiCipate in the debate on the Adjournment Motion 
brought by Shri Dasmunsi on US-64. Sir, I stand here in 
the name of poor and middle-class unit holders of US-
64. On behaf of my Party, I stand he;e to express my 
views. 

The Unit Trust of India has played a leading role in 
the development of the Indian capital market. The then 
Finance Minister Shri T.T. Krishnamachari while replying 

. to the debate on the UTI Bill in December, 1963, said 
that the twin basic objectives in estabishing UTI was to 
mobilise the savings of small sector and to invest these 
savings in the capital market. He also said that the Trust 
would be open to any person or institution to purchase 
units. He added, however, that the Trust would be 
intended to cater mainly to the needs of the Individual 
investors. 

UTI's flagship, the Unit Scheme-64, launched in 1964, 
an open-ended balanced fund sta'rted with an investment 
of Rs. 5 crore went up to Rs. 2,738 crore in June 1998 
with a compounded annual growth rate of about 44 per 
cent. The US-64 is trusted by more than two crore unit 
holders. This scheme was positioned entirely towards 
small investors to channelise their savings into securities 
market. 

'Not Recorded. 
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Since inception, US-64 has delivered regular and 
steady incomes to the unit holders, mainly in the form of 
annual dividends and thus acquired a great reputation. 
Over the last 37 years the scheme has acquired, in the 
perception of investors, specific and unique features. 
These features are four fold: 

1 . Aegular and steady income 

2. Easy liquidity through repurchases. 

3. Tax benefits 

4. The Trust being a statutory cooperation and 
Government sponsored is perceived to be safe. 

This positioning has been consciously persuaded by 
the UTI. 

It is for the first time in 37 years that the UTI decided 
to suspend the purchase and sale of Its US-64 Scheme 
for six months resulting in a crisis, a panic gripping the 
middle class and low-income groups of investors. 
Obviously. the question arises as to why has US-64 
Scheme got into this quagmire. 

US-64 mobilised As. 2,661 crore during 2000-01, 
whereas As. 5,962 crore was spent on redemption. The 
net outflow was As. 3,301 crore during the year. Strangely 
enough, redemption of huge amount of As. 4,151 crore 
amounting to 70 per cent took place during April-May, 
2001 alone. 

It is also a fact that a major part of the redemption 
was undertaken by companies and corporate investors. 
The public is now well aware - this is the perception of 
the public - thai the redemption deluge was caused by 
insider information and the large institutions existed US-
64 in time, leaving small investors stranded. In the eraly 
part of 19905, the UTI decided to distribute the reserves 
buiH-up over the years to unit-holders in the form of higher 
dividends etc. Smart individual, investors and corporate 
and also some of the cash-rich political parties made 
use of this bonanza pretty quickly. While the dividend 
rate rose from 1 B per cent in 1990 to 26 per cent in 
1993 and allowed to continue at this rate for three 
consecutive years. the unit capital more than doubled. 

During this period of early 1990s, UTI management's 
decision became the genesis, to my mind, of the problems 
US-64 started facing since 1993-94 which reached a flash 
paint once in 1998 and a crisis point on July 2, 2001. 
The character of US-64 started changing since 1991-92. 

The then Congress Government followed by UF 
Government, followed by BJP-Ied coalition Government-
all of them in a row construed capital market as the 
true barometer of their budgetary skill. Institutions like 
UTI were influenced by the thinking of the Government 
to change the basic composition of Schemes like US-
64 from being basically debt-oriented to being 
converted into equity fund. Insider trading information 
of the big corporates who also control the media 
brought in distortion and created crisiS. The 
Government must investigate and bring culprits to book 
and take corrective measures. 

The Scheme US-64 has suffered from loss of 
confidence. It is the duty of the Government, the 
Parliament, and all of us, in the interest of the common 
people in whose name we swear and who have invested 
in US-64 to bring back the confidance and faith in UTI 
once again. The Government has to have a positive role 
in ensuring proper functioning of UTI. The Government 
cannot absolve itself of the responsibility of safeguarding 
the interest of more than two era res common and middle 
class unit-hOlders who have invested in the units of the 
Scheme. 

Sir, I would just take a minute to point a few of the 

interesting things. I was just going through the debates. 
The Communists in Lok Sabha opposed the UTI Bill in 
December, 1963. At that time, Shri Uamanath of the 
Communist Party said: 

·On behalf of the Communist Group, I riae to oppose 
this Bill, and that too on a matter of important 
prinCiple. First of all, I would like to clear one point. 
This Trust is called the Public Sector Trust. Now, 
profits in the public sector project ahould go to the 
State or to the community as a whole. Here, the 
profits of the Trust will go to the individuals as unit-
holders. To caft this a public lector Is a rnianomer 
and it cannot be accepted.' • 

This is one thing on which the Communist Party haa 
changed its position. They are now realietic. Now, they 
think that the kind of stand which they had taken in 
1963 was wrong. Now, I am told that they have invested 
about As. 50 crore in Unit Trust of India. If I am wrong 
they can also tell us as to how much amount they have 
given and where from did they get this money? We do 
not have that much of rnortffY ... (lnterruptlons) 

SHAI SOMNATH CHATTERJEE: Sir, he must be an 
insider in UTI. He knows 80 much, 



487 Motion for AUGUST 2, 2001 Adjournment 488 

DR. BIKRAM SARKAR: Sir, we are for the 
people ... (Interruptions) 

We urge the Parliament, the Finance Minister and 
the han. Prime Minister to take measures to investigate 
and lind out who are responsible for this failure and take 
action against them. We all support him because he is 
our last hope so far as this nation is concerned. 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH (Vaishali): Mr. 
Speaker, Sir, there was scam in the US-64 of UTI 
and 2 erore people, who invested their hard earned 
money, having faith in UTI, a Government 
organization ... (Interruptions) 

[EnglIsh] 

MR. SPEAKER: No cross talks please. 

... (Interruptions) 

MR. SPEAKER: Nothing should go on record except 
Dr. Raghuvansh Prasad Singh's speech. 

... (Interruptions) • 

MR. SPEAKER: Nothing should go on record. 

... (lnterruptions)* 

[T ranslafton] 

MR. SPEAKER: You please sit down, what are you 
doing. Please take care of the dignity and decorum of 
the House. 

... (Interruptions) 

DR. RAGHUVANSH PRASAD SINGH: Sir, in this US-
64 scam 01 the UTI, we should not forget that the people 
have invested their hard earned money having faith in 
this Government organization and all the people in the 
country, the entire world and also the Government are 
agreeing to it, but the hon. Minister of Finance is 
repeatedly giving the clarification that he did not know 
about this scam since UTI is an autonomous body and 
as such the Government are not responsible. The 
Chairman has been imprisoned. So a lot of discussion 
has taken place in this regard. Such an incident had 
occurred in 1957. The Moondara case is one of the 

'Not Recorded. 

famous events of this country. In this, shares worth 
Rs. 1.56 crore were purchased and when the question 01 
resignation did come up, then Shri T.T. Krishnamachari 
had siad that the Insurance Corporation is autonomous. 
This was the plea given by him, rest we do not know. 
But ultimately Pt. Jawahar Lal Nehru asked him to resign 
and he resigned, and this is a historical fact now. What 
is the difference between these two - At that time the 
scam involved Rs. 1.56 crore and now it involves 
Rs. 4151 crore. 

Mr. Speaker, Sir, the big industrialists bought shares 
worth Rs. 4,151 crore. At that time in the Mundra case 
there were irregularities in the shares to the tune of 
Rs. 1 crore 56 lakhs only. Now, they are saying that all 
the irregularities were due to autonomy and the Minister 
is saying that he does not know, so whether such a 
Minister should remain on this post. If he is not aware of 
this scam then you are to be blamed for being ignorant 
and guilty. But this is not so. Mr. Subramanyam has told 
in the prison that a call was received from P.M O. and 
from the Ministry of Finance. So based on that the 
Minister is directly responsible for the same. 

Mr. Speaker, Sir, if we go by law of the land, the 
practice and the system, there was B.P. Verma scam, 
share scam during this Finance Minister's time. The 
Parliamentary committee is probing the share scam. 
Thereafter UTI scam took place. Scams after scams are 
taking place and the Minister of Finance says that he is 
not accountable . ... (Interruptions) 

Mr. Speaker, Sir, I will also tell you what happened 
in Bihar. Fodder scam took place in Bihar. An officer 
was found involved therein and he was given extension 
and on the basis of that conspiracy Shri Laloo Prasad 
Yadav is being repeatedly sent to jail. When CBI had 
raised objections against his extension, why he was given 
extension today Subramanyam is in jail, why the person 
who gave extension to him is not being sent to jail and 
Shri Laloo Yadav is being repeatedly sent to jail? Why 
there double standards are being adopted? You drew 
political mileage by giving extension to Subramanyam 
repeatedly despite the objectioins from CBI and now you 
have sent him to jail and are reigning. I hold the Minister 
responsible. 

Mr. Speaker, Sir, which law will govern the country? 
would like to draw your attention to a news item 

published in Hindu wherein it is written that laws are not 
same for every Bihari. Under this law Laloo is being 
repeatedly sent to jail and the Finance Minister Shri Sinha 
who also belongs to Bihar is a Minister in the Union 
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Cabinet while the nature of their guilt is the same. These 
are double standards. There was B.P. Varma scam. share 
scam. UTI scam and for all these scams Finance Minister 
IS responsible. 

Mr. Speaker, George Fernandes tendered his 
resignation in wake of the scam exposed by 
Tehelka.com. But he was seen on the front benches 
today, he delivered his speech. He got an opportunity 
after four months. That is why he came to defend 
himself and said this and that should happen. Mr. 
Speaker the people of the country and the world today 
are seeing that.: and directly P.M.O. has been talked 
why then he was not named, who has the guts, why 
did not Sanjay Nirupam speak out, did he tender his 
resignation, why is the Finance Minister mum. The 
question is, why he is not tendering his resignation. 
To hush this up. under a political conspiracy the 
hon'ble Prime Minister was cleverly talking about 
tendoring his resignation. The entire N.D.A. withdrew 
and the Prime Minister was asked to continue. The 
people of the country want to know as to what had 
happened to the hard earned money which the two 
crore poor investors had deposited with the UTI? We 
raised the question. The non-banking company like 
J.V.G., Kuber. Williams etc. in your Government looted 
investors. They lost money in UTI, in shares and now 
I feel that even these banks will loot money and run 
away like Marcos. That is why such people needs to 
be arrested immediately. How can fair inquiry be 
expected from CBI which is working as a political tool. 
.. (Interruptions) The case of disproportionate assets is 
in the High Court . .. (Interruptions) 

MR. SPEAKR: Please take your seat. now. 

DR. RGHUVANSH PRASAD SINGH: A senior officer 
had said that money was seized from the residence of 
four minister and a note to the contrary that nothing was 
seized was got written from his subordinate. The case is 
pending in the High Court. Four of their ministers are 
involved in the case relating to disproportionate assets. 
.. (Interruptionsr 

[English] 

MR. SPEAKER: This will not go on record. 

.. (Interruptions) •• 

"Expunged as ordered by the Chair. 

""Not recorded. 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH: Finance 
Minister should resign . .. (Interruptions) 

[English] 

MR. SPEAKER: Nothing will go on record. 

.. (Interruptions)·· 

[Translation) 

SHRI RAMJIVAN SINGH (Balia. Bihar): Mr. Speaker 
Sir, discussion Is going on the Adjournment Motion 
brought by the opposition. I fail to understand why the 
opposition brought this Adjournment motion. After all, it a 
very big weapon in the hands of the opposition. They 
would have used it any time. They could have held 
discussion on the topic under any rule like in Ra/ya 
Sabha. Detailed discussion could be held for one or two 
days because this was a serious issue. After all why did 
the OPPOSition use this weapon. I think It was not 
necessary to use this weapon at this moment. Therefore, 
first of all I would oppose this motion. 

19.00 hr •. 

I was listening to Shri Dasmunsi. Just now, I WIUI 

listening to our colleague Shri Raghuvansh ji as well. It 
would have given the more pleasure had he discussed 
UTI or the financial policies of the country, their working 
procedure or functioning. But you do not hold discussions 
on those tOPICS but individuals. There are all kinds of 
individuals good or bad everywhere and that it i& never 
the policy of an individual but it is of the Government. 
Shri Dasmunsi was discussing the Finance Minister and 
holding his policy responsible for all this. He was saying 
that in 1991 even during the lenure of Chandrashekhar 
Govemment, he was the Finance Minister. There is no 
doubt that he was the Finance Minister but at thaI time 
only 54 mlV"bers wero there in his party and the 
Govemment was run with your support. I would reiterate 
that it Is never the policy ot a Finance Minister but of the 
Government and your 200 M.Ps. were supporting that 
Govemment that is why, if there were 80fne mistakes or 
lacunae either in the policy functioning or working 
procedure ot UTI, then only the Finance Minister is not 
to be blamed, you should also think about il. 1 he entire 
blame can be put on you as well. 

This issue was discus»ed In detail. and hon'ble 
George /i rightly said that UTI has been badly affected in 
the country while I would say that the economy of this 
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country has been badly damaged. There have been 
several scams for a very long time, whether these are 
related to mutual funds, banking or insurance. Several 
cases were discussed here like Malviya case, Mundra 
case and Rs. 6500 crore were lost in Harshad Mehta 
scam. Recently. about Rs. 3000 crore were lost in Ketan 
Parekh scam. The poor people of the country were robbed 
of their savings amounting to Rs. 1500 crore in the J.V.G. 
case. There are hundreds of such non-banking institutions 
functioning In the country which are robbing the masses. 
That IS why I am saying that the House should ponder 
over this. 

You shed tears, do all sort of things but what will 
happen to those who have been looted ... (lnterruptions) 
Sir, I want to speak my mind very quickly. I do not want 
to deViate. this is not my nature. 

Shn Knshnamachari was the Finance Minister when 
the UTI Bill was brought in this House in 1963. At that 
point some questions were raised by Dr. Lohia and later 
on by Shn Meenu Masani. At that point of time he had 
expressed apprehensions and said that Unit Trust made 
investment and earned capital. This is an extract from 
the speech made in the House by Shri Meenu Masani 
on December 4, 1963: 

[EnglIsh] 

"If Unit Trust invests in a company, it gets capital. 
If the Unit Trust does not invest in it, it does not 
get capital. Think, Sir, of the financial power of 
corruption that will be implicit in such an 
arrangement. " 

He further says: 

"The granting of credit will be a favour and the 
denial of credit will be a punishment." 

[Translation] 

Now a nexus has been formed between UTI, brokers 
and cyber trading as per prevailing situation in the UTI 
which is causing all mismanagement and lakhs of small 
investors are being duped of their deposits. AllegatiOns 
and counter allegations are levelled but it does not help 
those who lost their deposits. Therefore, Meenu Masani 
Saheb had said at that time: 

[English] 

"The essense of the Unit Trust is a voluntary coming 
together of small investors. The essence of it is 
that it is non-official and the Government has no 
role to play whatsoever, except that of supervising 
the honest administration of these funds." 

[TraslationJ 

Whichever Government comes to power, does not 
supervise their funds. George Saheb has said that 
investment of these funds has been made in 1400 
companies out of which 654 companies are not in 
existence. Only 81 companies were making some profit 
at that time. Then who will look after these funds? You 
may say that present Government was not in power in 
1991 or 1994 to 1996 but this is the duty of the 
Government to see that if there is any shortcoming in 
laws related to supervision or in some of the rules then 
it should be amended by the House. 

I would make the last point. Members from all parties 
are sitting here but what happens actually? When we sit 
in the opposition, we start remembering the public, 
investors but when we come to power, we forget 
everybody. When we go out of power, again we start 
remembering them all. Allegations and counter allegations 
do not heal up the wounds. Shri Meenu Masani had 
cited an example of Britain. He had said-

[English] 

"In Britain, Unit Trusts have succeeded because the 
men who run them are not only honest but are 
also captains of industry and finance, because they 
know how to make profit. They know what will make 
a profit. They have got judgement. Now, the 
bureaucrats who are officials in State institutions 
are good people. They are honest people and they 
will do an honest job. But they are not fit for the 
role of being entrepreneurs or judging entrepreneurs: 

[Translation] 

UTI has about 2400 employees but only 15 out of 
them have experience in the field of investment, they, 
too have been removed. These tnings should be taken 
care of and efforts should be made to remove whatever 
shortcomings are there, so that such scams do not take 
place again in future. People are losing faith in financial 
institutions due to it. If such things continue to happen 
then what will be the condition of the country, you can 
well imagine that. 

With these words I oppose this Adjournment Motion. 
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SHRI JOACHIM BAXLA (Alipurduars): Mr. Speaker, 
Sir, I rise to speak on the Adjournment Motion. I support 
this motion. The situation is very grave. The economy of 
our country is going through a bad phase. As the Prime 
Minister has said the clouds are hovering, such indications 
should be comprehended by the coalition partners as 
well. The hon'ble members from treasury benches have 
tried to defend the Finance Minister in regard to the UTI 
scam. I want to blame the Finance Minister that he has 
to accept the responsibility for such mismanagement. 
Whenever the Prime Minister came under attack he 
offered hIs resignation, when he pressurlsed by allied 
partners he withdrew his resignation. But the US-64 scam 
has taken place in strange conditions. Almost two crore 
small investors have been affected. Poor people, marginal 
farmers and small traders have been affected by it. But 
one person who was not affected by it was our hon'ble 
Finance Minister and this is very regretful. The way, Prime 
Minister had offered his resignation Similarly the Finance 
Mintster should also muster courage and tender his 
resignation as he failed to check such a scam. 

He should enqUIre into the matter through J.P.C. 
instead of saving a big institution like Reliance company, 
but before that he should tender his resignation. Earlier, 
the Congress has been a ruling party and it has enjoyed 
power for long. Today it is NDA's Govemment. These 
two are making allegation against each other, but nobody 
is paying attention to the real issues, i.e. how to curb 
those scams which are happening in our country. There 
is a need to pay attention to it and to check it. 
The Government under the leadership of Vajpayee Ji 
owe responsibility to check the recurrence of such 
scams. 

If scams have taken place then they must take the 
responsibility. Particularly, the Finance Ministry should take 
the responsibility, therefore, I want that the Finance 
Mintster should tender his resignation in the House. With 
these words I conclude. 

SHRI BHAN SINGH BHAURA (Bhatinda): Mr. 
Speaker, Sir, the scams on which we are having a 
discussion is a very serious issue. As has been 
mentioned. about 2 crore small investors have been duped 
of their money. First, it was Tehelka episode and now it 
is another kind of Tehelka about which people are taken 
by surprise. If people lose all their deposits d~ to scams 
then what they will do. Pensioners, small Investors all 
are sharked. We should ponder over it seriously. Our 
former Defence Minister is here to defend the Government 
but he could not defend himself when allegations were 
levelled against him. On one hand army officers involved 

in tehelka case are in Jail and the person at whose 
residence deals were struck is aitting here, he should 
come up with details. A10ngwrth that, I known that Finance 
and Defence Ministries are the two ministries which are 
controlled from abroad, they take orders from abroad. 
Therefore, I can see clearly that our Finance MinISter is 
not the Finance Minister of IndIa. He has been appointed 
on the directions from abroad. He will be removed on 
their direction only, not on our demand. Therefore, we, 
the Members of this Parliament want that he should resign 
after such a big scam. Another thing I want to say It that 
PMO's involvement In this matter has come to light In 
the other House. It is clear that Johri Brothers, who have 
been arrested, are linked with the PMQ and I want to 
say: 

[Eng/ish} 

'We know thaI Johris belong to PMs constituency. 
Lucknow and were neighbours of the powerful local 
BJP leader, who helped them to get the PM 
inaugurated the Cyber Park Project Jointly onwed 
by them and the UP Govemment.' 

{Translation} 

It is evident that the PMO is Involved in it. I think. 
enquiry should be conducted into it. Finance Minister 
should resign and PMO should be brought under the 
purview of this enquiry so that the truth may come out. 
Beside I would say that this matter should be referred to 
the JPC. With these words I support the Motion. 

DR. SUSHIL KUMAR INDORA (Sirsa): Mr. Speaker, 
Sir, today an important issue is being dlscusaed here. I 
thank you for allowing me to speak. I teel that while 
establishing UTI, it was opined that many a drops make 
an ocean and from thIS dIvidend will be aid to the 
investors. But at times now it has been felt that in place 
of common poor people, labourers and farmers, who 
invested money in It, a tew rich people are enjoying its 
benefits. There are 87 schemes of UTI and US-64 18 a 
popular scheme. About one erore 85 Iakh persona have 
invested In UTI and the total capital base .. Rs. 5926.13 
crore. The Govemment is responsible for managing this 
money because while reposing faith in the Govemment, 
the investors deposited their hard eamed money with a 
hope to reap dividends in future. It is not tor the first 
time that such scam took place. Present Govemment 
should not b$ blamed for such things. If we revIew the 
functioning of former Governments then we will find that 
such scams were also unearthed during their regime. 
Chaudhary Oevi Lal used to say that heaHh of democracy 
depends on respecting the sentiments ot masses. Poor 
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IShri Sushil Kumar Indora] 
people, including labourers and faremrs, who are worried 
about their future have reposed faith in this Government 
and deposited their money. Now it is the duty of the 
Government to fulfil their aspirations. The Government 
should ponder over the accountability and responsibility 
of the management and the Ministry in this regard. I 
would like to make a mention of the question raised 
here on 22nd July. The Hon'ble Minister of Finance was 
asked as 10 how much money was invested in UTI and 
prolil earned by the UTI along with the details of portfolio 
investment made by UTI. The Hon'ble Finance Minister 
replied that facts and information in this regard is being 
collected. Sir, here the question arises as to whether we 
are alert 10 the desired extent and performing our duty? 
Public of this country elected us and now it is duty of 
Ihe Government to protect their social as well as economic 
interest. I would like to submit that an impartial inquiry 
should be conducted into this scam. Report of the inquiry 
should not be put in the dustbin. Facts should be brought 
before the public. It should bceome clear that an impartial 
inquiry is being conducted for protecting the interests of 
the public ... (/nterruptions) Recently, the Govemment has 
given Rs. 3000 crore to UTI. Poor people have deposited 
their hard-earned money in UTI and Mutual Fund as 
Investment for future. All such scams have occurred in 
share markets not in small saving schemes of Post 
Offices. The Government should pay attention towards it 
and specIal measures should be taken in this regard. 
InqUIry should be conducted as to why scams are taking 
place In share market and UTI. A few capitalists are 
trying to explOIt poor people which should be checked. 
Facts should be brought before the people after 
conducting an impartial inquiry into the UTI scam and to 
remind the public that Government is worried about their 
interests. 

Sir, I oppose the Adjournment Motion as other 
methods are also there to highlight an issue and bring 
facts before the people. It is not necessary to adjoum 
the important proceedings of Parliament. There are several 
agencIes and methods to bring out facts before the 
country. 

[EnglIsh] 

MR. SPEAKER: Shri Pawan Kumar Bansal is the 
last speaker. 

SHRI PAWAN KUMAR BANSAL (Chandigarh): Sir, 
the unprecedented decision by the UTI last month to 
suspend the sale and repurchase of US-64 for six months 
stunned and shocked the people. It exposed a major scam, 

a crisis engineered by the deliberate mismanagement of 
public financial institutions at the behest of the Finance 
Ministry. frustrated as it is, by the failure of its own 
gambles. 

Sir, the people have been reposing faith in the 
Scheme in the belief that it has the backing of the Welfare 
State-the Union of India. They had reposed confidence 
in the Scheme, called a Trust, in the belief that it is a 
Government-run Mutual Fund. Today, over two crore fo 
people arc dejected, disheartened and forlorn. They feel 
betrayed and cheated by the managers of UTI. At their 
cost, the UTI has chosen the company of and decided 
to oblige big operators in the stock market. This 
handshake has wreaked havoc for the ordinary investors 
including pensioners. It has broken their hearts and their 
backbones. 

Sir, in an environment where we do not have social 
security benefits, there are people who have depended 
on their income from the UTI for their day-to-day living. 
The investors' genuine need for cash in emergencies like 
an operation, a marriage, a bereavement, has been 
severely affected. 

It was in 1999 that the Oeepak Parekh Committee 
had made certain valuable recommendations including 
reduction in equity exposure and private placements in 
shares, discouraging corporations from investing and 
inducting transparency and efficiency in fund management. 
Three years have been wasted. No heed has been paid 
to these recommendations of the Committee. 

Shri Arun Jaitley sought to explain away the present 
malaise afflicting UTI by referring to the purchase of PSU 

. shares amounting to Rs. 4,722 crore in 1990. What his 
jaundiced view falls to note is the reckless dalliance by 
the UTI with stocks of dubious repute in the last two 
years reflecting poorly on the quality of fund management. 
Shri Arun Jaitley forgot to recollect that in late 1995, the 
scheme eamed over Rs. 2100 crore as interest from 
investments in securities or debt instruments whereas in 
the year 2000, this dropped to Rs. 395 crore only. 

Sir, UTI's exposure in top IT stocks has taken a 
backseat to the games of the likes of Ketan Parekh. The 
UTI has not chosen Infosys but Cyberspace Infosys. It 
has not chosen Wipro but the likes of OSQ Software and 
Pentamedia Graphics. And when share prices were falling, 
US-64 was saddled with huge stocks of the likes of Ketan 
Parekh. The swelling equity portfolio became enough to 
wipe out 60 per cent of its reserves. What is most 
astounding is that even when the values of Shri Ketan 
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Parekh's stocks were falling in the market this year, the 
UTI continued to invest heavily in them and ultimately 
came to hold these shares at a massive loss not only to 
itself but to the small investors too. 

Intervening in the debate, Shri Vaiko and Shri George 
Fernandes referred to the time when the Reliance 
Industries' shares were bought. They forget that it was 
this Government that compromised with those people. It 
was this Government, which, through the CBI, filed an 
affidavit in the High Court of Delhi comprimising with the 
Reliance Industries Limited. When one hears Shri George 
Fernandes speak, 

[Translation] 

I remember one pOint that "Jo pesh pesh raha har 
gunah mein yaron usi ne talab kiya gunahgaron ko. 

... (Interruptions) 

[English] 

May I repeat it? II is: 

[TranslatIOn] 

"Jo pesh pesh raha her gunah me in yaron 

usi ne talab kiya gunahgaron ko". 

[English] 

ThiS Government professes to be a Government with 
a difference. It swears by transparency. How does 
Shn Yashwant Sinha then explain the fact that just before 
the suspension of repurchases there was a large-scale 
withdrawal of funds by some corporate houses, badly 
brUising the scheme? Is insider trading not connected to 
these massive redemptions by the corporate sector? I 
would like him to answer these questions. What has been 
the role of the Trustees? Where they not privy to sensitive 
Information about the decision to freeze the sale and 
repurchase before it was actually announced on the 2nd 
July? What is the nexus between these Trustees, the top 
brass of the UTI and the corporate houses, which have 
redeemed shares worth over Rs. 4,000 crore? 

Last week, Shri P.S. Subramanayam, the sacked 
Chairman of the UTI stated categorically that the UTI 
Board had acted under the directions of the Ministry of 
F·inance. This puts the Government in the dock. It is for 
this Government to answer those vital questions relating 
to the scam of the magnitude which is no less than the 
scams that have been rocking this Govemment one after 
the other. Today, after having sacked Shri Subramanyam, 
there are efforts made by this Government, after the 

statement made by him, to mend fences with him. The 
statement by the lawyer of the sacked Chairman is rather 
an indication of the tact that he would go scot-tree. That 
is perhaps the reason why this Govemma.,t, today, after 
having sacked him, is coming up with the plea that 
nothing has gone wrong with the scheme. Undoubtedly, 
the UTI is the biggest domestic investor In the stock 
market and the biggest mutual fund investor. Why has It 
also degenerated into the worst performing Mutual Fund 
today? I would like Shri Yashwant Sinha to answer this. 
Why have 50 of its schemes invested in under performing 
stocks? Is this the transparency and is this the 
accountability to the public that you swear by? 

Shri Yashwant Sinha theoretically talks of a 
constitutional answorability to the House. I am nobody to 
remind him but yet I would like to telf him that 
answerability to Parliament is not restricted only to 
answering questions in this House. It goes much beyond 
that. It is the duty cast upon him to gather the moral 
courage to accept responsibility lor what has been going 
on under his nose. 

It is not only a question of this scheme. What 
happened to the Rajyalakshmi scheme is a grim reminder 
and indicator 01 what has been going on in the Ministry. 
Before that also, what happoned to the HUF Investors In 
the National Savings Certificates, who after five years. at 
the time of maturity, were told that they were not entlUed 
to the benefit? Similar is going to be the fate of the 
eleven Monthly Income Plan schemes. I would only like 
him to answer all these questions. I do not mind if this 
Government courts the company 01 rich people but 
certainly thiS Government must stop basking in a make-
believe world of complacence. 

Sir, I demand that this Govemment must not lor&ake 
the interest of the common man. If it does so, if It does 
not prove its bona fide by agreeing to the formation of 
a JPC, if the hon. Minister does not agr96 to step down 
and in c~e of his failing to do that, if the hon. Prime 
Minister - who has offered yesterday to go in lor an 
inquiry if need be - does not dismiss the Finance 
Minister, the Govemment will be doing so at ita own 
peril. 

MR. SPEAKER: Shri Somnath Chaftefjee to apeak 
now. 

... (Intsrruption,) 
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SHRI E. AHAMED (Manjeri): Sir, ours is a two-
Member Party. Please allow us to speak for a few 
minutes. '" (Interruptions) 

SHRI KHARABELA SWAIN (Balasore): Sir, an hon. 
Member from his Party has already spoken. Please allow 
us also . ... (Interruptions) 

MR. SPEAKER: Shri Swain, please take your seat. 
have called his name. 

(Translation] 

SHRI KHARABELA SWAIN: The member of his party 
has already spoken ... (lnterruptions) 

SHRI SATYAVRAT CHATURVEDI (Khajuraho): Mr. 
Speaker, Sir, we should not be blamed if leaders from 
opposition parties are not allowed to speak ... (lnterruptions) 

SHRI CHHATRAPAL SINGH (Bulandshahar): Mr. 
Speaker, Sir, time for his speach on this issue should be 
fixed ... (Interruptions) 

(English] 

SHRI KHARABELA SWAIN: Sir, please allow us. A 
Member from his Party has already spoken at length. 
... (Interruptions) We also have a right to speak . 
... (InterruptIons) 

MR. SPEAKER: Please take your seat. He is the 
last speaker. 

... (Interruptions) 

SHRI SOMNATH CHATTERJEE (Bolpur): Mr. 
Speaker. Sir. you have been kind enough to give me an 
opportunity. I feel relieved. The entire House is agitated 
over what has happened. . .. (Interruptions) We are trying 
to find out some solution. What is the solution? Ultimately, 
the House will come to its conclusion. But I do not know 
why this impatience is there on a very vital matter. The 
hon. Minister of Finance had a session in the other House 
and he has come here and he is not showing any 
impatience. I am thankful to him. 

Sir. we had seen a very aggressive intervention today 
from Shri George Femandes. After his visit to the 'TIger' 
of Mumbai. he feels probably the problem is over. But I 
find that Shri Geete is not participating in the debate. 

However, he has, still optimistically, kept his seat at 
Division no. 4 in the House hoping for a rehabilitation 
soon and that has inspired his friends in West Bengal, 
who do not know where they are sitting in the House 
although they had left the NDA for the purpose of 
demanding his resignation . ... (Interruptios) 

SHRI SUDIP BANDYOPADHYAY (Calcutta North 
West): Sir, some time back we have clarified this position 
here. It is not correct to say it. ... (lnterruptios) I challenge 
it. I will resign from Parliament if I am wrong. 
... (Interruptios) 

MR SPEAKER: Nothing will go on record except the 
speech of Shri Somnath Chatterjee. 

...(Interruptiosy 

I SHRI SOMNATH CHATIERJEE: Sir, since my Party's 
name was taken by an hon. Member about the investment 

I of my Party in UTI, I have to clarify it. I believe it is not 
j a crime. I hope so. Please tell them. Even then I am 

saying that what is said here is despicable, untruth. I 
wish we had so much of money ... (Interruptions) 

SHRI SUDIP BANDYOPADHYAY: How much money 
is invested? ... (Interruptions) 

SHRI SOMNATH CHATTERJEE: Your Finance 
Minister who is also in charge of the Income-tax 
Department will tell you . ... (lnterruptions) 

The problem is, Sir, some of us, some politicians, in 
this country cannot accept the verdict of the people of 
this country. That is what we see today. I do not want 
to take others' time. I am on one particular vital issue 
which I think is extremely important for the future of this 
country. I am not going into the question that this 
Government is equated with scams and corruption and 
all that. We all know about it. You have decimated the 
financial condition of this country by the economic 
depredations that you have carried on by your complete 
surrender to the mercenaries within and outside the 
country. Therefore, I am not going into the details. But, 
Sir, today a theory is being adumbrated by the Finance 
Minister of the Govemment of India, which Is govemed 
by a written Constitution, where the accountability Is the 

'Not Recorded. 
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kingpin of the whole basic structure of our Constitution, 
that for a statutor~orporation, the Government has 
no responsibility.vr am appealing~ all the hon. \ 
Members on all sides of the House that this is not a • 
single occasion where things like it will happen or have ' 
happened; it might happen anywhere else. It has 
happened in the L1C, it can happen in GIC. Today, 
IFCI is In trouble, Sohri 'I8i1~e. 't.Qw are-gIoettngover ..... 
Iltal ''''ere was not rnach -ot-a--nleandedii9 qtseWe 
yast9Faey--before- the--ttTt"~e. Those people who 
had spent Rs. 14 or Rs. 15 or Rs. 16. f.~ acquiring, 
this Unit, why should they sell at Rs. 10?~U are not 
answering that. But, Sir, is a Minister in the' 
Government of India responsible to this House on this' 

I 
issue or not? I am not going into what T. T. i 
Krishnamachan had said. He said, "This is a Fund 
which has been created for the common people, 
middle-class people, small investors for their protection. '. 
It will be a public institution." .:rnat is why, Sir, it was: 
constituted under a statute; a specific Act of Parliament' 
was brought in and was passed., Sir, it is being said, . 
"Well, it is an autonomous corporation, what can I do? 
I am a very humble, pwoerless Finance Minister of 
the Government of India. I cannot do anything. I am 
not a telephone operator. I cannot keep track of 
telephone calls. Therefore, how do I know anything?" 
He said Ihis in the other House. 

I believe you have got a copy of the Act, Mr. Finance 
Minister. It was a deliberate decision of the Pariiament of 
India. which has become a law of this country lor so 
many years. Section 3 says that, "It shall be a corporation 
by the name of Unit Trust." Therefore, it is a statutory 
corporation. Section 3 (a) prohibits, such is the importance 
which is given to the Unit Trust, "That no other company, 
nobody else in this country, can incorporate the word 
'unit' in its name" because of the importance that was 
given to Unit Trust of India. Who are the contributors to 
the capital? Capital contribution is by Reserve Bank, whICh 
is under the Government of India, Life Insurance 
Corporation, which is under the Government of India, State 
Bank and the subsidiary banks, which are under th~ 
Government of India, and the scheduled banks and their 
subsidiaries . ... (Interruptions) 

DR NITISH SENGUPTA (Contai): The Reserve 
Bank's 'contribution has now been transferred to lOBI. 

... (Interruptions) 

SHRI SOMNATH CHATIERJEE: Sir, he is a nice 
man but in such a bad company ... (lnterruptios) 

Section 9 says that, "Management is statutority vested 
in a Board of Trustees: The law provides that. Kindly 
note what Section 9 (2) says. Why I am a little shocked 
is because in the year 2001, it is being said solemnly by 
the Government of India's representative that the 
Government of India has no responslbHIty. 

Sir, it says, 'the Board shall in the discharge of 
functions under this Act act on business principle regard 
being to the interest of the unit-holders.' Therefore, the 
beneficiaries are the people. 

Sir, so far as the Board of Trustees are concerned, 
who are they? Statutorily it is constituted by them. It 
consists of the Chairman, lOBI, the Executive Director, 
Reserve Bank of India, the Chairman-cum-Managlng 
Director, L1C, the Chairman-cum-Managing Director, 
Syndicate Bank - a public sector bank - and the 
Chairman-cum-Managing Director of the State Bank of 
India. They are controlling this. They are comprising the 
Board of Trustees along with some others. Now, thie 
Board of Trustees Is acting under the dictates of the 
Govemment of India in various other matters and in any 
event they are not in a position to ignore the advice or 
the suggestions or the directions that may be given by 
the Govemment of India in every matter. 

Sir, the salary of the Chairman Is provided by the 
lOBI. From whom is the UTI able to borrow? They can 
borrow from the Reserve Bank of India and they can 
raise funds by issuing bonds and these bonds, under 
section 20 of the Act, are guaranteed by the Government 
of India. The bonds issued by UTI shall be guaranteed 
by the Central Government. This is the nexus between 
this corporation and the Government of India. It has no 
existence, as It were, If the Govemment of India was not 
supporting this organisation or this body through different 
agencies like the RBI and the lOBI. 

Sir, now, if there are 108888 by this organisation, as 
they have done in the past, what will happen then? Who 
will provide the money? It says that special contribution 
will be made by the Reserve Bank of India or the 
Industrial Development of India to meet the tosses. Who 
are these bodies? Under whose control are they? They 
have made losses in the past without the knowledge of 
the Govemment of India . 

Sir. audit has to be done by auditors appointed with 
the consent of lOBI. The accounts and return. lie to be 
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[Shri Somnath Chatterjee] 
published in the Gazette. All infonnation are available. 
Under section 30, which is very important, the Reserve 
Bank of India can give directions to the Board of Trustees. 
It says, 'in the discharge of functions under this Act, the 
Trust shall be guided by such directions in matters of 
policy involving public interest as it may give in writing, 
when any question arises relating to the matter of policy 
Involving public interest, the deCision of the Reserve Bank 
of India thereon shall be final. They have the power to 
give directions. So far as the Govemment of India is 
concerned, they have the power to re-constitute the Board 
al any time II wants. 

Sir, the UTI cannot be liquidated according to section 
42, save by Ihe order of Ihe Cenlral Government. This 
legilsation had a lot of good intentions behind it, like it 
was being sel up for the benefit 01 the small investors 
and for the benefit of the middle class people. Now, this 
fund has accumulated. I am not going into the details. I 
have no time. It has been stated by the other Members 
who have participated in this debate. The Finance Minister 
had asked the Chairman, UTI to go. He had to go and 
he has gone. He h .. s put in his papers. But I would like 
to know, did he or did he not know at any time before 
the 2nd, 3rd or 4th of July that things were not normal 
in the UTI? Did he or did he not know that the 
Government had to bailout this Corporation with massive 
funds worth Rs. 3,000 odd crore? Did he or did he not 
know that Deepak Parekh Committee had been appointed 
and it has given its recommendations? Did the 
Government of India try to find out whether 
recommendations were being complied with or not? Did 
It not occur to the Government of India as to why UTI 
had appointed Deepak Parekh Committee? 

He is a very distinguished person. I have the privilege 
01 knowing him personally. He, with his colleagues, had 
submitted a report where he had said that things went 
extremely critical in the affairs of UTI, affecting the 
interests of the common unit holders, the ordinary people. 
He said that the whole pattern of investment should be 
changed. He said that it has 10 be debt-oriented. The 
ratio 01 debt and equity now is 28:72. This is all pointed 
out in the Deepak Parekh Committee report and the 
Government was sleeping over it. 

The Finance Minister could reconstitute the Board at ( 
any point he liked. Why did he not look into it? That is 
not a question of day-to-day management. I am not sayir~ I 
that the Finance Minister should have attended the UTI I 
Board meetings and decided upon the Investment in \ 

I 
I 
\ 

Cyberspace Intosys. I am not asking him to find out at 
the Board Meeting as to who is this Pradeep Mathur, 
and who are controlling these Investments. I would not 
ask the Finance Minister to come down to that extent. 
But, the overall responsibility is his. In this country nobody 
in the Government, no statutory authority can exonerate 
itself from being accountable to Parliament of India. How 
is that accountability to be exercised? It can be enforced 
through the Ministers. They are accountable to the people 
of this country whom we are representing here. It is the 
duty of the Government of India, the Council of Ministers, 
to be accountable and to give answer to the Parliament 
of India, Can they say, 'No, I do not know anything,'? 
The Finance Minister has forfeited his right to occupy his 
seat once he had said that he did not know. It is his 
duty to know. He is the Finance Minister of India. UTI is 
under the overall control ot the Finance Ministry. How 
,can he come and ~ay, 'we.II, how can I be res~onsible? 
1 "-'- (' t"VI-t...'-'I.AA. ~r -.(' (', otL.L CI V k;; trl-of 

CBI filed its FIR on 18th July, within 15 days of the 
, order Of2n-d-JUff-Yhe-Minister had come to know -01 it 

0'030thJune-.-Whal did the CBI say in its FIR? CBI 
gave the details of acts of imprppriety and criminality in 
its FIR. How could CBI, within 15 days find out all those 
things? ~ID_c;:o.':II~ _flf.ld all. _th~se thillg~ !rom the records 
of UTI. If I h\ld more time, I could have retid out relevant -.... --~---,--~~- ~ , 

portions of the FIR which would have revealed that 
misdemeanours and crimes were being committed in a 
statutory corporation under the Government of India where 
the Board of Trustees are entirely appointed and controlled 
by the Government of India. They are drawing their 
sillaries from the funds of the UTI which is a public 
body. The Finance Minister says, 'we could not know, 
we did not know,' The CBI could come to know about all -------._----------------
these facts and figures from the records of the UTI within 

-. -' ............ ~, ....... - •• - •• - .," ••.. -."-~-.,...-- ... _U.' 

~i fortnight: -And our worthy Finance Minister - he may be 
-swarthy party loyalist but he is not serving the country 
- has abdicated his responsibility. On moral and ethical 
grounds at least he should quit and set the standard of 
probity in public life, 

We are proud of our Constitution. Some of the 
provisions of our Constitution are being copied by others. 
But, there is a deliberate attack on the Constitution of 
this country by this Government which has become 
synonymous with scams. I demand the reSignation of the 

~ -.-.~ .. ------..... -.-.---
Fina, Ice Minister and I demand that the matter should be 
mi1iiried-b{ a JPC. 

,,_ •• _ ••• _4 •• _ • __ ~- , •• _- ............... '~" .. ...... 
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MR. SPEAKER: Now, the hon. Finance Minister. 

... (Interruptions) 

{Translation] 

DR. VIJA Y KUMAR MALHOTRA: Mr. Speaker, Sir, it 
is my submission that he should not be 
Interrupted ... (Interruptions) 

{English] 

MR. SPEAKER: Nothing will go on record except the 
speech of the hon. Finance Minister. 

'" (Interruptions)' 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA): Mr. Speaker, Sir, let me begin by saying that 
this has been an outstanding debate except for that small 
unfortunate and entirely unnecessary interruption when 
our senior leader and colleague Shri George Femandes 
was intervening in this debate. 

I would like to compliment all the 19 Members who 
have partiCipated in this debate and made a very valuable 
contribution to our understanding of the problem that we 
are dealing with. Let me also assure this hon. House 
that I shall do my duty in the same manner in which the 
hon. Members have done their duty where they have 
cast aside personal feelings. 

Sir, I am grateful to Shri Priya Ranjan Dasmunsi, 
the mover of this Adjournment Motion, for the kind words 
that he uttered about me as a human being. But he said 
that his kindness extended only to our personal 
relationship, that he was bound by the duty that he has 
to perform in this House to tell me where I have gone 
wrong, to tell me where I have faulted. 

Sir, I am extremely grateful to my friend of very long 
standing. Do I have to name hlm? .. (/nterruptions) We 
have known each other for long forty years ... (Interruptions) 
All these forty years, I believed, he was a man of honour; 
all these forty years, I believed, he was a man of 
character; all these forty years, I believed, he was a man 
of conviction; all these forty years, I believed, he was a 
man of competence until a point came In this House 
during the debate today when he made some remarks 

'Not Recorded. 

and was challenged by hon. Shri Mulayam Singh Yadav, 
and within seconds, he not only stood up to withdraw 
whatever he had said but he also apoiogised for the 
remarks that he had made. 

Now therefore, Sir, It has cast a doubt on all that he 
said in the course of this debate. " I were perhaps to 
become as aggressive as hon. Shri Mulayam Singh Yadav 
had become, then probably, he will immediately say that 
he withdraws everything that he has said, that he does 
not beheve in what he has said. But it ia not in my 
character to be that aggressive. And therefore, I shall let 
him be. I hope, our friendship will continue. 

Sir, many issues have been raised In the course of 
this debate and I shaD endeavour to answer them 88 

briefly as possible because many of the facts lire already 
known. What is the problem that we are talking about? 
What exactly is the problem? I am not referring to all the 
irrelevancies to which Raghuvanah Babu alluded to. His 
intervention is not worth my reply. ...(Interruptions) Sir, 
he has made personal allegations which have no baals . 
... (Interruptions) 

MR. SPEAKER: Please hear him. 

... (Interruptions) 

SHRI MANI SHANKAR AIYAR (MayHaduturai): Sir, 
Dr. Raghuvansh Prasad Singh is a senior Member. The 
remarks against him are objectionable . ... (lnterruptlons) 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH (Vaishah): He 
should be removed from the cabinet...(lnterruptlons) 

{English1 

MR. SPEAKER: I think, he has not uttered anything. 

. .. (Interruptions) 

SHRI YASHWANT SINHA: I have said nothing 
unparliamentary. ... (Interruptions) 

MR. SPEAKER: Please take your seats. 

... (lnferruptions) 

[Translation} 

SHRI T ARIT BARAN TOPDAR (Barrackpore): Will the 
ruling party be allowed to say auch things . ... (lnterruptlOnS) 



507 Motion for AUGUST 2, 2001 Adjournment 508 

SHRI LAL MUNI CHAUBEY (Buxar): They raise a 
issue and lett the House ... (lnterruptions) They are 
preparing tor leaving the House ... (/nterruptions) 

(English] 

MR. SPEAKER: No. No. Let me see the records 
please. 

... (Interruptions) 

MR. SPEAKER: Let me see the records. If it is 
objectionable, then definitely it can be expunged. Please 
take your seats. Let me see the records. What is this? 
If it IS objectionable, definitely it can be expunged. Please 
take your seats. 

... (Interruptions) 

MR. SPEAKER: Let me see the records. 

... (Interruptions) 

SHRI MAOHAVRAO SCINOIA: Sir, the Finance 
Minister's remarks are objectionable . ... (lnterruptions) 

MR. SPEAKER: If they are objectionable. definitely 
they WIll be expunged. 

... (Interruptions) 

MR. SPEAKER: Let me see the records please. What 
is this? You are not allowing the Minister to say what he 
has to say. 

... (Interruptions) 

MR. SPEAKER: I have already said. Please take 
your seats. 

... (Interruptions) 

SHRI MAOHAVRAO SCI NOlA: Sir, the hon. Minister 
has to withdraw his remarks . ... (lnterruptions) 

SHRI MANI SHANKAR AIYAR: Sir, his remarks are 
very objectIonable and he has to withdraw his remarks . 
... (Interruptions) 

MR. SPEAKER: Let me see the records. If they are 
objectionable, definitely they will be expunged. What is 

this? Please take your seats. 

... (Interruptions) 

SHRI MANI SHANKAR AIYAR: Sir, he must 
apologise. ...(lnterruptions) He has to withdraw his 
remarks. ... (Interruptions) 

MR. SPEAKER: Shri Mani Shankar Aiyar, please take 

your seat. 

... (Interruptions) 

SHRI YASHWANT SINHA: Sir, there has been a 
demand in this House that I should submit my resignation . 
... (Interruptions) 

MR. SPEAKER: I have said that if it is objectionable, 
it can be definitely expunged. Let me see the records . 
What is this? Unless I go through the records. how can 
I say? 

... (Interruptions) 

SHRI MAOHAVRAO SCI NOlA: I would request the 
hon. Minister to withdraw his remarks. It is not a good 
remark. ... (Interruptions) 

• SHRI YASHWANT SINHA: There is nothing 
unparliamentary in whet I have said . ... (lnterruptions) 

MR. SPEAKER: Please take your seats . 

... (Interruptions) 

MR. SPEAEKR: Nothing should go on record please . 

... (Interruptions)· 

SHRI YASHWANT SINHA: I am not going to 
withdraw . ... (Interruptions) I am not going to withdraw. 
have said nothing unparliamentary . ... (Interruptions) 

"Not Recorded. 
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20.00 hrs. 

He wanted me to be arresled ... (/nterruptions) 

MR. SPEAEKR: Please go back 10 your seats. Let 
me examine the records. I will see what he has said. 

... (Interruptions) 

20.01 hrs. 

At this stage, Shri Raghuvansh Prasad Singh, 
Shrt Satyavrat Chaturvedi and some other 

hon. Members came and stood on 
the floor near the Table. 

SHRI YASHWANT SINHA: Absolutely 
no ... (Interruptions) 

MR. SPEAKER: Please go to your seats. I have 
already said. let me go through the record. This is not 
good. 

... (Interruptions) 

MR. SPEAKER: Please take your seat. 

... (Interruptions) 

MR. SPEAKER: Please go back to your seats. What 
is this? 

... (Interruptions) 

MR. SPEAKER: Please resume your seats. I will look 
into the record and if there is any1hing objectionable, it 

can be expunged. 

... (Interruptions) 

MR. SPEAKER: Please go back to your seats. Please 
resume your seats. 

... (Interruptions) 

MR. SPEAKER: Hon. Members, please go to your 

seats. 

.. , (Interruptions) 

MR. SPEAKER: I am appealing to the hon. Members 
to go to their seats . 

... (Interruptions) 

MR. SPEAKER: Hon. Members, ..... go to your 
seats. Please understand that this it an Ad;oumment 
Motion. I will look into the records end take necessary 
action. 

. .. (lnterrupbons) 

MR. SPEAKER: What is this? Let me examine the 
records. 

MR. SPEAKER: Please take your .. at •. 

. .. (Interruptions) 

MR. SPEAKER: This is not proper. 

· .. (Interruptions) 

MR. SPEAKER: If you are not going to resume your 
seats, I am going to put the Motion to the vote of the 
House . 

MR. SPEAKER: Please resume your aeats. 
Otherwise, I will put the Motion to the vote of the House. 

... (Interruptkms) 

MR. SPEAKER: This is not good. Please go back to 
your seals. 

· .. (Interruptions) 

MR. SPEAKER: I am appealing to you to resume 
your seats. OtherwIse, I will put the Motion to the vote 
of the House. 

... (Interruptions) 

MR. SPEAKER: Now, SM Prlya Ranjan Oaamun$i 
has to exercise his right of reply. 

· .. (IntllrTUptions) 

SHRI PRIYA RANJAN OASMUNSI: I say that we 
want a JPC. The alleged role 01 the PMO should be 
inquired into. We want Ihe Pnme Mini .. er'. commitment 
in this regard ... (Interruptions) 

MR. SPEAKER: If you are not gotng to resume your 
seats, I am going to put the MotIon to the vote of the 
House. 8M Oasmunsi hes to eX8fCi8e his right 01 reply. 

... (Int,,,,uptions) 
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MR. SPEAKER: You are not listening to me. I have 
already told you about those remarks. I will look into the 
record and take necessary action. Please go back to 
your seats. 

... (Interruptions) 

MR. SPEAKER: Without seeing the records, how can 
say? 

... (Interruptions) 

MR. SPEAKER: Without seeing the records, it is 
impossible for me to say anything. 

... (Interruptions) 

MR. SPEAEKR: Please go to your seats. 

... (Interruptions) 

MR. SPEAKER: Please go to your seats . 

... (Interruptions) 

20.26 hrs. 

At thiS stage. Shn Avtar Singh Bhadana and some 
other hon. Members went back to their seats. 

MR. SPEAEKR: The hon. Prime Minister is on his 
legs. Please take your seats. 

... (InterruptIons) 

SHRI PRIYA RANJAN DASMUNSI: Mr. Speaker, Sir. 
the Pnme Minister is here . ... (lnterruptions)" 

MR. SPEAKER: This will not go on record. 

... (Interruptions) 

MR. SPEAKER: Nothing should go on record . 

... (Interruptions)" 

MR. SPEAKER: I have called the hon. Prime Minister. 
He IS already on this legs. Please take your seats. 

... (Interruptions) 

MR. SPEAKER: You are creating a new procedure 
in the House. 

... (Interruptions) 

MR. SPEAKER: The Minister has not completed his 
reply. Please take your seats. 

... (Interruptions) 

°Not Recorded. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): Mr. Speaker, Sir. he has 
replied. Let us go for voting now . ... (Interruptions) 

MR. SPEAKER: This will not go on record. 

... (Interruptions)· 

MR. SPEAKER: Shri Priya Ranjan Dasmunsi. is it 
your reply? 

SHRI PRIYA RANJAN DASMUNSI: Mr. Speaker. Sir • 
did you call me to reply? ... (Interruptions) 

MR. SPEAEKR: Is it your reply? 

... (Interruptions) 

MR. SPEAKER: Nothing should go on record. 

... (Interruptions)· 

MR. SPEAKER: Is it your reply? 

... (Interruptions) 

SHRI MADHAVRAO SCINDIA: Mr. Speaker, Sir. the 
Finance Minister has made a very objectionable 
observation on a very senior Member of the 
House ... (Interruptions) 

MR. SPEAKER: Shri Madhavrao Scindia. I have 
already said that I would look into the record and take 
necessary action. 

... (Interruptions) 

MR. SPEAKER: First of all. I have to see the record. 
How can I say anything without seeing the record? 

SHRI MADHAVRAO SCINDIA: Sir. how can he talk 
like that? It is not a question of seeing the record. 
. .. (Interruptions) 

MR. SPEAKER: After looking into the record. I will 
definitely take necessary action. 

...(lnterruptions) 

"Not Recorded. 
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MR. SPEAKER: Shri Priya Ranjan Dasmunsl is it 
your reply? 

... (Interruptions) 

MR. SPEAKER: Nothing should go on record. 

... (Interruptions)· 

20.28 hrs. 

At this stage. Shri Mani Shankar Aiyar and 
another hon. Member came and stood 

on the floor near the Table. 

MR. SPEAKER: You are nol allowing the Minister to 
give his reply. 

... (Interruptions) 

20.29 hrs. 

[MR. DEPUTY SPEAKER in the Chaitj 

At thiS stage. Dr. Raghuvansh Prasad Singh came 
and stood on the floor near the Table. 

.,. (Interruptions) 

MR. DEPUTY SPEAKER: Shri Mani Shankar Aiyar. 
the hon. Speaker has already assured the House thai 
the record would be verified. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Mani Shankar Aiyar. 
please go 10 your seat. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Unless the record is 
verified. it will be very difficult to say anything. 

... (Interruptions) 

MR. DEPUTY SPEAKER: You cannot insist like that. 

... (Interruptions) 

MR. DEPUTY SPEAKER: He has already told you. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Aiyar. please go to 
your place. 

. .. (Interruptions) 

'Not Recorded. 

MR. DEPUTY SPEAKER: Hon. Speaker has gone 
on record . 

... (Interruptions) 

MR. DEPUTY SPEAKER: Hon. Speaker will verify 
the records. He has already assured that in case there 
is anything unparliamentary or objectionable, he will look 
into it. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Please go to your place. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Aiyar, please go to 
your seat. 

. .. (Interruptions) 

[Translation} 

MR. DEPUTY SPEAKER: Hon'ble Speaker has told 
the House thllt after seeing the whole record action will 
be taken. We cannot do anything more. 

. .. (lnterruptions) 

[English} 

MR. DEPUTY SPEAKER: You raiee the point of order 
from your place and not here. 

... (Interruptiona) 

20.33 hr •. 

At thiS stage. Shri Mani Shankar Aiyar. 
Dr. Raghuvan9h P,...d Singh lind Borne 

other hon. Members went bM;k 
to the" 568ts . 

MR. DEPUTY SPEAKER: Let me hear the point of 

order. 

SARDAR BUT A SINGH: Under rule 352 of the Rules 
of Procedure and Conduct of Susin.58 In Lok Sabha. it 
has been specifically mentioned that a Minister or any 
Member while addresaing the House shall not 

M(Ii) make personal reference by way of making an 
allegation imputing a motive to or questioning 
the bona fida of any other memtx.r..: 
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[Sardar Buta Singh] 
He has insulted Dr. Raghuvansh Prasad Singh . 

... (Interruptions) He must withdraw his words., 

... {Interruptions} He has committed a contempt of this 
House . ... (lnterruptions) You must uphold the dignity and 
ask him to withdraw his words and apologise. Otherwise, 
adjourn the House . ... (Interruptions) 

20.34 hrs. 

At this stage, Shri Avtar Singh Bhadana, 
Dr. Raghuvansh Prasad Singh and some 

other han. Members came and stood 
on the floor near the Table. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Buta Singh, please 
read the explanation. There is no point of order. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Hon. Members, Hon. 
Speaker has already assured that he will look into the 
records and take necessary action. 

... (Interruptions) 

MR. DEPUTY SPEAKER: You first go to your seats. 

... (Interruptions) 

MR. DEPUTY SPEAKER: I ask all the Members to 
go to their respective seats. 

... (Interruptions) 

{Translation] 

MR. DEPUTY SPEAKER: Record will be seen in 
this regard and appropriate action will be taken. 

... (Interruptions) 

(English] 

MR. DEPUTY SPEAKER: Nothing goes on record. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Hon. Speaker has already 
given a ruling, I cannot give another ruling on that. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Please go back to your 
seats. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Hon. Members, the han. 
Finance Minister is not being allowed to speak. Han. 
Shri Priya Ranjan Dasmunsi may please exercise his right 
to reply. 

. .. (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI: Mr. Deputy 
Speaker, Sir, yesterday the Prime Minister assured the 
other House that if need be an inquiry could be made 
into the functioning of the Prime Minister's Office. I insist 
in my reply that the Prime Minister in his own magnanimity 
accept our demand of appointing a JPC to investigate 
into the affairs of the UTI including the involvement of 
the Prime Minister's Office, as assured by him in the 
other House ... (lnterruptions) 

MR. DEPUTY SPEAKER: This being an Adjoumment 
Motion, the House has to vote on the Motion. I am, 
therefore, constrained to put the Motion to the vote of 
the House. 

The question is: 

"That the House do now adjourn." 

The motion was negatived . 

... (Interruptions) 

20.43 hr •• 

MAnERS UNDER RULE 3n-
{English] 

MR. DEPUTY SPEAKER: The Matters Under Rule 
3n may be treated as laid on the Table of the House . 

(I) N .. d to 18ke .trlngent mea.ure. to prevent 
'productlon and .. Ie' of fake product. In DeIhl 

SHRI VIJAY GOEl (Chandni Chowk): Delhi has 
become the capital of fake material - whether it is fake 
drugs, fake currency notes or other fake products. The 
fake material are found in lanes and by-lanes of the 
capital at a fraction of the onginal cost. 

"Treated as laid on the Table of the House. 
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On July 4. 2001, fake drugs worth a couple of crores 
of rupees were recovered from the city's largest wholesale 
market Bhaglrath Place, Chandni Chowk, Delhi. Most of 
the brands which had been faked were commonly 
prescribed and consumed by people in all comers. This 
detecllon IS only a tip of the iceberg. 

The Drug Control Department is ill-equipped to check 
the menace thereby leaving an open field for the 
unscrupulous chemists and drug manufacturers to play 
havoc with the lives 01 the people in connivance with 
each other. The Government should pay serious atlentio" 
to nip thiS evil in the bud. 

IT rans/atlon J 

(ii) Need to set up Industrial Development Centre 
at Alwar In Raja.than 

DR. JASWANT SINGH YADAV (Alwar): The State of 
RaJasthan IS lagging behind in the field of industrial 
development as the basic facilities provided there are 
insuffiCient. The Union Government had declared an 
Industrial Development Centre Scheme in 1988, primary 
ObJect of which was to provide basic facilities for the 
development of industries. 

Despite the fact that district Alwar comes under the 
National Capital Territory Region and many industries are 
being shifted here from Delhi, no Industrial Development 
Centre is there in Alwar. Lack of basic faCilities cause 
difficulties for the industrialists here. 

I. therefore, request the Government that Industrial 
Development Centre may immediately be set up in district 
Alwar of RaJasthan. 

(iii) Need to advl .. Jharkhand Govemment to 
amend Jharkhend Pancheyat Raj Bill, 2001 

with a view to provide repr...m.tlon to other 
castes also. 

SHRI RAM TAHAL CHAUDHARY (Ranchi): I would 
like to tell the House under rule 3n that the Jharkhand 
Panchayat Raj Bill, 2001 prepared on the basis of the 
recommendations of Bhuria Commission has been passed 
in the Jharkhand Legislative Assembly. In this Bill, the 
prOVISion for reservation of standard single posts viz. 
Mukhlya. Up-Mukhlya, Up Pramukh, lila Adhyaksh and 

Upadhyaksha for the Scheduled Tribes has been made 
in twelve districts, which is not right. If the posts of 
Mukhiya, UP·Mukhiya, Pramukh Adhyekshe are made 
reserved in such panchayats where the scheduled caste 
people comprise more than fifty percent of the total 
population, then no one would object to It. Non tribal 
backward, dalit people and people belonging to other 
castes form a substantial part of the population, they 
have not been provided with sufficient reservation in the 
posts due to which there is a lot of discontentment 
amongst this category. This would hamper the 
developmental woft( and would lead to mutual confticta. 

I, therefore, request the Govemment nol to hold 
Panchayat elections in Jhaft(hand until amendment Is 
made in the provisions of this Bill and the Bill must be 
amended Immediately as the tribal population in the State 
is 27 percent and rest of the people are non-tribal •. 

(Iv) Need to make Hlndu.tan Mechlne Toole unit 
.t Almer, R ... ..".n viable. 

PROF. RASA SINGH RAWAT (Ajmer): The city of 
Ajmer located in midst of Rajasthan holds great 
importance from historical, cultural, religious and 
educational point of view. A unit of the Hindustsn Machine 
Tools (HMT) was established here many years back and 
thousands of woft(ers are employed here. There are many 
important machines worth crores of rupees which are 
managed and operated by many skilled, experienced and 
technical experts deployed here. This HMT unit at AJmer 
has also obtained the I.S.0. 9002 certificate. Many 
important machines manufactured and produced in this 
unit are exported to various foreign countries. If thi' unit 
gets order to manufacture specific goode or products from 
the Defence Services and the Depar1ment of Railwaye 
etc., it can very easily make suppty of these products 
with the help of good equipment and proper basic facHItiel 
available here. The HMT Unit in Ajmer is the only Public 
Undertaking of the Govemment of India which has given 
impetus to industrial development here. Due to industrial 
slump and their Inability to get orders for the disposal of 
manufactured goods, many skilled workers in this unit 
have been given retirement under the Voluntary 
Retirement Scheme. 

I, therefore, requesl the Government that In any 
situation they should make this unit of the HMT viable 
and people here should be given a maximum of the job 
woft( on the basis of buic facilities and equipmenta 
available here. 
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(v) Need to provide halt to Howrah-Ahmedabad 
express train at Dherangaon In Erendol 
Parliamentary Constituency, Maharashtra. 

SHRI ANNASAHEB M.K. PATIL (Erandol): There is 
one railway station by the name of Dharangaon Railway 
Station In my Constituency Erandol. There are 50 villages 
around this Railway Station comprising ot a population ot 
around 5 lakhs. This is a trading centre visited by traders 
and businessmen trom other places come here for 
business purpose and people of this area also go to 
other places tor the same purpose but all ot them have 
to face a great difficulty as there is no express train halt 
at Dharangaon Railway Station. People of this area have 
been demanding tor a halt ot an express train at this 
station for a long time. Even I had made a request to 
the hon. Minister of Railways in this regard but failed to 
get any response, people here are now compelled to 
agitate. 

Through you, I would request the hon. Minister of 
Railways that in the interest of the people, he may kindly 
issue orders for short han ot Howrah-Ahmedabad Express 
train at Dharangaon Railway Station keeping in mind the 
just demand of the people. 

[English} 

(vi) Need to declare Nagpur Airport as an 
International Airport and set up cargo hub 
there. 

SHRI VILAS MUTTEMWAR (Nagpur): To give impetus 
to the economic development of Vidarbha region and 
Central India as a whole, the Govemment of Maharashtra 
planned to develop a Multi Model International Passenger 
and Cargo Hub at Nagpur. The Hub airport is proposed 
to be developed adjacent to the existing airport integrating 
the available facilities ot Nagpur airport. 

Nagpur IS not only geographically located at the 
centre of the country but also strategically 10000..ated between 
South-East Asia and Europe. 

The Government of Maharashtra have already taken 
the deCision to develop this airport and a consortium of 
consultants appointed to prepare techno feasibility report. 

I would urge upon the Central Govemment to take 
early decision on the following matters:-

( 1) Nagpur airport be declared as International Airport 
both for passenger and Cargo. 

(2) Ministry of Civil Aviation should give permission 
for landing of international airlines under the open 
sky policy. 

(3) The Central Government should join hands with 
the State Government as equity partner in 
forming Special Purpose Company for the 
development of Multi Model International Hub 
Airport at Nagpur and existing assets be 
transferred to this SPC free of costs. 

(4) International airlines and domestic airlines should 
be encouraged to develop maintenance facilities 
and transit facilities at Nagpur airport as hub 
airport. 

(vii) Need to allocate adequate funds for early 
completion of Indira Gandhi Nehar Project In 
Rajasthan. 

COL. (RETD.) SONA RAMA CHOUDHARY (Sarmer): 
would like to draw the attention of the Government 

towards Indira Gandhi Nahar Project which was started 
during early fifties. This project being the lite line for 
drought-prone districts - Barmer, Jaisalmer, Pali, Nagaur, 
Bikaner and Jodhpur ot Western Rajasthan - needs to 
be completed early. This Nahar Project has crossed 
Jaisalmer and entered Barmer, but due to non-release ot 
funds by the Central Government the construction work 
on this National Project has come to a standstill. 

As you are aware, Sir, this year out of 32 districts 
of Rajasthan, 31 districts have been declared drought 
affected and are reeling under severe drought. The 

. Western portion of Rajasthan has been under drought 
tor the third consecutive year. The Indira Gandhi Nahar 
Project is ot great help by way of production ot todder 
for animals and water tor irrigation and drinking purposes. 

I request the Union Government to allocate sufficient 
funds for this national project for this early consumption. 

(vIII) Need to Include 'Chain Community' of West 
Bengal In the lilt of Scheduled C.stes. 

SHRI ADHIR CHOWDHARY (Berhampore, West 
Bengal): Thirty lakh people of ·Chain Community residing 
in the districts of Murshidabad, Maida, Birbhum, West 
Dinajpur in the State of West Bengal are predominantly 
poor and downtrodden. Literacy rate among male is one 
per cent and tor temale is as negligible as 0.001 per 
cent. Farming and vegetable vending are the only way of 
their livelihood. But in spite of their backwardness, they 
have not been included in the list of scheduled community. 
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Cultural Research Institute (CAL) has on more than throe 
occasions recommended to the Union Government for 
considering the Inclusion of this community in SC list 
under Article 341. A motion in this regard was mooted in 
the West Bengal Legislative Assembly which was adopted 
on 24.11 1997. Moreover, the community does have the 
distinct language namely Chain Bhasa. Even "Mandai 
Commission" has acknowledged the Chains as a weaker 
and backward class in political, social and economic 
terms. I, therefore, urge upon the Union Government to 
take such a step to assuage the feeling of this community 
by giving them the status of Scheduled Caste. 

(ix) Need to allocate adequate funds for proper 
maintenance of National Highway No. 17 
passing through Kannur District, Kerala. 

SHRI A.P. ABDULLAKUTIV (Cannanore): I nse to 
draw the attention of the Centre to the deplorable 
conditions 01 National Highw8~' No. 17 passing through 
Northern Kerala district including Kannur. 

In pursuit of mega projects that are beyond our reach, 
we should not Ignore the basic upkeep of our National 
Highways. NH-17 passing through Kannur district needs 
widening. reinforcement and upgradation of riding quality. 

Due to railway accident at Quilandy recently, the link 
between Northern districts of Kerala, Kannur, Kozhikode 
etc. with rest of Kerala was snapped, putting much 
pressure on the roads both for goods and passengers 
traffic. This has caused premature wear of the NH-17 in 
the northem districts 01 Kerala. 

The condition of NH-17 in my district is worse than 
other State Highways. I would, therefore, urge the Minister 
for Road Transport and Highways to include widening, 
reinforcement and upgradation of riding quality of the NH-
17 passing through Kannur in the on-gOing work 
programme and provide adequate allocations of funds for 
the same. 

(x) Need to construct cement-concrete 
embankment to check soli erosion caused by 
tidal waves In 'Olvlaeema' area of Krishna 
district, Andhra Pradesh. 

PROF. UMMAREDOV VENKATESWARLU (Tenali): 
T enali constituency in Andhra Pradesh is on the COl!l$ta1 
line of Bay of Bengal. There is frequent erosion of soil 
on the coast due to high level tidal waves particularly in 
'Oiviseema' area of Krishna District. 

On several occasions it was represented that there 
is need for construction of pucca, cement concrete tidal 
banks to arrest erosion and save valuable private land 
and habitations and other properties. I urge upon the 
Govemment, Department of Ocean Development to take 
up .survey of such vulnerable spots on the coast and 
con'struct cement-concrete tidal banks to check the soil 
erosion. 

[Translation] 

(xl) Need to open computerised booking office at 
Fatehgarh and KayamganJ stationa In 
Farrukhabed Parllernentary Constituency, Uttar 
Pradesh. 

SHRI CHANDRA BHUSHAN SINGH (Farrukhabad): 
Two places in my Parliamentary constituency - Fatehgarh 
and Kayamganj are very important in every respect. These 
two places have been linked to the main railway line for 
quite a long time but the facility of reservation has not 
been available at these places till now. At present this 
facility is available only in Farrukhabad. 

Fatehgarh is the district headquarter of Farrukhabad. 
Various offices of the Uttar Pradesh Government including 
the office of District Magistrate are located in Farrukhabad 
only. 

One of the major military traming centres of the 
country Is located in Fatehgarh. 

In a way, Farrukhabed and Fatehgarh are twin CitieS. 
The distance between the two Is no more than 10 kma. 

Similarly, Kayamganj is an important tobacco trade 
centre in the country. Due to lack of the facility of 
reservation, the traders and local residents have to travel 
30 kms to reach Farrukhabad for reservation. 

I 
I request the Union Govemment to prl')vide the facility 

of 'computerised Reservation' at the two placos falling in 
my constituency, 

(xII) Ne.d to authorls. St.te Government of 
Maharashtra to export surplus agrlcultura' 
produce. 

SHRI ANANT GUDHE (Amravati): Maharashtra is an 
agricultural State. Maharasthra produces coltOn on a large 
scale and the State Govemment procur.. cotton under 
the 'monopoly' scheme. Apart trom cotton, soyabean and 
onion are also produced on large ecale. 
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[Shri Anant Gudhej 
Union Government gives permission every year for 

the export of agricultural produce but due to the delay in 
permission for export, farmers are not able to get 
reasonable price for their onions and soyabeans. 
Therefore, State Government should be empowered to 
accord permission for the export of surplus agricultural 
produce so that exports could be made in time. 

(xiii) Need to provide financial a.slstance to 
Government of U.P. for free bore-weU scheme 
for the benefit of poor people. 

SHRI RAM SAJIVAN (Banda): The southem part of 
Uttar Pradesh is known as Bundelkhand. Districts of 
Banda, Chitrakut, Mahoba and Hamirpur in Chitrakut 
division of Bundelkhand were drought affected areas 
during the year 2000-2001 and to resolve the problem of 
drinking water and for relief work, Union Government had 
provided some funds. As a part of drought relief 
measures, recovery of land revenue from farmers was 
suspended. Other proposed works include deepening of 
ponds through digging. 

With a view to provide relief from drought to the 
farmers, implementation of free bore tubewell scheme in 
large scale is necessary. Farmers should be extended 
economic assistance through State Governments for 
installing small borewells. Launching of schemes on large 
scale under drought relief works is necessary for the 
solution of drinking water problem. Hand pumps should 
have greater depth so that they could survive severe 
droughts. During drought, cattle die in large numbers as 
a result of shortage of fodder and water. This aspect 
should not be ignored while making plans for the solution 
of drtnking water problem. 

Therefore, I request the Union Government to provide 
necessary funds to the Government of Uttar Pradesh for 
this purpose. 

[English] 

(xlv) Need to provide adequate funds to Orissa 
Government for reconstruction of cattle sheds 
In flood hit areas of the State. 

SHRI TRILOCHAN KANUNGO (Jagatsinghpur): Orissa 
has been successively and enormously hit by CYClone, 
drought and flood. This year it is an unprecedented flood. 
Twenty-one out of thirty districts of the State have been 
severely affected. Instead of taking long·term measures 
to address particularly drought and flood problems, ad 
hoc approaches are always being made. I urge upon the 
Government for making an attitudinal change and take 
on the problems squarely and permanently. 

Cattle population plays a significant role in . 
economy of Orissa. No attention has hitherto been r 
for their protection and upkeep after every natural cala. 
This unprecedented flood has washed away or razea 
the mud houses to the ground including cattle sl. ~ 
These cattle folk are the means of major livelihooc' 
poor and marginal farmers and agricultural labourers. 
urge upon the Government to help each of the famil~ 

below poverty level rearing these animals of econorn' 
importance. 

I also request the Government of India to help to 
construct cattle sheds. 

[Translation] 

(xv) Need to formulate a Fuel policy 

DR. SUSHIL KUMAR INDORA (Sirsa): Development 
can be attained only through a judicious use of the fuels. 
Major sources of the fuel in the country a,re coal, 
petroleum and electricity. Even when coal has more than 
50% ash content, it is being sold in our country at a rate 
higher than that in the intemational market because the 
cost of production in our country is high. For petro 
products, prices are determined on the basis of the 
procedure adopted for fixing prices by the Government 
wherein cost of production has no place. Therefore, no 
one bothers about lowering the production cost. In the 
power sector, the generation of power is considerably 
less than our installed capacity and we are suffering loss 
with regard to 50% of even what we produce. That is 
why, Boards are running in loss. 

All this is the result of the absence of a fuel policy 
based on concrete assessment of the capacity and 
requirements of the country. Therefore, I request for the 
formulation of a fuel policy without delay, so that fuel is 
available in the country on demand and on reasonable 
rates. 

." (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: The House stands 
adjourned to meet again at 11 a.m. tomorrow. 

20.44 hr •• 

The Lok Sabha then adjoumed till Eleven of the Clock 
on Friday, August 3, 2001/Sravans 12, 1923 (Saka). 
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